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LOK SABHA DEBATES

1.LOK SABHA

————

Monday, April 12, 1982/Chaitra 22, 1904
(Saka)

The Lok Sabha met at
Clock.

Eleven of the

[MRr. SPEAKER in the Chair]

SHHRI M. RAM GOPAL REDDY:
Mr. Speaker, Sir, 1 coagratulate you on
the speech you made on the Juche Idea
That an excellent speech. It has
enhanced the prestige of this country.
The speakers that followed your speech,
) have all guoted you.

was

DR SUBRAMANIAM SWAMY: Will
that go on record, Sir, because ‘hat is
a defamatory word, he said?

MR. SPEAKER: If vou
punged, I will get it done?
(Interruptions)

want it ex-

st wAr Tw oawd (fzER)
§ TamAT A& FAT A9 FEr g TR
gATTr  Ag &l S # HE 9T Sar
qa g

s Qo T AT TP &1 FAU
fgdt ® #F 7

st  wAr T amsr o faRl W
T

Weqe WEIEW ©  FW FIA [ |

st gro T wwve P g
TwE wTAT g SA At FEN
491 L.S.—1 .
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2
HY AT FEE 0 gAT U
F oA FgT ?
ORAL ANSWERS TO QUESTIONS

Farmers
Countries

Declegation of sent to Foreign

“671. SHRI G. NARSIMHA REDDY:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government send delega-
tion of farmers to other countries (O
acquire knowledge of agricultural deve-
lopment that has taken place in those
countries:

(b) whether in some of lhe delegations
persons, who only claimed to be farmers
and had no real farming activity to their
credit, were included during 1980;

(c) if so, the criteria for selection and
whether it will be made incumbent on the
selectors that only such persons who are
engaged in real farming are chosen;

(d) whether delegations are sent to such
counfries whose agricultural practice has
been fully mechanised and hence the
knowledge gained does not prove to be
belpful for our country; and

(e) if so, whether the guidelines for
selection of countries will be so made
that our visiting farmers really gain by
their visit?

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): (a) Yes, Sir.

(b) No, Sir.

(¢) Does mot arise.

(d) Delegations of farmers have so far
been sent to the USA and USSR in terms
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of bilateral agreements which these coun-
tries have entered into with us, It is truc
that the agricultural practices in the USA
and the USSR are largely mechanised but
the Indian farmers during their stay 1in
these countries are able to see, observe and
learn new techniques and skills of farm
management. With such an exposure to
farm management in developed countries
also, a scientific outlook towards farming
by adopting the improved agricultural
practices and post harvest technology ac-
cording to Jncal conditions is developed.

(e) The selecuun of the host countries
is made depending upon the offers receiv-
¢d and the agreements arrived at.

SHRI G. NARSIMHA REDDY: Mr.
Speaker, Sir, 1 request your protection in
this case. Here the question is there and
the answer is simple (a) Yes, Sir; (b) No,
Sir, (¢) Does not arise.”

Sir, 1 wanted to bring certain facts
before the House.

MR. SPEAKER: Look at the rhythmic
sequence.

SHRI G. NARSIMHA REDDY: The
sequence is very 'heuu[iful, but the answer
is unsatisfactory.

So. my request is that in our country
lot of rumours are going on regarding the
selection of delegates out of farmers from
this country, whom we are sending to
foreign countries to study. So, I wanted
to know from the Minister through my
question—

“(c) whether in some of the delega-
tions persons, who only claimed to be
farmers and had no real farming acti-
vity to their credit, were included in
1980;

(d) if so, the criteria for selection
and whether it will be made incumbent
on the selectors that only such persons
who are engaged in real farming are
chosen....”

Hig reply is only: “(b) No, Sir. and (¢)
Does not arise.”
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1 want to know, Sir, with your protec-
tion, the names of the persons who have
been selected inf1980, and want the Min-
ister to certify that these are the pecrsons
who really came from farming commu-
nity, and that it is a wrong allegation to
say that they are not - farmers.

This is the answer which 1 had actually
expected. So, I would ask-—this is not a
supplementary but  arising out of this
answer—the Minister to tell us categori-
cally the names now. ...

MR. SPEAKFR:  Why repeat the

names?

SHRI G. NARSIMHA REDDY: Aud
what are the criteria for selecting such
candidates?

MR. SPEAKER: Now this has become
a supplementary.

RAO BIRENDRA SINGH: 1 would
have expected the hon. Member to point
out that he had not received replies to
parts (d) and (e) of the question; but he
has also missed it,

SHRI G. NARASIMHA REDDY: 1
did not miss it. T wanted to point out
something about parts (b) and (¢) of the
question. (Iuterruptions)

RAO BIRENDRA SINGH: Sir, T would
now read the replies to parts (d) and (e)
also, with your permission. The reply is:

“(d) Delegations of farmers have so
far been sent to the USA and the
USSR in terms of bilateral agreements
which these countries have entered into
with us, It is true that the agricultural
practices in the USA and the USSR are
largely mechanised but the Indian far-
mers during their stay in these coun-
tries are able to see, observe and learn
new techniques and skills of farm man-
agement, With such an exposure to farm
management in development countries
also. a scientific outloak towards farm-
ing by adopting the improved agricultu-
ral practices and post-harvest techno-
logy according to local conditions is de-
veloped.

(e) The selecllion of the host coun-
fries is made depending upon the offers
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Now, the hon. Member has asked for some
supplementary information with regard to
the persons sent, and the criteria for selec-
tion of the farmers who were sent to USA
and USSR. In 1981, four farmers were
sent to USA. The names are:

M. Raghu Mohan Reddy (Andhra
Pradesh): William Gregory Celesune
Vas (Karnataka); Sursing Madhaviao
Khadambe Pawar (Maharashtra) and
Khuraijam Indrajit Singh (Manipur).

These were the persons sent to USA. In
return, some US farmers visited India, in
1980, and again in 1981, Nobody camc to
India—no farm boy came to India in 19581,

- The criteria laid down are that the
farmers sent should be practical farmers;
they should be between the ages of 19 and
25; the State Governments have to certily
that they fulfil the criteria that we Jay
down. The names are recommended by
the State Governments. Then a selection
commitlee screens the nominations from
the State Governments; and the host
countries’ representatives are also associ-
ated with the seclection of such farmers;
and it is after full consideration of the
reccommendations  of the State Govern-
ments that they are sent abroad. (luter-

ruplions)

SHRI G. NARSIMHA REDDY: My
sccond supplementary is: is it a fact that
along with the delegation, some of the
officers from our country are also selected?
if so. may I know whether these officers
are from the Secretariat level, that 1s,
Clerks or Deputy Secretaries or Under
Secretaries or whether these officers really
represent the Agriculture Universities or
officers who are directly involved with
agriculture in our coufitry?

RAQ BIRENDRA SINGH: 1 have
given the various criteria that are Jaid
down and are being observed. Accord-
ing to my information, these schemss are
only for farmers and not for officers.
There are various other things which
have 1o be kept in view like working
language knowledge of the country which
they- visit, their experience in farming,
their rural background and various other
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things. Under these schemes, no Go-
vernment employee can visit abroad.

DR. SUBRAMANIAM SWAMY: I
would like to know from the hon.
Minister whether it is a fact that the
Governmert also authorises  delegations
which are invited by other countries,
agriculture delegations, farmers’ dJelega-
tion; whether it is a fact that in 1980,
there was a farmers’ delegation which
went under the leadership of Mr. K. L.
Bhatia, MP, which included industrialists
like Dalmia and so on who have noth-
ing to do with the farming. It is im-
possibie for any delegation to leave the
country without his permission; unless,

of course, they take my advice! 1 would

like to know whether it is a fact that
such a delegation went and it consisted
mostly of non-farmers; whether Govern-
maint has been benefitted by allowing such
a delegation to go abroad.

RAO BIRENDRA SINGH: 1 have no
knowledge of the delegation mentioned

by the hon. member. But if people
want to go abroad on their own. ...
(Unterruptions)

DR. SUBRAMANIAM SWAMY :
This 1s a Government invited delegation.

RAO BIRENDRA SINGH: 1 have
no information about that. Government
never sent any dclegation like that. It
might have been by a private arrange-
ment between two organisations.

DR. SUBRAMANIAM SWAMY:
1 said, Government. Under Foreign
Regulations Act, nobody can leave this
country, especially p{)lilici;ms without
the prior permission of the Government.

RAQO BIRENDRA SINGH: You go
there every day.

MR. SPEAKER: He will find out.
DR. SUBRAMANIAM SWAMY:
Then you wask him (o collect the infor-

mation.

MR. SPEAKER: He will find out.

SHR] SUDHIR GIRI[: Due to the
population explosion, the unemployment
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problem is stupendous especially in the
rural area. In view of this, I would like
to know from the hon. Minisfer Wwhether
he would’ instruct the 1CAR to manu-
facture some implements which would
not replace the rural workers but help
in increasing the production.

MR. SPEAKER: This 1s not relevant
to this question.

SHRI SUDHIR GIRI: This is rcle-
vant to (d) part—it has been pointed out
regarding mechanised agriculture.

MR. SPEAKER: No. You put another
question for it.

SHRI R. P. GAEKWAD: 1 would
like to know from the hon. Minister
what advantage our farmers have gained
from this delegation having been sent
to other countries; whether farming has
improved due to these visits in our coun-
try; if not, is the Government thinking
on some other approach where the larger
community of the farmers can gain in
our country?

RAO BIRENDRA SINGH: 1 have
already replied what the purpose is be-
hind these exchanges. Farmers' vision
is certainly broadened by such  visits.
They learn a lot from other countries.
Apart from agriculture itself and the
various techniques followed by the diffe-
rent countries, they also come to know
about the standard of living of far-
mers in other countries and their social
life; and that certainly helps our coun-
try to know more about other countries,
particularly advanced countries. There
is no doubt that our rural people are
living under conditions of poverty and
they are far behind farmers in other
countries.

SHRI R. P. GAEKWAD:
cation be given to them?

Can cdu-

MR. SPEAKER: I am npot able to
hear you.

SHRI R. P. GAEKWAD:
cation be given to them?

Can edu-

MR. SPEAKER: If you see it prac-
tically, it helps. It is 4 good idea,
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RAO BIRENDRA SINGH: 1t is a
matter of opinion. You may not be
satisfied with me. 1 do not know why
some hon. members have any objection
to our farmers’ visit abroad?

(Interruptions)
SHRI MOOL CHAND DAGA: As
the question was put.....

(Interruptions)

RAO BIRENDRA SINGH: That is
the purpose of their visit.

SHRI MOOL CHAND DAGA: The
specific question is whelher they gain any
knowledge.

RAO BIRENDRA SINGH: They
are bound to gain knowledge even if

they go up to the airport....(Interrup-
tions)

MR. SPEAKER:
be encouraged.

These wvisits should

SHRT ARJUN SETHI,

Survey on underground Water
Resources

*672. SHRI ARJUN SETHI: Will
the Minister of IRRIGATION be pleas-

ed to state:

(a) whetRer any gurvey to assess un-
derground water resources on the
national level has been conducted by
Government; '

(b) if so, whether any consideration
to give high priority to the utilisation of
underground *Water resources particularly
in low-rainfall or drdught-prone region
has been given; and

(c) if so, the details regarding the
percentage of irrigation need presestly
being mef by tapping sucR r€500rces?

THE MINISTER OF STATE IN
THE MINISTERY OF IRRIGATION
(SHRT Z. R. ANSARI): (a) Y®s, Sir.
The Central Ground Water Board has
been engaged during the past hbout ten
years in assessiig the ground water
potential of the country. Out of 28.7
lakh sq. kilometers total area Téquiring
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systematic surveys, an area of 17.5 lakh
sq. kilometers had already been covered
up to the end of March, 1982. The en-
tire work is expected to be cOmpleted
during the VII Plan period.

(b) Yes, Sir. Priority is being accord-
ed by the Cenral Ground Water Board
to survey and exploration work in con-
nection with the development of ground
water resource in drought affected,
drought prone, tribal, backward and re-
mote areas in consultation with the State
Governments,  although the work in-
volved is more difficult involving large-
ly hard rock areas.

(c) Out ot total irrigation potential of
61.58 million hectares created so far, the
ground water accounts for 2450 million
hectares and the perceniage contribution
from ground water, therefore, works out
to be about 40,

SHRI ARJUN SETHI: Mr. Speaker,
the hon. Minister has stated that this
process of survey—will be completed
only during the end of the Seventh DPlan.
No doubt, it is a stupendous task on the
part of the Government to assess the
ground water potential of the couniry
but the period they have fixed for this
is too long. However, may I know from
the hon. Minister, what is the amount
budgeted during the Sixth Five Year
Plan and what is the extent of the area
envisaged to be covered under irrigation
facilities, especially this ground water,
and which are the States which have
taken maximum advantage of the assis-
tance provided by the Central Govarn-
ment to the States?

SHRI Z. R. ANSART: It is true that
we require some speedier work bBut our
limitations are that we are short of funds,
rigs and manpower as far as this ground
Water Board is concerned. We have
taken steps to strengthen the Ground
Water Board and to get Thore rigs also.

As far as the allocation in the Sixth
Five Year Plan for survey and investi-
gation is concerned, the total provision
in the Sixth Five Year Plan is Rs. 40
crores and during 1982-83 we have a
provision of Rs. 8 crores. As far as the
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area to be covered in the drought-prone
area for hydrogeological surveys is comn-
cerned, it is 12,068 square kilometres.
The total area proposed to be covered
during 82-83 is 35,406 sq. kilometres in
the drought prone States out of which
12,068 sq. kilometres is in the drought-
prone area.

SHRI ARJUN SETHI: While ans-
wering my question, the hon. Minister
referred to shortage of manpower. As
we all know, thtre is never any shoitage
of manpower in India. Of course, there
is shortage, so far as technical manpower
15 concerned.  Apart from the problem
of enough funds being  budgeted for
undertaking surveys and bringing addi-
tional  acrcage under  irrigation, there
are many other shortcomings, The Study
reveals that due to the inefficiency of
waler  management, lack of rotational
distribution of water and lack of oni-
toring, especially in the States, whatever
irrigation potential is being created in
the country is not bcing properly utilized.
What are the steps which the Govern-
ment have taken to sece that whatever
potential is created in the country is
properly used in the best interests of the
nation?

SHRI Z. R. ANSARI: 1 thifk the
hon. Member has misunderstood what
I have said about manpower. What I
meant by “manpower” was mangower
for technical jobs. I did not refer to
the total populafion of {he country,
which is quite large. Whenever I talked
of manpower in this context, I meant
technical people and also equipment,

AN HON. MEMBER: Can you specify
what is the shortage of manpower?

MR. SPEAKER: Don’t
him, ’

interrupt

SHRI Z. R. ANSARI: Sir, should I
answer that?

MR. SPEAKER: You should answer
the supplementary put by Shri Arjun
Sethi.

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): The total
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ultimate irrigation potential in this coun-
try is 113 million hectares. Out of that,
the total ultimate irrigation potential due
to ground water is 40 million hectares,
out of which we have been able to crzate
24,50 million hectares till March 1982,
So, the irrigation potential which is lefi
to be created out of ground water is
40-24.50: so, only 15.50 million hectares
are still left to be created.

Coming to survey, the total area to
be surveyed is 28.7 lakh sq. km, out of
which 17.5 lakh sq. km have been sur-
veyed. The rest is still to be surveyed.
According to the present plans, we sholl
be able to complete the whole strvey by
the end of 1990, that is, by the end of
the Seventh Plan., We=<are doing it. The
delay is not due to lack of funds.
Systematic scientific survey takes lime,
It is not as if within one year it can be
completed; it takes time. That is one
factor. Further trained personnel hus
to be created. There are so many pro-
cesses. We have got funds Tor this.
In the Sixth Plan we have got a .otal
sum of Rs. 12,000 crores for irrigation.
It is not due to lack of funds that thesz
surveys have not been completed. There
are sO many processes to be completed.
That is the problem.

SHRI ARJUN SETHI: 1T did not refer
to lack of funds; I referred 1o luck
of proper management. *

SHR1 KEDAR PANDAY: Lack of
proper management is there, We require
(rained personne] and we are poing to
get lhem. ,

o WAL WE AR A
neryd walgq H mradia wdi wEiem
¥ siadr Tgar g F asad § faa-
frq erdl ¥ oIz fFq3 an fFardie
¥ adqu fxar war g A FR-HE
fradr mgerg & oidi faa0 & F4r zas1
FG( AT BUT &

5eqd AT
AL AL qrEAL

sy &I qf

T
ECASE L E G
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gfenms &Y Td & SEA WIq: QAT
SR & IR0 W gHI & |

They have been able to create irriga-
tion potential to the maximum.

T UFHT TS & FF [AUK H A6
g |  That is the position today.

/At WiE "o |YeRT : yEger
wgica, #¥ wAdg 7 ST F w0
& & warwar 9 wdew fHar o ¢
o faady wgerd & ot fgar g 7

N FET AT . TE AR T AW
FEHTN Alfeq A0 f6 FE-FE0 7T U

g ;

Hl AR AT TOW : Heqel WE 47,
§ ISEqG T AN K OL qald 9wl
qEAT §

MR. SPEAKER: 1 don't think he has
information regarding this.

WY g& F7T TN : AT AR,
FIIF4 4T |
(Interruptions).

MR. SPEAKER: Put a separate ques-
tion for that.

National Water Resources Council

*673. SHRI VIRDHY CHANDER
JAIN:

SHRI B. V. DESAL

Will the Minister of IRRIGATION be
pleased to state:

(a) whether it is a fact that National
Development Council endorsed the  pro-
posals for the setting up of a  national
water resources council and river basin
commission and for enacting legislation ta
facilitate speedy settlement of the inter-
State waters disputes; and
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(b) if so, when these-proposals will be

put into action?

THE MINISTER OF STATE IN THE

MINISTRY OF 1IRRIGATION (SHRI Z.
R. ANSARI): (a) Yes, Sir.

(b) Action to sel up the Nalional Waler

Resources Council has been initiated.

st afg wew d7: scaw AT,
1 g3 741 & 5 gozweze arex few-
CITHE F AMAT H F(q GIHRT & 977
difrg ar ai wEr & ®if wgaw
§ g & awg & qg7 H AAA 10-10,
12—12 AT FE-FET “L 20—20 FA(
g frare # 93 go § AT A wEl
go & fym& 3w &0 qI@E F| 990
TART 9FACZ | FTFEL KA A
qAAT F1 eI & wed fqrzm & fag

F1E Afsadwa 95 g7 ®7F SOE E 7

L]

Wi (R geiint AR @ AU
LAEET, 73 A ¥E 2 ERE a4
e faafex § 0 oaga § 9igs
HETARIT & | T2Eze & o afeqar-
T srfess 262 & & aar g@ fua-
faar & o 3o o gH& wg fwar war
aT, Fg Il amh wg an, fsaar
qsg ¥ 10—10, 12—12 & UF-UF
qOS &7 A9 T AT | TH TG FT
erw T@y gy wred fafrees & w22
TaAdza ¥ A% MAfieed &1 eure
festrar YT 4% e AWAA ST G-
T OIS W GEer faar wr fw
AwHe Free fRaaT seigd, Sy
a1z friqesT Yataqd € AR R
@ed & A6 fafied & Iud awae
gl "wR gl awwd faied g ¥
JEAR  TGA AT §, wHF g
fea Iad g A ag &z & AG AR
TR FmAA  FIE qIferdr o FA 7R
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I+ @St & fagem & faafea ®
H I &L | TH  J@9a JEL
fraidsr  wrsfoa #wir gel feaw
afgs  wEws AR HIT IEF TR
T FJuae wiee fEas Feiwa
4R aE % "gHw fwar war fw
fady Sfsrgaos 1 qedd g, FEr
fr @ralgmm 7 agr & Fidisey
THE A IO AT AfSEAT B
qEIH  F, A1 I AlSEAAA Fi
HHT i | Afww, Wiww ag §
fa qoas  arze fREds @ sta
aren fafreex #v Foedwtag ® gl
% fam  =iafomz fEur agr g o

v afg =g A7 @ wewe S,
Frsfeaa & aR ¥ vl @ &, A d4g
WHAT At g (@ gHar a5 ;WY
ITAET TAIGAT &7 qF &1 SN KT
THFT LA o Fr @l 7

A {aeigrm wewdy @ wend
S, g f& #9 wgd s four fa
emir Eifgw 2 f@ siedy W wied)
TR ENGT g0 ST WL 9y fwafad
b gaa zfrfmuz fayr g & ag sied
& Sied) adg K U ) Sigl oF saF
vlergmoa &1 ware g, 36 a@s
4 dume gaauye avslEa ¥ Awma
arer  frd|s  arsfua & wamar
& sfaw goar 1 =g T A9
& gwar §fa oa SmAe ste anfers
gifr =wifgm AT gy AmEE E1EY
grfast & a+1F F oo Fi§  Awad
®ieq gi 1 gEIfwe ATHA  ETER
fegass &ifger a+@ & IR F @
far, fso 1 gz aew fafvee &
g Jued  gEdfRs T @mA @A
gT, W 3eTwEz HATE §, 9T &I
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FACENTT FL W ¥d F 1 fwx
@Wew AR AmEa gqifEea, At
T AT H WG F, Fig H(F 5@ *
MY 9w g WX A SE 1 OYA
FLN TE AR-HIATE I ANAS A1
frafas wifas @arg s @
Amas g frates #ifea F S0
FAME g AL S IEF  wEanra
g, HINHNT THST S, di H 54 &
9% FT AT T |

The functions of the National Water
Council will be:

1. To Tay down ‘national water policy
and to review it from time to time.

2. To consider and review water
development plans submitted to rhem
by th® National Water Resources
Development Agency, the River Basin
Commissions etc.

3. To recommend the acceptance ol
water plans with such modifications as
may be appropriate and necessary.

4. To direct carrying out such
further studies as may be necessary
for the fuller consideration of the
plans or components thereof.

5. To advice on the modality of
resolving inter-State differences with
regard to specific elements of waler
plans and such other issues that may
arise during planning or implementa-
tion of the project.

6. To advise on practices and pro-
cedures, administrative arrangements
and regulations for the fair distribu-
tion and utilisation of water resources
by different beneficiaries keeping in
view optimum  development and the
maximum benefit of the people, and

7. To make such other recommenda-
tions as would faster expeditious and
environmentally sound and economic
development of water resources In
various regions.

These are the objectives for which this
National Water resources Council i8
¢nvisaged 1o be set up.
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Shri B. V. DESAI: We are very
happy that finally a high powered re-
sources council has been formed or is
going to be formed under the chairman-
ship of the Prime Minister. But as our
hon. Minister has explained the functions
and the duties of this Council also are
advisory. The crux of the problem is
not the morfation of the Council or
Board because previously in 1956 also
the River Board Act was passed wherein
the Constitution of the River Board was
envisaged. But it did not fructify.
Again we have got some other Act —
Inter-State River Dispute Act uader
which tribunal could also be formed.
There also due to tfie contentions of
different States Tribunals could not be
formed and the confiict between different
States regarding sharing of river waters
is going on. The question is not the
formation of Council or Board or soimne
agency, but the question is that of ihe
will and determination of this nation to
formulate a  policy under which
the river water is declared
as a national asset. IS this Government
going to think in this direction and act
promptly, That all rivrs of this country
are the national property and the entire
fresh wateér resources will be utilised to
the maximum benefit of the entire nation.
If so, then the gquestion of implementa-
tion comes, that is, one river basin can be
linked to another river basin on regional
basis thus forming a regional water grid
Is the Government thinking on these lines?

THE MINISTER OF IRRIGATION
(Shri KEDAR PANDAY): It is a fact that
the rivers in India are national rivers. We
recognise that water is the national re-
source of the country. But according to
the present Constitution, water is a State
subject. At  present, according to our
Constitution of today, water is a State
subject and not the Central subject.

PROF. MADHU DANDAVATE: Water
is a universal subject.

SHRI KEDAR PANDEY: It is a State
subject.  But we accept in principle that
water is a national asset.  Uptil now, ac-
cording to the Constitution, it is a  State
subject. To solve the disputes, we have



17 Oral Answers

meetings, we have discussions, we have
negotiations so that we have been able to
find out some solutions in the country.
The main dispute which is still pending is
the Cauvery river dispute. That js very
important dispute which is pending. On
the 14th of March, 1982, we had a
meeting of the National Development
Council and there we discussed a lot. A
Council was to be constituted according to
that Resolution. It is going to be con-
stituted.  Of course, this Counil has got
advisory capacity till now. In that case,
we will follow certain procedure. After
setting up of a National Water Resources
Council and the Rivers Commission, pos-
sibly the dispute should be minimised to
a great extent. That is what we feel.
Even after this, if disputes arise, then
some action should be taken for enacting
a legislation as suggested by the National
Development Council.  But this can only
be taken after the National Water Re-
sources Council sits and discusses the
basin plans and finds to what extent, the
States Cooperate and the national plan
becomes successful. So, in the ultimate an-
alysis, if we fail in all these things, then
a legislation will be enacted,. But keep-
ing the Chief Ministers into confidence, of
which the Prime Minister is the Chairman
of the Council, ultimately if we fail, in
all these attempts, then a legislation will
be enacted. This is the position now.
.

SHRI D. P. YADAV: Sir, water and
power are the two clements on which the
prosperity of the nation depend. In the
power sector, we have got two systems of
construction of power stations. One is
the Central sector and the other is the
State sector. Likewise, will the  hon.
Minister consider the completion and con-
struction of the bigger dam projects, inter-
basin project and inter-river project and
taking it up under the Central project?
Will he be coming to this House with a
legislation in this regard?

SHRI Z. R. ANSARI: Sir, we have no
proposal at the moment for implementing
these projects. Water, as the hon. Mints-
ter stated is the State subject. The Im-
plementation of the Plans or projects is
the responsibility of the State Govern-
ments, We have no proposal to take that

CHAITRA 22, 1904 (SAKA)

Oral Answers i8

burden on the shoulder of the Central
Government.
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THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): (a) to (c) A gtatement ¢
faid on the Table of the Sabha,

Statément

As against  prices ranging bstween
Rs. 19.00 and .Rs. 26.00 per quintal »aid
last year in Uttar Pradesh, the prices paid
and being paid by thc mills during the
current  sugar year range  betwesh
Rs. 20.50 and Rs. 21.50.

2. The sugar mills have a limited
crushing capacity and cannot crush the
entire sugarcane produced in the State.
A sizeable quantity of sugarcane nas to.
be crushed by khandsari and jaggery pro-
ducers and spme of it is also fised for

chewing and as seed.
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3. Out of 22.5 million tcnnes of
bonded cane in the State, 14.1 miliion
tonnes had already been crushed upto
22nd March, 1982, and with the season
still 1 progress there is adequate ‘ime for
crushing the balance.

4. In order to encourage the factories
to crush as much suglrcane as possibie,
an incentive in the form of a rebate in
excise duty for early crushing has been
aiven. A similar incentive for late crush-
ing is under consideration.

5. As on 31-3-1982, there were 90
factories in operation in the State agains:
only 28 od the same date last year.
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MR. SPEAKER: KOw much time do
you take? -

RAO -BIRENDRA SINGH: It all
depends on individual cases. Oné case
is likely to fake gltort time whereas a
complicated case might” take longer time.
Then there are various agencies and
much depends on their cfficiency. We
don’t have any enforcement agency.
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MR. SPEAKER. Next question.
Success of Anand Dairy Model

HARIKESH BAHADUR:
AGRICULTURE

*681. SHRI
Will the Minister of
be pleased to state:

(a) whether it is a fact that the Anand
Dairy model despite expensive promo-
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tional drives has failed to attract Indian
Economists as per report in Indian Ex-
press dated 12th March 1982;

(a) whether it is a fact that receut
disclosures have revealed that the Anand
Dairy model js not replicable as the
AMUL compicx has managed fo corner
extensive direc: ) indirect  dipancial
assistance which explains its success;

(¢) whether in view of serious dis-
closures surrounding the success of the
Anand model, Government will set up a
high powered Study  Group of socio-
economists to arrive at the truth; and

(d) whether it is a fact that despite
Anand model in vogue in Gujarat since
last 40 years and despite pumping in of
over Rs. 20 crores under Dairy Projects,
milk production has fallen in that State
casting a serious doubt on the Aunand
Pattern?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) to (d). Govern-
ment’s attention has been drawn to the
said news report.

The Dairy Development Programmes
under Operation Flood T and Qperation
Flood 11, Centrally Sponsored Schemes
and World Bank assisted projects are
implemented  mainly on  the basis of
dairy cooperative societies at village level,
which will be responsible for collection
of milk from the producers and supply
of technical inputs required by member
producers. like cattle feed and veterinary
The usefulness of this approach
has also been commended by  various
Evaluation Missions set up by Ulnited
Nations. F.A.Q. and World Food Pro-

aramme.

services.

The various Dairy Development Pro-
grammes thal are implemenled are 1e-
gularly being monitored by  suitable
instituttonal arrangements in the Depart-
ment of Agriculture.

By and large, the general pattern of
financing of  dairy development  pro-
grammes in various States 1s flot less

favourable than in the case of AMUL in
Gujarat,  These programmes have been
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sanctioned after detaifed study of their
techno-economic feasibility.

Generally, thefé has been no fall in
milk production in Gujarat during the
years 1970-80 except in 1979-80 when
there wag marginal decline in cow milk
production due 1o natural calamities.
Milk production in Gujarat increased
from 18.06 lakh tons to 21.88 lakh tons
during the period 1970-80,

WRITTEN ANSWERS TO
QUESTIONS

Persons prosecuted/convicted under
Prevention of Black Marketing and
Maintenance of  Supplies of  Essential
Commodities Act, 1980
CHAND

*674. PROF. NARAIN

PARASHAR: Will the Minister of
CIVIL SUPPLIES be pleased to lay
a statement showing:

(a) the number of persons who have
been prosecuted and convicted under the
Prevention of Black Marketi. g and Main-
tenance of Supplies of Es.ential Commo-
dities Act 1980, during 1980-81, and
1981-82 (Statewise);

(b) whether any other measures have
also been undertaken to prevent black
marketing and the disruption of essen-
tial supplies though hoarding etc.;

(¢) if so, the nature thereof along
with the effects;

(d) whether any of the State Govern-
ments have shown any laxity or celuc-
tance in the enforcement of this Act; and

(e) if so, the names thereof?

THE MINISTER OF AGRICUL-
TURE AND RURAL® DEVELOPMENT
AND  CIVIL SUPPLIES (RAO
BIRENDRA SINGH): (a) There is no
provision for prosecution and corjgction
under the Prevention of Blackmarketing
and Maintenance of Supplies of Essential
Commodities Act, 1980. The Act provides
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for detention of any person with a view
to preventing him from acting in any
manner prejudicial to the maintenance of
supplies of commodities essential to the
community.  Since the Act came into
force (initially as an ordinance in Qcto-
ber, 1979) till March 31, 1982, 497 per-
song were ordered to be detained in the
various States|Union Territories as per
details given in the attached statement.

(b) and (c). Besides the Prevention
of Blackmarketing and Maintenance of
Supplies of Essential ‘Commodities Act,
1980, the Essential Commodities Act,
1955. whYch provides, in the inferest of
general public, for the control of pro-
duction, supply and distribution and irade
and commerce in commodities notified
as essential under the Act has also been
utilised for preventing  blackmarketing
and hoarding etc. In order to make the
penal provision of the Act more sirin-
gent and effective the Essential Com-
modities Act, 1955 has beem amended
by the Parliament in 1981 through
Essential Commodities (Special Provi-
sions) Act, 1981.

(d) and (e). Though the Prevention
of Blackmarketing and Maintenance of
Supplies of FEssential Commodities Act,
1980 is enforceable all over the country
except fhe STate of Jammu and Kashmir,
the then State Government of Kerala in
1981 as well as the State Governmaznts
of West Bengal and Tripura had declined
to take recourse to the provisions of this
Act as they were not in favour of ore-
venlive detention measures as a malter
of policy. None of the other States|
Union Territories have expressed such a
disinclination. Detentions has so far
been ordered in the States  of
Andhra Pradesh, Assam, Bihar, Gujarat,
Himachal Pradesh, Karnataka, Madhya
Pradesh, Maharashtra, Orissa, Punjab,
Rajasthan and Uttar Pradesh and Union
Territories of Arunachal Pradesh and
Delhi. The Governments of all States/
Union Territories to  which the Act
applies have been requested from time
to time to avail of its provisions in
suitable cases so as to keep in check, the
activities of  hoarders and  black-
marketeers,
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Statement

State-wife informauon regarding persons ordered to bé detained under the provisions of the

Prevention of Blackmarketing and Maintenance of Supplies of Essertial Commeodities Act, 1980,

during the year 1980, 1981 and 1982 (upto March, 1982) as reported by the State Governments/
Union Territory Administrations

Sl. Name cf States/Union Territories No. of persons ordered to be
No. dcuincd in
N 19_50— 1981—-_ 1982
{upto
March,
82)
1.  Andhra Pradesh . 15 3
2.  Assam . 1
9.  Bihar . 25 1 7
4.  Gujarat 43 36 15
5.  Himachal Pradesh . - 4
6. Karnataka . 41 8
Madhya Pradesh . 28 31 5
8.5 Maharashtra 40 12 3
9. Orissa 14 10 .e
10, . Punjab . .. . . . . . . . = . 6 8
1. Rajasthan ’ 4
12.  Uttar Pradesh 38 62 9
13.f] Arunachal Pradesh I 4
14.7 Delhi . 10 i
TOTAL 249 189 42

N.B. : In the year 1979, 17 persons were ordered to be detained. Thus, the total number
of persons ordered to be detained from 1979-82 (till 31-3-1982) is 497.

Propagation of Modern Technology in (b) which States have adopted if and
‘Agricoltare and Rural Development how the farmers there have been
v ' fited; :
*675. SHRI RAM PRASAD Denchie
AHIRWAR: N )
SHRI SURAJ BHAN: (c) the reasons due to whicR Tther

Sates have not adopted the system;
Will the Minister of AGRICULTURE

be pleased to lay a statement showing: (d) State-wise expendiure incurred on
a) the salient featukes of the training this system; and
ané‘ visitfhg system to propagate modern

i icolture and rural (¢) the percentage of .rural population
» t'm ;alj‘l? at present covered by ‘this system?
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THE MINISTER * OF AGRICUL-
TURE AND RURAL -DEVELOPMENT
AND CIVIL SUPPLIES (RAO
BIRENDRA SINGH):

(a) The main features of the Training
and Visit System are:

(i) Establishing a single line of
administration between the Vil-
lage Extension Workers and
the State Department of Agri-
culture;

(ii) making Village Extension Wor-
kers responsible exclusively for
agriculture extension work;

(iii) incorporating regular in service
training as an integral part of
extension activities;

(iv) introducing a fixed schedule for
regular and frequent visits™ by
Village Extedsion Workers to
the fields of farmers;

(v) improving the working linkage
between extension activities and
agricultural research; and

(vi) establishing a regular monitor-
ing and évaluation procedure.

(b) SJ& far thirteen States of "Assam,
Bihar, Rajasthan, Madhya  Pradesh,
Orissa, West Bengal, Gujarat, Haryana,
Karnataka, Kerald, ~Maharashtra, Tamil
Nadu and Andhra Pradesh have adopted
this system. The farmers have benefited
from timely guidance in regard to farm-
ing operations at regular fixed Intervals.

(c) A majority of the States have
already adopted the system and the rest
are’ likely' to introduce” it ghortly.

t (d) State-wise ‘disbursement made by
the World Bank till ‘the 31sf " Yanuary,
1982 is as followh:—

i
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;" +

(Rs. in

crores)

1. Orissa . . . . 13-02

. 2. West Bengal . . .- Nil

9. Assam . . . . 6-13
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(Rs. in

”crores)
4. Madhya Pradesh Phase I . 4-83
5. Rajasthan . . : . 4-83
6. Gujarat 2:62
7. Bihar . . . . ortIl
8. Haryana . . ‘ . 139
9. Karnataka . v . 2-62
10. Kerala . . . . 0-86
11. Tamil Nadu . ; § Nil
12. Maharashtra . ; . Nil
13. Madhya Pradesh Phase IT . Nil
14. Andhra Pradesh . . . Nil

(e) Approximately 77 per cent,

Evaluation of Cooperative Education
.Programme for Fisheries

*676. SHRI SUBHASH YADAV:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether he is aware of Evaluation
Committee appointed by the National
Cooperative Union of India for evaluating
the existing cooperative education pro-
gramme for the fisheries;

(b) whether the recommendations are
being accepted by Government; -

(c) whether it is a fact that Govern-
ment have appoinied another evaluation
committee immediately after this Com-
mittee; and e

(d) what is the rationale of appoint-
ing this Committee ahd is there any
representation . of the cooperative ‘'move-
ment in this Committee?

" THE MINISTER OF AGRICULTURE
AND RURKL 'DEVELOPMENT AND
CIVIL SUPPLIES (RAO RIRENDRA
SINGH): (a) t© (d). The information
is contained i the attached statement.
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Statement

The National Cooperative Union of
India (NCUI) appointed in June, 1980
an Evaluation Committee on the Scheme
for Member Education for Fisheries Co-
operatives implemented by the NCUI and
financed by the National Cooperative
Development Corporation (NCDC) on
pilot hasis. The report of the Evaluation
Committee headed by the Chief Executive
of the NCUI wa$ Submitted to NCDC
on 1st September, 1981. -

2. Since the extended period of the
continuance of the scheme was to end
on 30th September, 1981 and representa-
tions from various quarfers had been
received in the Government against tne
orders of termination of staff of the
Fisheries Cooperative Education Projects
issued by the NCUI, on emergent meeting
to consider the issues ‘involved “was con-
vened by the Department of Agricuiture
and Cooperation on 2lst September,
1981. The meefing ‘was attended by the
officers of the NCUI and NCDC. On
the basis of fhe suggestions of the
meeting, the NCDC extended the period
of the scheme to 31st March, 1982.

3. At the same time, it was felt that
the Scheme should, more appropriately,
be evaluated by an independent team
and not by the Committee appointed by
the implementing agency itself. Hence,
the Government appointed a team to
evaluate the Scheme relating :0 the
Member  Education Programme  for
Fisheries Cooperatives implemented by
the NCUI on 13th November, 1981.

4. The Team headed by the Chief Dir-
ector (Cooperation) in the Department
of Agriculture and Cooperation included
the Deputy Adviser (Cooperation),
Planning Commission, the Deputy
Commissioner - (Fisheries), Department of
Agriculture and Cooperation and the
Chief Director, National Tooperative
Development  Corporation as Members.
‘The agencies represented on the team
are concerned With phnning, promotion
and ' development of the cooperative
movement including fisheries coopéra-
tiveg in the couniry.
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D.D.A. Self Financing Housing Scheme
for Retired or Retiring Government
Employees

*678. SHRI R. S. MANE: Will the
Minister of WORKS ‘AND HOUSING

be pleased To state:

(a) when the” Tast DDA "Scheme for
housing for retired or retiring Central
Government: -employeed was introduced
by D.D.A.? T

(b) what was the humber of applicants
registered and number- of flats provided
against the above scheme;

(c) is fhere any plan of D.D.A. to
bring out another gelf financing scieme
for those Government &mployees who
are retiring in Delhi during the next 2-3
years or s0, and who have not registered
themselves with D.D:A. in any of such
earlier schemes; and

(d) if so, details thereof and if not,
reasons thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The last Self Financing
Housing Scheme for retring/retired public
servantg was opened during the period
7-1-81 to 7-3-81.

(b) 570 persons got themselves re-
gistered under the Scheme. 160 persons
have been allocated flats. Amnother 317
flats were released for allocation on the
eve of Republic Day, 1982 and applica-
tions were invited from 1-3-82 to 31-3-82,
Allocation of these flats is being finalis-
ed by DDA.

(¢) No, Sir.

(d) The Scheme provided an oppor-
tunity, subject to the fulfilment of the
prescribed conditions, to those nublic
servants who had retired during 1978,
1979 and 1980 and who were likely to
retire during 1981 and 1982. The need
for opening a new Scheme is, therefora,
not felt at this stage.
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Insallation of Biogas Plants During
1982-83

*680. SHRI K. MALLANNA:
SHRI M. V. CHANDRA-
SHEKARA MURTHY:

Will the Minister of AGRICULTURFE
be pleased to state:

(a) whether it 1S a fact that the
National Ploject on Biogas usage has
finalised plang to - instal a number of
biogas plang during 1982-83;

(b) if so, the details regarding the
targets set up to Obtain electricity and
sludge manure in rural areas;

(c) whether co-operation has also
been sought for the intensification of
liaison with banks through State ard
district level committees for financing
biogas plant instaffafions; and

(d) it so, the {atl in (Ms regard?

THE MINTSTER OF AGRICULTURE
AND RURAL DEVELOPMEN™ SND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): (a) Yes, Sir.

(b) The targets are fixed in terms of
number of biogag units and not in ferms
of quantity of manure or quantity ©f
fuel for different purposes including
electricity geperation. A target of 75000
biogas units has been fixed for 1982-83
for the country.

(¢c) and (d). The State Governments
have been asked to ensure and monitor
the availability of institutional fnance
for the biogas programme through
measures including The State Tevel and
District level Coordination
with representatives from the banks.
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Drought Areas in Orissa

*683. SHRI LAKSHMAN MALLICK:
Will the Minister 'of AGRICULTURE
be pleased to state:

(a) thé namiet ~ of the districts of
Orissa #hifh hiave been chronically
affected by drought in the year 1981-82;

(b) Me total Toss of crops caused by
the droufht in fhe aBove  méntioned
year;

(c) the Central assistance and relief
provided to drought affected smafl and
marginal farmers of those districts; and

(d) the details fherecf?

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT AND
CIVIC SUPPLIES (RAO BIRENDRA
SINGH): (a) Acd®iding to the infor-
mation réceived Trom the Government of
Orissa, the districts where crop loss is
50 per cent and above during 1981-82 are
Balosore, Dhenkanal, Ganjam, Keonjhar,
Koraput, Mayurbhanj, Puri, Sambhalpur
and Sundergarh.
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(b) Based on the crop cutting experi-
ments, crop loss of 50 per cent and
above is reported to have occured in 3244
villages in these 9 districts.

(¢) and (d). The Government of
Orissa did not seek Central assistance for
providing relief to drought affected small
and marginal farmers. However, the
Government of India, allotted during
1981-82, under the National Rural
Employment Programrne, cash assistance
of Rs. 820.00 lakhs, irdcluding foodgrains
allocation of 14000 MTs and sansctioned
Rs. 500.00 lakhg as short-term loan
(Rs. 300.00 1lakhs for Kharif and
Rs. 200.00 JTakhs Yor rabi) for purchase
and distribution of agricultural inputs to
the farmers.

‘Bffect of Damage of Himalayan Ecologi-
cal System on Agricultaral Potentiality

- *684. SHRI CHIRANJI LAL
SHARMA.:: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the effect of damage of the Hima-
dayan ecological system on agricultural
potential of the Indo-gangetic plain; and

{b) steps to be tiken to check the
Hdamage?

THE MINISTER OF STA,'I‘E IN THE
MINISTRIES OF AGRICULTURE
AND RURAL  DSVELOPMENT (SHRI
R. V. SWAMINATHAN): (a) The
main cffects ~of the damage to the
‘Himalayan ecology on the agricultural
potential of the Indo-gangetic plain are:

(i) Flopds resulting in the Jdamage
4o agricultural fields, standing crops
and livestock;

(ii) Silting of reservoirs tHereby
reducing their  storage capacity and
‘irrigation  potential.

(b) A statement is attached.
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Statement

(1) In order to conserve and restors
Himalayan Eco-sy§tem, a  Centeally
Sponsored ~ Scheme called “Seil, Water
and Tree Conservation in the Himalayas”
iIs in operation since the Fifty Five Year
Plan;

(ii) To reduce the siltation of reser-
Roirs .and degradation of their catch-
ments, a Centrally Sponsored 3cheme
called “Scheme of Soil Conservation in
the Catchments of ‘Flood ‘Prone Rivers
is in operation since the Third Five Year
Plan;

(iii) To check the hazards of recurr-
ing floods and sedimentation and 70 in-
crease the retemtion capacity of the
watersheds, a Centrally Sponsored scheme
of “Integrated Watershed Management in
the Caachments of Flood Prone Rive:s
of the Indo-ganmgetic Basin”: has: been
launched during 1980-81;

(iv) In the Stata Sector, the concerned
States are taking soil comservation
measures under their own schemes/
programmes; : - ’

(v) The Central Department of
Environment has set up a National Eco-
development ‘Board ‘with main @bjectiva
of identifying the critical . eco.gystems in
the country, ‘specially in hilly regions, and
for prepiring opecrational blue prints
of prejects. fer-ecological preservations in
an integrated Manner: Th €loseé collabora-
tion/consultation with the State Govern-
ments, the Board will adopt a multi-
pronged approach, which will Thclude
constitution of - Eco-development Task
Forces drawn from ex-servicemen and
organisinog Eco-development Camps for
en-listing the support of the youth forcs.

(vi) No felling of trees is done on
steep slopes and sides of rivers and
nallahs; N '

(vii) Protection of forests in the
Himalayan region from fires and ex-
Lcessive grazing. . :
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Damage to Crops due to Hailstorm in
Madhya Pradesh

*686. SHRI KAMAL NATH: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the® damage done to the crops ia
Madhya Pradesh due to hailstorm; and

(b) the steps taken by Union Govern-
ment to help the agriculturists in this.
crisis?

THE MINISTER OF AGRICUL1TURE
AND RURAL DEVELOPMENT AND
CIVIL SUPPLIES (RAQO BIRENDRA
SINGH): (a) According to the memo-~
randa submitted by the Governmen: of
Madhya Pradesh, the hailstorm damaged
a total cropped area of 4.96 lakh ha,

(b) At the request of the State Gov-
ernment, a Central Team visited the
affected areas on the 27th and 28th
March, 1982 and its report is awaited.
During 1981-82, the Government of
India allotted to the State Government
cash assistance of Rs. 1320.20 lakhs, im-
cluding 22,000 MT of foodgrains under
the National Rural Employment Pro-
gramme and a short term Jloan of
Rs. 1200 lakhs (Rs. 600 lakhs each for
kbarif and rabi) for ‘purchase and dis-
tribution of agricultural inputs to the
farmers. - ’

Priority to Cooperative Sector for Manu--
facture of Vanaspati

*687. SHRI BALKRISHNA
A WASNIK :

. SHRI BALASAHEB
PATIL: °

Will the Minister of CIVIL SUPPLIES
be pleased to state:

VIKHE

(a) whether Government have taken
a decision to give ‘formost priority’ to the
cooperative sector in the manufacture of
vanaspati;~ N

(b) the number of cooperative mills
manufacturing vanaspati in the country;
and

(c) the numBér ‘of new cooperative
mills 4o be set up duling the year 1982-83
for the ‘nthafactufe of vanaspati?
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THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): (a) As 4 matter of policy,
Government intends to” accord priority to
the Cooperative Sector In the setting up
of mew vamhspAll units where they are
required.

(b) There aré four vanaspati units in
the cooperative setPOT.

(c) No such target has ben kept.

Mﬁlti_-sectoral Approach to Urban
Housing in Delhi

*688. DR. KRUPA SINDHU BHOI:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether many town planning ex-
perty are of the view that the Delhi
Developpent  Authority’s momnopoly in
developinig land and building houses
should bg broken and converted into
multi-sectoral approach to urban  hous-
ing;

(b) if so, the reaction of-Government
thereto; and

(c) the steps proposed to be taken by

Government in the matter and to make
land’ available at reasonable prices and
step up the building activity? '

THE: MINISTER OF PARIIAMEN-
TARY - AFFAIRS: AND ' WORKS ANDr
HOUSING (SHRI BHISHMA NARAIN
SINGH):
Authority have stated that they are not
aware ,of any such views expressed by

town plannihg experts- The Town and -

Country Planning Organisation have also
stated that they are not aware of any
authentic views of any represeutative
organisation of town planners question-
ing the role of the D.D.A. pertaining to
land dcvelopment and construction of
houses. = ‘

(b) Government have not taken a view
in the matter. .
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(c) The D.D.A. has taken stepg to
develop 1anZ for disposal of developed
plots|land for residential, commercial,
institutiond] and industrial purposes. The
D.D.A. i3 dlso developing large Tecrea-
tional areds.. Landg are also Allotted to
non-profit institutions/organisations and
educational ‘institutions at  subsidised
rates. Sizable lirdds are also allotted at
pre-determinéd rates  to industries who
are to be shifted to non-conforming areas.
Ladd is also allotted to TOOperative
societies bothH residentldl and industrial -at
predetermined rates. The D.D.A, has
undertaken construction of houses to cater
to various categories of persons in the
various income groups. The D.D.A. has
also undertaken to develop 1,17,000
plots for allotment at pre-determingd
rates to mainly low income groups and
economically weeker sections under the
Rohini Scheme. -
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Sky Rocketing Price of Lapd in Delbl

#690. SHRI JAGDISH TYTLER:
Will the Minister of WORKS AND
HOUSING be pleaséd to state:

(a) whether it has ¢ome to the know-
ledge of Govermment that the price of
land in Defhi is sky-rocketing;

(b) ‘whether Delhi Development
Anthord#y hgs utilised -only 33 per cent

of the total land allotted 1o it umder the
first ‘master plan for Delhi;

(c) whether Delhi Development

Authority bas virtGal monopoly over land

opmPnt and houle-building in the
city; :

(3) whether Delfi ~ Development
AuthoNfy has become a ‘land proker
rather than a “develobment authority”;
and

(e) if reply to (b), (c) and (d) above
be in' The dfirmative what are Govern-
ment’s reactiong in the matter?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSINGH (SHRI BHISHMA NARAIN
SINGH): - (a) There has been a notice-
able increase in the prices of land in
Delhi on account of various factors such
as the general inflationary trend and the
low agvailability of land for purchase as
compared to the increasing demand
resulting from increase in population.

(b) Na, Sir.
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(c) No, Sir. Besides the Delhi
Development Authority, the other agencies
like Municipal Corporation of Delhi,
Central Public Workg ' Department etc.
also develops land in Delbhi. Central
Public Works Department also develops
housing complexes for Central Govern-
ment employees.

(d) No, Sir. Besides development of
land, the Delht Development Authority
has also undertaken a massive housing
programme especially for the low income
groups and weeker sections of the
Society. It is also engaged in slum im-
provement and horticultural activities.
Perspective Plaining is also one of the
functions of the D.D.A.

(e) Does not arise.

Sanitation Facilities in the Country

*503. SHRI HANNAN MOLLAH:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that only [0
to 15 per cent of urban areas and a mere
0.5 per cent of rural areas are being
provided with sapitation facilities;

(b) if so, reasons for the poor pn!
gress; gad

(c) if mot, whyt is the regl ,Qsitipi i#
this respeft?

THE MINISTER OF PARI
TARY AFFAIRS: AND WORKS
HOUSING (SHRI BHISHMA NA !
SINGH): (a) As on 31-3-1981, ghout
27 per cent of the urban popualtion and
0.5 perit of the rural population fave
safe sanmitation facilities. The figures are
based on the projected population of
1981.

(b) and (c). Sanitation arrangements
are the responsbility of the State Govern-
ments and Jocal Bodies. Constraint of
resources and the competing demands .ot
programmes in other sectors seem to be
respondible for the relatively slow -pro-
gress.
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Reported Failure of F.C.l. to More Food-
grains to West Bengal Districts

*618. SHRI SAMAR MUKHERIJEE:
SHRI HANNAN MOLLAH:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are aware of
the fact that the Food Corporation of
India failed to move foodgrains to diffe-
rent districts of West Bengal in time; and

(b) if so, steps to be taken by Gov-
ernment in this regard so that the Food
Corpoartion of Indja could be able to
move foodgrains ta different districts of
West Bengal?

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): (a) and (b). It is not a fact
that the Food Corporation of India has
failed to move foodgrains 1o different
districts of West Bengal in time. In fact,
the quantity of 21.77 lakh tones of food-
graigs moved by the Food Corporation
of India to West Bengal in 1981 was the
bighest among the States, and the stock
of wheat gnd rice in West Bengal on st
March, 1982 was also comfortable at 2.75
lakh gad 2.41 lakh tonmes respectively,
Mowement to all  the States, including
West Bongal is regularly moeitored by a
compusite. high-level group to ensure con-
formily with movement programme and
availgldlity a¢ the districts and depots.

Grant from Danish Govermment for Im-
.plementing Rural Water Supply Scheme.

74:';‘:. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether Danish Government is
going to provide grant to implement Rural
Supply Scheme in the country;

(b), if so, the amount expected from
the Danish Government for the above
purpose;

(c) the expected time of getting the
Danish Government aid; and

(d) the names of the States which have
been selected to provide drinking water
vnder Danish Government aid?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (d). Two Rural
Water Supply Projects jn the states of
Tamilnadu and Karnataka assisted by the
Government of Denmark are already
under implementation. The assistance to
be received for these two projects is in
the shape of rigs and other equipment at
an estimated cost of 16.0 million Danish
Kroner (Rs. 2 Crores) and 19.7 million
Danjsh Kroner (Rs. 2.5 Crores) ' respec-
tively. i

The Govt, of Denmark have also agrsed
to assist another project for rejuveagtion
of hand pumps in the districts of Salem
and South Arcot in Tamil Nadp State.
The equipment assistance expected is of
the order of Rs. 72 lakhs.

Agreement is likely to be concluded
soon for a Rural Water Supply Project
in the Saline Belt of Orissa with a proba-
ble coverage of 3500 to 4000 problem
villages. The total expected assistance
from the Govt. of Denmark for this pro-
ject is Rs. 220 million. A Side Letter for
extending financial gssistance of Rs. 12.4
million for the preparatory phasc of the
project is expected to be signed between
the twe countries,

Apart from this, Danish Goyt. has
shown interest in the proposals for pp‘ﬁ-
ment of hand pumps in -
dhya Pradesh and Orissa and .a compre-
hensive water supply project for the dis-
tricts of Salem and South Arcot in Tamsll-
nadu for possible gssistance,

National Rural Employment Pranme
in Cachar (Assam)

7409. SHRT SONTOSH MOHAN DEV:
‘Will the Minister of RURAL DEVELOP-
MENT be pleased to state:

(a) the works taken up under National
Rural Employment Programme in Cachar
(Assam); and

(b) the number of works taken up by the
Government of Assam under NREP gince

its inception till date in the district of
Cachar?
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THE MINISTER OF STATE IN THE
MINISTRIES OF AGRCULTURE AND
RURAL DEVELOPMENT (SHRI
ESHWAR RAM): (a) and (b). The in-
formation is being collected and will, on
receipt, be placed on the Table of the
House.

Fimancial Assistance for construction of
rural link roads

7410. SHRI ANANTHARAMULU
MALLU: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@) whether Government have allocated
some financial assistance for the comstruc-
tion of rural link roads during the current
financial year;
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(b) whether some amount has already
been utilised for this purpose during 1980-
81; and

() what are the details of the progress
so far made in regard to the construction
of roads particularly in the State of
Andhra Pradesh? !

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI
BALESHWAR RAM): (a) Allocations for
construction of rural roads have been
made under the minimum needs pro-
gramme (MNP) in the State Plans for
1982-83.

(b) Yes, Sir.

(c) A statement is attached.

Statement

Rural Roads under Minimum Nesds Programms (Prowisional) Accessibility of villages by ald
weather voads as on 315t Mareh, 1981

Sl.  States/U.Ts.

Total No. of Villages No. of villages .con--

No. nected by all-weather
road- as cn 31-3-1981
Ty 2 L _______:____-_3 4 _ ’
1.  Andhra Pradesh 27221 10627
2.  Assam 920‘26 11196 .
9. Bihar 67566 ’ 19094
4. : Gujarat . 18275 8691 -
5 Haryana 6741 6560
6.. Himachal Pradesh 16016 2115
7. Jammu & Kashmir 6503 ‘ 5,4155't
8. Karnataka 26871 | .7448
9. Kerala 1268 - 1268
10. Madhya Pradesh 70883 14072
1. | Maharashtra 36033 9554
12. Manipur 2000 304+*
13-  Meghalaya 4583 2185
14. Nagaland g6o 628
15.  Orissa 54606 77
16.  Punjab 12188 11997

“eUpto g March, 1980.
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(1) (2) (3) (4)
17.  Rajasthan 33305 5287
18,  Sikkim 434 161
19. | Tamil Nadu 23047 11540
20.  Tripura . 4930 1250
21.  Uttar Pradesh . . . . 112561 9081
22 West Bengal . . . . 38074 16870
Union Territories :
23.  Arunachal Pradesh . 3463 N.A.
24. A & NIsland 352 207
25. " Chandigarh . i . 26 - 26
26. D & N Haveli . 72 55%
27. Delhi . . . . . . 20 20
28. Goa, Daman & Diu . . . 435 402
29. Lakshadweep . . . . . N.A. N.A.
g0  Pondicherry 333 2.85
g1.  Mizoram . . . . . 297 40
Torar . . 591929 155166

~ *Upto 318t March, 1980.
N.A.— Not available.

Quantity and price of imported edible Ol
being Supplied to Vanaspati Industry

3

7411. SHRI H. N. NANJE GOWDA:
Will the Minister of CIVIL SUPPLIES
be pleased to state:

(a) whether time has come to review the
price policy of the inputs that Government
give to industry for manufacture of
vanaspati;

(b) whether even when the purchase
price of imported oil was declining Gov-
ernment had raised the price of imported
oil for ‘being given to the vanaspati indu-
stry that is when the purchase price was
Rs. 4500 or less per tonne Government
had charged Rs 8500 per tonne from the
manufacturers;

(c) whether the quantum of oil now
being given to manufacturers has beem
reduced progressivcly over the years amd
unless some corrective mgjsures are takem
immediately the sale prl‘cc"t;f vanaspati will
go so high that the poor and middle class
consumers will not bé able to buy it; and

(d) if so, what steps are being contem-
plated to rationalise and bring down the
price of imported oil for the manufacture
of vanaspati?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CIVIL SUPPLIES (SHRI MOHAMMED
USMAN ARIF): (a) The priceg of impor-
ted oils are reviewed periodically.

(b) The issue price of impored oils is
fixed keeping in view a number of factors
including prices in the international market,
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the prices of indigenous edible oils, the
impact of the supply of imported oils on
the domestic market, etc.

(¢) and (d), In order to induce the
manufacturers of vanaspati to use more
indigenoug minor non-traditional oil re-
sources, the percentage of imported oils to
be used for vanaspati has been reduced
from 70 to 60. The price of vanaspati is
being maintained at a reasonable Jevel
through a voluntary price restraint by the
vanaspati industry. According to this the
exfactory price of a 16.5 kg. tin of vanas-
pati ijs not to exceed Rs. 217 (inclusive of
excise duty).

Financial Aids given by Small Farmers
Development Corporation

7412. SHRI G. Y. KRISHNAN Will
the Minister of RURAL DEVELOPMENT
be pleased to state the amount of agricul-
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tural loan, grants-in-aid and  subsidies
given by the Small Farmers Development
Corporation during the last three years?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI BALE-
SHWAR RAM): The Integrated Rural
Development Programme is being imple-
mented by District Rural Development
Agencieg at the  district level.  This
agency provides the subsidy at the approv-
cd rates. The loan is provided by the
financing Institution. There is no ageacy
like Small Farmers Development Corpo-
ration connected with implecmentation of
Integrated  Rural  Development Prog-
ramme. A  statement showing the
subsidies provided and the term loans
mobilised during the last three years i8
attached.

Statement

Statement showing subsidies and term credit provided under I.R T.P. during the last three vears

(Rs. in lakhs)

—— — e e e

I a

™ 1« Subsidies provided®
E:z. Term Credit mobilised

———— e —— . — — e ity S

197g9-80 1980-81 198182

6885-62 15044:90 12256-06

B450-97 19901-78 1721965

. 5 [P - - e B GG A 8 ¥ ot
*Iocludes some amount towards admimistrative expenditure and infrastructure items.

'ﬁ @'Fi§urcs for 1981-82 are besed on latest progress reports received for periods varying from

Ju

Fall i Fish Catch tn Sgacoast and Chilka
Lake in Oyissa

7413. SHR1 CHINTAMANI JENA:
Will the Minister of AGRICULTURE be
pleased to state:

, 1981 to Jauuar-, 1982.

(a) whether Government of Orissa has
approached the Central Government re-
garding the serious situation arising out
of the sharp fall in the catch of fish in
the seacoast and Chilka lake of Orissa;

(b). if so, whether it is also_a. fact that
a number of fishermen and trawler own-

ers on that account have also been affeo-
ted; and

(c) steps Government have taken  tof
save the traditional fishermen and small
trawler owners from destitution?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRCULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) No, Sir.

(b) and (¢). Question do not arise.
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Failure of Agro Service Centres

7414. SHRI SAMAR MUKHERIEE:
SHRI AJIT KUMAR SAHA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it 1s a fact that the Chair-
man and Managing Directors of Tamil
Nadu, Bihar, M.P. and others have sub-
nditted their reports to Government that
due 1o failure of the scheme of Agro Ser-
vice Centres, ncarly 3,500 unemployed en-
gineers, agricultural graduates and ex-ser-
vicemen of the country are facing finan-
cial hazards and they are leading towards
insolvency and pauperisation; and

. . i e

(b) if so, actions taken by Government
to salvage them in the sense that engineers
may be brought te life again?

" THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) Some of the State
Agro Industries Corporations have report-
ed about the poor performance of some
of the Agro Service Centres and conse-
quent financial distress of the agro-service
entrepreneurs who were running such
centres,

.¢b) (i) State Governments have been
advised to disburse expeditiously all
claims for interest subsidy due to the en-
treprencurs.

(ii) The State Governments have also
been advised to accord help in getting cus-
fom hiring work for entrepreneurs under
their various programmes including land
reclamation and command area develop-
ment and to route the distribution of agri-
cultural inputs through them.

Gii) Union Ministry of  Finance
has been requested to direct the finan-
cing banks for waiver of interest char-
ges due from entrepreneurs who have
closed their centres and to extend fur-
ther financial assistance in deserving
cases to diverdify their activities.

(iv) Ministry of Patroleum, Chemicals
and Fertilizers has also been requested for
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rehabilitating these centres by giving de-
alership for distribution of diesel, petrol
and lubricants to them.

Rural Roads

7415. SHRI NAVIN RAVANI Will the
Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether it is a fact that farmers are
not able to take their produce to better
markets duc to absence of rural roads in
the country and particularly in Gujarat
State; and

(b) if so, what remedial steps Govern-
ment propose to take in the matter?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI BAL-
ESHWAR RAM): (a) Generally, farmers
have been finding it difficult to reach
the appropriate markets iIa .time
to derive  the full value of
their crops due to the absence of a well-
knit and well-planned network of rural
roads in the country.

(b) The Sixth Plan envisages the provi-
sion of all-weather link roads for all vil-
lages with a population of 1500 and above
and for 50 per cent of the villages with
a population of 1000 to 1500 by 1990
under the Minimum Needd Programme

~ (MNP). An outlay of Rs. 1164.9C crores

has been provided in the Sixth Plan in
the State sectcr under MNP for rural
roads.

Utihisation of Acquired Lands

7416. SHRY RAJESH PILOT: Will the
Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the details of lands acquired by the
Central Government but not yet utilised
during the last three years in urban areas;
and

(b) steps being taken to ensure proper,
‘ad-hoc or interim utilisation of such land
by Government or the ex-owners or the
landless for temporary production proces-
ses of Dairy or Agriculture products?
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THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI BAL-
ESHWAR (a) and (b). The information is
being collected and fill, on receipt, be
placed on the Table of the House.

Provision for Lavatory in West Patel Nagar
and Karampura, New Delhi

7417. SHRI NITHAL SINGH: Will the
Minster of WORKS AND HOUSIN(._'} be
‘pleased to state:

(a) whether it is a fact that extra land
has been allotted to the occupants of resi-
dential quarters in West Patel Nagar and
Karampura, New Delhi by the Ministry cf
Rehabilitation, D. D. A. and Delhi Munici-
pal Corporation for construction of lava-
tories behind /opposite their quarters;

(b) if additional land for lavatories has
not been allotted to cormer flat holders,
what alternate provision has bene made
available for them for the said purpose;
and

(c) whether
flats have been permitted
lavatories, if so, by whom?

the occupants of centre
to construct

THE MINISTER OF PARLIAMENTA-
RY AFFAIRS AND WORKS AND HOU-
SING (SHRI BHISWA NARAIN SINGH):
The information regarding Karampura,
New Delhi 1s being collected and will be
placed on the Table of the Sabha.

The information regarding West Patel
Nagar, New Delhi is as under:—

(a) No land has been allotted to the
occupants of the residential double storey
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quarters for construction of lavatories be-
hind their quarters.

(b) No additional land for construction
of lavatories has been allotted to the
occupants of corner quarters/flats. Provi-
sion of common lavatories separately im
each block already exists for use by the
occupants.

(¢) No permission has been granted to
the occupants of central quarter/fifls for
constructing lavatories. However, a stan-
dard plan for construction of lavatories on
the rear side of quarlers/flats has been
approved by the Municipal Corporation of
Delhi. ’

'Incomplcte irrigation projects in Gujarat

7418. SHR1 MOHAN LAL PATEL:
Will the Minister of IRRIGATION be
pleased to state:

(a) what are the names of the incom-
plete major and medium irrigation pro-
jects in Gujarat at the end of December,
1981;

(b) what is the target fIxed for
completion; and

their
involvement

(c) what i1s the financial
cach of these Projects?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRL
Z.R. ANSAR): (a) to (c). The question
perhaps relates to pre-Sixth Plan projects
which have not been coipleted even by
December 1981. The required information
in respect of pre-Sixth Plan Major and
Medium Irrigation Projects incomplete at
the end of December 1981 on the basis
of information available is given in the
attached Statement.

Statement i
Fincomplete Major and Medium Irrigation Projects in Gujarat at the end of December, 1981
Rs. in lakhs)
S.No. Name of Project Latestesti- Anticipated Sixth Plan Likely year
mated cost Expenditure outlay of completion
upto 81-82
1 2 ' 4 5 6
I. MAJOR N D
. 1.  Damanganea 10884 6579 4870 VI1Ith Plan
2. Karjan 8960 3055 7120 VI1Ith Plan
3. Hcrar 5053 1005 4450 VI1Ith Plan.
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L

1 2 3 4 5 6

s s s i s o e A e B e i T A i i il
4 Panam 4136 3550 1628 1983-84

5. Sukhi 3249 2062 2207 1983-84

6 Watrak®*. 2625 1619 1528 1983-84

7. Sipu 2554 655 1760 V1Ith Plan
8. Ukai 13207 13074 178 1982-83

9. Kadana . 9507 9308 353 1982-83
10. Sabarmati 6432 6118 968 1982-83
11. Mahi Stage~I 4122 4098 79 1982-83
12.  Kakrapar 2176 2152 29 1982-83
13.  Wlahi Bajajsagar 3949 3905 563 VIth Plan

l’IEDIIBM

1. Sukh Bhadar 588 516 404 1983-84

2. Machhundri 734 595 364 1983-84

3.  Kalubhar 631 544 377 1983-84

4. Machhan Nalla 625 456 289 VIIth Plan
5.  Amli (Veer-II) 644 526 352 1983-84

6. Deco 1606 740 1326 1983-84

7. Venu-II . 892 496 722 1983-84

8. Aji-II 679 123 289 VIIth Plan
9. Und 1506 699 1171 1983-84

10. Bhadar 1417 800 1101 VIIth Plan -
11.  Aj-III 1639 359 516 Do.
12. Majam . . 1232 259 350 Do.
13. Demi-IT | 576 236 483 Do.

14. Hadar . . 786 372 707 1983-84

15. Guhai 1689 300 1400 VI1Ith Plan -
16. Kelia 617 396 575 1983-84

17.  Jhuj 1004 238 982 1983-84

18. Uber 611 377 282 VIIth Plan
19. Kalindri . 163 163 4 March 1982
20. Harnav-II 349 131 121 VIIth Plan
21. Rami 149 106 85 1983-84

*Unapproved Schemes.
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Baldeva .
Pigut

Vaidy
Phophal .
Bagad
Shinogcda
Chhaparwad: .
.“:mbafnl .
Raval

Nara

Seni
Godothed
Amipur .
Godahari
Hivan
Jangadiva
Bhukhi
Wankleshwar Bhey
Rajwal

Mitr

Dam vn Nani Vahia)
Lakhigam
Kabutari
Sonkara .
Dhali

Umaria .

Shedi &irarcn

351
259
300
290
99
340
210
186

77

363

98
114

174

21

1248

120
133
240
346

221

315
168

151

109

59

384

25
29
4
8
4

45

27
65
147
191

81

309 VIIth Plan

1982-83
Do.
Do.

D g

1982-83
1983-84
Do.
Do.
1982-83

Do,

Da
1984~85
1982-83
1982-83
1983-84
Deo.

1983-84
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#aC A

7419. *Y  TWEAR ATEAT
FI1 Ew TAT T qGA B
F fF

(%) #F20 7¢ w7 & & wax
AU FF AR G FAE AQAE;

() aiz g, av faaa wwsai
¥ TTR WA & sMT FAC F

(W) #ac 7g W @x g f& "<
2qd & fafaw FFET 9T g &0
war-Ara gl faix 1 W g

(o) afzg
FIT &, Wi

(%) fafwss &=f 97 3T 7 7=
® FT FITOE 7

i, dl TA AT | SFIT

wig aqr grata fawm wavagi
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gg@T Uedg egq  fasma @&
grer feae o @ g0

(@) & (¥). wax 29, faeev
w1 W Al F ®iE wrar G
AT, FAFAT, TEAE TAT WETH
¥ dia i weT St § 1 wawr
(37FAT) Fv AIX A afeww &wte
IR & TqMAea § g | W
AT, TESA( 9d9, ofveaw gware
T & HAUT 9T UET T
fawre @ig grr fwar s @ g

Fegs (FAr ) F1 AET TN
qERZT  §THT & e # OF
X TESAT ®A@Aa W F@0 &Hear
g mErE  (wramex 20) F0oHeE]
T FARATE, TEFT FH e
ga fas & w=ifwa # 2  3k
TE @9 IAR( GAT@a {1 FIA( F

q ys @Al (%t Wi a0, TR A sfwal grr fag 9™ am qew
@A ): () war a7 fzed # dra fam 7w g -
nzT g9 &7 faen 7 fam qew W H2X (€o )
faeaT e g 1 fa=i 2.20
T FrAgFT g9 (6 whAma S 3.80
T4T HIT 8.5 T(ANT UF UF UF)
T qAF a7 3.30
90§57 737 39 ( 6 Ffawa
Fqr 707 7 Sfdaq vty gw) g7 5.50
FAFel 2.3 ¥4 qTHT 3.30
Tl T feszi (gar) 2.70
qI1Y q1AF T 3.00
qTE

fesar g 2.90
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(%) 79 g & wiadla w7,
qfcdesoor,  dfwn qar fagor
amd Wi dafds ArfwEen g
faatfid wedt &1 watwaa ar
fafw et @ ad fafwsra

N TE FRA F -

Menace of Microbe Fusarium

7420. SHRI SAMINUDDIN: Will the
Minister of AGRICULTURE be pleased

Id

to state: <

(a) whether it is a fact that the Microbe
Fusarium has become a menace to farm
products in  Varapnasi and Mirzapur as
revealed by the Research Institute of the
BHU;

(b) whether it is also a fact that the
micro organism has rendered the mango
trees in the area totally fruitless and
reduced the yield of other crops;

(¢) whether it is also a fact that thcse
toxins have caused varions clements in
men and animals; and

(d) if so, the steps taken to check the
evil effect of the microbe menace?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) to to (d). The
question refers to the findings of the Re-
search Institute of the Banaras Hindu
University about menace of Fusarium to
farm products specifically in Varanasi and
Mirzapur Districts of Uttar Pradesh. The
Institute of Apgricultural Sciences of the
B.H.U. has been requested to furnish de-
tails. A reply to the Question will be
placed on the Table of tive House as soon
as reply is received from the BHU.

Proper maintenance of approach roads
between Baird Road and Raja Bazar,
New Delhi

7421. SHRI K. LAKKAPPA: Will the
Minister of WORKS AND HOUSING be
pleased to refer to the reply given to USQ.
No. 2536 on 8 March, 1982 re: approach
roads between Baird Lane ‘and Raja
Bazar, New Delhi and state:

(a) whether the contractors are still
not following thc instructions issued by
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the Ministry and have piled up bricks in
the middle of the road near DESU Office
(where NDMC school was existing) and
no action is being taken to remoye the
bricks from there;

(b) whether the condition of approach
road to Union Academy School from
Baird Road has gone from bad to worse
and it is very difficult to come by public
conveyance by this road though this is
the only road leading to the school;

(c) whether drinking water is always
flowing on the road mentioned in part
(b) from the nearby water storage, the
conditions of this road still worse; and

(d) what action Government propose to
take against the authorities who are res-
ponsible for wasting drinking water and
worsening thereby the condition of roads?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The contractors are re-
ported to be now not piling up bricks in
the middle of the road near DESU Office.

(b) The damage to the approach road,
due to large-scale  construction in  the
area and plying of loaded trucks, is being
attended to from time to time and fhe
road is being kept in proper repair.

(c) CPWD has reported that there was
some accidental damage to the pipe line,
which was immediately made good.

(d) In view of reply to part (b) and (c)
above, question does not arise.

WRE W fia WET & ®Tw
atq

7422. s} WAL TW qOOE :
F( wfa A4l 48 aTd A7 Far FwIA
fe .

(%) #ur @g 99 g i@ W &
e Ag< @ F WG 4 wAw
AW AT TR @

() gfe g, & =g 1981~
82 F FATA W W H o gL
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g€ ; Wk
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(2) o &, @ o =

qIAT A
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FA W FT fqar g

(z) 71 geaw & waa i
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National rural employment programme
targets during 1981-82

7424. SHRI N. E. HORO: Will the
Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether Government have prepared
any assessment report regarding the pro-
gress so far amd achievements of the



71 Written Answers

National Rural Employment Programme
targets in the country during 1981-82 upto
date; ”

(b) whether Government is satisfied with
the progress and performance as per pro-
grammes of the Government; and

(c) if the progress of the programme is
slow, the steps Government are taking
in this regard?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI BA-

LESHWAR RAM): (a) to (c). Complete.

reports from the field in regard to the
implementation of National Rural Fm-
ployment Programme have not yet been
received. However, the reports already
received indicate that the programme
targets would be achieved except in case
of some of the States/Union Territories.

Execulion of sub-lease deed by the Mem-

bers of Government Servants Co-operative

House Building Society Limited Vasant
Vihar New Delhi

7425. SHRI UTTAMRAO PATIL: Will
the Minister of WORKS AND HOUSING
be pleasad to state:

(a) whether it is a fact that provision
exists in the Sub-Lease Deed executed by
members of the Government Servants Co-
operative Housc Building Society Limited,
Vasant Vihar, New Delhi that they are
required to pay any additional premium,
for the land allotted to them when decided
by the Lieut. Governor, Delhi;

(b) whether it is also a fact that change
in the Sub-Lease Deed executed by the
allottees cannot be made by any other

authority except the Lieut.  Governor/
D.D.A;

(©) if the reply to parts (a) and (b) in
the affirmative, why the said Society, in
violation of the said conditions, is recover-
ing additional premium from the allotiees
of the Shanti Niketan Colony;
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(d) whether the society has applied to
the D.D.A. to get supplementary sub-
lease deed executed by certain allotiees
of Shanti Niketan to condone this irregu-
larity; amd

(e) if so, Goverfiment's reaction thereto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) to (e). The Delhi Development
Authority have reported that the issue is
regarding the settlement of a dispute bet-
ween the allottees of the plots in Shanti
Niketan and Vasant Vihar colonies deve-
loped by the Government Servants Co-
operative House Building Society relating
to the paymert of enhanced compensation
awarded by the various courts in respect
of the land forming part of the Shant
Niketan, which was recovered from the
members of Shanti Niketan Group. They
have further reported that the High Court
had dismissed the writ petition on the
claim of the Shanti Niketan Welfare Asso-
ciation and their Special Leave Petilion
was also rejected by the Supreme Court.

Nationalisation of Ganesh Flour Mills

7426. SHRI M. GOPAL REDDY: Will
the Minister of CIVIL SUPPLIES be
pleased to state:

(a) whether Government propose fto
nationalise Ganesh Flour Mills which is
already under the management of Govern-
ment of India;

(b) if so, by what time; and

() if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTRE AND
CIVIL SUPPLIES (SHRI MOHAMMED
USMAN ARIF): (a) to (c). The restruc-
turing of the Ganesh Flour Mills is en-
gaging the attention of the Goverw‘wm.
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Roller Flour Mills in West Bengal

7428. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the particulars of mills in West
Bengal, which are supplied wheat for
conversion into wheat products and whe-
ther the converted wheat products are
channelised through fair price shops and
the rates fixed for the mills are free to
sell them at their own rates; and

(b) what steps Government propose to
take to fix the margin of profits by such
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mills and control their present exorbitant
profits throughout the country?

THE DEPUTY MINSTER IN [HE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) and (b). Infor-
mation is being collected from the State
Government and will be laid on the Table
of the Sabha.

Acquisition of Land by DDA from
Shahpur Jat Village, Delhi

7429. SHRI A. K. ROY: Will the Minris-
ter of WORKS AND HOUSING be
pleased to state:

(a) the details of the original plan of
the DDA on the land of the Shahpur Jat
at the time of acquisition where the cons-
truction fer Asian games is going on at
present giving the area involved and the
date of acquisition;

(b) what is the area of agricultural land
and total acquired;

(c) whether there has been violatibn of
the legal provisions in the acquisition of
land in as mwuch as that the land has net
been used for the purpose for which it was
acquired; and

(d) if so, steps taken thercon?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRYI BHISHMA NARAIN
SINGH): (a) to (d). The informafion is
being collected and will be laid on the
Table of the Sabha.

News item ‘Bogus Permits for Maida and
Vanaspati’

7430. DR. A. U. AZMI: Will the Minis-
ter of CIVIL SUPPLIES be pleased to
state:

(a) whether Government’s attention has
been drawn to the news item “Bogus per-
mits for maida and vanaspati” appearing
in the Indian Express of 29 March, 1982;
and

(b) if so, reaction of Government
thereto and action taken with details
thereof? '
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THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CIVIL SUPPLIES (SHRI MOHAMMED
USMAN ARIF): (a) Yes, Sir.

(b) Accerding to the Delhi Administra-
tion, no bogus quota permits for maida
and vanaspati were mainipulated as alleg-
ed in the news ilem.

Residential and commercial units under the
charge of Directorate of Estates

7431. SHR RAM LAL RAHI: Will the
Minister of WORKS AND HOUSING be
pleased to state:

(a) the total number of units (Residen-
tial and Commercial) under the charge of
Directorate of Estates increased during the
period from January, 1973 to January,
1982 and the corresponding increase in
the staff in the allotment as well as rent
wing;

(b) is it a fact that previously Directo-
rate of Estates was a part of CPWD and
the clerks working there for maintenance
of rent account were categorised as ac-
counts clerks but now the clerks wo._kinz
in the rent wing of Directorate of Estales
are not categorised as accounts clerks;

(c) whether it is a fact that assicnment
of suyervisory staff in the rent wing of
Directorate of Estates is purely of a techni-
cal nature (accounts), but the same nature
of work of the non-supervisory, staff has
not been considered so; and

(d) if so, the reasons thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The total number of units
(Residential and commercial) increased/
decreased during the period from Jan.
1973 1o Jan. 1982 as under:—

e

Commercial Office
Accommodation

Residentiat

— — - —

21'62 Lakh Sq. Ft.
inereased

13858 7426
inercased decreased

Ao -
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(This does not include Hotel accommoda-
tion) there has been any corresponding”™
increase in the Staff of allotment or rent
wing of Dte. of Estate.

(b) Yes, Sir.

(¢) and (d). The work of the Supervi-
sory staff [Accountant. Supdt., Asstt.
Director (Accounts)] in the Rent Wing of
the Directorate of Estates is of a specialis-
ed nature. The posts of Asstt. Director
(Accounts) anc Supdt. are filled by pro-
motion from among Accountants. Ac-
countants are sclected through combined
Departmental Competitive  Examinafion
for which clerical staff is eligible.

Criteria for Calculating House Tax

7432. SHR1I SHIBU SOREN Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether the house tax is being cal-
culated now a days on the basis of the
recent judgement defivered by the Sup-
reme Court in December, 1980 and whe-
ther a3 copy of this judgement will be
placed on the Table of the house;

(b) if not, the basis on which house
tax is being realised at present both in
the case of self occupied unjts and let out
houses;

(c) whether the present house tax
increase has caused a lot of resentment
among the residents of Delhi; and

(d) if so, whether Government propose
to amend the house tax rules to provide
relief to the people and to save them from
unbearable burden?

THE MINISTER OF PARLIMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The house tax is being
calculated in Delhi on the basis of the
standard rent as per the judgement of
the Supreme Court. A copy of this
judgement is available for perusal in my
Ministry.

(b) In view of the reply at (a) above,
the question does not arise.

(c) Subsequent to the above judgement
the house tax rates have not been in-
creased in Delhi.
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(d) A proposal for amendment of the
provisions relating to housé tax assess-
ment has been received by the Govern-
ment.

Crushing of Sugar Cane by Sugar Industry

7433. SHRI MOHAMMED ASRAR
AHMAD: Will the Minister of AGRI-
CULTURE be pleased to lay a statement
showing:

(a) the numbers of private, public and
co-operative sugar factories functioning
in the conntry (mention capacity) during
the period 1977-78, 1978-79, 1979-80,
1980-81 and 1981-82;

(b) the numbers of days these facto-
ries crushed the sugar cane and the num-
ber of days they did not crush it during
1979-80, 1980-81 and 1981-82; and

(c) the number of sugar factories
(categories) modernised during the afore-
said period (Year-wise and State-wijse)

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT

(KUMARI KAMLA KUMARI): (a) A
statement giving the numbers of private,
public and co-operative installed sugar
factories alongwith their annual sugar
production capacity during the period
1977-78, 1978-79, 1979-80, 1980-81 and
1981-82 is laid on the Table of the House
(Annexure-1).

[Placed in Library See No LT-3880/82]

(b) The sugar factories do not work
all the year around. Being a seasonal
industry, the number of days a factory
works depends upon the availability of
sugarcane in a particular season. The
number of days of all the sugar factories
in the country actually worked during
1979-80, 1980-81 and 1981-82 on the
basis of 22 hours working is at Annexure
11 [Placed in Library See No LT-3880/
82] The number of days the factories
worked in 1981-82 are estimated as the
sugar year 1981-82 will contjnue upto
30-9-82. .

(¢) There is no yardstick to measure
the extent of modernisation in sugar fac-
tories. Modernisation of sugar factory
is a continunous process and sugar facto-
ries are seldom able to complete moder-
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nisation of plant and machinery in any
particular year. The Government has,
thus, not prepared any list of sugar facto-
ries jndicating the extent of modernisa-
tion effected in each factory year-wise: A
sugar factory which has modernised in_
a particular sugar year can further moder-
nise its plant and equipment in the succe-
eding sugay years as well.

Denial of C.G.H.S Facilities to DDA
Employees

7434. SHRI R. N. RAKESH: Will the
Minjster of WORKS AND HOUSING
be pleased to state:

(a) whether it is a fact that D.D.A.
employees living in  the = areas where
C.G.H.S. dispensaries are available have
been denied to avail of its facilities;

(b) whether these facilities have been
withdrawn just because certajn employees
living in areas where C.G.H.S. dispensary
do not exist, do not want to contribute
and instead want cash reimbursement;
and

(c) whether in view of the above, Go-
vernment would reconsider the matter and
take remedial measures to allow the DDA
employees living in C.G.H.S. jurisdiction
to avajl themselves of medical treatment
through these dispensaries?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The Delhi Development
Authority have reported that the C.G H.S.
facilities enjoyed by the employees of the
Authority have been withdrawn  with
effect from 1-12-81 and in lieu of this
employees belonging 10 Growp ‘C’ and
‘D’ are being paid medical allowances at
flat rates.

Group ‘A’ and ‘B’ employees are enti-
tled to get the rejmbursement of the Me-
dical expenses if treatment is taken from
the authorised medical aitendant.

(b) and (c). No, Sir,
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Realisation of Misuse Charges of Residen-
' tial Properties

7435, SHRI ATAL BIHARI VAIPA-
YEE: Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) what are the particularg of lessees
who have been allowed to pay less than
mormal|standard misuse charges in
contravention of lease arrangements;

(b) whether the L&DO has any policy,
guidelines or criteria to deal with cases of
comercial misuse of residential proper-
ties by tenants of lessees where such ten-
ants are not paying misuse charges and
the entire burden for payment of prog-
ressively rising misuse charges falls on
house owners who neither have the capa-
city nmor the resources to pay these char-
ges, if so, the details thereof; and

(c) what are the remedies available to
such lessees who have already initiated
legal proceedings against misuse by such
tenantg and who are still being asked to
pay misuse charges under threat of re-
entry even before judgements in the legal
cases against the misuser?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) According to the report of
Land and Development Officer, no statis-
tical data is maintajned regarding the
particulars of lessees who have been. alio-
wed to pay less than the normal/standard
misuse charges in contravention of lease
arrangements,

(b) No, Sir.  The privity of contract
is between the lessor and the lessee and
not between the lessor and the tenants of
the lessee,

o

(¢) Under the terms of the lease where
the misuse is caused or suffered to be
caused by the tenants of the lessees, the
responsibility for removal of the misuse
rests with the lessee who can resort to
judicjal proceedings in a court of law.
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Provision of Basic Amenities in the
Approved Colonies Existing in West
Zone of MCD

7438. SHRI EBRAHIM SULAIMAN
SAIT: Will the Minister of WORKS AND

HOUSING be pleased to state:

(a) whether the residential colonieg in
the G-4 Sector of Master Plan, viz Mano-
har Park, Ashoka Park Extension, Ashoka
Park (Main), Madan Park, Jaidev Park,
Bhagwandass Nagar situated along Roh-
tak Road and East of Punjabi Bagh (Eas-
tern Sector) in the West Zone of  the
Municipal Corporation Delhi, are recog-

nised and approved ones;

(b) if so, whether Municipal Corpora-
tion of Delhi have made the requisite
provision for minimum Jevel of social
amenities like street lights, roads, pave-
ments and drains therein;

(c) whether Municipal Corporation of
Delhi have not repaired the roads in this
area for the last 10 to 12 years; if so,
reasons thereof;

(d) whether sewerage water always re-
mains standing on the streets of these
colonies for want of proper drainage; and

(e) whether Delhi Development Autho-
rity is considering to provide any common
facility like ‘barat ghar’ Community
Centre on the DDA’s vacant land lying
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on the crossing of Rohtak Road with
Lawrence Road, if so, full details there-
of? |

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHR1 BHISHMA NARAIN
SINGH): (a) to (e). The information i
bejng collected and will be laid on the
Table of the Sabha.

Promotions (o selection posts in CPWD

7439. SHRI DOONGAR SINGH: Will
the Minister of WORKS AND
HOUSING be pleased to state:

(a) the policy regarding the promotion
for selection posts framed by D.G.
(Works) Central PW.D. is that all the
promotions to the higher grade will
be pgiven on the  basis of seniority-
cum-fitness and it is in  practice
in the promotions of J.E. (Civil, Elec-
trical, Mechanical), Head Clerks and Office
Superintendents in Central P, W.D., but in
the promotion of Section Officers (Horti-
culture) to the post of Asstt, Directors
(Hort.) this policy is violated as shown
vide Office Order No. 565 of 1981, issued
on September 14, 1981;

(b) the above Office Order shows that
the promotion of first six section ofificers
(Hort.) have been given promotion omn
the basis of saniority cum fitness, when
the another seven promotions have been
given to the S.0. (Hort.) on the basig of
merit-cum-seniority as notified in the same
office order; and

(c) the action taken to rectify the posi-
tion in the matter?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR1I BHISHMA NARAIN
SINGH): (a) As per provision of re-
cruitment rules the promotion from the
grade of Junior Engineer to Assistant En-
gineer (Civil & Electrical), and Office
Superintendents are made on the basis of
merit-cume-seniority. Appointments to the
grade of Head Clerk are made 50 per
cent on the basis of limited Departmental
Competitive Examination and S50 per
cent by promotion on the basis of Senio-
rity subject to rejection of unfit. Promo-
tions to the garde of Assjstant Director of
Horticulture are made on the basis of
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”

merit-cuam-seniority. However, for purely (b) whether it is a fact that because

- ad-hoc appointments the criteria of senio- of the disease the yield of pepper has re-
riyt-cum-fitness is adopted. All the 13 duced alarmingly and causing loss to thc
officers promoted and appointed as ASsis- earning of the agriculturists and foreign
tant Director of Horticulture on regular exchange to the exchequer; and

basis vide Office Order No, 565[81 were

. R ; ¢) steps Government have taken to
selected on merit-cum-seniority basis, (c) stepa

prevent this situation?
(b) and (c¢). 6 persons mentioned in

pira 1 of the said office order, were al- THE MINISTER CF STATE IN THE
ready working in the Department of pure- MINISTRIES OF AGRICULTURE AND
ly ad-hoc basis, before they were promoted RURAL DEVELOPMENT (SHRI R. V.
on regular basis of oificiate as ASSistantf SWAMINATHAN): (a) to (c). The
Director of Horticulture. As such, the most destructive disease of pepper vines
contentjon that the first six Sectional Offi- - in Kerala is the quick wilt which is jncited
cer (Hort) have been promoted on the by the fungus, Phytephthora palmivora
basis of seniority-cum-fitness and the re- The disease attacks the foliage and basal
maining seven on the basis of merit-cum- part of the vines. Losses in infected gar-
seniority is not correct. dens may range between 25—30 per cent.
Premotion of Assistant Engineers in D.G. This disease is being investigated on a
Works priority basis at the Central Plantation

, Crops Research Institute of the I.C.A.R.

7440. SHR1 TARIQ ANWAR: Will the and also under the All India Coordinated
Minister of WORKS AND HOUSING Research Project on Spices  Integrated
be pleased to state: control strategy has been recommended in-

volving the use of Bordeaux Mixture, good

what js the progress about the ad- . ; ;
(a) 15 PESEESOA agronomic practices and sanitary measures.

hoc promotion of Assistant Engineers(De-
partmental candidates) in the office of

D.G. Works; and Grants to Iostitute of Agriculture Sciences

(b) the reasons for delay in promoting of Banaras Hindu University

them?
., 7442 DR. VASANT KUMAR PAN-
THE MINISTER OF PARLIAMEN- DIT: Will the Minister of AGRICUL-
TARY AFFAIRS AND WORKS AND TURE be pleased to state:

HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The question of ad-hoc pro-
motion of Assistant Engineers (Depart-
mental candidates) arises only when the
vacancies are¢ available in the grade of

(a) whether the Institute of Agricul-
ture Sciences of the Banaras Hindu Ugi-
versity receives grants from Government
and the I.C.A.R. for research activities;

Executive Engineers (Civil and Electrical). (b) if so, the amount paid by Govern-
There is no vacancy in the grade of Exe- ment and the I.C.A.R. during the last
cutive Engineer (Civil and Electrical), at three years;
present.
(c) whether Government have received
(b) Does not arise in view of reply to several complaints against the Institute of
(a) above. . Agriculture Sciences in BHU alleging mis-
use of funds, Auditors adverse Report,
Disease to Pepper Crops in Kerala unused tractors and large scale deatlz:oof
7441, SHRI M. M. LAWRENCE: Wijll milch animals;

the Minister of AGRICULTURE be

pleased to state: (d) whether the attention of Govern-

ment have been drawn to the news item

. (a) whether it has come to the notice “Irom Piece found in Cow's stomatch”
of Government that a kind of disease is appeared in the Times of India of Novem-
spreading to the pepper crops in high ber 10, 1981 reporting death by traumatic

ranges of Kerala; gastritis of over 250 cows and calves: and
oy »
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(e) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) Yes, Sir. Some
of the research activities of the Institute of
Agricultural Sciences, BHU are supported
with grants from L.C.AR.

(b) The grants released to the Univer-
sity during the last 3 years by ICAR are
given below:—

(i) 1978-79 : Rs. 10.67 lakhs
(ii) 1979-80 : Rs. 29.70 lakhs
(i) 1980-81 : Rs. 20.46 lakhs

Information on the grants from other
Government  sources is being collected
from the University

(¢) No, Sir.

(d) Yes, Sir. Details about the reported
death of 250 cows and calves, and reasons
thereof, are being obtained from the Ins-
titute of Agricultural Sciences, Banaras
Hindu University,

(e) The Banaras Hindu University has
appointed a  Committee headed by the
Director of Animal Husbandry, Uttar Pra-
desh, to go into the matter. The report is
awaited.

Work in Delhi Rent Control Courts

7443. SHRTI R. R. BHOLE: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether work in Delhi Rent Con-
trol Courts has increased considerably
during the last three vears as a result of
which 6-7 months date are given for
hearing;

(b) what was the number of judges in
these courts as on 31 March, 1979 and
also as on 31st Jan., 1982; and

(c) how Government propose to clear
the arrears in these courts?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The work in the Oelhi
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Rent Control Courts has increaseq during *
the last 3 years

(b) Ason Az rn
31-3-79 31-1-82
Rent Control Tribural ] 1
Rent Controller + 1 1
Add. Rent Controllers 6 6

(¢) Provisiong already exist under Sec-
tion 35(2) of the Delhi Rent Control Act,
1958 for appointment of Additional Rent
Controllers. It is also proposed to consti-
tute additional Rent Control Tribunals by.
making suitable amendments in the Delhi
Rent Control Act.

Integrated Rural Development Programme,
National Employment Programme and
minimum Needs Programme

7444, SHRI S. M. KRISHNA:
SHRIMATI MOHSINA KID-
WAT:

Will the Minister of RURAL DEVE-
LOPMENT be pleased to state:

(a) whether three specific centrally
sponsored programme namely Integrated
Rural Development  Programme, the
National Rural Employment Programme
and the Minimum Needs Programme have
been mooted for the economic develop-
ment of the rural poor under the Sixth
Plan;

(b) if so, the amount of money that
has been spent so far by the Centre and
the States on these programmes;

(c) what ig the extent of benefits that
have been given to the rural poor under
these programmes so far; and

(d) the number of families that have
benefited so far under these schemés?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI
BALESHWAR RAM): (a) Yes, Sir.

(b) to (d). Statements I & II in pes-
pect of LRD.P. and NRE.P, are laid
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on the Table of the House. [Placed in
Library. See No, LT-3881|82].

*Information with reard to Minimum
Needs Programmes is being collected and
will be laid on the Table of the House.

Bhagirath Journals

7445. SHRI R.P. YADAV: Will the
Minister of IRRIGATION be pleased to
state:

(a) what are the objects of publishing
Bhagirath journals and the functions ef
Editorial Board;

(b) how many meetings of the Board
were held during 1980 and 1981 and de-
tail o factions taken on the decisions;

(c) is it a fact that action on the deci-
sions of the Editorial Board have been
delayed and regulay meetings of Ediio-
rial Board is being avoided; and

(d) what steps are proposed for stari-
ing monthly publications of these useful
journals and providing necessary staff
and facilities without any further delay?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R, ANSARI): (a) The objective of
Bhagirath is to enlighten readers on plans
and progress in irrigation, power, flood
control and allied subjects in the country.

The Editorial Board gives guidance for
achieving the aforesaid objective.

(b) Two meetings of the Editorial
Board of Hindi Bhagirath were held Jur-
ing 1980. After the formation of the
Editorial Board for English Bhagirath on
10.7.81, a combined meeting of the Edi-
torial Boards for both the Journals was
held in 1981.

3

The following actions have been taken
on the decisions of above meetings of
Editorial Board:—

(1) Payment of honorarium to com-
tributors of English Bhagirath has since
been sanctioned. -

(2) Bhagirath and Bhagirath Patrika
will continue to be printed at the Go-
vernment of India Press, Faridabad, as
decided by the Board.

(3) Editor and Assistant Editor are
being permitted to attend jimportant
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conferences and seminars for coverage
in the Journals.

(4) Case regarding encadering the
posts of Editor, Bhagirath, Asistant
Editor, Bhagirath Patrika and the edi-
torial staff of the Journals in the Cen-
tral information Service is being pro-
cessed. K

(5) All efforts are made to provide
necessary staff and facilities 1o both the
Jounrals.

(6) Recetnly English Bhagirath and
Hindi Bhagirath have been  provided
with separte accommodation and a
telephone with an extension for Hindi -
Bhagirath, ‘

It is also proposed to publish a special
issue on Gujarat in the year 1982. The
Editorial Board also decided not to press
for monthly publication of Hindi Bhagi-
rath.

(c) No, Sir. The meetings of the
Board are held as and when necessary,
subject to the convenience of the Mem-
bers.

(d) At present there is no proposal to
start monthly publication of the journals.

Dispute in Seniority of Assistant Grade-
Cadre in Department of Agriculture

7446. SHRI V. KISHORE CHANDRA
S. DEO: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whehter it is a fact that the scnio
rity of Assistant grade in the cadre of
Department of Agriculture has been un-
der dispute for many years and re-
ference in this regard was made to the
Department of Personnel and Adminis-
trative Reforms for their advice:

(b) if so, whether the advice was
sought on the points raised about the ap-
plication of certain rules and instructions
governing the fixation of seniority of the
promotee and direct recruit Assistants oOr
simply the issue of predicentralised
back-log vacancies was referred .to that
Department;

(c) whether the advice of that Depart-
ment has since become available or not
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on all the points raised about inter-se-
seniority the promotee and direct recruit
Assistants in the Cadre of Agriculture;
and

(d) if so, by what time the disputed
seniority in question is likely to be fina-
lised?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) Yes, Sir.

(b) The advice of the Department of Per-
sonnel and Administrative Reforms was
sought in September, 1981 on the points
raised by the representationists and not
simply on he issue of predecentrilised
back-log vacancies.

(¢) and (d) In February, 1982 the
Department of Personnel and Administra-
tive Reforms has reiterated the earlier ad-
vice given by them and has also stated
that the Seniority List drawn by the De-
partment of Agriculture and Cooperation
in 1980 was in order. In view of the ad-
vice received from the Department of
Personnel and Administrative Reforms the
dispute under reference stands finalised.

Number and Proportion of Landless
Persons

7447. SHRI BHOGENDRA JHA: Will
the Minister of RURAL DEVELOPMENT
be pleased to state:

(a) the latest State-wise position with
regard to the total number and proportion
of the total population of the landiess,
those owing below 1 acre, those between
1 to 2,12 acres, 2,1{2 to 5 acres, 5 to
10 acres above 10 acres and the acreage
or proportion of land held by each cale-
gory;

(b) whether it is proposed to ensure
self-cultivating tenancy by eliminating ab-
sentee land ownership, one person one
job and such other steps;

(c) if so, details thereabout; and
(d) if not, rcason therefor?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVEZOPMENT (SHRI BAL-
ESHWAR RAM): (a) Two statements
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(Nos. I and II) are laid on the Table of
the House. (Placed in library, See. No.
LT-3882/82].

(b) ang (c).Exceptin some States, pro-
vision has been made under the tenancy
laws for conferment of ownership rights
on cultivating tenants éxtept in the case
of landowners who suffer from specified
disabilities or who are members of the
Defence Forces

(d) Wherever leasing is permitted, the
law provides for security of the tenant’s
tenure, immunity to resumption at the
landowner’s will, and ceiling on the rent.
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Urbanisation Policy to Check Unrestrained
Growth of Metropolitan Cities

~ 7449. SHRI GHULAM RASOOL
KOCHACK: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether formulation of a comprehen-
sive urbanisation policy to check unres-
trained growth of metropolitan cities is
beig considered by Union Government;

(b) if so, whethel' Government are alive
to she fact that this growth has begun
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to put scvere strain on fiscal and social
infrastructure;

(c) whether country has 12 cities whose
population has crossed the limits;

(d) if so, what steps are being taken
to check the growth of big cities; and

(e) by what time the scheme which has
been prepared will be implemented?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR1 BHISHMA NARAIN
SINGH): (a) to (e) The Urbanisation
Policy of the Government is confained in
the Sixth Five Year Plan Document
1980—85). The thrust of the Urbanisation

Policy is to give preater emphasis
to the provision of adequate
infrastructural and other facilities

in the small, medium and intermediate
towns to reduce the rate of migration to
metropolitan cities. A Centrally Sponsored
Scheme is in operation for the develop-
ment of 231 small and medium towns by
March, 1985. It is true that there are 12
cities according to 1981 consus whose
population is more than 10 lakhs,

Steps taken by Central Government to
provide infrastructural facilities in Metro-
politan Citics and check the unrestrained
growth include:

(i) A scheme for Integrated Urban
Development of Metropolitan Cities and
Areas of National I'mportance was im-
plemented by the Central Government
during the years 1974-75 to 1978-79. A
loan of Rs. 136 crores was released for
31 metropolitan cities and areas of na-
tional importance.

(ii) Schemes are being implemented
in Bombay, Calcutta, Madras and Kan-
pur to provide urban  infrastructural
facilities with the assistance of World
Bank. Schemes for urban development
are being executed by State Governments
and local agencies.

(iii) The slum improvement scheme is
being implemented since 1972 to provide
basic facilities in urban slums. The
scheme is in the State Sector. A sumy
of Rs. 151.45 crores has been provided
for environmental improvement of
slums during the 6th Plan period.
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(iv) Action is being taken to decentra-
lise industrial, commercial and adminis-
trative activities from cities with a popu-
lation exceeding 5 lakhs, to other growth
centres,

(v) The industrial policy  resolution
generally bans further establishment of
industrial units in metropolitan cities
and provides a variety of incentives for
location of indostries in backward dis-
tricts and smaller cities.

(vi) Some of the State Governments
have started or are considering the deve-
lopment of satellite towns within or
near the metropolitan cities such as
Madras, Bombay and Calcutta. N.C.R.
Plan is being re-activated.
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Financial Assistance for Flood Control s
West Bengal

7451. SHRI SATYAGOPAL MISRA:
Will the Minister of IRRIGATION be
pleased to state:

(a) the propesals and financial assistance
of Government for the flood controlling
activities in West Bengal; and

(b) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI Z
R. ANSARI): (a) and (b). Flood Control
being a State subject, the responsibility of
planning and implementation of Flood
Control Schemes rest with the State Gov-
ernments. The anticipated expenditure by
State  Government on Flood  Control
Works during 1981-82 is Rs. 2854.75
lakhs. Besides. above, Government of
India also provides loan assistance to some
important and identified Flood Control
Schemes tuken by the States for their ex-
peditious completion,

During 1980-81 and 1981-82, Central
Government has provided loan assistance
10 West Bengal Government on the follow-
ing Schemes.

Name ol Scherne oan  sanctioned
Jdn Rs. Iakh)
1980-81 1981-£2
1 Urgent Develop-
ment Worke in
Sunderbans Area 0 80 100- 00
~. Ghea KuntiDrain-
age Scheme . 52°28 42°00
3. Dubda Batin Drain-
age Scheme . 2020

R - — —

142-00

e

162- 37
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Fimancial Assistance for the Construction
of Houses by HUDCO under LIG, MIG:
and HIG

7452. SHRIMATI VIDYA CHENNU-
PATI: Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) what is the formula being adopted by
HUDCO for rendering financial assistance
to individuals  for the construction of
houses under the LIG, MIG and HIG
categorics;

(b) since when the above rates of as-
sistance have been adopted;

(c) whether there is any proposal to
increase the quantum of assistance to dif-
ferent categorics in view of the increased
cost of house building; and

(d) if so what will be the new formula

. of assistance?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
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HOUSING (SHR1I BHISHMA NARAIN
SINGH): (2) to (d). HUDCO does not pro-
vide any direct loan assistance to indivi-
duals. However, it  finances housing
schemes of various agencies for construc-
tion of houscs for various categories. 30
per cent of the funds are earmarked for
schemes for the EWS, 25 per cent for
LIG, 25 per cent for MIG and 20 per cent
for HIG.

The existiug rates of interest, extent of
loan assistance and celling are in operation
since 1975-76. The Working Group, ap-
pointed by tne Government to examine
the =xisting financial pattarn of HUDCO
and suggest changes therein has, in its
report, inter-alia recommended change in
norms of assistance and marginal changes
in the rates cf interest on HUDCO finance.
The details regarding existing terms and
suggested changes are given in the attached
statement. No decision on the recommen-
dations of the Working Group has, how-
ever, been taken so far.

STATEMENT

The existice terms and condition of
Working Group are as follows.

HUDCO finance and changes suggested by the
Figures in brackets indicate the existing position .

Category Cost Extent of Interest repayment
ceiling financing rate period
(Rs.) (96) (net) %  (year s)
1 2 3 4 5
» EWSAND LIG HOUSING
(i)  Sites & Services 5000 100 4(4) 20(20)
(2700)
(#7) Core Housing 5000 100 5(s) (20)20
(111) Skeletal Housing 5000 100 5(5) 20(20)
(iv) Rural Housing 6000 50 5(5) 10(10)
(4000)
(v) Slum upgradation. 2000 50 5(5) 10(10)
(vd) Urban Housing (A) 12000 As per  7(5) 20(20)
(fi(,nm) graded
scale-
Urban Housing (B) 20000 Do. 8(7) 15(15)
(18000)
(vid) Plotted Development
fa) Category (A) 5000 Do. 5(5) 20(20)
(2700)
(b) Category (B) 8000 Do. 8(7) 15(15)
(4500)

491 LS—4.



] e
94 Written Answers

- APRIL 12, 1982

Written Answers 100

MIG HIGH HOUSING
()  MIG I
(i) MIGII

(i) 1IIG

{iv) Pleited Development: . .
(a) MIG

(b) HIG

Other Schemes
Rental ; . . .
Commercial

Buililing Materials Schemes

Uroan Developmen Schemes

Private Buillers

30000 As per
(25000) graded

10§(9-5) 12(12)

scale
50000 Do. 11}(10-5) 12(12)
(42000)
125000 De. 123(11-5) 10(10)
(¥00000) (Not
exceeding
Rs. 60000
inauv
case).

20000 As per
(12500) graded
scale

114(9+5) 12(12)

50000 Do.

1234(11-5) 10(10)
(25000)

125000 ?r\L}'u}i I:{::I'Il.’.l 7(7)
N.A. 10o(1o0)  15(14) 8(8)
N.A 100(100)  13(10-75 8(8)

(for pub=
lic sector)
8o(8o)
(for pri-
vate sec-
tor)
N.A. 50(50) 10(8-5)] 12(12)
Rs. 30000 50 15(14)° 5(5)

for not
less than
50% units
and rest
not more
than Rs.
50000. -

Allotment of DDA Plots and Flats under
MIG and Scif-Financing Schemes Against
Foreign Exchange

7453. SHRI B. RATAGOPALA RAO:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) vwhether any preference is given for
allotment of DDA Plots or DDA Flats
under the MIG and Self Financingz, to
those who deposit the cost of the land

flat in Forcign Exchange; and also to
those whc have a Non-resident Account in
India; and

(b) if so, what are the details of the
Scheme?

THE MINISTER OF PARLIAMENTA-
RY AFFAIRS AND WORKS AND

HOUSING (SHRT BHISHMA NARAIN
SINGH): (a) No, Sir.

(b) Does not arise.
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Production of Millets

7454, SHR1 P. RAJAGOPAL NAIDU:
Will the Minister of AGRICULTURE be
pleased 1o siate:

(a) whether it is a fact that there is a
break throvgh in the production of mil-

lets; and

(b) if so, the percentage of increase ex-

pected next year?

* THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAIL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) New hybrid and
improved varieties of various millets have
been evolved and are being propagated for
adoption in different areas. In  terms of
achicvement increase fn the production of

jowar has been rotable.

(a) The target for 1982-83 envisages an
increase of abont 3 per cent over the

curren’ year.
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Grant of Licence for Sugar Mill in Maha-
rashtra

7455. SHRIMATI USHA PRAKASH
CHOUDHARI: Will the Minister of AG-
RICULTURE be pleased to state:

(a) whether it is a fact that Maharashtra
State had forwarded proposals for grant of
licence for sugar factory; and

(b) if <o, the details thereof and by
what timc the decisioh will be taken?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) and (b). 25 ap-
plications—24 for establishing new sugar
plants and cnc for expansion in the exis-
ting unit have been received for considera-
tion by tne Central Government from
Maharashtra. 12 Letters of Intent have
been granted so far, 11 for new projects
and one for expansion. The remaining ap-
plications are under examination and a
decision is likely to be taken by the Gov-
ernment in accordance with the guideslines
laid down for licencing in the Sixth Plan
as also taking into account the inter-Re-
gional and backward district’s  prioritizs,
The details of applications received are
given in the attached statement.

Statement

Statem~nt giving the details of applications received for grant of licences far the establishment of
new sugar f[actories and expensions in existing units in Maharashtra  during the Sixth Five

Year Plan.

1 2 3 4

Sl.  Proposed location of sugar [actory with District. Date  of Date of

No. receipt of grant of
the applica-  Letter of
tion in the Intent/
Department Licence.
of Indus—
trial Deve—
lopment,

I 2 3 4

New Factories

1 Vithewadi (Lohaner) .
Tal. Kalwan, Distt. Nasik

2 Taluk Walwa. Distt. Sangli
3 Taluk Junar, Distt. Poona.

4 'Teh. Atpadi, Distt. Sangli

10-14-1977 26-3-1981

15-5-1978 26-3-1981
16-7-1978 26-3-19R1

14-7-1975 30-3-1981

—

e
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1 2 3 4
5 Teh. Shirpur, Distt. Dhulia 17-6-1980 15-3-1982
6 Xavathe Mahankal, Distt. Sangli 17-2-1981 6-7- 1981
Shendre, Distt. Satara 28-3-1981 6-7-1981
8 Biladi Teh. & Distt. Dhule 9v4-1981 9-7-1981
9 Javale Tal. Parner, Distt. Ahmednagar 9-6-1981 22-3-1982
10 Ambegaon, Tal. Khanapur Distt. Sangli. 11-6-1981 31-12-1981
11 Tirthapuri, Tal. Ambad, Distt. Aurangabad. 19-6-1981 31-12-1981
12 Ajra, Distt. Kolhapur 22-6-1981 Under
L'xﬂ.fnlnil‘
tion.
13 Naldurg, Tal. Tuljapur, Distt, Osmanabad 23-6-1981 Do.
14 Dhulgaon, Taluk Yeola, Distt. Nasik . 26-6-1981 Do.
15 Wanjarwadi Tal. & Distt. Beed 8-7-1981 Do
16 Sawangi, Tal. & Dist. Aurangabad 15-7-1981 Do.
17 Gaganbavada, Distt. Kolhapur 30-7-1981 Do
18 Nalegaon, Distt, Osmanabad 27-8-1981 Do.
19 Ambulga (BK) Tal, Nilanga, Distt. Osmanabad. 4-9-1981 Do.
20 Village Washi, Tal. Bhoom Distt. Osmanabad 4-9-1981 Do.
21 Hupari, Distt. Kolhapur 18-9-1981 Do.
22 Chahardi, Teh. Chopda, Distt. Jalgaon 21-9-1981 Do.
23 Wathar Tarf Vedgaon, Teh. Hatkanangale, Distt, Kolhapur . 26-9-1981 Do.
24 Bhudargad, Distt. Kolhapur 22-10-1981 Do.
Expansions
1 Asurle, Taluka Panhala, Distt. Kolhapur 23-8-1979  26-3-1981

(from 400 to 1250 TCD)

Drinking Water in Delhi

7456. SHRT A, NEELALOHITHADA-
SAN NADAR: Will the Minister of
WORKS AND HOUSING be pleased to
state: :

(a) what is the tolal amount spent during
the last three years for providing drinking
water in the capital of Delhi, give the
yearwise details;

{b) what is the reason for stopping the
supply of drinking water at some time in
some areas;

(c) what are the areas ofDelhi still having
scarcity of drinking water; and

(b) what are the measures undertaken
by Government to have a fool-proof sys-
tem of drinking water supply?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRT BHISHMA NARAIN

:SINGH): (a) to (d). The information is be-

ing collected and will be Taid on the Table
of the Sabha,
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Ration Allocation for Sultanpuri

7457. SHRI RAJNATH SONKAR SHA-
STRI: Will the Minister of CIVIL SUPP-
LIES be pleased to state:

(a) whether the ration allocation for
Sultanpuri had been cut by half since De-
cember, 1980 and whether Samaj Vikas
Samiti made numerous representations 1o
the Commissioner Food and Supplies and
Lt. Governor; if so, action taken on them;

(b) whether the staff both field as well
as ministerial  should not be subjected 10
rotation after every two years' stay so as
o check the formation of cliques and ves-
ted interest; and have efforts been mude to
know about tac assets possessed by them
as to whether they are disproportionale to
their known means of income; and

(¢) how many lelters were received by

the Lt Governor and Cuvil
Supplies Department during the
course of the last one year lrom

M Ps together  with the  number of
them still pending reply and reasons for
delay, if any?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CIViL SUPPLIES (SHRI MOHAMMED
USMAN ARIF): (a) Rice and resultant
atta have been allocated to Sultanpuri area
since December. 1980  according to the
entitlement of tne fair-price shops in that
area. However. allocation of wheat and
sugar during that period was 60 per cent,
75 per cent and 95 per cent respectively.
The representations of the Samaj Vikas
Samiti had been considered by the Delhi
Administration, and Sultanpur; areas had
been allocated sugar and wheat at a higher
rate of supply as compared lo other areas
in Delhi.

(b) Delhi Administration has been rota-
ting the staff after every three years; in a
large number of cases. transfers have taken
place even after a period of two years or
less. Under the provisions of Govt. Servants’
Conduct Rules. every gazetted officer is
required to furnish every vyear. returns of
property owned by him. und these are
scrutinised throughly. Similarly, every offi-
cial is required to inform the competent
authority while acquiring ‘any movable or
immovable poperty in his name or in the
name of anv of his dependent, the cost of
which exceeds Rs, 1000]-
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(c) 948 letiers during the year 1981 and
182 letters from the Members of Parlia-
ment during first three months of 1982
were received by the Civil Supplies Depart-
ment of Delhi Administration. Besides,
about 30,000 to 40, 000 letters were addres-
sed by the Members of Parliament directly
to the uncircle  oificers. Most of the
letters were recommendary in nature for
allotment of cement, fair-price snhops,
keroscne oil depots etc. and did not speci-
fically ask for a reply to be sent. These
letters were given dune attention by Delhi
Administration. There are standing instruc-
tions of Food and Supplies Department
that such letters should normally be acted
vpon within a week.

Use of Fat of Mango Kernel as substitufe
for Cocoa Butter

7458. SHRI SUDHIR KUMAR GIRI:
Will the Minister of CIVIL SUPPLIES he

ricased to state :

(a) whether it has been brought to the
notice of Government that the fat of the
mango Kernel can be used as a substiiviz
or cocoa butter: and

(b) if so. tht details thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CiViL. SUPPLTIES (SHR1 MOHAMMED
UUSMAN ARIF): (a) Yes, Sir,

(b) Considering suitability of mango
kernel fat for various uses including those
as cocoa butter extender or substitue,
specification for the mango Kkernel fat have
been laid down. Cash assistance. on export
of mango kernel extractions has also been
introduced so as 1o encourage increased
production of this fat.
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National Price Commission to  Suggest
. .Prices of Agriculture and Industrial. .
Produce

7460. SHR1 CHITTA BASU: Will the
Minister of AGRICULTURE be pleased
1o state:

(a) whether Government  propose 1o
appoint a National Price Commission lo hx
up the prices of industrial and agricultural
goods to ensure paritv and protect the far-
mers from discrimination; and

(b) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) and (b) No, Sir.
The Agricultural Prices Commission inter-
alia is already taking into account the
charges in the terms of trade beween agri-
cultural and non--agricultural sectors while
recommending procurement|mimimum  sup-
port price of an agricultural commodity.

Irrigated Acreage |,

7461. SHRI HARINATHA  MISRA:
Will the Minister of IRRIGA_TION be
pleased to stater

(a) plan-wise and State-wise total irri-
gated acreage of agricultural land in the
country before the beginning of ‘Sixth
Five Year Plan; and the total expenditure
incurred, State-wise in achieving the irri-
gated acreage mentioned at above; and
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(b) (i) the target of irrigated land
fixed for the entire Sixth Plan period, (ii)
the amount of money already spent and
likely to be spent during the remaining
period of the Sixth Plan period, (iii) the
names of the irrigation projects (State-
wise) proposed to be fully executed during
the current Plan period and the irrigation
potentialities of each one of them; and
the various measures that have been taken
or are proposed to be taken in this re-
gard, (iv) whether the Western Kosi
canal Project is proposed to be fully exe-
cuted during the Plan period and; if so,
how?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI Z.
R. ANSARI): (a) Two statements show-
ing the State-wise cumulative irrigation
potential created at the end of each Plan
(Statement-T) and State-wise outlays for
major, medium and minor irrigation pro-
jects in each Plan period (Statement-IT)
are laid on the Table of the House.
(Placed in Library. See No. LT—3883/82

(b) (i) The target of cummulative
potential by the end of Sixth Five Year
Plan is 70.6 million hectares.

(i1) The amount spent during first two
years of the Sixth Plan is Rs. 3430 crores.
An amount of Rs. 7685 crores is likely
to be spent during the remaining three
year of the Sixth Plan.

(iii) The information is being collected
and will be laid on the Table of the House.

(iv) The Western Kosi Canal Project is
proposed to be completed by 1987.
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Utilization of Rain Fall

7464. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of IRRIGA-
TION be pleased to state:

(a) whether Government have con-
ceived any plan to utilize the eXcess rain
fall for power generation and irrigation in
various regions; and

(b) whether Government have furnish-
ed any project to World Bank for solving
the recurring problem of floods in India?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI Z.
R. ANSARI): (a) The multipurpose stor-
age projects constructed/under construc-
tion and proposed to be constructed by
various States are intended to utilise river
flows during monsoon for various bene-
ficial purposes. The Government, also pro-
pose to carry out surveys and investiga-
tion for construction of additional storage
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reservoirs where feasible for multipurpose
uses.

(b) No Sir. At present, there is no

¥Flood Control project posed to World
Bank.
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New Self Financing Schemes by DDA

7467. SHRI BHAUSAHEB THORAT:
Will the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) how many Self-Financing Schemes
for Housing in Delhi by DDA are in
vogue and how many persons are regis-
tered against each of these schemes and
how many out of these have been pro-
vided houses so far;

(b) is there any proposal to introrduce
any new Self Financing Scheme for per-
sons who have not been able to register
themselves so far with the DDA; and

(¢) if so, when and what are the de-
tails thereof?

THE MINISTER OF PARLIAMENTA-
RY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The DDA has reported that
five self financing schemes have so far
been opened as per details given below:—

Name2 of the No. of
Scheme persors
registered
Self Financing Scheme I 2743
» II 4393
. III 3616
» IV 8615

Special Self Financ ing the
Scheme for Retiring
Retired Public Servants 570

It Eas also reported that 8834 flats have
so far been allocated to the registrants.



115 Written Answers APRIL 12, 1982 Written Answers 116

(b) No final decision has been taken
_ by the DDA regarding the opening of
fresh registration.

(c) Does not arise.

Essential Commodities enjoying Railway
Freight Equalisation Benefit

7468. SHRI R. P. DAS: Will the Min-
ister of AGRICULTURE be pleased to
state:

(a) which of the essential Commgodi-
ties enjoy the Railway Freight Equalisa-
tion benefit and the reasons thereof; and

(b) which of the essential commodities
do not enjoy the freight equalisation
benefit and the reasons for the same?

THE MINISTER OF STATE IN THE
" MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R.
V. SWAMINATHAN): (a) and (b).
Detailed information is being collected
and will be laid on the table of the House.
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Acquisition © of Travancore House by
Central Government

7470. SHRI G. M. BANATWALLA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the basis on which the Travancore
House was acquired by the Central Gov-
ernment and on what date;

(b) whether any demand has been
made by the Kerala State Government for
its return to that State; and

(c) whether Government propose to
return th same to the Kerala Govern-
ment and if not, the reasons thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR1 BHISHMA NARAIN
SINGH): (a) The ‘Travancore House' is
with the Government of India for use as Of-
fice accommodation since 18th March, 1966
on a monthly licence fee of Rs. 8,674.00,
inclusive of all taxes and maintenance
charges (but excluding water and electri-
city charges).

(b) Yes, Sir.

(c) Government of India propose to
return it to the Kerala State Government
as soon as suitable alternative accommo-
dation is available for shifting the present
occupants.

Agricultural Insurance Corporation

7471. SHRI R, P. GAEKWAD:
SHRI S. B. SIDNAL:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that a proposal
to set up an agricultural! insurance corpo-
ratiop is under consideration of Govern-
ment; and

(b) if so, when the same would be set
up and the details of the insurance
scheme to be introduced in agriculture?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) The Govern-
ment of India in the Ministry of Agricul-
ture, have set up a Committee to go into
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the question of the agency which would
undertake crop insurance in the country
on a long-term basis. This Committee will
consider also the question of the setting
up of an Agricultural Insurance Corpora-
tion.

(b) Does not arise.

Registration of Cooperative Aunthors
Societies

7472. SHR1 SUBHASH YADAV: Will
the Minister of AGRICULTURE be
pleased to state the number of proposals
received for registration of cooperative
authors societies during the last 3 years?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): “Cooperative So-
cieties” is a State subject. As such, the
concerned State is competent to deal with
the proposal for registration of a coope-
rative society with its area of operation
confined to the State. The registration of
a Multi-Unit Cooperative Society with its
jurisdiction extending to more than one
State, comes within the purview of the
Central Government. The Central Regis-
trar of Cooperative Societies has not re-
ceived any proposal for the registration of
a Multi-Unit Cooperative Authors Society
during the last three years.

Programme for Marketing of Agricultural
Produce

7473. SHRI KRISHNA KUMAR
GOYAL: Will the Minister of AGRI-
CULTURE be pleaséd to state:

{a) whether a detailed programme has
been drawn up for the coming financial
year for marketing agricultural produce
by the NCDC; and

(b) if so, the details of the programme?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) The targets for
marketing of agricultural produce through
the cooperative network are drawn up for
the cooperative year starting from 1st July
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and not for the financial year commenc-
ing from first of April. For the coming
cooperative year 1982-83, (i.e. 1st July,
1982 to 30th June, 1983), a programme
of Rs. 2300 crores has been drawn up for
marketing of agricultural commodities
through the cooperative network.

(b) The State-wise’ break-up is indicated
in the attached statement.

STATEMENT

Marketing of Agricultural  produce by
Cooperatives

(1982-83)

(Rs. in crores)

S No. State 1982-83
Target
T\, Aadhra Pradesh . . 220
2. Assam , : i 40-00
3. Bihar . . , 30-00
4. Gujarat ; 5 ‘ 24000
5. Haryana . 5 . 125-0
6. Himachai Pradesh . . 1000
7. Jammu & Kashmir . 13-00
8. Karnataka . . . 13000
9. Kerala : ; . 11000
10. Madhya Pradesh . . 100-00
11. Maharashtra . 4 670-00
12. Manipur . . . 2-70
13. Meghalayz . . ; 5-00
14. Nagaland . . . 1-80
15. Orissa . . . 30-00
16. Punjab . . . 24000
17. Rajasthan . . 30-00
18. Tamil Nadu . 2 65-00
19. Tripura . . . 500
20. Uttar Pradesh . . 200° 00
21. West Bengal . . 30-00
22. Union Territorics . 10-50
ToTAL ‘ . —_;9:;;;—0
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Foodgrains to Tripura

7474. SHR1 AJOY BISWAS: Will the
Minister of AGRICULTURE be pleased
to state:

(a) the total allotment of fo‘oclgrains for
Tripura for 1981;

(b) the total quantity of foodgrains
supplied by the Food Corporation of India
to the State Government during the same
period; and

(¢) whether Food Corporation of India
failed" to supply the total allotment of
foodgrains and if so, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) and (b). A
statement showing total quantities of food-
grains allotted and the total quantities
supplied by the Food Corporation of
India to the Government of Tripura dur-
ing 1981 is attached.

(c) The overall availability of food-
grains with the Food Corporation of
India/State Goverpment in Tripura during
the year 1981 has generally been more
than the allotments month to month. Low
offtake against the allotments does not
necessarily indicate failure on the part of
the Food Corporation of India.

STATEMENT
Statement showing Allotment and OfF
take of the total quantity of foodgrains from
the Central Pool to Tripura Government
during 1981.

(In ‘000 tonnes)

Grains Total Total
allotment of take
of 1981 of 1081

— B pu—

Rice ; i . 81-0 455
Wheet PDS 6-0 2:09
Wheat Mills . -2 82

TOTAL : o 55: H_;E:?

PDS : Public Distribution System .
Mills : Roller Flour Mills.
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Pepper Production

"'7475. SHRI M. RAMANNA RAI:

Will the Minister of AGRICULTURE be
pleased to state:

(a) the total quantity of pepper pro-
duced in the country in the year 1980-81;

(b) which are the pepper growing
states;

- (c) the pepper produce of Kerala in the
year [980-81; and

(d) whether Government have issued
licence for import of pepper in the year
1981-82?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) The production
of black pepper in the country in the year
1980-81 is estimated at 27.4 thousand
tonnes.

(b) Pepper is grown in the States of
Keruai ., marnataka and Tamil Nadu and
Union Territory of Pondicherry.

(c) The production of black pepper in
Kerala in 1980-81 is estimated at 26.5
thousand tonnes.

(d) Yes, Sir. A licence for the import
of pepper was issued under Appendix 19
of the Import Policy 1981-82.

Minimum Statutory Price of Sugar as
Demanded by Indian Sugar Mills
Association

7476. SHRI GEORGE FERNANDES:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Indian Sugar Mills Asso-
ciation (ISMA) has recommended a sta-
tutory minimum price of Rs. 18 per
quintal of sugar cane linked to a basic
recovery of 8.5 per cent, for the season
1982-83;

* (b) if so, what is the argument put
forward by the Association in support of
this recommendation; and

(¢c) the Government’s response thereto?
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THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT . (KUMARI
KAMLA KUMARI): (a) to (¢). The
Indian Sugar Mills Association in their
letter dateq 26th February, 1982, address-
ed to the Agricultural Prices Commission,
have suggested that the statutory minimum
price of sugarcane be fixed at Rs. 18.00
per quintal linked to a basic recovery of
8.5 per cent, for the season,  1982-83.
The Association have recommended this
price in view of, in their opinion, a sharp
increase in the cost of cultivation in recent
years and better realisations from alter-
nate crops like wheat, paddy, groundnut
etc. and to ensure maintenance of ade-
quate cane acreage and a steadily rising
trend of sugar production so that the
country's sugarcane and sugar economy
become stable. The Commission have yet
to submit their recommendation on the
statutory price for the 1982-83 season.

Sale of Liquor through Cooperative
Societies in AP Tribal Areas

7477. PROF. P. J. KURIEN:
SHRI K. A. SWAMI:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are aware
that Andhra Pradesh Government has en-
couraged the formation of cooperative
societies to propagate the sale of liquor
like arrack in tribal areas;

(b) whether such activities are being
financed by Ceniral Government from
various financial allotments.

(¢) the reaction of Government on the
debasement of the institution of Coopera-
tion by the Government of Andhra Pra-
desh’s encroachment to enter into such
activitie_s; and

(d) the steps being taken by- Govern-
ment to protect the special sanctity of the
institution of Cooperation by preventing
its involvement in Andhra Pradesh in
such unholy activities like sale of factory
made Arrack?

THE DEPUTY MINISTER 1IN THE
MINISTRIES OF AGRICULTURE ANDr
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RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) to (d). The
Government is aware that Andhra Pradesh
Government leased out arrack shops to
the Tribal Arrack Coopertive Societies
and also individual tribals through limited
auction among themselves.

Such activities are not being financed by
the Central Government. The view of the
Government of India has been that the
liquor vending should not be permitted in
tribal areas as it is a source of exploita-
tion of the tribals, but that the tribals
should be able to brew their own liquor
for social and domestic purposes only.
Hence the Government of Andhra Pradesh
was rtequested to ensure that commercial
vending of alcholic beverages, in tribal
areas is prohibited, even though the State
might have lifted prohibition in other
areas.

Cooperatives, particularly those for
weaker sections like tribal cooperatives
should not involve in commerical vending
of alcholic beverages but concentrate on
promotion of economic interest for im-
proving the social and economic condi-
tions of tribals.

Cooperative Society is a State subject
and sale of arrack, if any_by the tribal
cooperatives in Andhra Pradesh is regu-
lated by the State Government of Andhra
Pradesh.

of Policy of ~ Official
Language

Implementation

7478. SHR1I KAMLA MISHRA MA-
DHUKAR: Will the Minister of JRRI-
GATION be pleased to state:

(a) is it a fact that no special atten-
tion is being paid towards the implemen-
tation of the policy of the official Lan-
guage in the attached and subordinate
offices of his Ministry and most.of the
letters etc. are still being issued in Eng-
lish;

(b) is it also a fact that its main rea-
son is the jnadequate arrangements 1D
these offices; and

(¢) if so, what are the reasons for
not making arrangements in spite of a
long continued period?
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THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION = (SHRI
Z. R. ANSARI): (a) to (¢). The in-
formation is being collected and will be
laid on the Table of the House.

Sale of Milk of Delhi Milk Scheme at
Higher Price

7479. SHR1I CHITTA MAHATA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are aware
that milk of Delhi Milk Scheme is sold
at higher prices than at prescribed prices
by the staff posted at Depots of DMS
in the capital and particularly in North
Avenue area;

(b) if so, the reasons therefor and if
not, whether any survey has been made
in the matter and the details thereof;

(¢c) whether milk is distributed from
the rear door of these Depots instead of
windows made for the purpose;

(d) if so. the reasons therefor and if
not, steps taken to ensure that milk
should be distributed from the windows;

(e) whether staff posted at DMS De-
pots misbehave with the consumers SO
that they may not purchase milk and the
unsold milk may be sold at higher pri-
ces; and

(f) if so, steps Government have taken
in the matter?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT (SHRI
R. V. SWAMINATHAN): (a) and (b).
Inspection of mijlk booths including those
located at North Avenue is carried out
regularly by the field staff of Delhi
Milk  Scheme. Complaints regarding
sale of milk at higher prices are some
times received by the Delhi Milk Scheme
and the same are promptly enquird into
by the Delhi Milk Scheme. However, no
such complaint from North Avenue area
has been found to be correct during the
last six months.
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(c) and (d). Milk is distributed by
the depot staff through the delivery win-
dow. However, in areas where the
Members of Parliament reside, the depot
staff have instruction, to deliver milk to
Members of Parliament out of turn, when
they personally visit the depot to col-
lect their milk supplies.

(e) No, Sir.

(f) Does not arise.

Reservation or Allotment of Flats/Shops
Plots by DDA

7480. SHRI BHEEKHABHAI: Will
the Minister of WORKS AND HOUS-
SING be pleased to state:

(a) whether Government have made
reservation in allotment of flats|shops|in-
dustrial plots under DDA’s rules:

(b) if so, since when;

(c) whether Government will lay on
the Table of the House a statement con-
taining year-wise allotment for such re-
served communities for the last three
years;

(d) why DDA’s rules and regulations
could not be amended so far to allot the
flats|shops|industrial plots on instalment
basis and cost to cost price to SCs|STs
as they are not in position to purchase
these on cash down basis; and

(e) is there any ‘proposal for lhis'und
if not, the reasons thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (e) Information is
being collected and will be laid on the
Table of the Sabha.

Edible Oils to Rajasthan

| 7481. SHRI JAT NARAYAN ROAT:
Will the Minister of CIVIL SUPPLIES
be pleased to state:

(a) whether Government have received
any demand from the Rajasthan State
Government for the supply of more food
grains, cloth; edible oils to enable the
‘State  Qovernment to meet the public
«demand in that State; and
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(b) if so, the details thereof and what
action Government have taken so far im
the matter and when Government pro-
pose to meet the increased demand of the

State?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND CIVIL SUPPLIES (SHRI MO-
HAMMED USMAN ARIF): (a) Yes,
Sir.

(b) The Government of Rajasthan re-
quested for an increase in the existing
monthly allocation of wheat of 22,000
tonnes for public distribution system
from March, 1982 in view of the repeated
scarcity conditions in the State and
famine conditions in the Western districts
of the State. The monthly allocation of
wheat has since been raised by the Cen-
tre from 22,000 tonnes to 24,000 tonnes
from April, 1982. So far as rice is con-
cerned their demand is being met in full.

There is no shortage of controlled
cloth. As regards imported edible oils,
the State Government has indicated its
requirement for the current oil year
1981-82 (November 1981 to October,
1982) as 25,000 MTs. They further re-
quested in November, 1981 to allocate
500 MTs of imported edible oils in Dec-
ember, 1981 to allocate 320 MTs of it.
The monthly allocatjons of imported edi-
ble oils are made to State Governments|
Union Territories by the Central Govern-
ment on a realistic assessment of their
requirements based on demand, consump-
tion pattern availability of indigenous
edible oil within the State and other rele-
vant factors including the pace of lifting
of edible oils allocated earlier. Based
on the above, the following quantities of
imported edible oils have been allocated
to Rajasthan during the current oil-year
1981-82:

Year 1981 82;

RBD Palm Rapeseed
Oil 0il (R)
November, 1681 100 MTs, 60 MTs.
December, 1981 100 0" "y
January , 1982 206 o
Febrvary, 1982 206

March , 1982 270
April, 1082 300 .,
May, 1982 300,
ToTAL : 1482 MTs. 80 MTs.

e
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Facilities to 1.C_A.R. Employees

~ 7428, SHRI RASHEED MASOOD:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether the ICAR was reorganised
and services of permanent Government
servants transferred to it with clear under-
standing that the benefits of Government
service will be applicable to the staff
mutatis mutandis and if so, whether this
understanding is being adhered to;

(b) whether Government are aware that
the ICAR staff who opted from Govern-
ment service are not entitled to CGHS
service in  Delhi after retirement unlike
Government servants and the reasons
thereof;

{c) whether Government are also aware
that the former Government servants
have also been denied the satisfaction,
confidence and trust associated with their
selections with the independnt statutory
Union Public Service Commission and
instead they have to deal with ASRB, a
body subordinate and subservient entirely
on the Director General, ICAR; and

(d) what action Government propose in
these matters and any other service condi-
tions in keeping with Government's
solemn undertakings?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) In 1965 a deci-
sion was taken to convert the Seoretariat
of the Indian Council of Agricultural
Research which was till then functioning
as an Attached Office of the Government
of India into an Office, wholly controlled
and financed by the Indian Council of
Agricultural Research Socicty. All eligible
Government employees in the Secretariat
of the Department of Agriculture who
desired to opt for the Council’s service
were called upon to exercise such opticn
for service in the ICAR Society. While
inviting the option it was stipulated that
they would be governed inter alia by the
following terms and conditions:

(i) The grant of pay, leave, travelling

and other allowances and other service
conditions = of the said staff shall be
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regulated mutaris-mutandis in  accord-
ance with the Fundamental and Supple-
mentary rules and orders as are issued’
by the Government India from time
to time.

(ii) The staff will continue to be
eligible for the benefits of the Central
Government Health Scheme.

As regards service maters, except In
regard to matters for which specific pro-
vision has been made in the Rules, Bye-
laws, Regulations or Orders made or issued
by the ICAR Society, the service and finan-
cial Rules framed by the Government of
India and such other rules and orders
issued by the Government of India from
time to time are applicable mutatis
mutandis to the employees of the
Council,

(b) The staff of the Council, both
optees and non-optees, at Delhi are entitl-
ed to the benefits of the Central Govern-
ment Health Scheme as applicable to
Central Government employees. In
respect of ICAR  pensioners who
were previously Government employees
and  opted for  Council’s service,
they are also eligible for C.G.H.S.
facilities as for retired Government em-
ployees except that they are not being pro-
vided with Nursing Home facilities by the
Ministry of Health, That Ministry have
been requested to provide Nursing Home
facilities to the optee pensioners of the
Council in view of the undertaking given
to them that they would continue to be
eligible to the benefit of Central Govern-
ment Health Scheme.

(c) The selections to posts in the Coun-
cil are made by the Agricultural Scientists.
Recruitment Board in accordance with the
Rules and Bye-Laws of the Society. The
Estimates Committee of the Lok Sabha in
their 35th Report (Sixth Lok Sabha)
(1978-79) inter-alia recommended that
recruitment to posts in the Council should
be entrusted to the Union Public Service
Commission instead of to the Agricultural
Scientists’ Recruitment Board. This was
considered by the Government in detail
and it was decided that the recruitment to
posts under the Council should continue
to be made through the Agricultural
Scientists’ Recruitment Board. The action
taken on the recommendations of the
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Estimates Committee “has already been
placed before the Lok Sabha.

The Agricultural Scientists’ Recruitment
Board is an independent recruiting Agen-
cy and is not functioning under the
Director-General, ICAR. The Chairman,
Agricultural Scientists’ Recruitment Board
is appointed by the President, ICAR with
the approval of the Government of India.
He has freedom to report directly to the
President, ICAR. It is not, therefore, cor-
rect to say that the Agricultural Scientists’
Recruitment Board is a body subordinate
and subservient to the Director-General,

ICAR.

(d) In view of the facts brought out
gbove, no further changes in the service
conditions of the employees of the ICAR
Society seem to be necgssary at this stage.

Water Supply and Sanitation during Plan

7483, SHRI CHINGWANG KONYAK:
Will the Minister of WORKS AND

HOUSING be pleased to state:

(a) whether any new orientation has been
given to the Sixth Plan to the water supply
and sanitation, points included in the new
twenly point economic programme, as a
national priority;

(b) whether any plans and guidelines
have been prepared and circulated in the
State; and

(c} what is the anticipated expenditure
and whether any tentative provisions have
been made for this?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
‘HOUSING (SHR1 BHISHMA NARAIN
SINGH: (a) Supply of drinking water to
problem villages has been included in fhe
new 20-Point Programme. During the
Sixth Plan, the effort will be to cover all

‘the identified problem villages with atleast

one source of safe potable water available
throughout the year.

(b) Guidelines have been prepared, cir-
culated and adopted at the Conferences
held with the State Government representa-
‘tives in February ‘82,

" 491 1.§—S5.
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(c) Toe outlay for the water supply and
sanitation sector in the Sixth Plan is more
than Rs. 3900 crores compared to about
Rs. 1030 crores in the Fifth Plan (1974-79).
The emphasis in the Sixth Plan is on
drinking water supply to problem villages
for which a provision of Rs. 2007.11
crores has  been included in the outlay

mentioned above.

Applications for Allotment of site for

coal Depots

7484, SHR1I HIRALAL R. PARMAR:
Wil the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) number of applications for allot-
ment of plots for coal depots received in
different areas of New Delhi during the
last three years;

(b) how many cases were pending for
disposal and for how long they are pending;

(c) how many complaints or representa-
tions were received by DDA in this
regard; and

(d) what action has been taken by the
Government to dispose of the long pending
cases?

THE MINISTER OF PARLIAMEN-
TARY AFFATRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (d). The information is
being collected and will be laid on the
Table of the Sabha.

LRD.P. Upto 1981-82

7485. SHRI B. R. NAHATA:
SHRI JITENDRA PRASAD:

Will  the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) since 1978-79 in how many blocks
under Integrated Rural Development Pro-
gramme have been undertaken, year-wise
upto 1981-82;

(b) how much subsidy has been given in
each block in each year State-wise;

(¢) what is the amount of loan advanced
in each block each year and what are
the schemes undertaken in each block; and

(d) how many families have been covered
in each State in this Programme in each
year? t
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THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHR1 BALESHWAR RAM): (a) to (d).
The Integrated Rural Development Pro-
gramme was introduced in 2300 blocks in
1978-79. 1In 1979-80, the programme was
introduced in 300 more blocks, thus,
bringing the total of 2600 blocks. From
2nd October, 1980, the programme was ex-
tended to all the 5011 blocks in the coun-
try. To begin with, the outlay per block
under IRD Programme varied between
Rs. 2 lakhs to Rs. 10 lakhs. With the
extension of the programme to all the
development blocks from 2nd October,
1980, a uniform ‘4allocation has been
introduced. The outlay per block was
Rs. '5 lakhs in 1980-81, Rs. 6 lakhs in
1981-82 and Rs. 8 lakhs in 1982-83. This
level is likely to continue throughout the
Sixth Plan. Broadly, the outlay per
block during the Sixth plan period would
be Rs. 35 lakhs. This programme is
financed, by and large, through a com-
bination of subsidies and loans. Agricul-
ture, animal husbandry, minor irrigdtion,
cottage and small industries, traditional
handicrafts and virtually any viable and
bankable economic activity is eligible for
assistance under thé IRD Programme.
Information is monitored at the national
level (disirict-wise) in terms of the num-
ber of families covered, loans and subsi-
dies utilised and coverage of SCs and
STs and individual Schemes or activities,
block-wise, are not monitored. State-
ments showing statewise position in res-
pect of utilisation of funds, loans advanced
and number of familles assisted under
the programme during 1978-79, 1979-80,
1980-81 and 1981-82 are laid on the
Table of the House. [Placed in Library.
See No. LT-3884/82].
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Control on Sale of Vanaspati in January

7487. SHRI HARISH KUMAR
GANGWAR:
SHRI RAINATH SONKAR
SHASTRI:
SHRI SANAT KUMAR
MANDAL:

Will the Minister of CIVIL SUPPLIES
be pleased to state: -

(a) what were the salient and pressing
reasons to have controlled the sale of
vanaspati ghee to the consumers in
January, 1982 which is neither a festival
nor marriage season month thereby giving
opportunities to the unscrupulous fair
price shop to sell the imported oil in
black;

(b) was the production rate not main-
tained by the manufacturers; if so, what
were the reasons thereof; and

(c) steps taken to counter the threats
of demand of increase in manufacturing
rates by mills ag also the possibilities of
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taking over the Vanaspati manufacturing
by the Governmernt in the interest of
maintaining regular supplies of ghee to the
consumers at reasonable rates? ,

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CIVIL SUPPLIES (SHRI MOHAMMED
USMAN ARIF): (a) to (c). The pro-
duction of vanaspati during January, 1982
was far larger than the demand for this
commodity in the country. There was no _
control on the sale of vanaspati. "No
instance of imported edible oils meant for
fair price shops having been gsold in the
black market has come to notice.

The availability of vanaspati has, by and
large, been satisfactory. However, tem-
porary shortages of a localised nature
cannot be ruled out. Government iS
closely watching the availability and
price situation in regard to this commodity
and will take appropridle action when the
situation so demands.

Amendment to Delhi Rent Control Act

7488. SHRI MADHAVRAQ SCINDIA:
Wi the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether any charges in the Rent
Control Act are contemplated to provide
an Tmpetus and incefitive to housing
activity in the capital, to make housing
investment viable and tb link the income
fromi Bousés®™ by way of rent wifh price
trends, so thal destilutt and retired people
may find it safe to invest their life savings
in houses;

(b) whether any provisions are con-
templated- to effectively prevent &fiid abo-
lish fhe system of pugree; if so, the details
thereof; and |

(c) whether any dependable Statistics
are available with Government about the
number amd percentage of dwelling units
and tenements in Delhi under occupation
of old tenants at meager amounts of rent,
settled in 194" 1930's and 1960’s which
have no bearing on the current prices, if
so, what are the details ilf this regard?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Certain proposals to amend
the Delhi Rent Control Act, 1958 are
under Government’s consideration.

(b) Section 5(2)(a) of the Delhi Rent
Control Act, 1958 already prohibits any
person from claiming or receiving the
payment of any sum ag premium oOr
“Pugree” ~ in consideration of the grant,
renewal or continuance of tenancy or sub-
tenancy of amy premises.

(c) No such statistics are maintained.
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Plan provision for irrigation potential in
1982-83

7490. SHRI JITENDRA PRASAD:
SHRI RAM SWARUP RAM:

Will the Minister of TRRIGATION be
pleased to state:

(a) whHether development of irrigation
potentidl in the country has been given
top priority in the new 20 point pro-
gramme and adequate ‘provision made in
the annual outlays for 1982-83 approved
by the Planning Commission for the States
recently; if so, the details théréof;

(b) whether ensured irrigation by in-
troducing lift irrigation schemes in such
hilly or rainfed areas where conventional
irrigational facilities are altogether lacking
is contemplated to be provided under the
new 20 point programme; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z R. ANSARI): (a) Yes, Sir. The
annual outlays for 1982-83 for irrigation
are given in the enclosed Statement.

(b) and {c). The New 20 Point Pro-
gramimiec envisages creation of additional
irrigation potential in the country. The
State Governments who actually imple-
ment the irrigation programme have been
advised to give priorify to areas which
are backward in rrigation like hilly or
rainfed areas. '
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STATEMENT
1982-83 Annual Plan Outlays for irrigation.
(Rs. Lakhs )
S. ; Final Alloc ations
No. State Major &  Minor Command Total
Medium Irrigation Area Irrigation
Irrigation Develop-
ment
G g e g T AT T T T T g S
"1. Andhra Pradesh . . . . 14850 _ 1,000° 800 16,650
2. Assam . T 1,080 1,350 30 2,460
3. Bihar 5o L 16,907 3,405 635 20,947
4 Gujarat . . . . . 18,398 1,750 350 20,498
5. Haryana . . . . . 6,200 335 1,530 8,065
6. Himachal Pradesh . . . 210 430 . 640
7. Jammu & Kashmir . . . 1,143 700 130 1,973
8. Karnataka . . . . . 8,007 1,851 456 10,314
9. Kerala L 4,500 665 120 5,285
10. Madhya Pradesh S 13,650 4,600 1,900 20,150°
 11. Maharashtra r - .. 26,100 3,300 718 30,118
12. Manipwr . . . . . 750 125 * 130 1,005
13. Meghalaya . . . . . 30 125 a 155
14. Nagaland S N 190+ N 190+
15. Orrissa « . . . . . 7,000 1,665 140 8,805
16. Punjab S 4,500 120 730 5,350
4. Rajasthan . . . . . 9,459+ 777+ N.A. 10,236*
18, Sikkim . . . . . . o 90 . 90
19. Tamil Nadu . . ... . 3,835 503 120 4467
20. Tripura ; . . ; > 350 255 r . 605
21, Uttar Pradesh * . A s, 18,000 5,504 1,800 25,304
22. 'West Bengal 7 g ’ it 4,374 2,205+ N.A. 6,579*
" Sub-Total States g A 159,343 30,945 9,598 199,886
Union Territoriesf. . . » & 1,390 467 8 1,865
Central Sector§ . . . . - 1,155 1,080 4,500 6,735
Bk TTOMAL i = o wr s N 1888 | 324920 ' 14,066 5 Q0RUBERN

~ #*These are the outlays recommended by the Working Group.
'NL.A. Final figures not yet available.
£ Figures available only for 4 ‘Union Territories .
$ Does not include the outlay for Farakka Barrage Project. (Rs. 1100 lakhs).
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Checking of Fair Price Shops, Kerosene
Oil Depots, Coal Depots

7491. SHRI RAINATH SONKAR
SHASTRI: Will the Minister of TIVIL
SUPPLIES be pleased to state:

(a) how many fair price shops, kerosene
oil depots, coal depots, etc. were checked
by the Civil Supplies Department of Delhi
Administration during ‘the course of the
last three months; with details of the shops
visited, and results of the checking;

(b) action taken/contemplated with
details thereof? -

(c) how many of them were visited
earlier, with what results and has stFicTef
pudishment been dwarded to those found
habitual offenders incfuding cancellation
of the licences; and

(d) if Thot, reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CIVIL SOUPPLIES (SHRI MOHAMMED
USMAN ARIF): (a) The Food and
Supplies Department, Delhi Administra-
tion checked 412 f{fair-price shops, 128
kerosene ol depots and 21 coil” dzpots
during the period WNovember, 1981 to
January, 1982. A list of shops inspected
is M@ on the TaBle of the House.
[Plced in Library. See No. LT-3886/8Z),
Irregularities were detected in the case
of 347 fair price shops, 77 kerosene oil
depots and 12 coal depots.

(b) In view of the serious nature of
irregularities, criminal cases under Section
7 of the Essential Commodities Act, 1955
were registered and departmental pro-
oceedings were also initiated against 36 fair
price shops, 28 kerosene oil depets and
2 coal depots. Out of these, as a result
of departmental proceeding, licences of
11 fair price shops and 6 kerosene ol
depots were cancelled. Security deposits
of another 9 fair price shops, and 10
kerosene oil depots were for-feited. In the
casg of 16 fair price shops, 12 kerosene
oil depots and 2 coal depots, the depart-
mental proceedings are in progress. In
the balance cases of 311 fair price sohps,
49 kerosene oil depots and 10 coal depots,
only departmental proceedings have been
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initiated for irregularities of minor nature,
which are also in progress.

(¢) and (d). 10 fair price shops and
8 kerosene oil depots had been visited
earlier. In the departmental -proceedings
against them, the irregularities detected
were not ‘considered to be of serious
nature and only part or whole of the
security amount was forfeited, depending
upon the nature of the offence in 2ach
case. Habitual offenders are given
stricter punishment including cancellation
of licsncus.
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Malpe Fishing Harbour

7493. SHRI OSCAR FERNANDES:
‘Will the Minister of AGRICULTURE be
pleased fo state:

(a) the progress of the comstruction of
Malpe fishing habour; -

(b) when the harbour is TiRely to be
commussioned; .

(c) whether the harbour is large enovgh
to meet the traffic in the area;

(d) if not, whether Government are
considering for taking up the construction
of the second stage of the harbour; and

(e) if so, when?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) About 85 per
cent of the harbour works has been com-

pleted. The details of progress of indi-

«widual items are as follows:
Break waters 85%
Quays and Jatties 85%
Dredging : 85%
Slipway 70%
Auction hall 98%
Other facilities 90%

{b) The harbour his already hecome
operational since Octobér, 1981. Tt is
likely to be commissioned by Tune, 1982,

(¢) The harbout was desigried to pro-
vide landing and berthing facifities for
about 280 wvessels of different sizes.
Director of Fisheries, Karnataka has in-
formed that the landing and berthing faci-
lities during the pedk period is required
for about 400 vedsels and thus the har-
bour Tay become inadéquate dUfing the
peak seaSon. -

(d) The Central Government has not

received any scheme for taking up the
second stage of the harbour. The ques-
tion of proposal of constructlon of the
second stage of the harbour is under
consideration of the State Government.

(e) Since the proposal has not been
teceived by the Government of India,
the question does not arise.
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Development of hybird rice

7494. SHRI A. C. DAS:
SHRI ARJUN SETHI:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have takenm up

the proposal for the development of
hybrid rice; $

(b) if so, the name of the country from
which guch hybrid rice production pro-
gramme has been followed; and

(c) the progress achieved o far in
yielding the above type of hybrid rice?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
ROTAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) Yes, Sir.

() The hybrid rice production pro-
gramme s being - followed by China.
Basic seed material in the form of male
sterile lines from China has been made
available through the International Rice
Research Institute (IRRI), Manila,

(c) ‘Research for exploring the possi-
dilities of using hybrid vigour in rice has
Been conducted since more than a decade
back. However, if has been very recently
that increased attention has been Focused,
mainly because of its successful exploi-
tation in China. The research pro-
gramme in India has been initiated in a
systematic way. Three gcientists were
deputed to China for studying the feasibi-
lity of similar approach in our -zountry.
Cytogenic male sterility sources which
form the basis of commercial hybrid seed
production have been procured from
TRRI, Manila and the work of transferring
these to genetic background of out high-
yielding varieties, is in progress. Our rice
scientists are working in close collabora-
tion with IRRI, Manila so as to harvest
the benefit of any Jevelopment in hybrid
rice without losing any time. A special
project from ICAR Cess Funds is also
being formulated which ig likely to sup-
port hybrid rice programme at 5-7 ceritres
in the country.
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Demoralisation of scientists in LC.A.R.

7495. SHRI KRISHNA KUMAR
GOYAL:
SHRI BALASAHEB VIKHEE

PATIL:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that scientists
in the ICAR feel demoralised due to
removal of scientists, dismissals, termi-
nation orders, lack of incentives and
deterioration in the working climate in
the Council; and

(b) the measures proposal to be taken
by Government to romeve stagnation and
provide more promotional avenues in the
premier stientific body of the country?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R V.
SWAMINATHAN): (a) No, Sir. The
morale of the Indian Council of Agricul-
tural Research Scientists is high and the
working climate in the Council is con-
genial to research ‘activity.

(b) THere is no stagnation in the
scientific cadre. In fact the Indian
Council of Agricultural Research system
and its personnel policies provide for five-
yearly asSessment for promotion/advance
increments to  deserving  scientists.
Measures already taken and opportunities
for career development®* offered by the
ICAR are’ second to none.

Buildings destroyed by fire in Simla

~ 7496. SHRI NAWAL KISHORE
SHARMA: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whetber Government are aware
that several old prestigious buildings in
Sim]a,havc been destroyed due to fire
in a few vears;

(b) the number of buildings destroyed
by fire in Simla in the past five years;

(¢) the names of Government Offices
which wers located there;

(d) the loss suffered by Government on
this account;

(¢) the main causes “of the fire in these
buildings; and
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(f) the remedial steps taken in this re-
gard?
THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND WORKS AND-
HOUSING (SHRI BHISHMA NARAIN

SINGH): (a) Yes, Sir,
(b) Four.
(c) 1. Snowdown Hospital.

2. Official residence of Governor of
Himachal Pradesh.

3. Headquarters of Western Com-
mand,

4. Himachal Prac>sh State Electri-

city Board.

Forest Survey.

Central Census Department,

A

Vidhan Sabha Dispensary.

Officc  of Assistant  Engineer,
(Electrical), CPWD.

(d) to (f). Information is being collect-
ed and will be laid on the table of the
Sabha.

e B4

Conserving and utilising water on
; Cooperative basis
7497. SHRI K. T. KOSALRAM: Will
the Minister of TRRIGATION be pleased
to state:

(a) the States in which “PANI PAN-
CHAYATS” have been fostered in villages
for effective methods of conserving and
utilising water on a cooperative basis;

(b) the steps being taken to impl;ment
extensive ‘Lab to Land’ and other demons-
tration programmes for dry farming
areas; and

(c) the steps being taken to take the
improved technology developed during rhe
past ten years to 70 per cent rainfed
areag of the country?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) As far as Central
Government is aware the concept of ‘PANT
PANCHAYAT’ has been introduced in
Purandhar area of Maharashtra State:

(b) and (c). ‘LAB TO LAND’ is an
experimental transfer of Technology Pro-

~ gramme started during ICAR = Golden
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Jubliee Year in June 1979. Under the
Programme, 50,000 farm families were
adopted mainly from small and marginal
farmers and landless labourers’ communi-
ties with special emphasis on Scheduled
Castes/Scheduled  Tribes and  tribal
groups. The Programme aims at making
a scientific farm plan for each family and
introducing new technologies for increas-
ing the employment and income. The Pro-
gramme has been launched both in irriga-
ted and dry farming conditions. Under
Phase 1I, starting from June, 1982 the
programme intends to cover 75,000 farm,
families with duc emphasis on dry land
farming,

A Nation widc programme-of National
Demonstrations was  introduced in the
country during 1967 by the ICAR with
a view to demonstrate the potentiality of
high yieldirg varieties of food crops on
the farmers’ fields. The National Demons-
trations Project is being implemented in
47 selected districts in the country under
this - project, the research scientists lay
out demonstrations on cultivators fields
and demonsirate the potentialities of high
yielding varietics so that maximum produc-
tion per unit area in per unit time could
be obtained. These demonstrations have
clearly indicated that yields of food crops
could be increased by 2-4 times than the
yields obtained by farmers themselves. In
all 25 demonstrations are being laid out
in each selected district under this Pro-
gramme on the farmers’ fields. Out of
these a few demonstrations were conduct-
ed in rainfed areas. During the year
1977-78, 1978-79 and 1979-80, 13, 24 and
29 demonstrations were conducted respec-
tively in rainfed conditions. During the
6th Five Year Plan a greater emphasis
has been laid on demonstration’ in rainfed
areas. Out of 25 demonstrations, 10 de-
monstrations are being laid out under
Dry-Farming conditions in selected dis-
tricts under the programme.

Setting up of Marine National Parks

7498, SHRI DIGVIJAY SINH: Will the
Minister of AGRICULTURE be pleased
to state:

(a) the areas which have been identi-
¢d for sefting up marine national Parks;
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(b) when were they set up and\ what
budget provision has been made; and

(c) when will the infrastructure of
creating the headquarters of these Parks
be made and when will suitable glass-
bottomed boais be placed there?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRAICULTURE AND
RURAL. DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) Marine National
Parkg are proposed to be set up in the
Gulf of Kutch, off the coast of Gujarat
and the Guif of Mannar, off the Tamil
Nadu Couast.

(b) and (c). National Parks are establish-
ed by the State Governments. However,
financial assistance can be provided to
them by the Central (Jovernment under
a centrally sponsored scheme for the
purpose, on receipt of specific proposals
to this effect from the concerned State
Governments.

WRA A AR gRT SO & {7 /1
M 1 Ay

7499. s FIX W : FN feng
qft gg aaw A} oFw Tw fE o

(F) wRT AR TR A
daFr &7 § faaar fa=md o< faad
qfyatsrt &t an fRar st <@
g

(=) =it afwars=d o« a6 g
gt & qar St oy d@ wgd g
IAH FAT AT G AT THEH T A0
g; W

() wfsaredl 1 gL FW F
fw @1, @m0 IoTQ s W@ § ?

fea dAxaa A vea wal (=
farsigma wwml) : (F) ¥ ()
FHET AT TR A9H, Fad & fqamg
qfeqtsad & faaam  Phaeags (e
I AT F G GO HFALF ATHR 9T

 fr oo g 3 7 DRE afeEtsg,
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a3t aus Wi wge wontaat # faato
ifiret &, PR & o <Y & s A
qof ®q ¥ g3 & g8 € | &7 afnaan
F QU A DA F AT FRO T F--uT
X gaaiear, 9w F wfgagw & fgarg
qfegtsar & faeqe & afwads, e,
eqra wifs Ay gAw gmfaar w
FATAEEA! | ATITHT FT T AN & faQ
I w2w M fFgiy F AT FEEA
F g, s 37 Ay &1 fFailaa
FT W@ §, fAaT graF FAMC @1 A
gr g AT faatu-wEt 1 o8 awar
* g % g W & fqg adt Ia1T
feg o g §

Transfer of Technology te Rural Areas

7500. SHRI ARJUN SETHI: Will the
Minister of AGRICULTURE be pleased
“to state:

(a) whether any effort has been made
by Government to transfer appropriate
technology to rural areas and to educate
people in this regard;

(b) what is thce impact of this transfer
of technologv on the economic conditions
of the rvral poor; and

(c) whether there has been any decisions
of Governn:ent for fixing accountability of
the lapses so far as the question of im-
plementing the various schemes is con-
cerned and whether these have been re-
inforced and with what resulte®

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R .V.
SWAMINATHAN): (a) to (¢). The in-
formation is being collected and will be
placed on the Table of the Shaba.

Removal of meat shops running near the
temple in Paharganj, New Delhi

7501. SHRI ARJUN SETHI: Will the
Minister of WORKS AND HOUSING be
pleased to gtafe:

(a) wh¥ther Government have &1y check
in ‘the Capital particularly in the markets
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where the meat shops are located in (he
thickly populated areas or near the reli-
gioug places like Gurdwara and temples;

(b) whether Government have naTiced
that there is a temple in Paharganj and
just in front of it there is a meat sHhop
which does not créate good impression
upon the dévolees as the meat is kept
uncovered and in full view of the devotees
besides being also a health hazard; and

(c) if so, whether it would not be
advisable to remove guch meat shops from
such places of worship?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH):" (a) to (c¢c) The information is
being collected and will be laid on the
Table of the Sabha.

Bordi Kerai Irrigation Scheme

7502. SHRI SONTOSH MOHAN
DEV: Will the Minister of IRRIGATION
be pleased to state:

(a) whether Government have ap-
proved the Bordi Kerai irrigation scheme
in Assam; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) and (b). Yes, Sir.
The Planning Commission have receitly
conveyed acceptance to the revised esfi-
mate of Bordi Kerai Irrigation Scheme,
which is now estimated to cost Rs. 14.88
crores ang will provide annual irrigation
to an area of 27530 hectares. The
project envisages construction of a barrage
across Bordi Kerai river; a sub-tributary
of Brahmapuira with canal and distribu-
tion system on its left bank.

Supply of wheat ang rice for Assam

7503. SHRI SONTOSH MOHAN DREV:
Will the Minister of AGRICULTURE be
pleased to state: J

(a) whether it is a fact that rice and
wheat are not béing supplied to Assam
in full by the Food Corporation of Iadia;
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(b) whether it ig also a fact that the
quality of rice and wheat delivered io the
State is not satisfactory; and

(¢) if so, the steps taken by Govern-
ment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) From Decem-
®=f, 1981 onwards, there bas been short-
fall in movement of foodgrains to Assam/
North Eastern Frontier Region for
operational reasons and movement cOns-
traints. As a result, the stock/supply
position of foodgrains in Assdm and
other States in the Region has become
somewhat difficult.

(b) Only stocks conforming to the
specificatons laid down by the Govern-
memnt of India and which are within PFA
fimits are issued to the State Government.

(c) Necessary remed®al steps are being
taken to expedite movement of foodgrains
to Assam/North Eastern Frontier Region
to improve the situation.

'Lift irrigation projects in Cachar (Assam).
Financed by Central Government

7504. SHRI SONTOSH MOHAN DEV:
Will the Minister of IRRIGATION be
pl€ased 1o state: ¥ -

(a) the lift irrigation projects in Cachar
(Assam) financed by the Central Govern-
meni;

(b) the names ©of various projects and
the funds”aflotted “therefor; and

(c) whether the targets havt beetl
achievéd and if So, fhe J¥IANS - ther¥6T?

THE MINISTER OF STATE IN THE
MINISTRY - OF IRRIGATION (SHRI
Z. R. ANSARI): (a) No lift irrigation
projects in Cachar (Assam) are being
financed by Central Government.

(b) and {c). Do not arise in view of
(a) above. '
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Vocational Training for Rural Youths

7505. SHRI SONTOSH MOHAN DEV:
Will the Minister of RURAL DEVELOP-
MENT bé pleased to state:

(a) whether it is a fact that the scheme
for imparting vocational training to rural
youths during the year 1982 for .Assam
had been formulated by the Centre; and

(b) if so, Thé details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRT
BALESHWAR RAM): (a) It is true
that the scheme of Training of Rural
Youth for Self-Employment is a national
scheme initiated by the Central Govern-
ment. However, the details of each year’s
programme are required to be working out
by the concerned State Governmenf.

(b) As against a target of 40 youth
per block fixed by the Centre, which
would have provided an overall target
of 5360 youth for 134 blocks, the actual
achievement during 1981-82 as reported
by the Government of Assam is that 2181
yquth were trained, out of whom 582 bz-
came” self-employed.

Survey about Small Farmers

7506. SHRI H. N. NANJE GOWDA:
Will the Minister of RURAL DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that the Indian
Council of Social Science Research has
recently conducted a survey about the
small farmers, their income through farm-
ing, their purchasing power etc. in Pun-
jab:

(b) if so, what are details of the find-
ings of this council;

(¢) whether the report has found that
nearly 25 per cent small farmers in a
prosperous State like Punjab are still
under poverty line and jf so, the steps
taken to improve the situation; and

(d) whether surveys will be conducted
in the State of Karnataka seo that the
probléem can be identified and - suitable
remedial measures taken and if so, when?
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THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI BAL-
ESHWAR RAM): (a) The Indian Coun-
cil of Social Science Research did not
conduct such a survey but had provided
funds to the Jawaharlal Nehru University
for a study of the jmpact of green revolu-
tion in Punjab.

(b) A statement showing the main con-
clusions of the study is enclosed.

(c) The report stated that about 1[4
of small farmers were living below the
poverty line. However, according to the
Sixth Plan document 11.87 per cent of
the rural population was below the
poverty line in Punjab in 1977-78. Apart
from various sectoral programmes  for
rural development, the centrally-sponsor-
ed programme of Integrated Rural Deve-
Jopment Programme is being implemented
in all the development blocks in Punjab
for rajsing the income levels of the fami-
lies below the poverty line. On an ave-
rage, 600 families in a year in each block
are provided assistance to cross the pover-
ty line in Punjab as in the rest of the
country.

(d) As a part of the methodology for
formulating block level plans for Inte-
grated Rural Development Programme,
household surveys are being conducted
in Karnataka state for identifying families
below the poverty line and for drawjng
up suitable programmes for raising their
incomes. The IRD Programme is already
under implementation in all the develop-
ment blocks of Karnataka from 2nd
October, 1980.

Statement

The study found that marginal and
small farmers are unable to use the same
amount of fertilizers and manures per acre
for major crops as bigger farmers. How-
ever, in the State as a whole, small far-
mers were found to counter-balance their
relative disadvantage in use of costly in-
puts. by achieving highér cropping inten-
sity primarily through more intensive em-
ployment of relatively abundant family
labour input. Both large farmers and
small farmers have been found to opti-
mise the use of their available inputs.
The large farmers obtained higher yields
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by employing more capital while small
farmers used the labour input more in-
tensively. It was also reported that small
and marginal farmers earned a substan-
tial proportion of their household incom-
es from non-farm occupations, particular-
ly dairying. The small and marginal
farmers seem to incur substantial deficity
on consumption account. Such deficits
were further accentuated by efforts to
undertake invesiment in productive assets.
A slow but perceptible change in the con-
sumption behaviour of cultivators on ac-
count of their increased incomes was also
noticed. All categories of cultivators
appeared to incur a fairly high expendi-
ture on milk and milk products. A
major proportion of consumption of
cereals and milk products was found to
be out of home production. However,
marginal and small farmers had to pur-
chase about a quarter Yof their cereal re-
quirements from the market as against
only 2 per cent by the big farmers.

Use of Wind Mills for Lift Irrigation
Purposes

7507. SHRI H, N. NANJE GOWDA:
Will the Minister of TRRIGATION be
pleased to state-

(a) whether it is a fact that suitable
technology is now available within the
country for using wind mills for lift frri-
gation purposes;

(b) if so whether this has been put to
use anywhere in the country so far and
if so, the details thereof and results de-
rived from the use of such methods;

(c) whether Government had taken a
decision to install 300 wind mills in the
country by March, 1982 and if so, out
of these how many for the purposes of
irriagtion have been installed so far ,and
the names of the States where they have
been installed; and

(d) what perspective plan has been for-
mulated to boost irrigation facilities in
the rural areas through this device dur-
ing 19827

THE MINISTER OF STATE IN THE
MINISTRY OF TRRIGATION (SHRI
Z. R. ANSARI):(a) Yes, Sir,



153 Written Answers

‘(b) The Commission for Additional
Sources of Energy (CASE) under the
Department of Science and Technology
at the Centre installed 30 nos. wind mjlls
during 1980-81 in the States of Andhra
Pradesh, Gujarat, Orissa, Punjab,- Rajas-
than, Tamil Nadu and Uttar Pradesh for
trial and demonstration purposes for
minor irrigation|drinking water. The
performance of these wind mills, which
operate on wind velocity of 2.5 meters|
second have been found to be generally
satisfactory.

(c) Durjng 1981-82 the CASE had 2
programme of installing 300 wind mills
at different locations in the States of
Andhra Pradesh, Bihar, Gujarat, Haryana,
Karnataka, Madhya Pradesh Maharash-
tra, Orissa, Punjab, Rajasthan, Tamil
Nadu, Uttar Pradesh and West Bengal
So far the installation of 160 nos. wind
mills have been completed and installa-
tion of 140 numbers is still in progress
and likely to be completed by May, 1982.
These wind mills are also for the purpose
of minor irrigation/drinking water,

(d) During 1982-83 the CASE has a
further programme of installing 500 more
wind mills in the different parts of the
country. A Centrally Sponsored Scheme
for providing subsidy as a part of the
cost of the wind mill to the farmers is
under the consideration of thjs Ministry.
In the draft Sixth Plan, a provision of
Rs. § crores under Central sector for the
period 1980—85 has been kept for en-
couraging the use of sprinklers, solar
pumps, wind mill pumps and hydrams
etc. i

Export of Onion by a Private Trader in
Far East

73508. SHRI H. N. NANJE GOWDA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it igr.a fact that NAFED
had entered intd a contract with one
single importer in Far East for the
import of Indian onion during 1981;

(b) whether as a result of this nearly
100 established exportéers from this ared
were kept out of the trade;

(c) if so, what was
«<hoosing = a lone exporter and

the basis for
thereby
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losing the established ‘market for omnion
because thé lonme exporter could not
export the full quantity contracted;

(d) if "so, the name of the experter
and the quantity that they could not ex-
port and the loss suffered by Govern-
ment; and

(e) whether Government will decide
the guidelines for deciding the selection
of exporters of onion and not give benefit
to one single person and divide it to all
others who have the suitable capacity and
a good background so that our exports
do not suffer?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) and (b) A
quota of 50,000 metric tonnes of onion
for export to Malaysia and Singapore
during the year 1981-82, was fixed by
the Government. 12,177 tonnes were
exported to various buyers in these two
countries till May, 1981. NAFED enter-
ed into an agreement with a single firm
in PENANG for export of 50,000 tonneg

~ of onion to Malaysia and Singapore upto

May 1982 subject to Government’s
policy. After the agreement with the
PENANG firm in May 1981, which had
cxhausted the quota of the year, no
further cOntract for export to these two
countries could be registered.

(c) and (d) Exporters in this case
were National Agricdltural Cooperative
Marketing Federation of India Ltd., -and
its Associate Shippers M]|s. A. D. 7.
Nadar and Co. nominated by the
PENANG firm. Against a quota of
50,000 metric tonnes earmarked for
Malaysia and Singapore, actual export of
about 45,000 metric tonnes took place
till 31st March 1982, The balance 5,000
metric tonnés could not be shipped
because of the restrictions on expoff of
onion during September-November 1981.
This shoftfall of about 10 per cent is
lower than the overall shortfall of about
25 per cent fotr all destinations,

(e) The agreement With a single buyer
has not advérsely affected export of onion
to Far East. Therefore the question of
deciding new guidelines does not arise.
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Irrigation Projects under Execution in

Tribal Districts of Orissa

7509. SHR1 K. PRADHANT: Will the
Minister of IRRIGATION be pleased to
state: ’
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(c) the' progress made so far in com-
pleting those irrigation projects within
the time schedule?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI

Z. R. ANSARI): (a) to (¢) 3 major

(a) the names and number of edium
and major irrigation projects under ex-
ecution in the tribal district of Orissa;

(b) the target date of their completion;

and 14 medium irfigation projetis are
under “€xecution” in the tribal districts of
Orissa. A statement showing the names
of these projecis, their estimated cost,
expenditufe incurred thereon and the

and likely ddte of completion is aftadhed.
Statement
Irrigation Project under execition in Trikal Districts of Orissa.
S. Name of Project District where Estimated Expendit- Likely date of
No. located cost (in ture anti  completion.
Rs. lakhs) cipated
upto
March
1982
{Rs.
lakhs)

o s _— A E—
1. Upper Kolab Koraput 9669-85 1905:85 VIIth Plan
2. Upper Indravati Kalahandi 12256-00 1536-12 VIIth Plan
3  Potteru Koraput 5841-61 240395+ VIth Plan —

Expenditure
upto March
1981.

Medium
;. Kalo Mavyurbhanj 630-17 582-56 1982-83
2.  Sunei Do. 1200- 00 662:-99 VIth Plan
3. Sarapgarh Sundargarh 326 86 305-86 1682-83
4. Talasara Do. 420-08 4c4-08 1982-83
5. Kansbahrl Do. 67700 61-50 VIIth Plan
6. Remal Keonjhar 75335 208-34 VIth Plan
7. Kanjhari Do. 1552°00 551-80 VIIth Plan
8. Pilasalki Phulbari 574-97 573-97 1982
9. Bondapipli Do. 470-45  216:45 VIth Plan '

10. Harbhangi Ganjam 1878- go 462-47 VIIth Plar

11. Bankabal Myaurbhanj 1176- 41 143-74 VIIth Plan
12. Barsuan Sundergarh 461-20 1650 Do.

13. Baladia . Mayurbhanj 25° 00 25-00 Completed

(Modernisation)
14. Badanala Kcraput 1386-00 70-32 VIIth Plan

—
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Loss Incurred by Cold Storage Demand and Supply of Wheat and Rice

- in Delhi

7510. SHRI RAJESH PILOT: Will
the Minister of AGRICULTURE be 7511. SHRI BALASAHEB VIKHE
pleased to state: = ! PATIL: Will the Minister of CIVIL

SUPPLIES be pleased to state:
(a) the pnumber and capacity of cold

storages, State-wise, which are incurring (a) what is the Capital's average
loss due 10 l!nadequate maintanance or monthly demand of wheat and supply
power supply or both: per month from January, 1981;
(b) what is its demand and supply
(b) “hdlh_f"te?b h'avz? been taken to position of rice per month during the
overcome this situation; same period i.e., from January, 1981;
(c) what amount, if any, is earmarked, and

proposed or likely to be invested Guring

(¢) what steps Government have taken
the current year; and

to strengthen the Public Distribution
system in Delhi and other places in the

(d) what hag been the investmenf last country?

year and with what results?
THE DEPUTY MINISTER IN THE

MINISTRIES OF AGRICULTURE AND
THE DEPUTY MINISTER IN THE CIVIL SUPPLIES (SHRI MOHAMMED
MINISTRIES OF AGRICULTURE AND USMAN ARIF): (a) and (b) The

RURAL DEVELOPMENT (KUMARI demand and supply positio nof wheat
KAMLA KUMARI): (a) to (d) The and rice to the Union Territory of Demhi
information is being collected and will per month from January 1981 is giverd

be placed on the Table of the Sabha. ag under:

Fig. in ‘000 tonnes)

Wheat Rice
Month Be;na:nd Allocation Lifting Demand Allocation Lifting
X 2 3 4 5 6 7

Jan, 81 . . . . 65-8 40-0 45-8 567 16-0 6-6
Feb, 81 . : . . 66-4 40-0 36-6 57-2 16-0 77
March, 81 . . 5 67-2 40-0 40-3 58-5 16-0 9:8
April, 81 . . . . 670 40-0 35°3 577 16:0 Q-1
May, 81 . . . 66-9 do-0 28-6 57-4 16-0 8.7
June, 81 . . . 675 40-0 28-9 57-8 16-0 10-1
July, 81 . . : . 68-4 40-0 355 58-4 16-0 10-7
Aug. 81 . . . . 69-0 40-0 379 58-4 16-0 10:3
Sept. 81 . . . . 68-8 40-0 38-4 58-4 16-0 144
Oﬁt. 81 . . . 700 40-0 38-0 592 16:0 12-7
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1 2 3 4 5 6 7
Nov. 81 705 4o-0 39-2 595 160 137
Dec. 181 . . . . 709 400 41-1 597 16-0 126
Jan. ?82 71+2 40-0 40-0 599 16-0 11+7
Feb. %82 72:0 400 878 60-4 16:0 121
March, 82 . . . 721 40-0 * 603 16-0 *

*Figures not yet received from the Food Corporation of India.

(c) The following guidelines have
been issued to the State Governments
and Union territories including Delhi to
strengthen the public distribution svstem
in the country:

(i) to ensure a greater degree of co-
ordination between procurement,
transportafion, storage and distribution
of essential commodities;

(ii) either thé State Civil Supplies
Corporation or the State-level co-
operative Organisafion or both need to
be built up where they do not exist
and suitably strengthened where they
are alrBady functioning;

(iii) to make a thorough assessment
of the situation to ensure proper and
adequafe supply of essential commodi-
ties through the retail outlets to remofe
and inaccessible areds;

(iv) Cooperatives - should play a
much bigger role ih the public distribu-
tion system, so that over a period of
time, the entire net-work of retail out-
lets could be run by them;

(v) to set up consumer advisory
commitfees at the gstate, disfrict, block
and taluka levels, comprising legisla-
tors, the panchayat representatives and
the representatives & mahila "mandals,
etc.

(vi) to strengthen the district ad-
ministrative apparatus aed Place only
such officers in charge of those and
related activities as hav® the necessary
aptitude for and experience in this

work. The supply set-up also should
strengthened to ensure adequate super-
vision and inspection of retail outlets,
at the district level; and

(vii) to ensure effective and timely
monitoring of functioning the system
and to keep the Central Government
apprised of it from time to time.

In the light of the new 20-Point Pro-
gramme, the State Government/Union
Territory Administrations have been
asked to lay emphasis on the expansion
of public distribution system and open
more fair-price shops, including mobile
shops in the far-flung areas and ghops to
industrial

cater to the requirements of
workers and students’ hostels.
In Delhi, during the period under

reference, 786 fair price shops, 395 now
korosene oil depots and 147 new coal
depots have been opened under the Public
Distribution System with a vigw to
strengthen the Public Distribution System
in Delhi. The enforcement activities
were intensified to ensure that distribu-
tion is just and fair and there is no
diversion of gubsidized food articles to
unauthorised channels. With a view to
have a speedy disposal of depaftmental
proceedings and tightening supervisory
control, Sub-Divisional Magistrates were
also vested with the powers of Zonal
Officers.

wdla  wfw wammw aftee
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) ]nterrlatiqnal Agreement on Limitation

- of Prices of Farms Outputs

7514. SHRI K. MALLANNA: - Will
the Minister of ‘AGRICULTURE be

. pleased to state:

Government  have ~ ap-
Food and Agriculture

(a) whether

of prices of

(b) whether Government have‘ also
. pursued the matter with some other
{oreign countries in thls regard; and

(c) if so, the ~reaction ~of Food and

~ Agriculture Organisation as well as other
- foreign c'éuntr'ies in this regard?

THE MINISTER OF 'STATE IN THE
MINISTRIES OF AGRICULTURE AND
. RURAL DEVELOPMENT (SHRI R. V.

| SWAMINATHAN):

() and (b). No.

i(c) Does not arise.
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Shorthge of Nitrogehous Ferﬁliiers
7515. SHRI ANANTHA  RAMULU

MALLU: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that despite
large gcale imports being arranged by
Government there is an acute shortage of
nitrogenous fertilizers; :

(b) if so, the reasons for this short-
age in thé country; and the steps Govern-
ment have taken to meet this shortage;
and

(c) the quantum of actual shortage as
ascertained by Government, State-wise?

THE MINISTER OF STATE"’N THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.,
SWAMINATHAN): (a) No, Sir,

(b) and (c). Question do not arise.

Foreft Research Training Programme

7516. SHRIMATI ~ JAYANTI
NAIK: Will the Minister of
CULTURE be pleased to state:

PAT-
AGRI--

(a) whether ‘Government have a pro-
posal to undertake - extensive forest
research \trammg programme at Forest
Research Training Institute, Dehradun;

(b) whether Government have ordeled
a computer- cogifrolled stress rf’radmg
machime from Britain = for- the above
Forest Research Trtainding CoHége‘ ‘of
Dehra Diin:

(c) if so, the cost of that mac‘nne,
and

(d) when it is expected to reach in
the country?

THE ]VIIN[STER UF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RUVRAL’DEVELOPMENT (SHRI R. V.
SWAMINATHAN): [a) to (d) infor-
mation is being collected, and will be
placed on the table of the Sabha,
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National Corporation for Perishable
Commodities

7517. SHRI LAKSHMAN MALLICK:
Will the ~ Minister of AGRICULTURE
be pleased to state:

(a) whether Government have a pro-

posal to sel up a national corporation for
fruit, vegetables and some other perish-
able tommodities;

(b) if so, whether such corporation
will have its branches in various States;
and”

(C) thé progress made so far in im-
plementing the abovVe proposal?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) No, Sir.

(b) and (c} Does not arise.
Food Buffer Stock in States

7518. SHRT LAKSHMAN MALLICK:
Will fhe Minister of AGRICULTURE
be pleased to state:

(a) whether food buffer stocks will
be maintdined at the State level; and

(b) if so, the details about ¢h& pro-
gramme of Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RUARL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) No, Sir.
Buffer stocks of foodgrains are maintain-
ed on all-India basis.

(b) Does not arise.

Plantation of Teak Trees in Orissa

7519. SHRT LAKSHMAN MALLICK:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government have a pro-
po<:l to make ‘any research and survey
recarding plantation of Teak Trees in
Orissa forests;

(b) whether similar  programme has
been proposed to be undertakenm in some
other States;
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(c) if so, the names of the States
which have been selectéd for the purpose;
and

(d) the details about the programme
of Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) No, Sir. The
Central Government has no such pro-
posal.

(b) NG, Sir.
(¢) Question does hot arise.

(d) Question does not arise.

Consumer Cooperatives

7520. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
CIVIL SUPPLIES be pleased to state:

(a) whether Government have taken
any steps for the promotion of consumer
cooperatives in the country;

(b) if so. the nature thereof alongwith
the number of consumer cooperatives set
up during each one of the years of the
Sixth Five Year Plan and the total
number ‘of these cboperatives as on
31-3-82 State-wise;

(c) whether it is proposed to give
financial assistance for the setting up
stores-cum-shops in the rural areas for

these cooperatives;

(d) if <o, the amount earmarked for
cach one of the States for this purpose
in Sixth Five Year Plan; and

(e) if not, the reaséns therefor?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CIVIL SUPPLIES (SHRT MOHAMMED
USMAN ARIF): (a)y Yes, Sir.

(b) and (c). Government are provid-
ing financial assistance for the develop-
ment of consumer codperatives in urban
areas; and also fo pfimary agricultural
credit socletits fo take up distribution of
consumer “arlicles including setting up of



173 Written Answers
stores-curm-shops in rural areas. The
number of pew outlets of urban consumer
cooperativ€s and thé number of primary
agricultural credit S$ocieties for which
financial assistance Was provided, during
the first two years of the Sixth Five Year
Plan is given in the attached statement.
of

(d) and (e) A provision Rs. 20
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consumer cooperatives in urban areas;
and a sum of Rs. 55.56 crores has been
provided for assisting primary agricultural

scooperative &redit societies in rural areas,

crores has been earmarked for assisting -

in the Sixth Five Year Plan. No specific
state-wise allocatiot has been made in
this regard. The proposals received from
the State Governments are considered,
taking into account their economic
viabilify Etc.

Statement

The number of new outlets and village societies assisted for distribution of consumer articles during
the first two years of VI Plan.

S.  States/UTs. No. of new outlets of Urban No. of Village Socletics
No. Societies assisted
1980-81 1981-82 Total TQEJBT“ 1981-82 g'IToal

1. AP B 177 188 365
2. Assam 5 5 10
3. Bihar 1 1 2 544 528 1072
4- Gujarat 1 - { 4 1 5
5. Haryana 17 10 27
6. H.P. . - 206 249 455
7- J&K 3 3
8. Karnataka . . : I 1 2 721 175 896
g. Kcrala . . . 1 1 476 166 642
10. M.P. . 4 1 5 1964 1214 3182
11. Maharashtra It I afi a4 190
12. Manipur
13. Meghalaya '
14. Nagalaid . .
15. Orissa 4 8 4 12 81 57 138
16. Punjab . . 244 413 657
17. Rajasthan 24 24 ~Bu 324 1104
18. Sikkim . - v
19. Tamil Nadu . . 17 17 185 185
0. Tripura . . 77 8 85
21. U.P. . . . 106 11 11y 1042 3567 5403
22. W. Bengal . 5 5 200 151 351
23. Delhi 10 10

Total : A 45 247 f601 7135 14,736
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Inquiry into working of ‘N B.C.C. at
Pragati Maidan

y 7521, SHRI HARIKESH BAHADUR:
Will the Ministe¥ of WORKS AND
HOUSING be pleased to state:;

(a) whether Government have conduct-
ed an inquiry into the working of N.B.C.C,
who are working at Pragati Maidan for
Asia, 1982;

(b) whefher materfal of inferior
quality is being purchased at Hlgher rate
and the contractors are not being paid
the payment ‘due td them,;

(c) by what time the” work undertaken
by N.B.C.C. will be completed;

(d) steps Government propose to take
to make the paymenf to contractors in
time?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): Tua) N6 occasion has arisen
for conducting an inquiry.

(b) No, Sir.

(c) By the end of May, 1982

(d) Payments arc already made prompt-
ly on time in accordance with the agrced
conditions. ol
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Ad-hoc Assistants officiating as Section
Officers in the Ministry of Works and
Housing

7523. SHRI R. N. RAKESH: Wil
the Minister of WORKS AND HOUSING
be pleased to state:

(a) what is the number of ad-hoc
Assistants in  his Ministry who are
officiating in the Post of Section Officer
and since when;

(b) whether the Ministry has received
nomination of regular candidates who
bave qualified in Section Officers Grade
Combined Departmental Examination,
1980; if so, what is the number of those
who have not been accommodated by
the Ministry and reasons therefor; and

(¢) whether candidates referred to
above have not been accommodated just
to help the continudance of the ad-loc
appointees which is against the rules?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH):" (a) None, "Sir.

(b) Yes, Sir. Seven candidates have
been nominated from the Examination
Quota to this Ministry against four
vacancies meant for candidates of Ex-
amination Quota. Out of these seven
nominated candidates, four have been
appointed and fhe rest have not been
appointed for want of vacancies in the
Examination Quota.

(c) No, Sir.
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News Captioned “Fertilizer use Falls in
West Bengal”

7524. SHRI RAMAVATAR SHAS-
TRI: Will thé Minister of AGRICUL-
TURE be pleased to state:

(a) whether the attention of Gov-
erpment has been drawn to a news item
captioned “Fertiliser use fallg in West
Bengal” published in (hé “Economic
“Times” dated 3 Marth, 1982;

(b) if so,” the details thereof; and

(c) the Governinent

thereto?

reaction of

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) Yes, Sir.

(b) The news item mentions about
drop in fertilizer consumptio in West
Bengal in Rabi, 1981-82 compared to
better consumption in Orissa, Assam and
Bihar. The low consumption in West
Bengal has been attribute® fo Rhigh ferti-
lizer prices, absence of rain, inadvquate
irrigation and crop damage %Y virus in-
fection in paddy growing areas.

(c) The consumption of ferffizerg is
a funcfion dof severa! factors viz., weather;
extent of irrigated and HYV areas;
farmers” awareness of the benefit of
fertilizer use; credit; adequate and timely
availability of fertilizefs and cost-benefit
ratio of fertilizer use. In spite of ull
efforts, the consumption in Rabi, 1981-82
in West Bengal siffered mainly on
accomt of aberrant weather conditions
including drought d4s well as cyclone in
the State.

In order to boost up fertilizer consump-
‘tion in the country, the Government ha$
taken following measures:

(1) Increased prices of fertilizers have
been taken into account in fixing
'support prices’ of crops.

(i) Adequate and timely availability
of fertilizers is being ensured through
domestic production and import.

(iii) Distribution margin has been

increased - by about 22 per cent w.e.f.
15-8-1981 on ad hoc basis pending an
indepth study.
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(iv) An intensive fertilier promotiom
campaign hag been launched in select-
ed districts where consumption potential
exists but the consumption is low at
present.

(v) Fertilizers are being delivered
upto Block Headquarters on Govern-
ment account all over the country.

(vi) Short-term loan to the States
for purchase and disfribufion of imputs,
including fertilizers has been kept at
Rs. 200 crores in ™81-82 which was
Rs. “136 crores in 1979-80.

Better Price for Farm Products to Farmers

7525. SHR1 G. NARSIMHA REDDY:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that State
Governments are facing difficulty in
giving better price for farm produtts to
farmers over and above the price of
procurement fixed by Governmeff® ~ag-the
credit squeeze comes in their way;

(b) if so, im how many States the
Banks have not cooperated; and

(c) whether his Ministry would take
up the matter and try to secure the
facility for the furmsers and if <o, the
steps already taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT
(KUMARI KAMLA KUMARI): (a) to
(c) For the current Kharif 1981-82
season, {(he Government of India fixed
support prices of paddy and coarse grains
and advised the States not to announce
procurement prices higher than those
fixed by the Cenutral Government. The
State procurement agencies are provided
credit through a consortium  Grganised
by the Reserve Bank of India at a con-
cessional rate of interest which is at present
12.5 per cent. However, the States of
Andhra Pradesh, Kerala, @ Madhya
Pradesh,  Maharashtra and Karnataka
announced ‘higher vprices either in the
form of subsidy, bonus or transport cost.
As this has not been in consonance with
the national food pollcy and the food
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credit arrangements, such states are charg-
‘ed commercial rate of interest i.e., 19.5
per cent. Thus, crédit in still available
at commercial rate of interest.

Withho!ding of Gratuity in Government
of India Press, Minto Road, New Decihi

7526. SHRI K. LAKKAPPA:
SHRT R L. P. VERMA:

Will the Minisfer of WORKS AND
HOUSING be pleased to state:

-(a) how many cases of withholding
of the entire amount of gratuity in respect
of retired Government of India Press
employees, Minto Road, New Delhi are
pending during the last one year;

(b) what are the details together
with the amourt withhold and the
reasong therefor in each case;

. (c) whether this withholding of cntire
amount of gratuily is in accordance with
the orders of Government of India;

() if not, will Government pay
Interest in such cases where entire amount
has been withheld;

(e) if so, number of such cases; and

(f) whether Government would order
for immedate release of gratully in these
cases?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) As on 1-4-82 no case of
withholding of entire amount of gratuity
in respect of any retired employee of
the Government of India Press, Minto
Road, New Delhi, is pending for the last
one year.

(b) to (f) Do not -arise.

Allotment of Residential Quarters on
Medical Grounds by N.DM_C.

7527. SHRT K. LAKKAPPA:
SHRI D. M. PUTTA GOWDA:

Will the Minister of WORKS AND
HOUSING be pleased to gtate:

(a) whefer #'53 a fact that N.D.M.C.
authoritigs have allotted 75 residential
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quarters to their staff in March, 1982 and
out of which 16 quarters have been
allotted on ‘medical grounds;

(b) whether it is also a fact that such
applications are enteftained on the re-
commendations of medical board of thaf
authority;

(c) whether this protedure was fSTTOW-
ed in the case of* 16 persons and that
they were allotted accommodation on the
basis of préscribed medical recommenda-
tions; =

(d) whether it is also a fact that
genuine cases recommended by the
medical board have been ignored only
to accommodate these 16 persons; and

(e) if so, how many such cases are
affected by the action of NDMC and
what action is proposed to be taken in
such cases by that authority?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (e) The information
is being collected and will be laid on
the Table of the Sabha.

Allotment of Land to Religious, Cultural
Literary Charitable and Social Institutions
by DDA

7528, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
WORKS AND HOUSING be pleased to
state:

(a) whether any plots of land have
been allotted to religious, cultural,
literary, charitable or social service in-
stitutions by the DDA in Delhi during
the past three years for the construction
of temples|office buildings etc.;

(b) if so, the number which have been
allotted land and those pending;

(c) the likely date by which pending
applicants would be allotted plots; and

(d) the criteria for the allotment of
these plots?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND:
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (d) The information
is being collected and will be 'laid on the:
Table of the Sabha.
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Sugar Quota per head io each State and
Union Territories

7529. PROF. NARAIN CHAND
PARASHAR: Wil the Minister of
AGRICULTURE be pleased to lay a state-
ment showing:

(a) What is the quota of sugar per
head in each one of the States (i) "Jnion
Territories for (ii) Urban|rural areas as
on 1 January, 1982:

(b) the reasons for not making it
uniform throughout the (i) State|Union
Territories, (ii) country;

(c) the basis on which allotment of
quota for sugar is made to each one of
the State,Union Territories and the quota
for each State/Union Territories as on
1 January, 1982;

(d) whether any adJitional allotément
ig also made for festivals/Marriages etc.;
and

(e) if so. the nature thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT
(KUMARI KAMLA KUMARI): (a)
and (b) The scales of distribution of
levy sugar in each State|]Union Territory
as on 1-1-82 are given in the Statement
laid on the Table of the House (State-
ment-1)  [Placed in Library. See No.
[LT-3887/82.] While in most of the
States|Union Territories, the scales of dis-
tribution in rural and urban areas are
different for the two areas. The Jistri-
bution of levy sugar in each State is
decided by the raspective State Govern-
ments considering the local circum-

stances.

(¢) Up t6 March 1982, the State-wise
monthly levy sugar quotas of the States|
Union Ttrritories wére based on a per-
capita availability of 425 grams for the
projected population as on 1-4-78 with
a few exceptions of higher quotas- B€ing
given in the case of Gujarat, Nagaland,
Andamen & Nicobar Islands, Chandigarh,
Delhi, Goa, Deman & Diu and Lakshad-
weep. From April, 1982, the State-wise

quotas have been increased on the basis.
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of 425 grams of per-capita availability for
the population as on 1-3-81. A statement
showing the monthly levy sugar quotas.
for each State|/Unionu Territory as on
1-1-82 and 1-4-82 is laid on the Table
of the House (Statement-II). [Placed in
Library. Se¢ No. LT—3887/82].

(d) and (e) No additional levy sugar
is presently being allotted for festivals,
marriages etc. However, on the request
of some State Governments, an advanc:
ad hoc allocation of levy sugar was givén
for these purposes subject to adjustments
against their quotas - for subsequent
months.

Utilisation of warchouse capacity

7530. SHRI K. MALLANNA: Wil
the Minister of AGRICULTURE be

pleased to state:

(a) whether any effort has been made
by Government to educate farmers about
the importance of  warehousing and to
get the maximum price of their products
by following the specifications and guide-
lines meant for this purpose;

(b) if so, with what results and
whether any feedback information ser-
vice is also working for the purpose; and

(¢) whether there is some cases where
the avaijlable warehousing space has not
been fully and scientifically utilised.

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) The Central
Warehousing Corporation has launched a
“Farmers’ Extension Service Scheme” at
22 Central warehouses to educate them on
the advantages of public warehousing
and scientific storage. Farmers in the vil-
lages surroundings the warehouse are edu-
cated on these aspects through demonstra-
tiong and otherwise.

The Department of Food is also opera-
ting a scheme in the name of ‘Save Grain
Campaign’ in various States to train the
farmers in  appropriate methods for
storage and preservation of foodgrains.
They are also advised to dry and clean
the grains to bring them up to the pres-
cribed specifications so as to obtain better

price.
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(b) The response from the farmers
varjes from area to area. A feedback in-
: formation system is in force; and

*(c) The . warehousing space available
" with the Corporation is used scientifically.
Actual utjlisation of the warehousing
<apacity with the Corporation is 95 per
cent as on 28-2-1982.

I.C.A.R. Sheep Inquiry Reports

7531. SHRI HARIKESH BAHADUR:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether it ig a fact that ICAR
* Sheep Inquiry Report Part I, 1 and 111
~were received in October 1980, June 1981
and January 1982 as reported in Busi-
ness Standard (7-3-1982) and if so, the
main findings contained in these three re-
ports;

(b) whether it is also a fact that jns-
‘tead of taking immediate steps against the
implicated  officers, some of them have
been given promiotions and if so, the
action Government propose to take
against top management of ICAR Head-
Quarter; and

(¢) whether in view of the serious dis-
closures Government wijll look into the
working of the JICAR and take timely
- ¢orrective action to safeguard national
interests?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT (SHRI
R. V. SWAMINATHAN): (a) Part 1 of
the ICAR Sheep Inquiry Report was re-
ceivesq in October 1980 while Part II was
- received in February 1981 and Part TIII
(Final report) alongwith Annexures to Part
I of the Report was received in February
1982. The report of the Inquiry Com-
mittee {8 a voluminous document and re-
quirés an indenth study in the Council.
The Sheep Inguiry Committeec was ap-
pointed by the Governing Body of the
Council and the report of this Inquiry
Committee alongwith the Council’s com-
ments will be placed before the €iovern-
ing Body for their consjderation.
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(b) No promotion has been made in
ICAR which is not in accordance with the
rules and regulations of the Council.
Action can be taken against persons at
fault, if any lapses are proved againSt
them.

(¢) Question does not arise in view of
the fact explajned in parts (a) and (b)
above.

Free Houses for Sweepers in Chandi-
garh

7532. SHRI CHIRANIJ] LAL SHAR-
MA: Will the Minister of WORKS AND
HOUSING be pleased to state at what
Stage is the proposal to provide free
houses for sweepers in Chandigarh?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): The information ig being col-
Jected from the Chandigarh Adminis-
tration and wjll be laid on the Table of
the Sabha.

1981-82 W 1982-.3 & arg Fgam
FITFAT 9 Ty

7533. ®} gCw Va: F=7 fmg
gd! Ag Fa@ F FI AIq fF

(®) g% I ¥ 1981-82 W
e [aaw FIEwAT 97 fegar =g
faas war A 1982-83 ® mwAwEA:
fwaar sax fHar sEar

(&) #ar ag fadaw FE*a &
TeAqa afedt & 91 feard av 93
AT FT TAR TN FETH KA
FH - F HE qWAT § ; #WR

(W) =iE g, 91 I8 9T wAA™AA
fFaat =za g ?

wiE "awis #® rew na‘lnfﬁi}
fareaata ) - (%) 198 14By]

% W e fadaw ez %flrﬁﬁ#:
yuE oag @AW 177,00 F0E
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wq %1 1982-83 ¥ fwg =g fad-
qu &5z ¥ fAqo FFe-AT g
1 wH aF Hiagr =v 9 fa
TAT B\

(&) arg fqdaw ¥ F 7+qa
Tar FIE FEAFA AG 2

(w) S Feasd wg g

o Ao o g7t fratfn  Fark
A glar  #Y wr@ & fqafo

7534. ®; gO@lAd ¥
faatn =t gag wdl ag FI@ ]
Fat Fin fF -

(%) #a1 o Fo To T =@
1977 AT 1979 ¥ feeeht & fafh
wat ¥ faator, fadesz W ddew
fagre farw & gl & faafw &
fq fifis =t ¥ wfas I
waq &1 mAafs € €Y, O

(=) afz gi, av ag waxfc f&a
frgat & weade & #$? |

d93iq @ w0t 6k
wote W (W Wisw  Aterger feg ):
(=) feedt fawre Wrfuscor & qauaw
F oI 9 WRd qdzA fawrg fqag
F 212 o &N FATE I FHiAsw
grew aqr wuls @y fRae & «aq
qFWT ®i A% feeov Aqx offewr X
27—1 1979 &1 ‘v’?ﬁi{q fEar ann

(a) grea, afsn grsa, =il
g, gew, A G AT e
(wasr wraF) fafqewa, 1977 &
geia, faedl ¥ 1 dra 120
WO FUFIA FATE FT 1 &Fal &
w9 ax fF feedt fasm sifusor,
feeit AT F&1 wElw g seaEr
fafafase @ € wqan garg o= fafa-
aw g gar wafge g
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Request from M.P. Government for a .
team to assess losses duto Hailstorm

7535. SHRI KAMAL NATH: Will the
Minister of AGRICULTURE be phkeased .
to state:

(a) whether a request has been re-
ceived by his Ministcy from Madhya FPra-
desh Government for sending a team to
make an on-the-spot  assessment of the
losses caused due to hailstorm; and

(b) the reaction of Government in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND -
RURAL DEVELOPMENT (KUMARI1
KAMLA KUMARI): (a) and (b) Yes,
Sir. A Central Team visited the hajlstorm .
affected areas on 27th and 28th March,
1982. On the receipt of their report, fur--
ther action will be taken.

Agreement with Australia for Indo-
Australisn aCttle Breeding Project,
. Hissar

7536. DR. KRUPASINDHU BHOI:
Will the Minister 'of AGRICULTURE be -
pleased to state:

(a) whether an agreement has been.
signed with Australia. to: provide necessary
equjpment, advisers and training facilities .
for the Indo-Auystralian: Cattle Breeding .
Project at Hissar;

(b) if so, the salient features of the-
agreement reached; and

(c) the time by which the work will
start on the said project?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND-
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) Yes, Sir

(b) The Memorandum of Understan-
ding for Indo-Australian Cattle Breeding
Project was signed between the Govern-
ment of India and the Government of
Australia on 30.12.1981 extendjng the
project period for a further period of
three years with effect from 5th July,.
1980. The estimated cost of the contri-
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bution of the Government of Australia
and the Government of India during this
period will be Australian $ 1,680,000 and
Rs. 1,30,00,000 respectively. The Austra-
lian assistance will be in the form of
vehjcles, machinery, equipment, spare
parts, advisers, awards for training in
Australia to the Indian staff attached (o
the project, etc. Contribution by India will
be mainly towards costs on account of
land, indigenous cattle, technical and ad-
ministrative staff. vehicles, machjnery and
equipment, etc.

(c) This is an ongoing project

Expansion of Processed Food Industry

7537. DR. KRUPASINDHU BHOL
Will the Minister of AGRICULTURE be

pleased to state:

(a) whether there was a great potential
to expand the processed food industry in
India;

(b) if so, the steps taken or proposed
to be taken in this direction;

(¢) whether the demand of duty-free
import of machinery specially packaging
equipment for improving the export mar-
ket by the industry has been considered;
and

(d) if so, the results thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) There is great
potential for expansion of the processed
food industry in India.

(b) Some important steps taken|pro-
posed to be taken in this direction are:—

(i) Food processing units have been
set up in the public and cooperative
sectors;

(ii) a consultancy cell has been
established in the Department of Food
for preparation of feasibility|project
Teports;

(1ll) quality control is exercised on
JPprocessed food products;
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(iv) the ceiling for plant and equip-
ment in respect of small scale industry
has been increased to Rs. 20 lakhs;

(v) a Development Council has been
constituted under the Industries (Deve-
lopment & Regulation) Act for deve-
lopment of fruit and vegetable proces-
sing industry;

(vi) a Processed Food Export Pro-
motion Council is there to assjst the
industrvy ‘in promoting export of pro-
cessed foods;

(vii) a corporation in the name of
North-Eastern  Regional  Agricultural
Marketing Corporation is being set up
with headquarters in  Assam to - spe-
cially promote the processing and mar-
keting of horticultural produce of the
north-castern region;

“(viii) a  proposal is under conmside-
ration regarding the setting up of a
Fruit and Vegetable Products Develop-
ment Corporation to particularly pro-
mote the processing of fruits and vege-
tables and the marketing of processecd
products; '

(ix) it- is proposed to set up agro-
industrial complexes in Karnataka and
Bibar with a view to integrating horti-
cultural production with processing and
marketing. .

(¢)'and (d) Duty-free import of capital
goods and components is.allowed 10 100
per cent export-oriented units,

Visit of Central Team to Sunderbans fo
Assess Damage due to High Tide

7538. DR. KRUPASINDHU BHOI:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether a Central team from his
Ministry visited Sunderbans in January,
1982 to assess the extent of damage done
by the new moon high tide in December,
1981;

(b) if so, the extent of loss 'suﬁcx‘-ed;
and ’ -

(c) the relief and rehabilitation
measures provided to the State’ Govern-
ment of West Bengal?
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THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI

CHAITRA 22, 1904 (SAKA)

Written Answers 190 '

(b) According to the Memorandum re-
ceived from the Government of West Ben-
gal, the extent of damage is indicated

KAMLA KUMARI): (a) Yes, Sir. below:—
We.t Bengal
Population affected 37 lakhs
No. of persons dead 198
No. of persons missing 219
Loss of Cattle heads, buffaloes 37,400

Toss of property like damage to prolec-
tive embankments, public roads, Fisheries
properties, Panchayat Properties.School
‘bulidings.

Rs. 43.44 crores in terms of repairs and
restoration.

(¢) On the basis of the report of the
Central Team which visiteq West Ben-
gal between 6th and 8th January, 1982,
and recommendations of the High level
‘Committee on Relief thereon, the Govern-
ment of India sanctioned a ceiling of cx-
penditure of Rs. 1817.87 lakhs for 1981-

1981-82

A. RELIEF

82 and Rs. 7\7 50 lakhs for 198” 83 for
relief and  rehabilitation of the people
affected and for repajr and restoration of
the public properties damaged by the
cyclone The details of the Central assis-
tance extended to the State Government
are as under:—

(Rs. in lakhs)

(1)  Public Health measures in the cyclone affected arcas . . . . 80-00

(11)  Emergency nutrition programme for children, pregnant/lactating women

cte. for 45 days in the aflected areas. 50:00
(rii)  Ex-gratia payment @Rs. 1000/~ per famlly to the families of dead and
missing people . . . . . 1-17
{iv)  Supply of fedder an 1 veterinary care of cattle belenging to the smal) /margi-
nal farmers, landless labourcrs and othcer weaker sections of the  so-
ciely. : 28. 17
B. REHABILITATION "
(1) Assistance for repair and reconstruction of the houses damaged. . . 7000
(i)  Subsidy to small and marginal/landless farmers fcr purchase f cattle
to replace the cattle killed in cyclonc 025,0 and 23 1/39% of the cost
respectively. . 5400
(ii1)  Subsidy to owners of cottage industries:
(a) Handloom weaving units and SSI Units for replacement/repair of
looms/tacls and equipments, purchase of yearn and other raw mate- I
rial, . . . . . 63-20

(iv)  Assistance to fishermen or purchase of boats ar.dnets or repair/renova-
tion of fish ponds and for purchese of subsidized fingerlong. . . 35-85

‘C. RFPAIR/RESTORATION OF PUBLIC PROPERTIES DAMAGED BY

CYCLONE :

(1) Repairs and restoration of embankments and drainagr- services dama.gcd

in 24-Parganas/Midnapur 79900
(i)  Repair/restoration of Health CcntrcslPanchayat buxldmg"-/SchoOl bml- ——
dings properties of Forest Development/PWD . . . 5855
JD. RESTORATION OF DRINKING WATER SUPPLLY BY SINKING OF ————
HAND-OPERATED TUBEWELLS AND BY OTHER MEASURES IN
AREAS AFFECTED BY CYCLONE. 22200
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(i) Setting up of additional mobile Soil Testing Laboratories. . " . 1-28 .

(i)  Supply of minikits .alt resistant paddy seeds green manures Seeds, organic
manure to small and marginal farmers for raising short term crops in

the cyclone affecied areas.

F. EMPLOYMENT GENERATION

. . . . 10165,

Acceleration of works cn the ongoing plan schemes or new schemes
fituing in the plant properties end eligible for inclusion in the plan te
provide additional gainful employment to the small and marginal

armers and landless labourers in the arcas affecied by cyclone on the

following schemes. 250+ 00
TOTAL CEILING OF EXPENDITURE APPROVED DURING 1981-82 . 1817-87
1982—83
(i) Repairs to the embankments damaged by cyclone i R . : 250-00
(i) Rcstoratnon of drinking water supply by smkmg hand-opcratcd tube- *
wells etc. . . . 196-00
(m) Assistance to small and marginal farmers in areas affected by cyclone . 61 50.
(w) Employment  g*neration :
Acceleration of ongoing plant works to generate additional employment
ia the cyclone affected areas.. ; ; ; ; ; . 25000
CEILING OF EXPENDITURE APPROVED DURING 1982-83 . 757" 50
. . 2575°37

GRAND TOTAL FOR 1981-82 and 1982-83

Ex“pected redection in Price of Suger

7539 SHRI JAGDISH TYTLER:
SHRI DAYA RAM SHAKYA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the public can look for-
ward to a heavy reductjon in price of
sugar on account of bright prospects of
bumper production of sugarcane; and

(b) if so, the steps Governmcnt pro-
pose to take to ensure that the nublic
gets a fair and sizeable quota of sugar at
nominal rates?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI

KAMLA KUMARI): (a) and (b). So far
as the price of levy sugar is concerned,
on reduction in the  present consunier
price of Rs. 3.65 per kg. is contcmplated.
However, as a result of an increase in
the monthly levy sugar allocation
from 2.71 lakh tonnes to 2.94 lakh tonnes
from April, 1982, the availabjlity of levy
sugar to the consumers has increased.

The  prices of free-sale sugar are
governed by the market forces of demand
and supply. These are kept at reasonable
levels through judicious releases of free-
sale sugar from month to month keeping
in view availability and demard

The ratio of levy sugar to frec sale
sugar is 65:35 at ‘present. -
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Scope of cooperative sector in Marketing
of Agricultural Produce

7540. SHRI JAGDISH TYTLER:
SHRI P. M. SAYEED:

Will the Minister of AGRICULTURE
‘be pleased to state:

(a) whether it is a fact that Govern-
ment are planning to enlarge the scupe
of the cooperative sector in marketing of
agricultural produce, so as to ensSure re-
munperative prices to the growers of cash
crops, fruits and vegetables;

(b) if so, the details thereof: and

(c) the means and methods planned
for public distribution of these farm pro-
duce?

THE DEPUTY MINISTER IN THE
"MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) and (b). Yes,
Sir. The Government have proposed to
enlarge the scope of cooperative sector in
marketing of agricultural produce during
the Sixth Five Year Plan. The handling of
of agricultural produce by cooperatives,
which was around Rs. 1800 crores in
1979-80 is proposed to be increased 1o
Rs. 2500 crores during the terminal year
of the 6th Five Year Plan, namely, 1984-
85, The achievement during 1980-81
was Rs. 1950 crores, anticipated achieve-
ment for 1981-82 is Rs. 2100 crores and
the target for the year 1982-83 is proposed
at Rs. 2300 crores. About 65 to 70 per
cent of the agricultural produce marketed
through the cooperative network belongs
to the cash crops category, such as, sugar-
cane, cotton, oilseeds, jute, plantation
crops, fruits and vegetables, etc. The
objective of cooperatives ig to ensure re-
munerative prices to the growers for their
produce.

(c) None of the cash crops, except
sugar derived from sugarcane, is covered
under the Public distributjon system. Ac-
cording to the present dual pricing policy
of sugar, 65 per cent of the production
of sugar is required to be supplied by
sugar factories, including cooperative sugar
factories, by way of levy at pre-determined
prices to be distributed through fairprice
shops.

491 LS—17.
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Streamlining of Fishing Projects

7541. SHRI HARIHAR SOREN:
SHRI A. C. DAS:
SHRI MOHAN LAL PATEL:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have a propo-
sal to streamline the Fishing projects ia
the Sixth Plan period;

(b) whether Planning Commission has
given suggestion to his Ministry to imple-
ment fishing projects vigorously in some
States;

(¢) if so, the substantive measures sug-
gested by the Planning Commission to
check time and cost overruns and to en-
sure efficient implementation of Fishing
Harbour projects; and

(d) the details about the programme of
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) No, Sir. There
is no proposal for general streamlining of
all fishing projects.

(b) The Planning Commission was re-
quested by this Ministry to evaluate a few
fishing harbours already in operation for
sometime in order to study the extent to
which the harbour facilities had been
created and investments made, type of
benefits flowing as a result of the creation
of the facilities, etc.

(c) The Project Evaluation Organisa-
tion of the Planning Commission recom-
mended, inter-alia, that:—

(i) it is necessary to provide fishing
harbours as also small fish landing
centres for handling fist, ice, cold stor-

age.

(ii) there should be a greater flow
of institutional finance including that
from cooperatives.

(iii) there should be provision of
extension and training facilities.

(iv) there should be a proper legisla-
tion for registration of boats; and
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(v) areas for the country, boat ope-
rators should be demarcated.

The report aiso indicates that there was
cest and time-over runs in the five pro-
jects.

(d) The recommendations made by
the Programme Evaitatiov,  Orgapisaticn
will be kep* in-view while planning new
fishing harbours.

Bringing more acres of land under
Cashew-nut  cultivation

7542. SHRI HARIHAR SOREN: Will
the Minister of AGRICULTURE be
pleased to state:

(a: wheiher hi: Ministry kas a propo-
callc bring more acres of land under
casnew-nut cuitivatid1 in the cashew grow-
ing States during the current financial
year;

(b) if so, the programmes proposed
to be undertaken in different States for
bringing more acres of Jland under
cashew-nut cultivation in the above finan-
cial year; and

(c) the details about the financial allo-
cation made to different States for the
promotion of cashew-nut cultivation?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) Yes, Sir.

(b) It is proposed to bring an area of
35,965 hectares under the ongoing Cen-
trally Sponsored Scheme for expansion of
area under cashew during the year 1982-
83 in the major cash growing States
viz. Kerala, Karnataka, Andhra Pradesh,
Orissa, West Bengal, Tripura and Goa.

Besides, a Rs. 38.36 crores World Bank
aided Multi-State Cashew Project is under
implementation from 1980-81 for a period
of 5 years in Kerala, Karnataka, Andhra
Pradesh and Orissa with a view to pro-
mote area under Cashew,

(c) The details of financial allocation
made under the Centrally Sponsored
Scheme on cashew development by the
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Government of India to different States
during 1981-82 are given below:—

(Rs. in lakhs)

Name of State Assistantce provided by
the Central Government

during 1981-82.

S —

1. Kerala . . ; 17-585
2. Karnataka . : ) 5-110
3. Andhra Pradesh 13500
4. Maharashtra ’ : 0-go0
5. Tamil Nadu ; F 3620
6. Orissa . . 32-440
7,  West Bengal ; 0-585,
8. Goa, Daman & Diu . g:665

Total x s " *8—5_4';

Import of Groundnut Oil

7543. SHRI NAVIN RAVANI: Will
the Minister of CIVIL SUPPLIES be
pleased to lay a statement showing:

(a) whether it is a fact that groundnut
oil is imported, if so, the quantity im-
ported during the year 1981 and from
which country and at what rate;

(b) through which agency it was im-
ported and distributed and at what rate:
and

«c) the quantity supplied to Gujarat
State during the year 1981 to meet the
demand of that State?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND-
CIVIL SUPPLIES iSHRT MOHAMMED
USMAN ARIF): (a) According {o the
import policy for the year 1981-82 im-
port of all vegetable oils is cana'ised
through the State 7rading Corporati ¢ of
India. No impor: of grounduu' oil has
been made by the Scate Trading Corporas
tior of India durirz this year.

(bK) and (c). Dv ot arise.
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Rural Housing Schemes
7544, SHRI NAVIN RAVANI: Will

the Minister of WORKS AND HOUSING
be rlensed to srate:

(a) what is the target fixed for provid-
ing houses under Rural Housing Scheme
(State-wise):

(b) whether it is a fact that rural
housing scheme is lagging far behind the
target in some of the States;

(¢) if so, what are the names of such
States and what are the reasons; and

(d) what measures are being taken to
achieve the target?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (c). The Sixth Plan
envisages construction assistance to be
provided to 3.6 milion families about 25
per cent of total number of landless fami-
lies under the House Sites-cum-Construc-
tion Assistance Scheme for Rural Landless
Workers.
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A statement Indicating the total num-
ber of landless familice sstimated for
1985 and the number of such families
covered by the assistance upto 3U-9-K1
State-wise is attached. Scarcity of mate-
rials and difficulty in providing reasonable
Shelter within the plan norms are report-
ed to be the main reasons for shortfall.

(d) The scheme is being implemented
as a part of Minimum Needs Programme.
It has also been included in the New 20-
Point Programme for effective and time-
bound implementation. The State Govern-
ments have been requested to give high -
priority to the programme and ensure
adequate budgetary provisions by taking
full advantage of the resources available
from the Housing and Urban Development
Corporation, Life Insurangg Corporation,
General Insurance Corporation and other
institutions. They have further been
urged to set up Special Cells for coordi-
nated implementation and continuous
monitoring with reference to the availabi-
lity of funds, materials, personnel and
legal problems.

STATEMENT

asn gy ~Sites~Cum~C o nelru. tios A ssistanas Scheme for Rural Landless Workers.

State/U.T. .Noqf landless fhlniliFS Remarks
hy 198~5- I—_Cove-.;e:f up to 30-9-81
b-y. i{vo.u_se_. bu con—
sites struction
assistance
IR - 2 3 4 5
{ figure inj000
1. Andhra Pradesh 1960 1268 325* *Constructed through
efforts  of Govt.
& beneficiarics.
2. Assam 280 42 19
3. Bihar 2400 35 35 “By way of regulari-
730’ sation of encroa—
j 610 462 176  chments under
F Do Home-stead Tena-
ncy  Act.
5. Haryana . 320 225 2
6. Himachal Pradesh negm 5 3
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1 2 3 4 5
7. Jammu & Kashmir 20 6 1
8. Karnataka 1200 911 260
. Keral 370 43 23% 9% State Government
g docwia 7 ° Allotted houses
upto 2-10-1975
wherealter only
house-sites are
allotted.

10. Madhya Pradesh 1110 762 94

11. Maharashtra 450 414 419@ @Includes ‘C’ Class
Municipalities.

12. Orissa 510 202 14£ £LFrom 1-4-76 the
scheme for deve-
lopment of
house—sites has been
converted into
Integrated Housing
Scheme.

13. Punjab 350 295 16

14. Rajasthan 1040 854 66

15. Tamil Nadu 1840 839 Report
Awaited

16. Tripura 50 38 Do

17. Uttar Pradesh 1610 1237 14

18. West Bengal 340 282 75

Union Terrilories

1. A & N Islands 10 1 1
2. Chandigarh 0-05 Report
Awaited
3. Dadra & Nagar Havcli 1 0-33
4- Delhi 10 12 . 1
5. Go1, Demin & Diu 10 1 0-3
6. Pondicherry 10 12 7

Cold Storage for Uttar Pradesh

7545. SHRI ZAINUL BASHER: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the number of cold storages to be
set up in Uttar Pradesh with World Bank

assistance;
(b) the agency which will set up these
cold storages; and

(c) the names of the places in Uttar
Pradesh where these cold storages are pro-
posed to be set up?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) 69 Cooperative
cold storages are proposed to be set up
in Uttar Pradesh under the International
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Development Association assisted NCDC
project.

(b) The cold storages will be set up
by the Uttar Pradesh Cooperative Fede-
ration, District Cooperative Federations
and Primary Cooperative Societies for
which financial assistance will be routed
through the Uttar Pradesh Cooperative
Bank.

(c) Of the 69 cold storages, locations
in respect of 66 cold storages have been
identified on the basis of the report of
the State Government. These are given in
the statement which is laid on the Table
of the House. [Placed in Library. No.
LT—3888/82].

Arrangements for Progressive use of Hindi

7546. SHRI R. P. YADAV: Will the
Minister of IRRIGATION be pleased to
state:

(a) what are the provisions of staff
. arrangements for the progressive use of
Hindi as official language in the Ministry
headed by a Cabinet Minister;

(b) according to above norms, how
many posts of Hindi officers, Hindi Edi-
tors, sub-editors, translators etc., have
been sanctioned in the Ministry and its
attached and subordinate offices and how
many of these posts are kept vacant since
last year, reasons thereof;

(c) is it a fact that some suitable can-
didates available in the Department are
being deprived of their ad-hoc appoint-
ments/promotions on these vacant posts;
and

(d) what steps are being taken for
making immediate efforts for encouraging
progressive use of Hindi?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI Z.
R. ANSARI): (a) According to the
guidelines issued by the Ministry of Home
Affairs (Department of Official Languages)
vide their D.O. No. E. 11015/17/73-OL
Cell, dated the 6th August, 1973 regard-
ing creation of minimum npumber of
Hindi posts for implementation of Official
language policy, there should be one Sr.
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Hindi Officer, One Sr. Hindi Translator
and 3 Jr. Hindi Translators in each Min-

istry.

(b) and (c). One post of Hindi Officer,
two posts of Hindi Translator Grade-I,
two posts of Hindi Translator Grade-II
and two posts of Hindi typist have been
created in the Ministry of Irrigation. All
these posts, except the post of Hindi Offi-
cer are filled up with the regular incum-
bents. The post of Hindi Officer fell vacant-
from 31-10-81 (F.N.) consequent upon
the selection of its incumbent to the post
of Section Officer (Hindi) in Ministry of
Finance. Action for filling up the post of
Hindi Officer on ad-hoc basis has already
been initiated.

Information in respect of the attached
and subordinate offices is being collected
and will be laid on the Table of the
House.

(d) The following steps have been
taken for encouraging the progressive use
of Hindi:—

(1) The Officers signing the docu-
ments, letters etc. have been made res-
ponsible to ensure that (i) all commu-
nications received in Hindi, are replied
in Hindi, (ii) all the documents speci-
fied under Section 3 (3) of the Official
Languages (Amendment) Act, 1967 are
issued both in Hindi and English simul-
taneously, and (iii) the communications
to the Hindi-speaking States/Union
Territories etc. as well as to the States/
U.Ts.in region ‘B’ are sent in Hindi, to
the maximum extent possible.

(2) An incentive scheme of ‘Cash
Award’ has also been introduced for
encouraging the use of Hindi in official
work.

(3) The necessity for the use of Hindi
in Official work is emphasized on all
concerned from time to time, at various
forums.

Loss incurred by Food Corporation of
India on account of wunloading of food-
grain at Madras port

7548. SHRI SATYAGOPAL MISRA:
Will the Minister of AGRICULTURE be
pleased to state: i

(a) whether it is a fact that the Food
Corporation of India has suffered a loss
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on account of mechanized unloading of
the imported wheat at Madras port;

(b) if so, the details thereof; and
(c) the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) No, Sir. Only
one vessel of imported wheat was mecha-
nically unloaded at Madras port during
October-November, 1981. Not only its
unloading was completed in time but the
Food Corporation of India also earned a
despatch money of about Rs. 90,000 on
that vessel.

(b) and (c¢). Do not arise.

Loans to Individuals through Hudco for
Building Separate Houses

7549. SHRIMATI VIDYA CHENNU-
PATI: Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether there is any proposal to
give loans to individuals through HUDCO
for the construction of separate residen-
tial houses; and

(b) if not, whether any other financial
corporations or nationalised banks have
schemes to provide such assistance to in-
dividuals for building separate houses?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No, Madam.

(b) Life Insurance Corporation, sche-
duled commercial banks and Housing De-
velopment Finance Corporation, a private
sector enterprise are the main institutions
which provide direct loan assistance to
individuals for building houses.

Allotment of House Sites without Caste
considerations

7550. SHRIMATI VIDYA CHENNU-
PATI: Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether there are proposal to abo-
lish the system of allotting house sites to
certain individuals on the basis of their
caste, such as Scheduled Castes etc.; and
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allot house sites to persons without caste
consideration so as to develop mixed colo-
nies and promote the concept of a caste-
less society; and

(b) if not, whether such proposals will
be formulated to develop mixed colonies
with people of all castes and religions
living together?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). The programme
for provision of House Sites-cum-Con-
struction assistance to rural landless wor-
kers is not on caste basis. The State Gov-
ernments had, at the time of introduction
of the scheme, been advised that “there
should be no segregation of families be-
longing to Scheduled Castes and Scheduled
Tribes. Such families should be suitably
interspersed alongwith the other families
being allotted house-sites in or adjoining
village”, so that they can have a sense of
belonging to the larger village community.
These instructions have been reiterated
subsequently. As a specific measure of .
avoiding segregation, the State Govern-
ment were also requested to adopt the
system of drawal of lots in all areas where
fresh allotment of house-sites was to be
made.

These instructions were repeated for
housing activity in urban areas as well.

Panchayats in the villages with Judicial
Powers

7551. SHRI G. Y. KRISHNAN: Wil
the Minister of RURAL DEVELOP-
MENT be pleased to state:

(a) whether Government realises the
need to vest the Panchayats in the vil-
lages with judicial powers;

(b) if so, what are the details thereof;
and

(c) if not, what are the reasons there-
for?

THE MINISTER OF STATE TN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI
BALESHWAR RAM): (a) to (¢): Pan-
chayati Raj being a State subject, diffe-
rent State Governments make laws on the
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powers and functions of Panchayats.
Some State legislations already provide for
Nyaya Panchayats.

Setting up of Central Agency for Water
Supply Scheme

7552. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether Government bave a propo-
sal 1o set up a central agency for effective
~ flow and regulation of credit to the .water
supply schemes and make the international
drinking water supply and sanitation de-
cade a success:

(b) when such central agency is going
to be set up: and

(c) what are the programmes proposed
to be undertaken in various States for
expediting the implementation of such
water supply schemes?

THE MINISTER OF PARILIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The recommendation for
the setting up of a national level financial
institutions was made by the Working
‘Group on Financial Resources set up by
the Apex Committee on International
Drinking Water Supply and Sanitation
Decade;

(b) The recommendation will have to
be considered by Government and it can-
not be stated at this stage whether it would
be accepted or not;

(¢c) As Drinking Water Supply and
Sanitation are State subjects, steps have
been taken to bring to the notice of the
States and Union Territories the need to
take effective measures for providing to
the maximum number of people of the
country safe water and hygenic waste
disposal facilities during the period 1981-
1991. In the context of achieving this
goal of the Decade, a beginning has been
made by considerably stepping up the
outlay for the water supply and sanitation
sector from Rs. 1030 crores in the Fifth:
Plan (1974-79) to more than Rs. 3900
crores in the Sixth Plan. The emphasis in
the Sixth Plan is on providing drinknig
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water supply to problem villages for which
a provision of Rs. 2007.11 crores has
been included in the outlay mentioned

above. The effort will be to cover all the

identified problem villages with atleast one
source of safe potable water available
throughout the year.

Twelfth Soil Sciemces Congress

7553, SHRIMATI  JAYANTI PAT-
NAIK: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Indian Council of Agricul-
tural Research was the main sponsor of
the 12th International Congress of Soil
Sciences which was held at New Delhi in
the month of February, 1982;

(b) the purpose of holding such soil
congress at New Delhi;

(c) the name of the institutions/orga-
nisations of India and other countries
who have made financial material and
technical contribution to support the con-
gress; and

(d) the number of scientists from India
and other countries who participated in
that International Congress of soil
sciences?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) Yes, Sir. The
Indian Council of Agricultural Research
was the main sponsor of the 12th Inter-
national Congress of Soil Science held at
New Delhi from February 8 to 16, 1982:

(b) The International Society of Soil
Science, with a membership of 127 coun-
tries ,holds a Congress once in four years
to foster all branches of Soil Science and
its applications. The Congress held in New
Delhi provided an excellent opportunity,
to interact with a community of eminent
international scientists on soil problems,
practices and available technologies on soil
management. The Indian soil scientists
were also able to demonstrate to the world,
the scientific manpower, its potential and
relevance and excellence of soils research
in India for meeting the challenges of
tpday and tomorrow.
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(c) Bulk of the technical and material
help was received from the Indian Coun-
cil of Agricultural Research and its re-
search Inmstitutions particularly Indian
Agricultural Research Institute, Central
Soil Salinity Research Institute, National
Bureau of Soil Survey and Land Use
Planning; and the All India Soil Survey
Organisation of the Department of Agri-
culture, Government of India. Some
help was also received from the Agricul-
tural Universities and the International
Crops Research Institute for the Semi-
Arid Tropics (ICRISAT).

Major share of financial assistance
came as a grant from the Department of
Agricultural  Research  and Education,
Government of India and through regis-
tration fees of delegates to the Congress.
Some financial assistance is reported to
have been received from Indian National
Science Academy (INSA), Fertiliser Asso-
ciation of India (FAI), Food and Agri-
culture Organisation (FAO), United Na-
tions Environmental Programme (UNEP),
United Nations Developmental Programme
(UNDP), and Committee on Science and
Technology for Education and Develop-
ment (COSTED).

(d) The total number of participants
who attended the congress was 1016, out
of which 576 were Indians and 440 were
foreigners from 74 countries and a dozen
regional and international organisations.

Functions of Fresh Water Agriculture
Research and Training Institute

7554, SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of AGRICUL-

TURE be pleased to state:

(a) the functions of the Fresh Water
Aquaculture Research and Training Insti-
tute located at Kausalyaganj near Bhuba-
neswar in Orissa;

(b) to what extent his project is assisted
by UNDP; and

(c) whether he will consider making
this Centre an independent imstitution om
the lines of the Central Inland Fisheries
Research Institute at Barrackpore so that
it can play a bigger role in fresh water
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aquatic research and training in the coun-
try?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) The functions of
the Fresh Water Aquaculture Research
and Training Centre is to develop techno-
logies for intensification of fresh water
fish culture especially of carps, and to
impart training to extension workers and
fish farmers. The Centre also functions as
Carp Lead Centre for the region under
the net-work of Aquaculture Centres in
Asia.

(b) UNDP assistance in the project is
in some selected areas like fish genetics,
fish nutrition, fish disease, fish feed for-
mulation etc. through provisions of fellow-
ships and equipments. Overall UNDP in-
puts in financial terms amount to US
Dollars 582509,

(c) The Freshwater Agquaculture Re-
search and Training Centre at Dhauli has
been set up after three decades of con-
certed research efforts on various aspects
like, breeding, hatchery development, seed
production, raising of table size fish, pond
management, water management and fish
farm designs etc. As such, Dhauli Centre
is organically an inseparable part of the
Central Inland Fisheries Research Insti-
tute, at Barrackpore where Institute’s
other activities like Cat Fish Culture,
Freshwater Aquaculture and Air-breathing
Fish Culture etc. are being pursued both
on basic and applied aspects, Therefpre,
it is felt that any proposal of separation
of the Centre from Central Inland Fishe-
ries Research Institute would render both
the Dhauli Centre and the Institute at
Barrackpore ineffective.

Committee to suggest Avoidance of Loss
in FCI

7555. SHRI H. N. NANJE GOWDA:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether it is a fact that the Food
Corporation of India incurred a loss worth
Rs. 75.33 crores during 1980-81 in transit
as against Rs. 41.26 crores during 1978-79;
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(b) if so, the reagons as to why Gov-
ernment have failed to reduce the loss
during the last two years and whether
Government will constitute a committee to
suggest means and ways to avoid losses;
and .

(c) whether during the last two years
any person was suspended or punished for
his involvement in pilferage or theft and
if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) Yes, Sir.

(b) and (c). The increase in the amount
of transit losses Juring the last two
years is not entirely on account of pilfe-
rage or theft of foodgrains, fertilizers etc.
The increase in the movement and turn-
over of stocks, as also the increase in
support/procurement  prices of different
cereals, during these years, have also sig-
nificantly contributed towards the increase
in the total amount of the losses., While,
at present, there is no proposal to consti-
tute any Committee to go into the mat-
ter, all possible steps are being taken by
the Food Corporation of India to minimise
the losses. As and when lapses are found
on the part of the FCI staff/loading
agencies, suitable action is taken against
them. The details of action taken against
the staff in some of the cases of shortages
detected during 1980-&1 are given in the
statement which 1s laid on the Table of
the House.

[Placed in Library, See No. LT—3889/
821.

Food for Work Programme

7556. SHRI A. K. ROY: Will the
Minister of RURAL DEVELOPMENT
be pleased to state:

(a) whether Government have made
a detailed evaluation of the Food for
Work Programme with particular refe-
rence to the amount of food and inoney
spent, durable asset created employment
genevated in terms of man-days, facts i
details with State-wise and year-wise
break-up; K
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(b) reasons for discontinuing Food for
Work Programme; and

(c) whether Food -~ for Work Pro-
gramme could be - made anywhere
economically viable one instead of a relief
measure; facts in details?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND -
RUARL DEVELOPMENT (SHRI
BALESHWAR RAM): (a) Yes, Sir.
Ap evaluation of the Food for Work
Programme was conducted by the Pro-
gramme Evaluation Organisation of the
Planning Commission ih 1979-80.

(b) With a view to remove the defects|
shortcomings noticed in the implemen-
tation of the Programme it was throughly
reviewed - and restructured. The pro-
gramme has not been discontinued but
hag been renamed as National Rural
Employment” Programme.

(c) The programme now forms regular
part of the Sixth Five Year Plan and it~
is not a relief programme at all.

Development of new wheat by Hissar
Agricultural  University

7557. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are discourag-
ing the sowing of Kalyana Sona (wheat)
which was responsible for green revolu-
tion; and

(b) whether a new gstrain of wheat
which is better than Kalyana Sona has
been evolved . in  Hissar Agriculture
University,

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) Yes, Sir.
Cultivation of Kalyan Sona is discourag~
ed in the northérn States like Punjab,
Haryana, Uttar Pradesh, Himachal Pra-
desh, Bihar, northern. Rajasthan, Jammu
and Kashmir etc., where it has become
susceptible to new races of brown and
yellow rusts. The variety, however, is

-gtill cultivated on large scale in Madhya -
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Prade b, Gujarat, Rajasthan, Maharashtra
and §Yrts of Andhra Pradesh where its
yieldg are satisfactory.

(b) Yes, Sir. Two now wheat varie-
ties, viz, WH 147 and WH 157 have
been evolved by Haryana  Agricultural
University, Hissar which are berter
yielding than Kalyan Sona. One more
new strain SH 291 developed by H.A.U,,
Hissar is in final stages of testing.

Separate Dircctorate for Horticulture

7558. SHRI P. RATJAGOPAL NAIDU:
"Will the Minister of AGRICULTURE

be pleased to state:

(a) whether Government have advised
the State Governments to start separate
Directorates of Horticulture: and

(b) if so, the States which have started
these Directorates?

THE DEPUTY MINISTER IN THE
- MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) The Govern-
ment of India has communicated to the
' States where large potential exists for the
development of horticulture the recom-
mendations of the Indian Horticulture
Development Council for setting up
separate Directorate of Horticulture.

(b) Separate Horticulture Direc-
torates have been set up in the States of
Andhra Pradesh, Bihar, Himachal Pradesh,
Jammu & Kashmir, Karantaka, Maha-
rashtra, Manipur, Orissa, Punjab, Tamil
Nadu and Uttar Pradesh.

Setting up of Agricultural Engineering

College in A.P.

7559. SHRI P. RAJTAGOPAL NAIDU:
Will the Minister of AGRICULTURE be

pleased to state:

(a) whether there is any proposal to
start an Agricultural Engineering College
in Andhra Pradesh Agricultural Univer-
sity; and

(b) if so. when?
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THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) No, Sir. There
is no proposal under” the consideration
of the Government for establishment of
an Agricultural Engineering College in
Andhra Pradesh Agricultural University.

(b) Does not arise.

Scheme to Assist Integrated Horticulture
Project

7560. SHRI A, NEELALOHITHA-
DASAN NADAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether Government are having
any speciffic scheme to assist State Gov-
ernments for the integrated Horticulture
Projects;

(b) if so, the details of the scheme
and the assistance o far given to various
States; and

(c) the details of the assistance given
to Kerala and West Bengal in this respect?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
‘RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) No. Sir.

(b) and (c¢) Question does not arise.

Assistance to States for public distribution
system

7561. SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of
CIVIL SUPPLIES be pleased to state:

(a) what are the details of the help
provided by the Central Government to
the various State Governments for the
effective strengthening of the public dis-
tribution system during the last two years;

(b) the details of the public distribu-
tion system prevailing in Kerala and West
Bengal; and

(c) the details of the help and assistance
given to Kerala and West Bengal for the

purpose?
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THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CIVIL SUPPLIES (SHRI MOHAMMED
USMAN ARIF): (a) to (c). The organi-
sation and administration of the public
distribution system is primarily the res-
ponsibility of the respective Governments
of the States and Union Territories. Never-
theless, guidelines on the subject have
been issued from (ime to time to the
State Governments for the effective streng-
thaning of the system, the details of
which have already been intimated to the
Lok Sabha in the recent past. Financial
assistance specifically for strengthening the
public distribution system in the States
has not been ear-marked by the Central
Government, However. the same purpose
_is served in many other ways. The Cen-
tral Government has taken upon itself,
the responsibility for procurement, storage
and supply of certain essential commodi-
ties such as foodgrains, sugar, kerosene
and edible oils to all the States (imcluding
West Bengal and Kerala) and Union Ter-
ritories, for public distribution. For the
North-Eastern region where the infra-
structure for public distribution had not
been adequate, a scheme has been included
in the Sixth Five-Year Plan to assist the
States and Union Territories in that region
in setting up Civil Supplies Corporations
and construction of godowns by them.
Financial assistance in the form of grants
loans and share capital is also provided
by the Centre to various States for open-
ing of nmew branches of cooperatives, re-
habilitation of sick/weak cooperative store,
and provision of margin money to coO-
operatives in the rural areas. The co-
operatives are progressively playing an
important role in the public distribution
system in the various States.

The public distribution system has been
functioning both in Kerala and  West
Bengal. According to the last reports re-
ceived, there were 11559 fair-price shops
opened in Kerala and 18428 fair-price
shops in West Bengal. The Goevrnment
of Kerala has been distributing rice, wheat,
sugar, imported edible oils and kerosene
oil through the outlets of public distribu-
tion system. Similarly, Government of
West Bengal has been distributing rice,
wheat, sugar, imported edible oils, pulses,
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tea, soap (toilet and laundry), match box,
exercise books, candle sticks and janta
sarees through the outlets of public dis-
tribution system.

Marketing of Agricultural products
through cooperatives

7562. SHRI B. V. DESAI:
SHRI P. M. SAYEED:

Will the Minister of AGRICULTURE
be pleased to state: ~

(a) whether during 1982-83 agricultural
products valued at Rs. 2300 crores pro-
posed to be marketed through the coope-
vative network;

(b) whether the National Agricultural
Cooperative Marketing  Federation will
function as the model agency for these
expanded activities;

(c¢) whether the NDC has been directed
by the Agriculture Mimistry to strengthen
and revitalise the existing cooperative
marketing structure at various levels in
order to provide improved services to
the farming community; and

(d) the other directive issued by Gov-
ernment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) Yes, Sir. A
target of Rs. 2300 crores is fixed for mar-
keting of agricultural commodities through
the cooperative network for 1982-83.

(b) NAFED is the national apex fede-
ration of cooperative marketing societies
in the country, will function as the coordi-
nator and nodal agency to enable the
cooperative marketing network to under-

take these expanded activities.
i

(¢) and (d). Government have not
issued any specific directives to the NCDC.,
The NCDC would, however, provide the
requisite financial and technical guidance
to the cooperative marketing and process-
ing network for the implementation of
the targets and programmes envisaged as,
the NCDC is epjoined by its Statute to
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provide financial and technical assistance
to cooperative marketing, processing and
storage programmes. Government is also
providing the necessary budgetary and
other financial support to the NCDC for
this purpose. The State Governments are
being advised to fully avail of the assis-
tance being provided by the NCDC for
various programmes to achieve the targets
fixed for 1982-83.

Residential ahd commercial structures on
non-developmental land of Delhi

7563. SHR1 B. V. DESAI: Will the
Minister of WORKS AND HOUSING be
pleased to state:

(a) whether it is a fact that in Delhi
about 10 lakh people live in 612 unautho-
rised colonies that have come up on non-
developmental land with residential] and
commercial structures;

(b) if so, whether the number of un-

anthorised colonies has been increasing in

almost all the States;

(c¢) if so, whether Union Government
are considering to enact any legislation to
check the growth of unauthorised colonies
that are being set up in the States; and

(d) if so, when a decision is likely to
be taken?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) About 10 lakh people are
estimated to be living in 612 unauthorised
colonies in Delhi,

(b) Due to rapid urbanization, short-
age of developed land and rising prices/
rente, there is an increasing phenomenon
of unauthorised housing developments.

(c) and (d). Urban Development is a
State subject. It is for the State govern-
ments fo consider the enactment of any
legislation to check the growth of unautho-
rised colonies.
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Creation of Food reserves in Asia

7564. SHRI B. V. DESAL Wwill the

" Minister of AGRICULTURE be pleased

to state:

(a) whether it is a fact that a meeting
of the Economic and Social Councjl for
Asia And the Pacific (ESCAP) was held
in Bangkok on 22nd March, 1982;

(b) if so, whether a proposal for build-
ing up regional and sub-regional food re-
serves in Asia was mooted by some coun-
tries which face frequent natural calami-
ties followed by critical food shortages;

(¢) if so, whether India also favoured
this proposal; and

(d) what were the proposals discussed
in the conference and final Jecisions arri-

ved at?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) Yes, Sir. The
meeting was held in Bangkok from 23rd
March to. 3rd April, 1982.

(b) This was one of the proposals con-
tained in a special study commissioned by
Economic and Social Commijssion for Asia
and the Pacific Secretariat. It was not
mooted by any country in particular.

(c) and (d). India’s stand was that the
feasibility and viability of the proposals
should be studied more carefully in con-
junction with other relevant internatjonal
organisations like Food and Agriculture
Organisation, World Food Council etc.
This was agreed to by participant coun-
tries.

Proposal to change Sugar Policy

7565. SHRI B. V. DESAI: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether a change in the sugarcane
policy of the Government is being sought
by the industry even as the Agricultural
Prices Commission had started the exer-
cise of fixing cane price for 1982-83 sea-
son;
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(b) whether APC has sought from the
industry and the State Governments their
views on the cane price policy for the next
season; and

(c) if so, whether the changes proposed
by the Industry have been accepted by
the Union Government?

THE DEPUTY MINISTER IN THE
MINISTRIES QF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARD: (a) to (¢c). The
Agricultural Prices Commission started its
exercise on price policy for sugarcane for
the 1982-83 season in December, 1981
with the issue of questionnaire and held
discussions with the State Governments
and other interest, including the sugar
industry, during January—February, 1982.
The Commission has yet to submit its re-
‘port. No change in the sugarcane policy
of the Central Government is contemplat-
«ed at present.

Abolition of land revenue

7566. SHRI ANANTHA RAMULU
MALLU: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the name of the States in which
Jand revenue has been abolished:
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(b) the name of the States which have
revised and brought upto-date land re-
cords consequent upon application of land
ceiling laws;

(c) whether there are States which have
delegated collection of land revenue to the

Panchayats; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT (SHRI
BALESHWAR RAM): (a) A statement
is attached

(b) Land records are fairly up-to-date
in all the States except in the ex-perina-
nently settled areag of Assam, Bibar,
Orissa and West Bengal and hilly tracts in
North Eastern States where the land is
under community ownership.

(¢) and (d). According to the available
information, Panchayats in Bihar, Gujarat,
Rajasthan and Madhya Pradesh collect a
part of the land revenue. In rest of other
States, it is collected by the Revenue De-
partments.

Statement
Limit of holding size exempted from land revenue daspendinz upt 1> class of land

1. Andhra Pradesh

2. Assam

3. Bihar

4. Gujarat

5. Haryana

6. Himachal Pradesh
7. Jammu & Kashmir
‘8. Karnataka

9. Kerala .

10. Madhya Pradesh

2-5 acres (wet land)

5 acres (dry land)

(Paying upto Rs. 10 as land revenue)
3-1/3 acres (10 bighas)

5 to 7-5 acres

35 to 8.25 acres

6-25 acres

2-5 acres (drv land)

Area assessed to a land revenue of Rs. goo/-.
10 acres (dry land)

No exemption.

5 acres
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11. Maharashtra . :
12.  Manipur

13.  Meghalaya
14. Nagaland

15. Orissa

16.  Punjab .

17. Rajasthan

18 Tamil Nadu
19. Tripura

20. Uttar Pradesh

21. West Bengal
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75 acres (paying land revenue uptoRs. 10:0©

No excmption

No land revenue levied (Commnuity owner-
ship)

No land revenue levied (Community
ownership)
Entire agricultural land

5 standard acres

6-178 acres to 22-659 acres

All dry lands generally exempted
3 standard acres.

3+125 acres (5 bighas)

6 acres (unirrigated land)

Establishment of  Agro-service stations
7567. SHRI SUDHIR GIRI:
SHRI HANNAN MOLLAH:

Will the Minister of AGRICULTURE
be pleased to state:

(a) the details of Government’s plan to
establish agro-service stations in the goun-
try, State-wise;

(b) the mode of recruitment to the ser-
vice, qualifications and experiences needed
for this purpose; and

(c) the achievements so far in this res-
pect and the details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) The Govern-
ment propose to set up agro-service cem-
tres through institutional agencies like
State Agro Industries Corporations and
village cooperatives. The scheme has not
so far been finalised.

(b) Since these centres are to be run
by institutions, the question of recruit-
ment of individuals does not arise,

(c¢) This scheme is yet to be implemen-
ted.

Multinationals/Big Houses in Fishing
Business

7568. SHRI MOHAN ILAL PATEL:
SHRI DAULAT SINHII JADE-
JA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) the names of the multinationals and
big business houses which are in the field
of fishing business;

(b) the number of trawlers owned by
each such company;

(c) whether any area has been fixed for
catching fish jn Indian ocean by these
companies so that the traditional fisher-
men may not suffer and if so, the details
thereof;

(d) whether any company hag applied
for issue of mew licence or for additional’
trawler;

(e) if so, the details thereof; and

(f) what is the policy regarding issuing:
licence for fishing?

J
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THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) and (b). De-
tails are as follows:

CHAITRA 22, 1904 (SAKA)

Name of the Company No. of
Trawlers
owned
(20 M &
above
lenth)

(i) Union Carbide India Ltd. 8

(1) Britannia Industries Ltd. . 3

(111) Tata Oil Mills Campany .

Litd. . . . . I

(iv) India Tobacco Company

Ltd. . : ; . 2

(v) Chowgule & Company Pvt.

Ltd. . : . . 4

(vi) Chowgule Steamships Lt.1.. o

{(vii’ Konkan Fisheries Pvt. Ltd. 2

(¢) The area of operation for all the
above trawlers is largely beyond the arca
of operation of traditional fishermen.

< (d) and (e). Britannia Industries Ltd.,
Tata Oils Company Ltd,, and International
Fisheries Ltd., have applied for chartering
of two, five and ten vessels from German
Democratic Republic Singapore and
United Arab Emirates respectively.

(f) No licence is required for fishing in
the high seas. However, for chartering
foregin vessels for fishing apart from other
conditions fees are also payable.

Target of foodgrains production fixed for
Sixth Five Year Plan

7569. SHRI MOHAN LAL PATEL:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whethey Government have collected
the State-wise data about the target of
production of foodgrains fixed by the Sta-
tes for the Sixth Plan period;
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(b) if so, what is the target fixed by
Gujarat for the above Plan period; and

(c) what strategy is being adopted im
the State to achieve the target?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND -
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) Yes, Sir.

(b) The target of foodgrains produc-
tion for 1984-85 for Gujarat State is 53.50 -
lakh tonnes.

(b) The strategy to achieve the target-
ted production by the State Government
will be:

(i) increasing the area under high
yielding varieties of cereals;

(i1) systematising the availability of
‘main inputs viz., seeds, fertilisers and
insecticides largely through the village
cooperatives;

(iil) increasing the production of puls-
es by taking them as mixed crops with
other crops like castor and cotton, in-
troduction of short duration varieties of
mung in summer after harvest of irri-
gated wheat; and

(iv) integrated pest management will be -
implemented to protect the crops from
pest damage and thereby enhamce the -
production, '

Effect of industrial pollution on agricultu-
ral production

7570. SHRI CHINTAMANI JENA:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government are aware that
the atmosphere pollution caused by the
industrial sector adversely affects the agri-
cultural production;

(b) whether any research has been made
by the Indian Scientific Congress in this
regard; and

(c) if so, the details in this regard and
the remedial steps, preventive steps GOV- -
ernment proposed to take in this matter?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) Yes, Sir.
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(b) Yes, Sir. Research to assess the
effects of industrial pollutants on agricultu-
ral productivity has been conducted. Al-
most every industry throws out waste ma-
terial in the form of gas, effluents and
sludge depending on the nature of the
factory. These wastes invariably carry one
or more phytotoxic and bio-toxic metallic
and non metallic elements which directly
or indirectly affect the normal plants. Thi3
once again depends on the nature or raw
materials, finished products and nature of
industrial processes. With increasingly so-
phisticated rapid industrialisation, the
soil and water pollution by industrial efflu-
ents has assumed alarming proportions
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in recent years, The effluents dis-

charged from paper baseq factories, dis-
tileries, sugar mills, tanneries ,nitrogenous,
fertilizer factories, petroleum refineries,
viscose rayon industries, steel plants, coal
washeries, coke oven, dyestuff, textile mills
and chemical industries would seriously
affect the agricultural production around
them. Similarly, stack gases from steel
mill, petroleum refineries, fertilizer, chemi-
cal industries and thermal power plants
would pollute the atmosphere which in turn
affect the agricultural crops growing in the
vicinity of such industries. A partial listing
of pollutants discharged through wastes
from different industries is as follows:

Industries

— ———— e ———— . —

1. Basic r.on ferious werks and foundaries.
2. Basic steel works and foundaries.

3. Textile mill products
4. Leather and Tanning Industries.

5. Pulp and paper based industries.

- 6. Fertilizer industries.

7. Motor vehicle and air craft planting industries.

8. Inorganic chemical industries

9. Organic chemical industries

10. Petroleum refining industries

11. Glass and glass product industries.
12. Power plants

13. Cloal and coal based industries .

Nature of pollutants

g, el " iy e et . s et — ]

Aluminium, silver, arsenic, cadmium,
chromium, copper, lead, artinomy, zinc,

Arsenic, cadmium, chromium, copper, iron
m-rcury, lead, nickel, antimony, tin, zincetc.

Chromium and organic compounds.
Chromium and oi1ganic compounds.

Chromium, copper, mercury, lead, nickel,
zine.

Ammonia, aluminium, aresenic. cadmium,
copper, chroumium, mercury, phosphorus,
lead, nickel, zinc. sulphur.

Aluminum, silver, cadmium, copper,
chromium mercury, nickel etc.

Arsenic, cadmium, chromium, mercury,
lead. tin zinc etc.

Arsenic cadmiuw, chromium mercury- lead,
tin, stronitium.

L]
Arsenic, cadmium, chromium, copper, lead,
nickel, zinc, sulpher.

Chromium.
Chromium, zinc ctc.

Cadmium, lead, nickel, sulphur etc.

Unde; field conditions, the damage due
io pollution are of mixed type and it is
rather difficult to segregate the effect of in-
dividual pollutants. In general, the major
effect of poliution on crop plants are poor
establishment, stunted growth poor root

- growth followed by root decay, chlorosis,

necrosis on the leaf margin and poor yield.
In severe cases, crop failure may also
occur.

Experiments conducted at Central Rice
Research Institute, Cuttack under control-
led conditions, showed a significant reduc-
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tion in rice yield at a critical concentration
of 30 ppm lead, 3 carmium, 4 ppm
nickel, 12 ppm chromium, 300 ppm ammo-
nium and 100 ppm sulphate. The crop
faild to survive about 10 ppm mickel
and 18 ppm hexavalent chromium lcvels.
This would indicate the potential ill effects
of the various pollutants on crop produc-
tion

(c) Even though the problem is not of
very magnitude, it is essential that the in-
dustries that are polluting atmosphcre,
should be regulated in respect of their
cflluent djsposal. Research to mitigate-the
impact of the pollutants is being organis-
ed.

Soil conservation measures in upper Kolah.
Indravati and Subarnarekha

7571. SHRI CHINTAMANI JENA:
Will the Minister of AGRICULTURE be
pleased to state:

(a) is it a fact that decision was taken
in the working group discussjon held in
New Delhi in November 1980 to take up
soil  conservation measures in the catch-
ment area of 3 inter State river valley pro-
jects namely, upper Kolab, fndravati and
Subarnarekha, will be implemented with
the Central assistance.

(b) if so, action taken so far to imple-
ment this decision, if not, the reasons
thereof;

(¢} when the decision will be imple-
mented; and

(d) the approximate date by which the
catchment areas of the above 3 inter-State
rivers will be taken up for soil conserva-
tion purpose with the Central assistance?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) In its meeting
of 18th November, 1980, the Working
Group of the Planning Commisjon on
Agriculture, which considered the Sixth
Five Year Plan and the Annual Plap ot
1981-82 of the State of Orissa, had recom-
mendeq that Subarnarekha and Indravati
catchments could be taken care of in the
Central Sector plan of the Department of
Agriculture.
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(b) It has not been possible to take up
additional catchments ljke Subarnarekha
and Indravati under the Centrally Spon-
sored Scheme for River Valley Projects in
Orissa State the catchments of Hirakud,
Machkund and Rengali-Mandira are al-
ready covered under this sheme.

(¢) and (d) Does not arise.

News item “Coarse Grains need Big
Push”

7572. SHRI HARINATHA MISRA:
SHRI P. M. SAYEED:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government’s atiention
has been drawn to the news-item cap-
tioned “Coarse grains need big push,
Borlaug”, as published jn  Economic
Times dated 18 March, 1982;

(b) if so. whether according to
Dr. Norman E. Boriaug, a break-through
in production of coarse grains and iucrea-
sing productivity in irrigation areas in the
key to raise food production substantially
in India;

(¢) whether coarse grains production
had been hovering at the level of 30
million tonnes for a Jong time and it
needs to be increased, according to Dr.
Borlaug; and

(d) if so, the various suggestions given
by the eminent agricultural scientist in
this connection and Government's reac-
tion to each one of these suggestions?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) Yes, Sir.

(b) Yes, Sir.
(¢) Yes, Sir.

(d) The main suggestion made by Dr.
Norman E. Borlaug in the News item
captioned “Coarsegrains Needs Big Push”
include (i) need for a break-through in
production of cereal crops besides wheat,
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rice and ojlseeds, (ii) varieties have not
only to be developed but multiplied and
passed on to the farmers; and (iii) fuller
utilisation. of irrigation potential.

Efforts are being made to increase the
production of coarsegrains during the
Sixth Plan period. A target of 32 1 million
tonneg for production of coarsegrains has
been fixed for the terminal year (1984-85)
of the Sixth Five Year Plan over the base
level trend estimates of 29.5 million tonnes
in 1979-80 Central Sector Schemes of
Minikit Demonstrations of coarse grains
are in operation for the quick spread of
hybirds varieties developed by the scien-
tists among the farmers. Under these sche-
mes seeds are supplied to the farmers free
of cost. The State Seed Corporation and
National Seeds Corporation are multiply-
ing the seed of the developed varieties/hy-
birds to meet the farmers’ demand.

Dr. Barlaug’s suggestion regarding ful-
ler utilisation of irrigated area is being
taken care of under the Sixth Plan
strategy for agricultural development which
lays emphasis on increase in productivity
by adoption of high yielding varieties cou-
pled with application of fertiliser, plant
protection measures and better manage-
ment practices particularly in irrigated
areas.

Cultivation of Winged Beans

7573. SHRI RAJESH PILOT: Will the
Minister of AGRICULTURE be plcased
to state:

(a) whether Government are aware of
the nutrious value of winged beans; and

(b) if so, what steps have been taken to
introduce in India at a mass scale because
of its potential in contribution to malnutri-
tion problem?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) Yes, Sir.

(b) The Indian Council of Agricultural
Research is taking up a research project
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on winged beans under a scheme entitied
“Scheme for Research on Under and
Unutilised Plants”. Aart from this seed
distribution among Development Blocks
through  Agriculture|Horticulture Depart-
ments, Agriculture Universities is being
done in some States.

Anticipated Demand of Fresh and Tinned
Fruit Vegetables etc. in Foreign Countries

7574. SHR1 RAJESH PILOT:
SHRI KUSUMA KRISHNA
MURTHY:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have taken
steps to coordinate the anticipated produc-
tion estimates with global market and crop
trends well in time;

(b) if so, what are expected demands of
fresh and tinned fruit, vegetables, suger
and cereals in socialist, Africans, Latin
and Middle East countries; and

(c) what steps have been taken to cap-
ture the market and cope up with the de-
mand?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) Yes, Sir. The
Government while finalising the :xport
policy of agricultural commodities takes
into account, inter-alia, the level of pro-
duction, internal consumption, inter-
national market situation etc.

(b) The target for exports of some of
the important fresh and processed foods
keeping in view the expected demand
during each of the remaining years of the
Sixth Five Year Plan has been worked
out and is indicated in the enclosed state-
ment.

(c) Cash compensatory support, import
replenishment and “duty. drawbacks™ are
available as incentives for export: pro-
motion,



229 Written Answers

CHAITRA 22, 1904 (SAKA)

Written Answers 230

a Statement

(Value in Rs. Crores)

EXPORT TARGETS FOR THE SIXTH FIVE YEAR PLAN

1982-83 1983-84  1984-85

1. Fruits & Vegetable Products. 35+ 00 50+00 75+ 00

2. Meat & Meat Products 68- 00 7200 76-00

8. Biscults, Confectionery & Sweetmeat— 4-50 6-00 7-50

4. Gaur Gum, Gaur Meal, Starch and its derivatives . . 65- 0 80-00 100+00

5. Beverages-Instant Coffee, Instant Tea, Alcoholic and Non-

Alcohalic Beverages. . 22+ 00 25°00 30-00

6. Produce-Walnuts, Mushrooms . 15-00 2000 2500

7. Dairy Products . . 5°'50 7-50 10-00
8. Miscellaneous-Papads, Instant Foods, Snacks, Protein foods,

ctc. . . . . . . . . . . 11:00 14-00 17°50

9. Fresh Fruits & Vegetables including Onions, Potatoc:- . 46-00 5000 56-00

) 272:00  324-50  397+00

Storage and Pest Care of Foodgrains

7575. SHRI RAJESH PILOT: Will the

Minister of AGRICULTURE be pleased
to stati.:

(a) whether Government are consider-
ing any schemes of decentralising sStorage
and pestcare foodgrains involving the local
Agriculture Officers and Agriculture De-
partmerts of educational institutions; and

(b) if so, the details thereof; if not, the
reasons for not taking such preliminary
steps utilising the available resources of
personnel and know how for pest control?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI: (a) and (b). No,
Sir. However, under the countrywide Save
Grain Campaign scheme of the Depart-
ment of Food, the personnel of the State
Agriculturgl Departments are associated
in pest conirol programmeg and improve-
ment of storage practices at farm level.

Allotment of type “D” Quarters on
Medical Grounds

7576. SHRI TRILOK CHANDRA:
Will the Mimnister of WORKS AND
HOUSING be pleased fo state:

(a) the tétal number of appHrtations
received from Central Government Em-
ployees for allotment/change of type IV
(D) accommodation in exchange of
already allotted one on medical grounds
from April 1981 onwards;

(b) the number of applications dis-
posed of;

(c) the number of applications pend-
ing, the reasons thdrefor; and

(d) how much timffe it will take to
dispose- of the pending applications?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH):"(a) 3

(b) 3
(c) and (d). Do not arise.
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Al &1 wfa wASA 2F A
A N waafc A wIEs

7577. N WIXFFE AR : FAT
oft 7t ag aa® Fr g T {54

(%) a= «#fw &1 w7z g
Frt & fag saodw 7@ &7 waafa
¥ feg o= wfafqaw, 1980 &F wwa-
dg qred HwraEAl FY, USAATL GEAT
feady ¥

(m) #ar IFIT ®1 3§ AFT &
HEAET Hed "W SRR ¥ o fua
A

() afg 'Q'T dr IAFT  wen
F aft g MT § WAz va F7 a7

f g faar ; #x

(o) 37 d@gg § =ATX @401 g 7

gfy dgaraa § Iwa "w@ (oW
FITo Flo ETIMATAR): (F) ATHY-
1 & &1 HuF faaco @41 9gd 9%
T@T S(Er g\ (wawa 9 <@ | )
Ifga d&ar Um @—-3890/82]

(@) SfY, 7|

(1) TR (). 7" 2 F &7
uF faaww aur ged 97 W@ Qrarg |
[darwa € T@r nar | IfQy @RaTO o
¢To—3870/82]

grRHqe) iy

7578. i AItE™ AW : F|T
feard #@ct Fgaam #1  FIO FGT
f&F - )

(F) ®=T IR 7 Hi*g wew
B FeEETeAl Aty af@ISET FT A
qlw &< far §
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() za =wfgagm & afrHeasy
TE ® frad e wfamd o
TAHT T9TT 939 ' AEAT

(v) ag gfafmg 5@ & fag
fe F9 & 9 W qq1 ITH @
@ AfgaEr AT SWTaa gi, &
qwETE &1 faar ofwisET #@y e
FIA FT &

() afe g, @1 FTEaFT &
faarr za  orfearEr af@r &
frwzagT aat # qAata & #1
o ,

(=) afz g, a1 a5 w=ORG
FAT & 7

faarf @aaa & visw a@d (=1
fauoadgam =waw ) : (F) ¥
(7). 9 mufaq =1 F% F 9
Sqdey AEl §, Fifh HiFel NeW HI-
FTR FTA F9A9ed! arg afgioan &t
foa fooe g s= & fag
FaT T FEN & wfa g

T & fag 3w s A &
T JE wqd Agt Y TE g "

IqIfT, FFL SEW gOHEE AT
AT F AIAI, ARG AATHT B
i & #eg sdw quT AR
Tl § HrATAd g aren €A &,
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geTfae i aar faenfer @R aret ST feww §

——

AT g1 T AT TiEt &7 WA g9 arsl

FHE T
8 e ST
1 2 3 4 5
1. Weq 99 20557 g4ed% 44 10400 sty
39333 g4edT 61 27400 CHET

gEfedl & Jge gt oM, s
1982 & T ST g1 SIT9 &1 =I9m
g, & d© & [iAA RN | IFA TG
Nt gfaa e & 5 foeurfoat &
qaata, af@rsr & fwio & gag
fargam wradEl & aqar fFar sEE |

g g 4 gfua fFar @
f& wwifas g= a9 eafear &
qatg # @99 § fawga sEET w
e weadieas fAaan I &
arg faax faww @ faog fear
s, fSasr O 7T fwar aEr
g ?

Traat g fear s g afs o
L b

7579. ® wgNR : =7 gfw HG
qg qAW T FI F F 99 G000
gt fawma @9fg 3 1955 & wawow
F O ffam g 9@ 9 wvEy

qu 9w ax feqar s fear s
71 A gEy Sfgew  feqar wiaw
faerar. v qur SEFT wew w@T g 7

s sar wnro fawre sawwal
§ w0 wa (W WITo Fo TIF-
A ) ;9w qn faww
gfafa 1955 wI&or  ATHE WETHH
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"wiw 'am wimw fawre damal
# Ten wal (tﬁ Do Ao ESTH-
amqa ) @ (%) ST o

(@) 1980-81 & TTA a1 A
T T AW FTA AR 14 A
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WX T 58 FAF 9 s
Ferg /g S

Drinking water sapply

7581. SHRI S. M. XRISHNA:
SHRIMATI MOHSINA
KIDWAI:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether future of more than 45000
‘problem’ villages is in jeopardy in so far.
as drinking water supply to them is con-
cerned since PVC pipes and fittings have
been subjected to 8 per cent excise and
duties etc., in the budget this year;

(b) if so, the steps that are proposed
to be taken to solve this acute problem
of water supply to our problem villages
in the light of this excise and duty levied
on cheaper pipes and fittings;

(c) whether PVC pipe D« selopment
Organisation has brought to the notice
of Government through a memorandum
the anomaly of drawing ambitious Jrink-
ing water supply schemeg and putting
excise on PVC pipes; and

(d) the nature of action taken on this
memorandum?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No, Sir.

(b) The attempt in the rural water
supply programme is to cover problecm
villages with low-cost methods including
sanitary wells and hand-pumps. Pipe
water gsupply schemeg are to be taken
up only where absolutely necessary.

(c) and (d) The PVC Pipe Develop-
ment Organisation has addressed a Jetter
to this Ministry on the subject. The
decision on this aspect will have to be
taken by the Ministry of Finance taking
Jinto account all the televant considera-
tions. The PVC Pipe Development
Organisation has already taken up this
matter with the Ministry of Finance.
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fEf & =BT & dR | &
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101213

Industrial unit running in non-conformiug
areas of Delhi

7583. SHRI N. E. HORO: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether there are some industrial
units continuously functioning in non-con-
forming areas in Union Territory of Delhi;

(b) if 5o, the details thereof;

(c) whether it is also a fact that such
units have been allotted land by DDA is

Industrial areag and if so. the details
thereof; and

td) what are the reasons for therr
functioning illegally in non-conforming
areas?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

.(b) According to the survey conducted
by Delhi Development Authority 3719
unitg were functioning in non-conforming
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areas. Out of these 2556 units have
already shifted to conforming areas.

(c) The DDA have allotted 5403 in-
dustrial plots to the units functionming in
the non-conforming areas.

(d) The information is being collected
and will be laid on the table of the

House.

Acreage of land under cultivation in Bihar

7584. SHRI N. E. HORO: Will the
Minister of RURAL ~DEVELOPMENT

be pleased to state:

(a) whether Central Government have
received any report from the State Gov-
ernment of Bihar regarding the acreage
of land taken up by Government under
cultivation and cultivable land in Bihar;
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(b) whether Government are aware
that big landlords are having benami
land; . T4 q‘]

(c) whether Q(mversameM® have taken
some active steps to bring the same to
light; and

(d) if so, the details of the actionm, if
any, taken by Government in the matter?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI
BALESHWAR RAM): (a) A statement
is attached.

(b) to (d). The Government of Bihar
has been taking apbropriate action to
counter evasion of the ceiling Jlaw and
has amended it with a view to disregard-
ing benami transfers with  retrospective
effect.

Statement

Statement showing land under oultivation and cultivable land in Bihar

Area under

cultivation surplus

10151 117-60

Notes:— 1. Figures are approximate.

2. Cols. 3t05

3. Col. 1 includes current follows.

Irrigation Targets

7585. DR. VASANT KUMAR PAN-
DIT: Will the Minister of IRRIGATION
be pleased to state:

(a) the special machinery set up and
steps taken to give a thrust to achieve
the Irrigation Targets of 14 million hec-
tare vnder the Sixth Five Year Plan;

(b) to which on-going irrigation
schemes priority will be given to com-
plete the same in time by coordinating
all concerned agencies;

Total cultivable area Area declard

Area taken posses-  Arca distributed.
sion of

refer to the revised Ceiling laws.

(¢c) which of the 65 schemes (State-
wise) now being monitored are to be
completed in 1982-1983 and 1984;

(d) what is the total irrigated area and
how much of it has been utilised as
croped area as on 31-12-81 (State-wise
figures); and

(e) what steps are being taken to
fully tap all potential water resources in
the country?

THE MINISTER OF STATE IN THE
MINISTRY OF, IRRIGATION (SHRI
Z R. ANSARI): (a) to (e). The infor-
mation is being collected and will be laid
on the Table of the House.
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Addition of new species of birds in
Schedule-1

7586. DR. VASANT KUMAR PAN-
DIT: Will the Minister of AGRICUL-
TURE be pleased to refer to the reply
given to Starred Question No. 2 on 23
November, 1981 regarding Ban on Hunt-
ing of Birds and state:

(a) whether Schedule I of the Wild

Life (Protection) Acf, 1972 on cn--

dangered species of birds has been 1e-
viewed and amendeq any ime during
the last 10 years, if so, when and which
additional species of birds were added
to it;

(b) whether several Naturalists, the
World Wild Life Fund, the Natural
History Society and various other insti-
tions have suggested addition of rare
bird species recently, endangered, if so,
the suggestions' made by the above; and

(c) whether State Governmentg have
framed and passed the Rules as required
by the Wild Life Act, 1972, if not, which
states have not done so far?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V,
SWAMINATHAN): (a) In so far as
birds gspecies are concerned, Schedule I
of the Wild Life (Protection) Act, 1972,
has been amended in August, 1977 and
September, 1980. A statement giving the
list of species of birds which were added
to Schedule I is attached.

(b) No suggestion has been received
recently.

e |

(c) All State Governments have
framed and adopted rules under the Wild
Life (Protection) Act, 1972, except
Assam, Nagaland and Jammu & Kashmir.
The Government of Nagaland has adopted
the Wild Life (Protection) Act, 1972, in
September, 1981 and is finalizing the
rules. The Government of Assam has
framed the rules but has not notified the
dated from which the rules will come
into force. The Gcjjrnment of Jammu
& Kashmir have framed rules under the
Jammu & Kashmir Wild Life (Protection)
Act, 1978.
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STATEMENT

LIST OF BIRD SPECIES ADDED TO
SCHEDULE 1 OF THE WILD LIFE
(PROTECTION) ACT, 1972 1IN
AUGUST, 1977:—

1. Andaman teal (Anag gibberifirons
albogularis)y

2. Assam bamboo patridge (Bambu-
sicola fytchii)

3. Bengal florican (Eupodotis Benga-
lensis)

4, Black necked crame (Grus nigrio-
collies)

5. Blood pheasants (Ithaginis cruentus
tibetanus, Ithaginig cruentug kuseri)

6. Brown bheaded gull (Larus bruuni-
caphalus)

7. Comb duck (Sarkidiornis melanotos) |

8. Forest spotted owlet (Athena ble-
witti)

9. Hooded crane (Grus monacha)

10. Hornbills (Ptilelaemus tickelli
austani, Aceros nipalensis, Rhyticeres un-
dulatug tichehurstT)

11. Houbara
undulata)

bustard  (Chalamydotis

12. Humes bar backed Pheasant (Syr-
maticus humiaéy

13. Indian Pied Hornbill (Anthraco-
ceros malbaricus)

14 Large whistling teai (Antaidae)

15. Monal pheasants (Lophophorus
impeyanus, Lophophorous schteri)

16. Nicobar pigeon (Calonanas nico-
barica pelewensis).

17. Peacock Pheasant
bicaleraratum)

(Polyplectiron
18. Spur fowl (all species of the genus1
Gallaperdix)

19. Tibetan Snow-cock (Tetraogallus
tibetanus)

20. White spoonbill (Platalea leucoro-
dia) =
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LIST OF BIRDS SPECIES ADDED TO
SCHEDULE I OF THE WILD LIFE
(PROTECTION) ACT, 1972 IN SEP-
TEMBER, 1980:—

1. Eastern White Stork (Ciconia ciconia
boyciana)

2. Hawks (Accipitridae)

3. Osprey or fish eating eagle (Pandion
heliatetus)

Offences under Wild Life (Protection)
Act, 1972

7587. DR. VASANT KUMAR PAN-
DIT: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the number of offences reportcd
and registered under the provisions of
the Wild Life (Protection) Act, 1972,
State-wise, for the years 1980 and 1981.
and the punishment given in each case;
and

(b) what steps Government have
planned to protect the endangered :pecles
of birds and strict administration of all
Bird Sanctuaries?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) Information
is being collected from the States and will
be placed on the table of the House.

(b) Undet the prefgWioiis of the Wild
Life (Prdtection) Act,” 1972, endangered
species of birds afe included in Schedule
I of the Act and are thus provided total
protection from hunting trade and Com-
merce. Export of thése species is also
not being permitted. Special  status
surveys have been undertaken for the
Indian Bustards and similar surveys are
also proposed for other endangered
species of “birds.

Bird Sanctuaries are covered by the
provisions of the Wild Life (Protection)
Act, 1972, and are declared and managed
by the state governments. Central asis-
tance is provided for strengthening pro-
tection efforts as well as for develop-
mental and habitate improvement works.
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Development of Blocks under the LRDP

7588. DR. VASANT KUMAR
PANDIT: Will the ‘Minister of RURAL
DEVELOPMENT be pleased to gstate:

(a) how many Development Blocks
have been taken under the Integrated
Rural Development Progfamme in the
Distiicts of Rajgarh, Guna, Vidisha,
Shanjapur, Ujjain and Gwalior;

(b) How many poor persons were the
beneficiarles of augmenting income in the
above blocks during 1978-79, 1979-80
and 1980-81; '

(¢) what was the total expendifure cn
each of these blocks during the years
78-79, 79-80 and 1980-81;

(d) what are the figures of term credit
under IL.R.D.P. for each of the above
blocks during the years 1978-79, 1979-80
and 1980-81; and

(e) whether Government would in-
crease the amount of Term credit for
Blocks which are in specially ‘nder-
developed districts of M.P.?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT (SHRI
BALESHWAR RAM): (a) A statement
is attached.

(b) to (d), The required information
is being collected from the State Govern-
ment and will be laid on the Table of
the House.

(e) The District Rural Development
Agencies provide subsidy at the usual
rates on the capital cost, viz. 25 per
cent to small farmers, 33.1|3 per cent to
marginal farmers, agrficultural Mbourers
and rural artisans and 50 per cenft fo
tribal participants. The balance of the
cost of the project ig met through credit
from financing institutions. There is no
block-wise allocation of credit.
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Statement

Statement showing the number of Development Blocks Under I.R.D. Programme.

Sl. Name of the district
No.

I (yuna
2 Gwalior

3 Rajgarh

4 Shanjapur
5 Ujjain ,
6 Vidisha

Hotels Constructed near Parliament IHouse

7589. SHRI BHOGENDRA JHA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether some  Private individuals
firms or concerns have been permitted
to build Hotels for business purpose on
the Janpath, Raisina and AshokK Road
near the Parliament House;

(b) if so, names of the Private parties,
firms and the conditions on which they
have been permifted and the reasons
therefor; and

(c) whether some more private persons
are to be allotted land in New Delhi
near and around Parliament House and
if so, details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH):. (a) The Gc¥ roment of
India have allotted two hotel sites on
Janpath—one at the crossing of Janpath
and Ashok " Road (North of Windsor
Place) and the other at the crossing of
Raisina Road and Janpath—to the ITDC
and NDMC respectively and not to any
private individuals or firms.

(b) In respect of the site allotted to
the NDMC, they have entered ‘nto a
licence agreement with M|s. Pure Drinks

No. of blocks covered under
IRD Programme in

. —— — iy el e i

1978-79 1979-80 1980-81

3 4 9
3 4 5
; 4 6
6 7 7

~1

(New Delhi) Ltd. for construction and
commissioning of a Five Star FHotel
the site, in order to meet the require-
ments of Five Star Hotel accommodation
for Asiad 82. Under the terms of the
licence agreement entered into by the
NDMC with M]|s. Pure Drinks (New
Delhi) Lid. the latter has to pay to the
NDMC a minimum guaranteed amount

TS, U
of Rs. 2.68 crores per annum or 23 per
cent of the gross turn-over of the hotel
whichever is more, with a provision for
increase in the minimum guaranteed
guaranteed amount upto 100 per cent
after every 33 vyears.

(c) There is no proposal to allot any
hotel gife near and tround Parfliainent
House to' private persons.

feett & s gfyoml & fRe
gitfera oYy w0 TEAT A

7590: * SIAWA
S 8 FATR TA@d

1 fagtor sz was w4 0
Wﬁﬁmﬁﬁ:

(F) =1 2@ 79 ¢ & 39|
a7 o= glawen & g arha
oWl 97 FAfgFT ®9 J gHE q497

at

.
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g, a1 o fRaq wme § AR
g3 fo= safrat 7 e fwar
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7591. st =|AXHW : w41 fwto
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gaR & fqg =g & gmEpesl @7
A T g UR T oA & fog
Had SRl F1 A oR’T g

(&) a1 facett fawm wfasor
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99 T4 @ & IEEEal 9% 69
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(F) & (7). gIaT UFA @ ST
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Creation of an Qil Seed Board

7592. SHRI M. RAMGOPAL
REDDY: Will the Minister of AGRI-
CULTURE be pleased to state:

{a) whether it is a fact that the
Central Organisation for Oil Seeds In-
dustry and Trade has urged Union Gov-
ernment to set up an Autonomous Qilseeds
Board consisting of representation from
growers, the industry, the trade, techno-
logists and Government to tackle the
problem of shortage of oilseeds in the
country; and {

(b) if so, what is the decision of
Government in the matter?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a2a) Yes, Sir.
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(b) The question of setting up a
National ‘oilsceds and Vegetable oils
Development  Board for integrated
development and management of nilseeds
and vegetable oils is under consideration.

Vigilance Complaints

7593. SHRI KAMLA ‘MISHRA
MADHUKAR: Will the Minister of
IRRIGATION be pleased to state:

(a) how many vigilance complaints
were received in respect of Gazetted
Officers ifi the Central Water Commission
for last three Yyears;

(b) how many such cases were closed
without consulting the Central Vigilance
Commission, yearwise details;

(c) how many such cases were referred
to the Central Vigilance commission|
C.B.1. for advice;

(d) whether there are directives [rom
Government that such cases should not
be closed without consultation of the
Central Vigilance Commission;

(e) if so, the reaséns for not consult-
ing the Central Vigilance Commission in
certain matters before closing the cases;
and

(f) what action is proposed to be
taken against the irresponsible officers?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) 43.

(b) None.

(c) 11,

(d) Yes, Sir.

(e) Does pot arise.

(f) Does not arise since no irregula-
rity in processing of cases has occurred
in view of answer to part (b) above.

Allotment of Plots to SCs and STs under
Rohini Housing Scheme

7594, SHRI RAM PRASAD AHIR-
WAR: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the persons residing out-
side Delhi were permitted to  make
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applicationg for allotment of plots in
Rohini Residential Scheme in Delhi;

(b) if so, what is the total number
of such persons category-wise and how
many belong to scheduled castes and
Scheduled Tribes communities;

(c) what is the number of applicants
category-wise who are residents of Delhi
and have applied for allotement of plots
in the said scheme and how many of them
belong to Scheduled- Caste and Scheduled
Tribe Communities; and

(d) whether resident of Delhi are going “
to be given any preference in the matier
of allotment over non-Delhi residents?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, SI.

(b) and (c) The applications are under
scrutiny and it is not possible at his stage
to give the exact figures.

(d) No, Sir. |

New Ad-ho: Type ‘D’ Category for Allot-
ment of Government Accommodation

7595, SHRI BHEEKHABHAI: Will
the Minister of WORKS AND HOQUSING
be pleased to state:

(a) whether the creation of new
ad-hoc type ‘D’ quarters for allotment i
‘general pool’ to persons in the salary
range Rs. 700—999 has resulted in the
denial of infrtal allotment to Government
servants tWith more than 24 years of
service;

(b) if so, the fiamber of eligible per-
sons with more thad Z0 years o! service
in the waiting list for this category;

(c) whether a review as contemplated
has taken place now, that the bulk of
quarters in type ‘C’ has become avail-
able as also the fact that construction of
quarters in type (C" under the ‘crash-
programme' was based on maximum
satisfaction to persons in the salary
range of Rs. 500—999;

(d) if the review has not taken place,
the reasons therefere and the steps pro-.
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posed to be taken to afford immediate
relief to persons of this category who
have rendered more than 20 years of
service; and

(e) whether any quota has been fixed
for allotment of quarters in this category
to Scheduled Castes|Tribes, if so, the
details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No, Sir. Their waiting
period has however, increased to »>ome
extent.

(b) 3410.
(c) The review is being made.
(d) Does not arise.

(e) 5 per cent of the clear vacancies
in ad-hoc type ‘D’ category are Heing
allotted to SC|ST officers as per the pre-
scribed procedure.

Applicants for Allotment of Residential
Plots under Rohini Scheme

7596. SHRI RAM PRASAD AHIR-
WAR: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) the number of applicants category-
wise for residential plots in Rohini Re-
sidential scheme in Delhi;

(b) how many of the applicants
belong to SC & ST communities;

(c) how many plots are available in
each of the categories and how many
. of them are reserved for each of the
reserved categories:

(d) what is the amount collected by
DDA by way of earnest money;

(e) whether plots are going to be
drawn for allotment of plots in 1982
and 1983 for each of the categories of
plots; and '

‘(f) if not, the reasons therefor and
also 'the probable year by which needful
is going to be done?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISIMA NARAIN
SINGH): (a) The number of applicants
is as follows:—

Category No.
Janta|EWS 18,390
LIG 38,105
MIG 25,889
Total: 82,384

(b) The applications are under scrutiny
and it is not possible to give the requisite
information at this stage.

(c) The numer of plots is as follows:

Janta|EWS 51,000
LIG 45,000
MIG 16,150
HIG 3,966

The percentage of reservation for
certain categories 18 as follows:—

Scheduled
25 per cent.

Caste|Scheduled  Tribes

Widows of defence personne] killed
in action 1 per cent.

Ex-servicement 1 per cent.

Physically handicapped persons
1 per cent.
(d) Rs. 21.15 crores.
(e) Yes, Sir. 1

(f) Does not arise. The allotment of
plots will be done in phases during a
span of five years as' indicated in the
Brochure.

Construction of Lavatories in Residential
Quarters in West Patel Nagar, New Delhi

7597. SHRI NIHAL SINGH: Will
the Minister of WORKS AND HOUSING
be pleased to state:

(a) whether it is a” fact that permis-
sion has been given to the occupants of
Residential quarters in West Patel Nagar
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(Double storey quarters), New Delhi by
the Municipal Corporation of Delhi|ND
for construction of lavatories in their
compound;

(b) if so, what-are the reasons for not
allowing the occupants of corper quarters
to construct their own lavatories;

(c) whether it js also a fact that the
occupants of central quarters who have
their own lavatories, also continue 10 use
the common lavatories; and

(d) if reply to part (c) above be In
affirmative, steps Government are iaking
in thig direction and whether occup..ts
of corner quarter have been or are being
permitted to annex the common lavatories
to their premises for their exclusive use?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (d) The information
13 being collected and will be placed on
the Table of the Sabha.

Progresg made in Formulation of FPay
Scales and Services conditions of Emplo-
yees of Co-operative Societies

7598. DR. A. U. AZMI: Will the
Minister of AGRICULTURE be pleased
to refer to the reply given to Unstarred
Question No. 4869 on 21 December,
1981 regarding pay scales|service condi-
tions of employees’ in co-operative
societies and state:

(a) the progress made in the formula-

tion of pay scales and service conditions
of the employees working in co-opera-
tive societies in Delhi; and

. (b) will a copy thereof be laid on
the Table of the House?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT
(KUMARI KAMLA KUMARI): (a)
and (b) The service rules in respect of
primary agricultural credit societies have
been notified by the Delhi Administration
and copieg thereof are being laid on the
Table of the House. Copies of the rules
in respect of other categories of co-opera-
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tive societies, as and when formulated
and notified by the Deflhi Administration,
will be laid on the Table of the House.

Vanaspati Ghee manufacturing factories
in Cooperative Sector

7599. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of CIVIL
SUPPLIES be pleaséd fo gtate:

(a) the number of vanaspati ghee
manufacturing factories in the coopera-
tive sector (State-wise) and since when
functioning in the country:

(b) whether U.P. Co-operative Federa-
tion Limited had submitted applications
for manufacturing vanaspati ghee in
Budaun and if so, full deails thereof;

(c) whether the said Co-operative
Federation Limited has again submitted
proper application for manufacturing
vanaspati ghee in Budaun and if so, full
detailg thereof; and

(d) whether the requisite sanction has
since been given and if not, the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINTSTRIES OF AGRICULTURE
AND CIVIL SUPPLIES (SHRI
MOHAMMED USMAN ARIF):

State No. of Since
Unit+ when

function-

ing
Gujarat . . . 1 1978
Karnataka : . I 1981
Maharashtra . . I 1963
Punjab . . . 1 1971
Total . . . 4

(b) and (c) Yes, Sit.

(d) It wll be processed alongwith
other applitations at an appropriate
time.
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Financial AssiStance to Rajasthan for
Development of Desert National Park

7601. SHRI ~ KRISHAN  KUMAR
GOYAL: Will the Minister of AGRI-
CULTURE be pleased to stafe:

(a). whether Govérnment intend to
cxtend financial asslstance to Rajasthan
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for the development -0f :the desért national
park and a research centre on wild-life;

(b) whether any steps have been
taken to preserve flora and fauna found
in the désert;

(¢) whether Government are aware
that the desert wild-life species—the
black huck, Indian Gazette and the great
Indian Bustard are fast vanishing; and

(d) if so, the steps taken to preserve the
same?

THE MINISTER OF STATE IN TIIE
MINISTRIES OF AGRICUTURE AND
RURAL DEVELOPENT (SHRI R. V.
SWAMINATHAN): (a) The Desert
National Park in parts of Barmer and
Jaisalmer districts of Rajasthan is already
being assisted under the Desert Develop-
ment  Programme. An outlay of
Rs. 39.54 lakhs was approved ‘luring
1981-82. Expenditure under the pro-
gramme is shared equally between the
Union and the State Governments.

(b) Fauna and flora of the desert
covered under the Wild Life (Protection)
Act, 1972, are getting protection ander
this law. In the Desert National Park
total protection is provided.

(¢) an d(d). These species are in Sche-
dule T of the Wild Life (Protection) Act,
1972, and are thus, under full legal pro-
tection. It is nof cOrrect that these
species are fast Vanishing. As a result
of conservation action in recent years.
their numbers appear to be on the
increase.
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Strengthening Community Development
Blocks in States

7603. SHRI HARISH RAWAT: Will
the Minister of RURAL DEVELOP-
MENT bé pleased to state:

(a) whether Government have stressed
the need for strengthening Community
Development Blocks in the States;

(b) if so, what amount Central Gov-
ernment propose to meet the cost for
strengthentng the blocks; and

(c) by“when thls scheme is likely to
be brought about?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT
(SHRI BALESHWAR RAM): (a) Yes,
Sir.

(b) S0 per cent of the cost of additional
staff will be met by the Government of
India.

(c) Proposalg for strengthening of
block administration have already been
approved for 11 States|Union Territories.

Targets of Foodgrain Procurement

7604. PROF. NARAIN CHAND
PARASHAR:
SHRI MADHAVRAO
SCINDIA
SHRI T. R. SHAMANNA:

Will the Minister’ of AGRICULTURE
be pleased fo state:

(a) what were fhe targets of pro-
curement of the food grains for thé
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various States duriig the year 1981-82
for each season crop-wise;

(b) whether these targets have been
achieved in each case;

(c) what are the ghort-falls, State-wise
and the reasons therefor; and

(d) what were the procurement prices
offered for different crops, State-wise and
how it compared with the floor prices
recommended by the Agriculture Prices
Commission?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT
(KUMARI KAMLA KUMARI): (a)
to (c), During 1981-82, procurement
targets were fixed in fhe case of wheat
only. State-wise targets of wheat pro-
curement and their achievement are given
as under:—

(It lakh tonnes)

State Procur- Actual
ment procure-
target ment

Bihar . . . 1+50 0-13

Gujarat . . ; 1+00

Ha.ryana . . 17-00 11°21

Madhya Pradesh . 2-00 1-G7

Mabharashtra . ; 0-50

Punjab . : . 47-00 3763

Rajasthan y . 100 0-10

Uttar Pradesh . 2500 14-96

Others . g : i 020

Total . . . _95—;; __6;— E)?)

The main reasong for shortfall can
be attributed to offers of higher prices by
trade as compared to procurement price
fixed by the Government, withholding of
wheat stocks by traders and producers
and lower production in some of the
major wheat producing States.
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(d) The position is indicated below:—
below:—

Procurement Prices of foodgrains for 1981
markeling seasons.
(Rs. per quintal)

Grain Recomm- Fixed by
ended by Govern-
Agricul- ment of

tural of India
Prices
Commi-
ssion
Paddy
Coarse 5 115 115
Fine . . . 119 119
Superfine ; 4 129 123
Cecarse grains
(Jowar, Bajra, Maize,
Ragi) . : ; 116 116
Wheat . . . 127 130

According to the information available
with the Central Government, the follow-
ing States offered higher rates for pro-
curement for varioug ‘foodgrains to the
extent indlcated below:—

(Rs. per quintal)

Paddy
(Rs.)
1. Andhra Pradesh . ” , 10/-*
2. Karnataka . . . ; 10/-
3. Kerala i : : ; 10/-
4. Madhva Pradesh . : . 9/-to
7/-
5. Maharashtra . . . 7/=
Jwar
1. Madhya Pradesh . . 5/«
2. Maharashtra . : ; 6/-
Maize
Madhya Pradesh . . . 5/-
Wheat
Madhya Pradesh . i ’ 10/-

*Withdrawn since 1-4-1982.
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Construction of Housestaken by HUDCO in
the Country

7608. SHRI K. PRADHANI: Will the
Minister of WOAKS AND HOUSING be
pleased to state:

(a) whether constructton of houses have
been taken up by HUDCO in all over the
country;

(b) if so, the total number of houses
constructed by HUDCO financed schemes
so far in different towns and  villages
of various States;

(c) the pames of tne towns and vil-
lages of Oriksa covered under the
HUDCO financed housing schemes; and

(d) their district-wise number and the
programmes of the HUDCO in con-
structing the houses tn Orissa in the vear
1982-83?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING: (SHRI BHISHMA NARAIN
SINGH): (a) and (b). HUDCO 1s prima-
rily a fwnancing institulion and “does not
normally undertake direct construction.
HUDCQO, since its inception and as omn
28th February 1982, has sanctioned 1760
schemes. On completion these schemes
will provide 10,71,508 resikdential dwell-
ings (5,88, 708 in urban areas and
4,82800 in rural areas) and 70550
residential plots spread over 383 towns
and hundreds of villages in 19 States and
4 Union Territories.

(c) The towns covered under HUDCO
financed schemes in the State of Orissa
are Cuttack, Rourkela, Puri. Bhubaneswar,
Berhampur, Barbil, Hirakud, Dhenkanal,
Rayagada, Bhanjanagar and Athagarh.
Besides, several villages in the following'
districts of Orissa have also been covered
by these schemes:—

Cultack
Dhenkanal
Puri
Koraput
Ganjan
Bolangir

. Phulbani

. Kalanandi

N RPN =
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(d) HUDCO fixes annual targets,
within which State-wise targets are fixed.
The formation of schemes is done by
the State Governments. The targets for
1982-83 have not yet beem fixed. NoO
scheme for 1982-83 has been finalised as

yet.

Licences to Cooperative Societies for
manufacturing Insecticides in Gujarat

7609. SHR1 R. P. GAEKWAD: Wjll
the Minster of AGRICULTURE be
pleased to state:

(a) the number of co-operative socie-
ties given licences for  manufacturing
insecticides in the State of Gujarat with
a form of pesticides and the estimated
production capacity;

(b) the number of private firms given
such licences in the State; and

(c) the number of such co-operatives
and private firms whom the licences had
been given two years before and could
not yet commence production?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) The Government
of India grants licences to oanly such
Units which fall in the purview of Indus-
tries Development and Regulations Act,
1954, M/s Indian Farmers Fertilisers Co-

operative Limited, Kalol were granted
licence for manufacture of Malathion
Technical in July, 1981. The capacity

of the Unit is 500 tomnes per annum.

(b) 8 private firms have been grantz:i
licence under the Industries Development
and Regulations Act, 1954 in the State
of Gujarat so far.

(¢c) Out of the 8 private firms which
have been granted licence under Indus-
tries Development & Regulations Act,
1954, 4 firms are such whose licemce is
now more than 2 years old but have yet
to commence production of pesticides for
which the licence has been granted to
them.
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Problem of Drinking water in Gujarat
Villages

7610. SHRI R. P. GAEKWAD: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) the number of problem villages,
district-wise, in the State of Gujarat
where drinking water is not avaiable as
on 31 December, 1981;

(b) what is the programme for covering
these ‘no source’ villages and the annual
allocatjon of funds for the purpose; and

villages are
covered with

(c) when the remaining
likely to be completely
drinking water facilities?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The number of problem
villages (revenue villages) as reporled ‘by
the State Government as on 31st Decem-
ber 1981 is given in the Statement
attached.

(b) The Sixth Plan outlay to provide
drinking water to problem villages in the
Gujarat State Sector (Minimum Needs
Programme) is Rs. 65.00 crores. The
outlay in the State Sector will be supple-
mented by grants under the  Centrally
Sponsored Accelerated Rural Water Sup-
ply Programme.® During 1980-81  and
1981-82 a sum of Rs. 354 lakhs and
396.25 lakns respectively were released to
Gujarat. The annual allocation of funds
under the State sector (Minimum Needs
Programme) and the Centrally Sponsored -
Accelerated Rural Water Supply Pro-

‘gramme during the remainjng years of

the Sixth Plan has not been finalised.

(c) During the Sixth Plan effort will be
to cover all the identified problem vil-
lages with atleast one source of safe
potable water available throughout the
year.
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District i Total No. of villages
: remaining from
31-12-1981
Ahmedabad 140
Gandninagar 6
Kheda 238
Panchmabhals 401
Vadodara 351
Bharuch 310
Surat 251
Valsad 344
Dangs 43
Sabarkantha 272
Banskantha 273
Mehsana 154
Rhavnagar 210

Amreli 153

Surendranagar 182
Rajkot 252
Jamnagar 138
Kutch 391
Junagadh 395
Grand Total 4510

Ravi Beas Accord

7611 SHRI L. S. TUR: Will the
Minister of IRRIGATION be pleased to
state:

(a) whether the attention of the Gov-
ernment has been drawn to a general
feeling of dissatisfaction with the Ravi-
Beas accord for sharing the waters; and

(b) whether in view of the strong feel-
ings on the subject the Government will
review the position and in the meantime
set aside this arbitrary award?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z R. ANSARI): (a) and (b). The Chief
Minister of Haryana. Rajashthan and
Punjab on behalf of the Governments of
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the concerned States, keeping in view the
interest of the States as well as the
national interest and desirous of speedy
and optimum utilisation of the waters of
the Ravi and Beas rivers and also having
regard to the imperative need to resolve
speedily the differences relating to the use
of these waters, reached an agreement on
31-12-1982 regarding allocation of surplus
flows of the rivers Ravi and Beas over
arrd above the pre-partition uses and im-
plementation of Sutlej Yamuna Link Canal
Project. This agreement benefits all the
three States. There should, therefore, be
no general feeling of dis-satisfaction in
any of the States. There is no question
of the matter being re-opened by the Union
of India as the agreement has been enter-
ed into by the States themselves.

Unremunerative Price to Coco Growers

7612. PROF. P. J KURIEN:
SHRI K. A. RAJAN:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are aware of
the fact that the Coco growers in the
country are crippled due to inadequate
price;

(b) what steps Government propose to
ensure reasonable price to the growers;

(c) whether Government of Kerala
have proposed financial assistance for
providing incentive to coco growers; and

(d) if so, Government’s reaction?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RUARL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) and (b). The
Government are aware that prices obtain-
ed by coco growers have lately declined
from the level prevailing during 1977—79.
The Government of India in its latest im-
port policy has banned the import of coco
beans and powder. Apart from this, the
State Government of Kerala is arranging
farm level processing and marketing of
cocoa under Cooperative Sector to ensure
quality of the produce and better return
to the farmers and also arranging export
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of surplus production, Stepg are also be-
ing taken by the State Government of
Kerala for setting up factories for proces-
ing cocoa into intermediate and finished
products.

(¢) and (d). Yes, Sir. Governinent o1
Kerala has sanctioned Rs. 20 lakhs to-
wards subsidy payable to the growers at
the rate of one rupee per kg. of wet beans
or equivalent in pods. The Government
is hopeful that these measures would pro-
tect the interest of the cocoa growers.

Ownelship Right to Industrial Workers in
Nehru Nagar, Declhi

7613. SHRI R. L. P, VERMA: Will the
Minister of WORKS AND HOUSING be
pleased to state:

(a) whether in Nehru Nagar—A Slum
Colony of DDA—Some houses were
allotted to industrial workers, who have
now been given ownership rights whercas
the other bonafide allottees in the
same colony who have been allotted the
houses under Slum Clearance Scheme long
ago, and who deserve the ownership
rights, have not been done so, which has
created discrimination in the same colony;

(b) if so, have the Government deci-
ded to give the ownership rights to other
bonafide allottees;

(c) whether in Nehru Nagar, Shop
Nos. 34 and 35 have been allotted to
some one;

(d) if so, how much revenue Govern-
ment realised from the allottees of ‘these
Shops during the last eight years by way
of their monthly rent; and

(e) if not, the reasofs therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The Delhi Development
Authority has stated that no ownership
rights have been given to the industrial
workers by the Authority. Some tenements
in Nehru Nagar Colony had been sold to
M|s. Hindustan Housing Factory for allot-
ment to the industrial workers ag staff
.quarters and the Slum  Department of
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DDA did not make any allotment to any
individual worker of the factory.

(b) The Government of India has
taken a decision to transfer perpetual lease
hold right in respect of the tenements allot-
ted by the Slum Department of the DDA
and action is being taken by the DDA ac-
cordingly to transfer lease hold rights to
the actual allottees.

(c) The DDA has reported that do fur-
ther allotment has been made after cancel-
lation of the earlier allotments.

(d) ang (e). According to the DDA,
Shop No. 34 is being used as a depart-
mental office since 1976. Shop No. 35
which was sealed on 309.76 ig not pro-
posed to be handed over to Delhi Civil
Supplies Corporation for distribution of
essential commodities to the residents of
Nehru Nagar Slum Rehabilitation Colony.
In view of this, the question of recovery
of revenue from the allottees of theése two
shops during the last 8 years does not
arise,

" Tenure of Chairman, NAFED

7614. SHRI VIJAY KUMAR YADAV:
Will the Minister of AGRICULTURE be
pleased to state:

a) whether it is 3 fact that the Chair-
man of NAFED is elected in terms of
Rule 31(3) of Delhi Cooperative . Societies
Act, 1972 for a period not exopeding
three cooperative years including'the ¢o-
perative year of election;

(b) if so, the details; and

(c) when the present Chairman of
NAFED was elected and as per ruleg on
what date his terms will be over?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRCULAURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) to (c¢) Section
31(3) of the Delhi Cooperative Societies
Act, 1972 lays down:

“The term of oifice of the elected
members of the Committee shall be
such not exceedmg three cooperatwe
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years including the cooperative year of -
their election, ag may be specified in
the byelaws of the Society;

Provided that the elected membcrs
shall continue to hold office till their
successors  are elected or nominated
under the provisions of the Act or the
rules or byelaws.”

According to byelaw No. 24 of the
Byelaws of NAFED ‘“the members of
the Board shall hold office for three
cooperative years and shall be eligible
for re-election subject to the provisions
of the Act provided if for any unavoid-
able reasons the General Meeting could
not be held at a suitable time before
the expiry of the term, the existing
Board of Directors shall continue to
hold office till the election of the new
Board. As per byelaw 21, the members
of the Board of Directors shall clect
from amongst themselves a Chairmazn
and two Vice-Chairmen whose term
shall be co-terminug with the term for
which the Board has been clected. In
terms of byelaw 22, the Chairman and
the two Vice-Chairmen once elected
shall continue to hold office for the
term of the Board except when the
Board of Directorg resolve to remove
them by 2|3rd majority of the Boaid
with due notice.

The members of the Board of Dirce-
tors of NAFED were elected in accor-
dance with the provisiong as contained
in Section 31(1) and (3) of the Delhi
Coopertaive  Societieg Act, 1972 read
with the byelaws of the Federation, by
its general body at the Annual General
Meeting. held on 21.6.80. The Board
of Directors after its constitution, elec-
ted the present Chairman for the second

form from amonght themselves in a meet-
ing held on 21.6.80. As per the provi-
sions of the Delhi Cooperative Societics

Act, 1972 and the byelaws of NAFED:
the Chairman shall hold office for the
term of the Board, except when the
Board of Directors resolve to remove
him by 2|3rd majority of the Board and
with due notice.
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Steps for Exploitation of Safai Grass. .
Growing in Orissa

7615. SHR1I HARIHAR SOREN: Will
the Minister of AGRICULTURE be
pleased to state;

(a) the name of the main Safai grass
growing states;

(b) the total growth of Safai-grassss in
Mayurbhanj district of QOrissa annually;

(c) the steps taken so far for the proper
exploitation of Safai-grass growing in huge
quantity in Mayurbhanj and other districts
of Orissa; and

(d) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) to (d). The
requisite information is bein collected and
will be laid on the table of the Sabha in
due course.
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' Drinking Water Facility to the I'eople
under 20 point programme

7617. SHRI ANANTHA RAMULU
MALLU: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether it is a fact that the drink-
ing water facilities to be provided to the
people is included in the 20-Point Pro-
gramme;

(b) if so, whether any meeting has
recently been convened in this regard to
discuss the need of drinking water to be
provided In the thirsty areas;
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(c) if so, the names of such States in
which there is a great demand of drinking
water; and

(d) the details in this regard along with
the amount to be involved during the cur-
rent financial year to States?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). Supply of drink-
ing water to Problem Villages has been
included in the new 20-Point Programme,
Conferences were held with State Govern-
ment representatives in Fabruary, 1982 on
this subpect, among others,

(c) and (d). A statement showing the
State-wise distribution of problems villages
as on 31.3.80 is attached. The funds for
drinking water supply to problem|villages
are provided in the State Plans. These
will be supplemented by Central assistance
under the Centrally Sponsored Accelerated
Rural Water Supply Programme. A pro-
vision of Rs. 127.50 crores has been pro-
posed under the Central Programme for
the year 1982-83.

Statement

RURAL WATER SUPPLY PRO-
GRAMME

No. of identified problem villaes remained
to be provided with water Supply as on
31.3.80

S. No. Name of No. of problem

State/UT Villages
T
1. Andhra Pradesh ' . 82506
2, Aslam . . . , 15,743
3. Bihar . i . ; 15,104
4. Gujarat . ‘ i . 5,318
5. Haryana . . : . 3.440
6. Himachal Pradesh . . 7,815
7. Jammu & Kashmir . . 4,608
8. Karnataka. . . . 15,456
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9. Kerala . . " : 1,158
10. Madhva Pradesh : . 24,944
11. Maharashtra : . . 12,935
12. Manipur . . ; . 1,212
13. Meghalaya . . . 2,927
14. Nagaland . . : . 649
15. Orissa. . . . . 23,616
16. Punjab . . . ) 1,767
17. Rajasthan . . . 19,803
18. Sikkim . . . . 296
19. Tamil Nadu . : . 6,649
20. Tripora . . . 2,800
21. Uttar Pradesh . " . 28,505
22. West Bengal 5 . . 25,243
28. A & N Islands . . . 173
24. Arunachal Pradesh . . 1,740
25. Chandigarh ; . " NIL

'26. Delhi . : ’ . | 99
27. Dadra & Nagar Haveli i NIL

'28. Goa, Daman & Diu. . S 66
29. Lakshadweep . . . NIL

0. Mizoram i ; . 214
31 Pondicherry . 5 i 118
—_—_I'-I'otal. o 2,30,784

Increase in Allotment of Rice in Bihar

7618. SHRI N. E. HORO: Will the
Minister of AGRICULTURE be pleased
to state:

. (a) whether it is a fact that Bihar
Government has approached the Central
Government recently for increasing allot-
ment of rice in view of the “grim situa-
tion” on the State’s food front;

. (b) whether there was any reduction
in the quota supplied to that State dur-
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ing 1980 and if so, to what extent; and

(c) whether Central Government are
also aware that rice production in that
State last year had recorded a shortfall
of 25 lakh tonnes due to drought?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) The Govern-
ment of Bihar requested the Central
Government in December. 1981 for in-
crease in the monthly allocation of
rice in view of the situation arising out
of the failure of Hathia rains. The request
was considered and the monthly alloca-
tion of rice was raised from 40,000 tonnes
in December, 1981 to 50,000 tonnes in
January, 1982, which is still being main-
tained.

(b) There was no reduction in  the
quota of rice to Bihar during the year
1980. On the other hand, the monthly
quota was increased from 30,000 tonnes
in January 1980 to 50,000 tonnes in
Feb., 1980, 65,000 tonnes in June 1980,
and further to 85,000 tonnes per month
during August, 1980 to December, 1980.

(¢) The State Government has not yet
furnished final forecast of rice for 1981-
82. However, the winter paddy crop was
reported to have been damaged due to
absence of Hathia rains. It 1s too early
to estimate the extent of fall in produc-
tion.

Allocation in Sixth Plan for Anti-sea
Erosion work in Kerala

7619. SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of IRRI-
GATION be pleased to state:

(a) what is the total amount proposed
to be spent for Anti-Sea Erosion works in
Kerala during the Sixth Five Year Plan;

(b) what is the respective share of both
the Government of Kerala and the Gov-
ernment of India;

(c) what is the amount already spent
by the State Government of Kerala in
this respect;
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(d) what is the amount of assistance

already given by the Government of
India;

(e) what assistance is requested by the

State Government from the Central Gov-
ernment; and

(f) what are the works already done and
proposed to be done; give details?

THE MINISTER OF STATE IN THE
‘MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) and (b). The State
Governmnet has intimated that a pro-
gramme for Rs. 45 crores for anti-sea-
erosion works during 6th five year plan
‘has been proposed. The Central assistance
likely to be available for these works
during the plan period is of the order of
'Rs. 22 crores subject to the approval by
Planning Commission.

(c) The State Government has reported
an expenditure of Rs. 6.53 crores during
1980-81 and Rs. 5.80 crores during 1981-82
upto end of January, 1982.

(d) The Central Government has pro-
vided a loan assistance of Rs. 3.50 crores
during 1980-81 and an equal amount has
been released during 1981-82.

(e) The State Government has requested
-for an additional assistance of Rs. 2.85
crores during 1981-82.

(f) Against the 320 Km. of vulnerable
coastline, 253 Km. has been protected so
-far upto March, 1981. The State Gov-
ernment programmed to construct 18 Km.
of new sea wall and reformation of 10
Km. of existing sea wall during 1981-82.

Fishing Agreements with foreign Coun-
-tries for fishing in Arabian Sea and Indian
Ocean

7620. SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) what are the details of the fishing
agreement if any with other countries
made by India in respect of fishing in the
Arabian Sea and the Indian Ocean; and

(b) whether these' agreements are strict-
“ly followed?
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THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) No fishing
agreement has been made by India with
any country in respect of fishing in the
Arabian Sea and the Indian Ocean.

(b) Does not arise.

Allotment of Flats by DDA under
HUDCO Scheme

7621. SHRI JITENDRA PRASAD:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government are aware that
the DDA had announced on Dewali the
allotment of some flats under HUDCO
scheme saying that the same would be
made in due course;

(b) if so, whether DDA has aliotted
flats to the eligible registrants by now;
and

(c) if not, the reasons therefor and
whether ‘due course’ would be defined in
unambiguous terms so that DDA may #iot
take recourse to the unambiguous terms
every now and then and by what time the
allotment will be made?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKSE{\ND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) The draw was held on 31-3-82 aad
the process of allotment has, thus, started.

(c) Does not arise.

Establishment of Farm Science Cenfres
i
7622. SHRI MOHAN LAL PATE_L:
Will the Minister of AGRICULTURE
be pleased to state:

(2) the number of details of Farm
Science Centres functioning in the coun-
try;

(b) whether there is any proposal to
establish more Farm Science Centres in
the country for the benefit from the latest
dévelopment technology for incredsing
agricultural productivity in the country,
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(c) if so, the details thereof; and

(d) if not, whether Government will
consider to have such Centres?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) Thirty one
Krishi Vigyan Kendras (Farm Science
Centres) are functioning in the country at
present.

(b) Yes, Sir.

(¢) The Indian Council of Agricultural
Research proposes to establish about 50
more Farm Science Centres in the coun-
try during the Sixth Five Year Plam in
. order to strengthen vocational training for
farmers, farm women and young farmers.

(d) Does not arise.

News-item captioned ‘Science meet backs
Chipko’

7623. SHRI JITENDRA  PRASAD:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government's attention has
been drawn towards an article captioned
‘Science meet backs Chipko’ published in
the Hindusian Times dated 12th January,
1982;

(b) whether Government have consi-
- dered the recommendations of the 68th
Science Congress at Varanasi in January
last regarding protection of trees in the
hilly areas to avoid land slides, a 25-year
moratorium on tree felling etc.; and

(c) if so, the outcome thereof and the
. follow-up action taken by Government in
the matter?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) and (b). Yes,
Sir.

(c) A 25-year moratorium recommend-
ed would not be feasible. The fellings in
forests are done according to scientific
principles to ensure that whatever is re-
moved as adequately compensated by re-
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generation either by natural or artificial
means. The areas which are susceptible to
land slides and soil erosion are kept out of
fellings.

The question of creation of Biosphere
reserves is being examined. A Committee
headed by Professor K. N. Kaul is going
into the entire question of forest fellings,
treec conservation and ecological balance
and their improvement in U.P. Himalayas.

Sale of Vanaspati at high rate in Delhi

7624, SHRI NAVIN RAVANI: Will
the Minister of CIVIL SUPPLIES be
pleased to state:

(a) whether it is a fact that vanaspati
is being sold in Delhi at higher rate than
fixed by Government;

(b) if so, at what rate and what are the
reasons; and

(c) what measures are being taken to
sell it at control rate to the public?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CIVIL SUPPLIES (SHRI MOHAMMED
USMAN ARIF): (a) According to the
Delhi Administration, no instance of
over-charging was reported to them.

(b) and (¢). The industry has been
maintaining a voluntary price rcstraint so
as to sell vanaspati at an ex-factory price
not exceeding Rs. 217/- inclusive of ex-
cise duty for a tin of 16.5 kg. The prices
of small packs are correlated with the
price of a 16.5 kg. tin. The industry has
been asked to keep the price arrangement
effective at all levels—producers’ whole-
salers’ and retailers. The voluntary price
arrangement is, by and large, being main-
tained.

Residential Plots allotted by DDA out of
the Discretionary Quota

7625. SHRI KRISHNA KUMAR
GOYAL: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the DDA in Delhi is
empowered for allotment of residential
plots under its discretionary quota, if so,
the number of plots allotted under the
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discretionary = power during last three
years and the names of beneficiaries;

(b) whether the Union Government
propose to put restrictions on the allot-
ment of such plots; and

(c) if so, the details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The D.D.A. has reported
that there is no discretionary quota as
such. However, plots were allotted in the
following three cases, on an ad hoc basis:

1. Smt. S. Varma
2. Smt. Adya Jha
3. Shri D. S. Bindra

(b) and (c). Government have issued
the following guidelines in the matter of
out of turn allotment to the Lt. Governor,
Delhi, who is the Chairman of the D.D.A.,
on 15-2-82:—

(i) The power to sanction out-of-turn
allotment of plots/flats shall vest only
with the Chairman, D.D.A ;

(ii) Such allotments shall be made
only on grounds of extreme compas-
sion and hardship;

(iii) Out-of-turn allotments shall be
made only to persons who are regis-
tered under the Authority under any
of its registered schemes; however, this
condition may be relaxed in the case
of widows.

(iv) The total number of out-of
turn allotments made in any calendar
year shall not exceed 0.5 per cent of
the total mumber of plots/flats allotted
during that year;

(v) The plot allotted on out-of-turn
basis shall not exceed 200 sq. yards. in
area.
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Violation of Building bye Laws in Delhi

7627. SHRT R. L. P. VERMA: Will
the Minister of WORKS AND HOUSING
be pleased to state:

(a) whether it is a fact that unautho-
rised constructions in violation of build-
ing bye-laws in Delhi are going on at a
great speed; )

(b) whether unauthorised constructions
in Delhi are done in connivance with
Delhi Police and Municipal Corporation of
Delhi;
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(c) if not, the reasons for a large num-
ber of unauthorised constructions and en-
croachments on Government land; and

(d) what checks Municipal Corpora-
tion of Delhi have exercised to discourage
unauthorised constructions?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Although cases of un-
authorised construction are being report-
ed, the local bodies have denied that such
constructions are going on at great speed.

(b) No, Sir.

(c) It has been found that there are
some inadequacies in the existing law.
The unauthorised builders also take ad-
vantage of stay orders issued by the courts.

(d) The Municipal Corporation of
Delhi has reported that apart from demo-
lition of unauthorised construction, it pro-
secutes the unauthorised builders under
section 332/461 of the Delhi Municipal
Corporation Act, 1957 and that police
guards are also requisitioned for posting
at the site of major unauthorised construc-
tion under section 344(3) of the aforesaid
Act,

Tubewell lrrigaﬁon Facilities

7628. SHRI LAKSHMAN MALLICK:
Will the Minister of IRRIGATION be
pleased to state:

(a) whether Government have a propo-
sal to provide irrigation facilities to an
additional area of 12 lakh hectares by
public tube wells during the Sixth Plan
period;

(b) if so, the State-wise areas proposed
to be provided with the above public tube
well irrigation facilities;

(c) the amount already spent om the
above programme;

(d) what is the additional amount going
to be spent on the above programme in
Orissa during the remaining period of the
Plan Period; and

(e) the details thereof?
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THE MINISTER OF STATE IN THE
M_IMSTRY OF IRRIGATION (SHRI Z.
R. ANSARI): (a) Yes, Sir.

(b) State-wise irrigation facilities pro-
posed to be created through public tube-
wells is shown in the attached statement.

(¢) The public tube-well programme Iis
financed through plan sector outlays as

—
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well as through the institutional sources.
Separate amount already spent for public
tube-wells is, however, not available. The
expenditure incurred on minor irrigation
programme which includes both surface
and ground water schemes during the first
two years of Sixth Plan and that approved
for 1982-83 are as under:

1980-81 1981-82 1982-83

(Actual); (Antici-  (Antici-
pated) pated)

Plan Sector outlays

Institutional

(Rs. 1n  crores)
283- 82 30916 32309
(App.)
265- 00 275 00 295 00
(Target)

—

(d) and (e) During Sixth Plan (1980-
85) it is proposed to construct 2000 nos.
Public tube-wells in Orissa _State.  The
achievement during 1980-81 is 522 nos.
and likely achievement for 1981-82 is
332 nos. Regarding amount to be spent on
the above programme, no separate figures

are available or public tube-wells, How-
ever, the outlay approved for minor irri-
gation which includes both surface and
ground water schemes for VIth Plan and
the expenditure incurred during first two
years of the VIth Plan and outlay approv-
ed for 1982-83 are as under:

(Rs. in crores)

During During During During
VIth 1980-81 1981-82  1982-83
Plan (anti. (Appro-
exp.) ved)
Public Sector 85 1714 16- 70 1665
Institutional investment 111 12-83 20+ 52 16-0
Statement T T
UNIT ‘000 ha ! 2
S. Name of the State Irrigat- 4. Gujarat . . . . 128
No. ion pot-
ertial 5. Harayana . . . . 20
targetted
to be 6. Himachal Pradesh . . 6
created
during 7. Jammu & Kashmir . . 4
VIth
Plan 8. Karnataka
I 2 9. Kerala
1. Andhra Pradesh " . 6o 10. Madhya Pradesh . . 10
2. Assam, . . . . 28

3. Bihar . : : 5 168

11. Maharashtra
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12. Manipur . ¢ . . 4
13. Meghalaya . . ; 4
14. Nagaland . . . . 4
15. Orissa . . . . 160
16. Punjab . . . . 20
17. Rajasthan . ; . ; 4

18. Sikkim

19. Tamilnadu

2o0. Tripura . < ; . 4
21. Uttar Pradesh . . . 464
22. West Bengal . . . 88
Total States - . . 1176
Total U.T.. . . . 4.8
All India Total . . . 1180:8
- S_;xy_ 1200 or 12 lakh }_'z-cct-:.

Transportation of Milk intended for
Bombay

7629. SHRI RASHEED MASQOOD:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether it is correct that contrary
to the original concept of Regional Milk
grids under Operation Flood I, milk from
Gujarat is going to Delhi and Calcutta
and not Bombay by Super fast trains daily
(White Revolution—Dairy Coop. Confe-
rence, Lucknow 7 January 1982);

(b) whether it is correct that the Minis-
try’'s own officers are concerned at this
wrong development specially in view of
the overall energy crisis as also the fact
that milk becomes stale and is 4-5 days old
when sold and is to be pasteurised 3-4
times thereby affecting its quality also;

_(C) whether milk from long distance is
being shipped due to failure of milk pro-
duction in the milkshed of the 4 metro
dairies; and
491 LS—10.
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(d) whether Government will order an
indepth investigation to go into the entire
malter and take suiiable corroetive sieps?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) As per the con-
cept of the Regional Milk Grid under
Operation Flood 1, milk from the surplus
areas was (0 be moved to larger markets/
deficit areas within the region, thus
bridging the gap of the regional and sea-
sonal imbalances of milk. With the concept
of the Regional Milk Grid coalescing in
the National Milk Grid under Operation
Flood II, milk from Gujarat is being sent

.to Delhi and Calcutta. However, milk

from Gujarat is also being sent to Bom-
bay.

(b)Y Milk through rail milk tankers is
sent after pasteurisation im an insulated
container with an inside temperature of 4
to 5 degree Centigrade which is sufficient
to keep milk in good condition for more
than 47 hours. In fact the transportation
time of milk from Anand to Calcutta is
around 44 hours. Tankers are designed
such that increase in temperature is by 2
degree only in eighteen hours. Milk there-
force. does not get stale.

(¢) Milk from long distances is brought
to the metro dairies as a part of the Na-
tional Milk Grid concept in which the
movemen: of milk is planned to balance
the regional requirement and meet t_he
demand of the committed markets. This
is not because of low production of milk
in the hinterlands of the metro dairies.

(d) Does not arise.

Allocations and Disbursements under
Operation Flood 1 Project

7630. SHRI RASHEED MASQOD:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the recent press
reports and a Compendium presented at
the Dairy Cooperatives Conference at
Lucknow on 7-8th Januvarv, 1982 entitled
White Revolution—a reality or mirage,
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indicating that contrary to original alloca-
tions, funds were actually given whereby
one State received the lion’s share of about
20 per cent;

(b) whether Government will state
or\iginal State-wise allocations and actual
disbursements year-wise under Operation
Flood 1 Project;

(c) whether the changes in allocations
had the advance approval of the Govern-
ment and the reasons thereof for neglect
of 9 other States; and

(d) whether Government have taken/
propose to remedy these imbalances and
as a first step reconstitute Dairy Board
and also reorganise and revitalise the

APRIL 12, 1982

States

Andhra Pradesh
Bihar

Gujarat .
Haryana 4
Maharashtra
]’m‘j:-.lb
Rajasthan
Tamil Nadu
Uttar Pradesh .
West Bengal

The allocations and release of funds
were approved by Board of Directors of
Indian Dairy Cor~o-otion.  More funds
were utilised by certain States depending
upon the speed of completion of the
projects.

(d) Does not arise.

Scrapping Agricultural Prizes Commission

7631. SHRT RASHEED MASOOD:
SHRT TRILOK CHAND:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Third Indian Agricul-
ture Cougress had, in a resolution, urged
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Dairy Division and also protect the pro-
fessional staff from attacks as has hap-
pened earlier?.

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) to (c). The allo-
cation of funds under Operation Flood-1
was based on the coverage of milk sheds
attached to each one of the Metropolitan
city dairies, enpected milk procurement
in these milk sheds, the infrastructural
facilities that were needed in the respective
milk sheds and additiorql processing and
marketing facilities in the Metro cities.
State-wise allocations and their utilisation
with number of milk sheds covered are
given below:

Allocated  Utilised No. of
by I.D.C. (Rs. in Milk

(Rs. in Crcres) sheds
crores)
722 4-92 1
3-85 320 1
2532 21-70 6
LA 3-70 o
2570 17-68 2
545 512 3
4-97 3-98
lf,'-_-',.': 14 17 6
7-06 5-65 2
20- 64 1473 3

the Government to scrap the Agricultural
Prices Commission and to set up a diffe-
rent machinery for the fixation of prices
of agricultural commodities in order to
remove the discontentment among the
farmers over the unremunerative prices
fixed by APC; and

(b) if so, reaction of the Government
with regard thereto?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) Government is
aware that the Third Indian Agriculture
Congress had, in a resolution, urged that
the Government of India should scrap the
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Agricultural Prices Commission and devise
an entirely different machinery for the
fixation of agricultural prices.

(b) The Government are of the view
that scrapping of Agricultural  Prices
Commission and seiting up an alternative
machinery is not necessary. The real de-
mand of the farmers is that Government
should fix prices of agricultural commo-
dities at remunerative levels. Government
is fully alive to this demand and in the
formulation of price policy for various

commodities this requirement is constantly

kept in view.
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Stoppage Procurement and Consuinption
of Foodgraing

7633. SHRI R. P. GAEKWAD: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the quantily of paddy, rice, wheat,
maiz, jowar and bajra that are stored at
present in Government godown as buffer
stock in the country grain-wise;

(b) the quantity of these foodgrains
procured during the year 1981-82 kharif
seasons and the procurement price fixed;

(c) the quentity of these foodgrains that
may be required for domestic consumption
till the end of March, 1983; and

(d) the quantity of foodgrains that had
been consumed by the country for the
last two years?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) The total
stocks of foodgrains with the public agen-
cies as on 1-3-1982 were as under:—

(In Lakh tonnes)

Rice :
(including paddy in terms of rice) 65.91
Wheat . . . 3 i 46.04

Coarse grains.
(Maize, Jawar, Bajra ctc) : I .40

Total foodgrains 113.35*
(b) The quantities of foodgrains pro-
cured during the marketing season 1981-
82, both rabi and kharif, are as under:—
(In Lakh tonnes)

(i) Kharif Cereals :
(As on 7-4-1982)

Rice :
(including paddy in terms of Rice) 63.89

Coarse grains;

(Maize, Jowar, Bajra etc.) . 1.73
(i1) Rabij Cereals :
Wheat i . ; . 6 5.90

(*) Provisional.
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Information regarding support/procure-
ment prices is indicated in the attached
Statement ‘T’ while that of lavy rice in
different States is in the attached State-
ment ‘IT".

(c) It is too early to make o precise
estimate of the quantities of foodgrains
-required for the public distribution system,
as the same depends on a number of fac-
tors, such as crop prospects, domestic pro-
curement, open market availability and
other related matters.

(d) The total quantity of foodgains dis-
tributed through public agencies was of the
order of 14.99 million tonnes during 1980
and 13.11 million tonnes during 1981.

APRIL 12, 1982
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Statement [

Statement showing  Support/Procurement
prices of wheat, paddy, jowar, bajra,
maize, ragi for 1981-8B2 marketing
season.

(Rs. per quintal)

Wheat 130.00
(all verieties)
Paddy:

(i) Common- . 115.00
(1) Fine 119.00
(iii) Superfine 123 00
Coares Grains
(Jowar, Bajra, Maize. Ragi) . 116.00

Statement II

Procurment Prices of Levy Rice for 1981-82 Marketing Season

(Rs. per quintal)

State

Punjab
Haryana .
U.P.

M.P.

A.P. :
West Bengal
Orissa
Assam
Rajasthan
Gujarat*
Chandigarh
Pondicherry
Delhi

Common Fine Superfine  Scented
193 .80 206.20 214.30
194.70 207.15 215.35
182.80 188.75 199.05 202.10-
187.30 193 .45 199.65
190 .50 196.80 203.10
185.30 195.40 199.55
191.25 197.60 203 .90
183.25 192.35 108.65
187.60 196.20 204.50
176.00 182.50 188.50
191.25 203.45 211.50
176.90 182.80 -
183.85 203.30

#Prices are inclusive of gunnies and loading charges.

Deterioration of environment in Hilly
areas

7634. SHRI R. P. GAEKWAD: Will

the Minister of AGRICULTURE be

pleased to state:

(a) whether Government are aware of

increasing soil erosion, land-slides, defore-

station and deterioration of environment
in areas like the Himalay Western Ghats,

Sahydri, Satpuras, Vindhyas and other
hilly areas;

(b) whether Government propose to
chalk out a programme to check destruc—
tion of forests and for the protection of
the environment; and

(c) if so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
:RURAL DEVELOPMENT (SHRI R.
V. SWAMINATHAN): (a) Yes, Sir.

(b) Yes, Sir.

(c) The details are given in the attach-
£d statement.

Statement

1. The Forest (Conservation) Act has
.«come into force from 25-10-1980. Under
Section 2 of the act, no State Government
or other authority can make except with
the prior approval of the Central Govern-
ment any order directing—

(i) that any rzserved forest or any
portion thereof shall cease to be reser-
ved,

(ii) that any forest land or any por-
tion thereof may be used for any non-
forest purpose.

2 The following Forestry and Soil Con-
servation Schemes which are mainly for
forestry and environmental conservation
in hilly areas in the country are under
‘implementation in the VIth Five Year
Plan.

VI  Five Year
Plan outlay

CHAITRA 22, 1904 (SAKA)

(Rs. 1in
crores
approx.)
(i) Soil conservation in the
Catchments of River
Valley Projects y . 8o.00
(i1) Integrated “Watershed
Management in the catch-
ment of Flood Prone
Rivers of the Indo-
Gangetic Basin . . 68.00
(iii) Soil, ‘Water and Tree
Conservation in the Hima-
laya (Govt. of India
share) . . . 15.00
(iv) Special Forestry including
Rural Fuel Wood Planta-
tion (Govt. of India
share) . . . . 50. 00
(v) State Sacial Forestry
schemes . ; . . 301.88
(vi) State Soil Conservation
schemes . . . . 343.57
Total , . . . 85845
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3. The following steps have also beem

initiated for protection of the environment:

(a) Board for Doon Valley and Ad-
. jacent Watershed areas of Ganga and
. Yamuna.

This Board was created by the De-
partment of Environment in August,
1981, with the express objective of
launching field programmes to arrest
further ecological degradation in the
Doon Valley.

(b) Eco-Development Camps

In collaboration with the Ministry
of Education, student camps under the.
aegis of NSS are being held every year
for plantation in selected areas through-
out the country.

(¢) The Planning  Commission has

set up two task forces:—

(i) Task Force for Action Oriented
Research Projects in the Himalayan
Universities.

(it) Task Force for Action Oriented
Research Projects in the Western Ghats
by involving Univerisities of the region.

(d) National Eco-Development Board

A National Eco-Development Board has
been created in th: Department of Envi-
ronment to launch conservation program-
mes in critical areas in the counlry.

Policy Regarding Distribution and allot-
ment of sugar quota

7635. SHRI ANANTHA  RAMULU
MALLU: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that Central
Government have recently revised its po-
licy regarding distribution and allotment
of sugar quota;

(b) if so. whethcer there has been any
increase in the prices also; and

(c) if so, the delails thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) Excepting for
an increase in the total monthly alloca-
tion of levy sugar from 2.71 lakh tonnes
to 2.94 lakh tonnes from April, 1982 to
ensure a per-capita availability of 425
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grams with reference to the population
as on 1-3-1981_ there has been no change
in the policy regarding allotment and dis-
tribution of the levy sugar quota.

(b) There has been no increase in any
price of levy sugar.

(c) Does not arise.

Development of small and medium towns
during sixth Plan period

7636. SHRI HARIHAR SOREN:
SHRI K. PRADHANI:

Will the Minister of WORKS AND
HOUSING be pleased to lay a statement
showing:-

(a) what is total amount of loan assis-
tance likely to be provided to his Ministry
for the development of small and medium
towns of the country during the Sixth
Plan period;

(b) the total number of projects pro-
posed to be taken up during the above
period (State-wise); and

(¢) what are the works done so far in
various States?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Rs. 96.00 crores has been
provided for the scheme in the Central
Sector.

(b) State-wise allocation of towns is
given below: —

APRIL 12, 1982

Name of State/ No. of
Union Territory towns
allocated
out of
total 231
towns.
Andhra Pradesh . : . 18
Assam . . . . 5
Bihar . . . . . 15
Gujarat . . . 17
Himachal Pradﬂh . 1
Haryana ; 3 . . 6
Kerala . . ; . . 8
Karnatka . ; . 16
Madh\.a Pradoﬁh F . . 16
Manipur. ! ; ; . 1
Maharashtra . . . . 22
Orissa . : . . . 5
Punjab . . . . . 8
Rajasthan . . . . 11
Sikkim . . . . 1
Tripura . . . . . 1
Tamil Nadu . . . . 28

Uttar Pradesh . . . 23
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Name of State; No. of

Union Territory. towns
allocated
out of
total 231

towns.
West Bangal . ; . . 20
Jammu & Kashmir . . I
Meghalaya ; : . I
Nagaland I

Union Territories :

Goa, Daman & Diu 1
Pondlchel rv I
Andaman & \lc‘ubﬂ X
Arunachal Pradesh . 1
Dadra & Nagar Haveli 1
Mizoram . ‘ 1
Total . . 231 town

(c) The works to be covered under the
scheme with Central [assisgance include
residential schemes. traffic and transporta-
tion, development of mandies/markets,
provision of industrial estates and proces-
sing facilities etc. The approved works
are under various stages of execution in
selected towns in different States/Union
Territories.

News Item Captioned “Land Loot in
Delhi”

7637. SHRI JITENDRA PRASAD:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether his attention has been
drawn towards news item captioned ‘Land
Loot in Delhi’ (Hindustan Times dated
25th January, 1982);

(b) whether it is a fact that the land’
acquired by DDA @50 paise or Rs. 2|-
per sq. yard from the farmers was sold
later for Rs. 1000]- to Rs. 50,000|- a sq.
yard;

(c) if so, the reaction of Government
thereto; and

(d) whether the farmers “whose iand
was acquired will be paid at least 50 per
cent of the sale price of the land by the
DDA?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH(: (a) to (d). The information
is being collected and will be laid on the
Table of the Sabha.
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12.00 hrs.

CANCELLATION OF SITTING OF
HOUSE ON 14TH APRIL 1982 ON
ACCOUNT OF DR. AMBEDKER’S

BIRTHDAY ANNIVERSARY
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MR. SPEAKER: Igs it the pleasure of
the House?
SEVERAL HON. MEMBERS: Yes.
MR. SPEAKER: Done.

DR. SUBRAMANIAM SWAMY:
(Bombay North-East): Sir, I have given

No. Sitting of House 302
on Dr. Ambedkar’'s birthday

Adjournment Motion on a matter which

affects 23 lakhs of Textile Workers in

Bombay who are on strike. This is an
important matter. What about that, Sir?
This matter has so far not been allowed
to be discussed. (Interruption).

MR. SPEAKER: It can come in some
other form. No question of Adjournment
Motion. Order please. (Interruptions)

(Interruptions)*=*

{1 TR Ay wiwan: (§39) -
Aeqel WElad, A9 1 HEd Al
fmae & 217 @ nF UTHHE WiOH
fear 21 5 &1@ 12 &R 155, ..

(Interruptions)

MR. SPEAKER: Not allowed.
(Interruptions)™*

MR. SPEAKER: I am not allowing.

(Interruptions)**
MR. SPEAKER: It is not going on
record.

(Interruptions) **

MR. SPEAKER: I shall find out.
(Interruptions) **

Wl Wi, TA TEW () ¢
TS W A7 & USIET & f@arh. . .

(Interruptions) ™ *

MR. SPEAKER: Not alloweod. I cannot
allow. Hon Membcrs have to  follow
the rules.

(Interruptions)**

MR. SPEAKER: Not allowed. Not a
single word will go on regard.

(Interruptions)™**

MR. SPEAKER: Only Papers Laid.
Nothing else. -

*#*Not recorded.
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12'03 hNI .
PAPERS LAID ON THE TABLE

DETAILED DEMANDS FOR GRANTS, 1982-83
OoF MINISTRY OF CIvl’ SUPPLIES

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT AND
CIVILL. SUPLIES RAO BIRENDRA
SINGH): I be gto lay on the Table;

A copy of the Detaileq Demands for
Grants (Hindi and English versions) of
Ministry of Civil Supplies for 1982-83.
[Placed in Library. See No. LT—3864/
82].

AUDITED ACCOUNTS OF NATIONAL INSTI-

TUTE OF RURAL DEVELOPMENT, HYDERA-

BAD FOR 1980-81 WITH A STATEMENT FOR
DELAY

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI BA-
LESHWAR RAM): 1 beg to lay on the
Table:

(1) A copy of the Audited Accounts
(Hindi and English versions) of the
National Institute of Rural Develop-
ment, Hyderabad, for the year 1980-81.

(2) A statement (Hindi and English
versions) showing reasons for delay in
Jaying the papers mentioned at (1)
above.

[Placed in Library. See No. LT—3865/
82.]

ANNUAL ACCOUNTS OF NATIONAL COUNCIL

FOR COOPERATIVE TRAINING (NATIONAL

CoopPERATIVE UNION oOF InNDIA), NEw
DEeLHI FOrR 1980-81

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): T beg to lay on the
Table:

A copy of the Annual Accounts (Hindi)
and English versions) of the National
Council for Cooperative Training (Na-
tional Cooperative Union of India) New
Delhi, for the year 1980-81 together with
Audit Report thereon. [Placed in Library.
See No. L1[—3866/82].
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NOTIFICATIONS UNDEiR CENTRAL Excise
RULES, 1944 aND CusroMg Acr, 1962,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): I beg to lay on
the Table:

(1T A copy each of the following
Notifications (Hindi and English versions)
issued under the Central Esxciss Rules,
1944 —

(i) GS.R. 291(E) published in Ga-
zette of India dated the 1st April, 1982
together with an explanatory memoran-
dum making certain amendment to
Notification No. 95/81-CE dated the
1st April 1981 so as to extend the dura-
tion of the partial exemption from ex-
cise duty thereunder to Transformers of
rating 150 K.V.A. and above upto and
including 31st March, 1983,

(ii) G.S.R. 292(E) published in
Gazatte of India dated the 1st April,
1982 together with an explanatory me-
morandum making certain amendment
to Notification No. 96/81-CE dated the
Ist April, 1981 so as to extend the dura-
tion of the partial exemption from ex-
cise duty thereunder to Electric motors
of 5§ K.W. and above upto and including
31st March, 1982,

(iii) G.S.R. 293(E) published in
Gazette of India dated the Ist April,
1982 together with an explanatory me-
morandum making amendment to Noti-
fication Nos. 53/80-CE, 54/80-CE,
55|80-CE, dated the 13th May, 1980
so as to extend the period of the excise
duty concessions thereunder to steel in-
gots and iron or steel products men-
tioned in the notifications if these are
manufactured with the aid of electric
furnace from indigenous sponge iron
or in combination with other malers
specified in the earlier notifications upto
and including the 31st March, 1983.
[Placed in Library. See No LT—3867/

82].

(2) A copy each of the following
Notifications (Hindi and English versions)
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under section 159 of the Customs Act,
1962:—

(i) GS.R. 272(E) published in Ga-
zette of India dated the 29th March,
1982 together with an  explanatory
.memorandum  making amendment to
Notification No. 76-Customs dated the
31st March, 1978 so as to extend the
exemption granted under that Notifica-
tion for one more year ie. upto 30th
April, 1983. T

(i) GS.R. 273(E) published in
Gazette of India dated the 29th March,
1982 together with an explanatory me-
morandum making amendment to Noti-
fication No. 150-Customs dated the 2nd
August, 1976 so as to extend the vali-
dity of Notification No. 150-Customs
.dated the 2nd August 1976 upto 30th
April, 1983,

(iii) G.S.R. 275(E) published in
Gazette of India dated the 30th March,
1982 together with an explanatory
memorandum  making amendment (o
Notification No. 4-Customs dated the
19th January, 1980 so as to extend the
validity of Notification No. 4-Customs
dated the 19th January, 1980 upto 30th
April, 1983.

(iv) G.S.R. 276(E) published in
‘Gazette of India dated the 30th
March, 1982 together with an explana-
tory memorandum making amendment
to Notification No 200-Customs dated
the 28th September, 1979 so as to ex-
tend the validity of Notification No.
200-Customs dated the 28th September,
1979 upto 31st March, 1983,

(v) GS.R. 277(E) published in
Gazette of India dated the 30th March,
1982 together with an  explanatory
memorandum making amendment to
Notification No. 69/82-Customs dated
the 28th February, 1982 so as to extend
the validity of Notification No, 69]82-
Customs dated the 28th February, 1982
upto 31st March, 1983.

(vi) GS.R. 278(E) published in
‘Gazette of India dated the 30th March,
‘1982 together with an explanatory me-
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merandum  making amendment to
Notification No. 197-Customs dated the
14th October, 1978 so as to extend the
validity of Notification No. 197-Cus-
toms dated the 14th October 1978 upto
31st March, 1983.

(vii) G.S.R. 279(E) published im
Gazette of India dated the 30th March,
1982 together with an explanatory
memorandum  making amendment to
Notification No. 179-Customs dated the
22nd August, 1979 so as to extend the
validity of Notification No. 179-Cus-
toms dated the 22nd August, 1979 upto
31st March, 1983.

(viii) G.S.R. 280(E) published in
Gazette of India dated the 30th March,
1982 together with an  explanatory
memorandum  making amendment to
Notification No. 2-Customs dated the
Ist January, 1979 so as to extend the
validity of Notification No. 2-Customs
dated the Ist January, 1979 upto 31st
March, 1983.

(ix) G.S.R. 298(E) published in
Gazette of India dated the 1st April,
1982 together with an explanatory me-
morandum exempting glass shell from
the manufacture of electric lamps from
the basic customs duty for a further
period of six months i.e. till 30th Sep-
tember, 1982.

(x) GS.R. 299(E) published in
Gazette of India dated the 1st April, .
1982 together with an explanatory
memorandum making amendment to
Notification No. 60-Customs dated the
28th Febryary, 1982 exempting glass
shells from auxiliary duty.

[Placed in Library. See No. LT-13868/

82].

1 FOW FA AT (T -
fergeam argvsr 1 wiafafa go oA
arso & afafafar .. ... ‘

(Interruptions)

MR. SPEAKER: This is not the way.
No. » Q¥ gl &R |

(Interrnptions)



307 Papers Laid

MR. SPEAKER: HK is under my
consideration.

(Interruptions)
SHRI HARIKESH BAHADUR
(Gorakhpur): I did not get any com-

munication from you, Sir..

(Interruptions)**

MR. SPEAKER:
record.

Not allowed. Don’t

(Interruptions)™*

SHRI HARIKESH BAUADUR: Sir, I
have not received any communication
from you so far. I had given a notice cn
breach of privilege against the Labour
Minister regarding the payment for
‘khesari’ dhal to the labourers in Madhya
Pradesh.

Teqel WEET © O AT FE a1
Caraull

st gfam aggy @ THA ATHT

FET FH FL )

MR. SPEAKER: 1 have allowed a
Calling Attention Motion on this
tomorrow.

(saquT™ )

qeqel HEITY: L UF Heoae fqqH
TG FIF ATAT AT §, FW 3 | Al
30 d98 d FLH FT &1L BEST 731 3
‘I do not give any assurance on the

floor of the House. All these things are
not discussed here like this.

(zaaut )
qewer WEIEW : TEY |WIEST A
AT FAr g R A fR AR

-~

EO

APRIL 12, 1982

12.06 hrs.

CALLIN3 ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

REPORTED PARALLEL TEXTILE TRADE IN
SPURIOUS FABRICS 1IN DELHI AND OTHER
PARTS OF THE COUNTRY

=t T gAR fag (fedsmas)
Heqel WE1Rd, R ATTAFIA T T4 Aged
% frmfafas fawg a1 #w arforsy
qd 1 =AW faAmEr g A STEAr
a1 2 oz oaw ¥ uE aFae

Q
“fe=dl § T9T 3U F T T WTN
HAFST 559 F GHMETEL a5 I
& AT HIT TEF A1 H T
o F1 T FHARD ]
(zmaav ) **
12.09 hrs.

Sarvoshri Rajnath Sonkar and R. N.
Rakesh then left the House

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
SHIVRAJ V. PATIL): There have been
recent newspaper reports about cheating
of textile buyers and flooding the markets
with spurious fabrics by a parallel indus-
try.

Verified reports of large-scale manu-
facture and sale of imitation textiles have
not been received in the Ministry and the
Textile Commissioner’s office, although

there have been a few complaints from

time-to-time There is no control on the

distribution and sale of textiles except for
controlled cloth.

The Trade and Merchandise Marks Act,
1958 administered by the Ministry of
Civil Supplies contains provisions for
preventing and penalising offences relat-
ing to stamping of false trade marks or
misleading description on the merchandise.

**Not recorded.

o
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The Act provides for both civil and crimi-
pnal remedies. The aggrieved parties cap
always avail of the provisions of the Act
and proceed against offenders by initiating
civil or criminal proceedings in the

Courtg of Law.

st Tww g fag g,
TEAET Weiad, WEAE Hdl ST F H4Iq
g5 ¥ F31 ¢ [F #wamew aur a5
AR A AT FARAT aEHT
8 9HH 9¥ IArd IR o
CAMR £ R A e B

b gt A

ot oo
UF q@ AR A FE T F; wEAR
#t fOR ¥, vF dEs T aveEd:

a9 e | wEr ;O W g !
T Sa g R OSmET ot seE
Fr AT § W, FAST AR AFE
AT g1 A FIE &I

# 95
E IEELENS] % orfer EL3 a'BT i) '—'“‘”\IEFRT
HT FHUST fovaaT Suerey g F1 a8 THT
g6 a9 g AR 7T AN @l §,
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7z afmer sw g s aw

qTFETX & 4T ST F1gw | #R

Fgd &1 Radd Ig ¢ (& Iw AAT
FqS[  FT  IAI_GA @, dg asl
Toig feafa & &8« § gg sEfaw
Fg W ¢ % afc Fug &1 I
7 gAY F ¥e® e AT OGN
a7 TTWIfaE 2 AN 99 FUS &l
gEY  TEl 9T @AEAT  Aed WK
AFAT ge31 97 WIA HWT Treear
o AT O+ 1964 § ¥fa agfEa
oTITT ®I% F1 SUGeHEl  16. 85
Hex W TEAT 1976 H 11.36 AT
I 1978-79 H 13.07 #HIET
w@ € #IY 99N TNET A 14,70
Wex #R wo guguly mreer o
15 #Hex &1 TEW TAAET AL
T 15 HIEX ¥ A FvarSl aIsd
TF g T el Fg AN AR
TS @l §Rd A9 Afuw fgg-
W|HE A AW & FIST ITA AL
ErT 1§ &2 AR FT qT AR Fg
W7 | A & OE FAS A
TIEHfas T & &I F99T  FT
TE AN FT @E SHI IT IIAHY
FAC TG | FHTEed AR
99 104 faq = mwEwar #

99 @I g | TEH AT AGTSIT A
ghd & 5 o0 ¥ F T ¥
frat afg g€ & | #W §F &%

ATy 4 fF 1973 ¥ FFT 1977
TF ETA O AWl F AU AT OE
GIq dEHL 8 HIF 28 FUT HET
¥ 9% $L 8 W 29 FUS Fr
TR, AT HAT H 37 UG 46 FAT
To Sl HoO U7 98 d€ FL 63 U
32 &€ &l TAT | T TFL 70
Y qodi # afg g% & | 5 et
§ gg dfg v & @ um FEd
g el aEar g & wfaax e
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[+ asw FAR fag]

W{F@%ﬁ%lmmﬂmﬂ
A AT & A1 S¥ AT #OSg

fFaml 7 =%
AT A FI3

gw%aggﬂ
"‘;@@v )
%2 %é;ﬂ-ﬂ,
i3

13

“The Central Government may pres-
cribe  classes of goods (in this Chap-
ter referred to as textile goods) to the
trade marks used in relation to which
the provisions of this Chapter ghall
apply and subject to the said provision,
the other provisions of this Act shall
apply to such trade marks as they apply

APRIL 12, 1982

trade (CA) 312

ST SRS #afta T g WK

“Any persons who..

(1) falsifies any trade mark,
(i1) falsely applies to goods ¢ny
trade mark,

(iii) makes, disposes of or has in
his possession any die, block,
machinery or other instrument
for the purpose of falsifying
or of being used for falsifying
trade mark.............. ..
be punishable....”

pD

12,15 hrs.

[MR. DEPUTY SPEAKER in the Chair]

qg I K JEY™ 2 ) WH T AL
F g # oW faw @r § AR
FAA ATy FE@E 99 W OE 1 #
T | gear =gm fF 9 #w
aF 3 & fawrs F1E FEaEr &y
g =i feadr fvwrfar o a®
X | G FF OF AN A 9FE
FL T F B AT FAI |

-

FAT & A § TF @ AR
qfqorde & wifasw &1 o9 3G | T9H
ag foar g & ;

“Unless be proved that act without

* intent to defraud be punishable with
imprisonment for a term which may
extend to two years or fine or both..”

TEH FIE FOIX FREE A A
fesitn ox =@ @ w@arTg, | g1 wE F I § ufw feifa

to trade marks used in relation to other
classes of goods.”
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T 8, F sar faemw wrew g
HAAE AT S A WAT W97 q9ed
¥ FET A @IARAT FT TR @Iq
W%fm%maﬁwggmé
g U 97 a@ F1 gfagw oo 93
SUASY FT Ad g | Y FgA FT AGAT
gz & & =1 @& St oz 9w &8
fre 9 1 wWE & FIA
¥ dwrem fear So, f9aw sy ogw
qE FIT AA WG, 9T 9T &
gfggg @ % W G G 9y
gad afify sy agre o § ag FgAn
T B 3T oW B K oA &
FT & WU, f559 § gEaw@m ¥}
H F19 F9 a1 q00 & [qU qEaw
hFcrer d W 3T AN AT HEAmE AT
a9 AR & 9% | F dgd qfearer
T g e a?rmrm‘f%ﬂlw&'m

quaﬁﬁr&weﬁw&rﬁ@m.
ar@l Tl FT G9T HT AT | HI
A-AX WEH I ¥ @ FTUT |
q ag S FEEW FAA A OE, AW
a@a‘r=ﬁm%rr|ﬁ#a“r Y
¥ AWAT 9T 2 F oW1 9 3 9%
ﬁm‘«:ﬁwmmwaﬁa—c{
@ & fam IfEq Few soEd ?

ot fvercis o1, qrfesr o siEe,
g ST We  gern T g, A%
WY & ovg § &7 w9 Sl Wl
g SN & Iwx I AEwEF 3,

CHAITRA 22, 1904 TSAKA)
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grT %, | SA% BT dg AT @
AT SHH T T AT A1, Fohaer
9T * URK Fead HCT ATRY.
AR fFfo ¥Fe T dga g1 AT,
HH aik § 9 g Fg §Fd &, &H
TN Fg 994 | gAd gg Famr 41 fF
H’_Gﬁt’aﬁ %’wﬁ‘rwﬂm‘c’

¥ f
T g AR TEF A ammmgm'
6 z@ @w@wg ¥ WIS AT ST HEA 8,
IHF AT §B Wiaew of g, foee
ST foRar ST @war g1 o Sfass
oqT g fF o #E oEHr gE &
3T AT AF ITHT IWE FIT G
F Gr I UTCHT FT FIE T ATH &7
T 9 YR &7 FH fFAT g, SR
fgem® =g F@ IfEd FT qFaATE TG
¥ St gar W EFAl § A WA
f a1 gear g1 fafaw &9 @ afew
fFan o1 AT § AR TH w1 Wifasa
w%m%@wra;mﬂaﬁﬁ

fr @@ ®E
¥ A A WX 9§ He § AR
ST &, & gfew ot Wi ¥ #E
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[ Faerast dro @ fr]

FIIATE! 3T F HAT | TaAF  He=<
T w1€ qarsw g 2 faw F
faare ag Taa F19 gov &, 7@ F1
A g A &Y F ST gFAT G )

H UREAT wEAT (9eT)
IQ[EWET ST, TAHAT TEF HI FHATAL
Tl & F R & fAawfaer H

& WA qGET ARAT § |
“Parallel textile trade in Delhi.”

TH ¥ IH AT TEATH T
T g1 AT W g WT I9TERH
s, #@a ot m@EgHa W fF FEw
THAT FAS HI AT @ TG 9T AR
g, T AT qheAl, THL JTET WY T,
grETa S AFA | )

UF AR TG . GFL @)
qHAT |

q I ARA 0 gL qTE
I ¥ fAaTEe 2 | @agar 39 Ay
THAT g1 T & G AT AT A TR
T & ¢ 5 ot ag weE ¥
faserar &1 e o A%t faumas
WY THAT I FIT WET FTT G4T AT
g, WAl 1 F%«l Fw Sq & | 4
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gred wAEA 3q (W)
Frpfaee o AT 21 AT ™
1 uT THAY B Z, AFAT HA & 7

MR. DEPUTY SPEAKER: Everything
is spurious, except Ramavatar Shastri.

sfY TWTAATT TEAY . TT FAH
T3 =

g wglged am g fF oamrEm
qeh § T AN FE HSG! S g9
S oar AEY 7 ag HETAT AWl &
femmr § S @ 2| A gardt &
AR @A gu, H FY AT AT
|agar g |

gger & W Ag adr &, dg Sl
fergram zrerm ® fadem & gwE
qreT-AT gETE TSA ST A QT 7,
#§ wd 9U 9% FL AT A@AT E |

“According to Mr. S. M. Y{ada,
Sales Executive of the Jagjit Cotton
Textile Mills, his company has filed
complaints with the Police after buying
samples of spurious textiles from the
traders. Though the offence of cheating
public through sale of spurious goods
is actionable by the Police, the latter
neither raided the premises of the busi-
ness men involved in unrivalled racket,

nor made any worthwhile investigation,
he complained.”

WgTaTdr F%F 7 4q34 fF a3
ag fdid faset @ a1 goa AL H
FIE Oradia F1 T4 7 oo & Ay
oo fea @ 93 9gw 7 o
fa wdis 9% TEE IR KN
FTHTY HTOA A 4T | T TIH UE
CCE T R B el
arer @i # oomaw wigsifEl &
faeft-wrs § 7 wioEl TEA Sang
ar W1 Fifge a1 fF SE waE g
fafag wrodeg =zl € @A =9
QR Fgr FEEEY 7 TEF R F
oY O 7@ A | K SRar qmEa
g & zam = #1087
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fee =y fear g 6 —

“AATAT AT TET WS F 2A@T
¥ AFAT AEA F g3 9ATA 97
sanga #A fafr &y Ao
fra¥e stres =g gg g grail®
HAF-AT T Aty forsrad &1
@ g

@ gmrnF fwiEe 1 F5 Ad

g ? wrarfus i wrafr w17 377

# TEE fau siad fEEr FioFge

frar g1 waw far & A a8 AW Fi=

g AR TRE THF AL d ®ig

qeat® & #0 qEM | FIA( ¥F @9
§ @ Ag FAqr

AGATL T HArgriors Avw oy
fremar 21 9t ™ ¥ fao0 & a2
qrg #a1 g f5 o3z 9 afor 58 g
AfFa srqw g S T A
g, 0d Fra-Ar Ty 7 omaw @
dV FAT FTEA THF AT FE AFATY
& ar =gl 7 am SEl mTn
g fdwe & & oar Aadt ?

g Ag am aFaAr =ifgg |

;IS qT WOT TFNET O, H
9 21 § —

“wmfer gfe daar gy
saifgs aqrTre qar 797 faz aAfa-
faaq, 1958 ¥ sHadq wuat av fmear
sa1ql fag aqar wras faagor
Wgw wmd §  ddfaq wod &
Tga qar avzs w5 F 3999
witwe g wiafan & A7 fafaq
AT HIGTTHEF G ST & enqear 3

WITT eqqEar F( a5 a1 947 2,
SAfRa g7 sagearal 1w ard fea
AT FEafgd w1 oarzy F fao,

CHAITRA 22, 1904 (SAKA)
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37 waT § ey 991 29 & fag,
IFa Ue7 & fow, qfes F wem
IE-mE swAe A R, CfafmEs”
® wag ‘ziwes’ 7 foa, z9% fau
MIA FE Fgaral wf g AT ARl 7
wGF FAA @ Tgwe gar &,
AfFs #90 wg FIAF TRAT AYwrar
Ty &fag g g w41 § ar TR
w7y & fog off § ——8 g FFAT
AEAT g |

n3 W H g wliql Figal § &
Tg FFAT FIZ A1 qA TEE | AW

FE F FE FT WAL T FIS
zofqe g5 e &, adif® |
HFIAEST & FAGGF TT7 AZ G40
W 2 oarad @ WA § AFg
gEAM F7 P &, IAGT FATATS AM
8t fasre <@ £, THIAT SWIEA
FT T4 YRl | FAST FA F AW
g g SayT St ®9gT I41 T8 2,
A wAd agt W <dr 7, fAEa
adtsn & fF awady Siq 798 wEd
TBTHL SAM B, MOFHT AT FMA
Iy & wi@r § g g L AT TARI
57 ¥ fag @ sna § 7 Ad
ST\T IO §at § & & FIST sma
F sqig aamr g, woal & fag
qeq7 HIESY  QFT, TCEE FTST AT
wex FT fan g A4 QO ATEAT
fwe, adt #AG T AT T
Jqp 57 &1 THE @17 AR (grAa
FANEASIAUI MR FTT F FIS
AT & AL 2

¥Y =4 M ci(izT ANAT T
FTF T SRT, JAT g4 SAAA @
T S A meB g, TAF JAE A
TeDr 2 |

st face @t aifeer @ gl S,
aredY (Y ¥ tatizs WA 98 ¥, dfww
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[ g ot dte ariEw]

U T @IZET Fgl o W@ ¢ i A
HYHT HITIAT, Ih T8 WM AT A&
gNT, g HA Tal wgl @ |

AWy AEEC ST 7 FET g w
Hafadt ¥ i faeirae gidy g, w
¥ o Wearae gidr g, ™ YER &
Fue § o fgemaz gidt &, Ffww g
TRE HGT FRAT GO

oafedi F gA TAL H A9 &
AR HT &1 A IO F AT § AW
TEE( qSE & BATU AR FT GaWl
qgr F o&Far g 1 A1 FAR 0
Fao o g @ S &g ody sdtafaar
TAM g TS FE 0H WA Wa
g & f@aw FEEl FW &
foq gfs F1 afase fzar wan
9 wigaiwAt & o wigae fag
Tq O AT oSET oY 3A4Ar FE ANw
TR7 Gy g, T IAF faATw Sy
Fd B | WRAY | F fow & FEen
TR\ Sigl 1 aFr v A Awe
g mdy g, gzar m oaw ; famaz
AN % T anT F ‘f‘qcr Qi=-
FITH § W IFG JF Fi AT @I
g oA g, 5E Hrr. ¥ TEET A
TH Fqa wq § fF feak wg o
mgurmaar%r%;m zq
R &1 A" v@y Z a1 (warEe
FW g, 3% f@ers FEGE w9
& fagyfaa 1 wfaanr fao ww &
3% mfusifal w1 o wfgae fao
T E 1 F 3aF faqs aarg &3
FFAE ) §O A9 TAY & FETL AT
q, %o ® fos &1 wAaTe # O orET
I L3 AE1 q87 g1 SIEI Tgeg
T Ao Ao & ATT =T fady X
feeY 4t s Ay A Fifww FYoAv
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UF SFE HT KIS glar g A fody
FI AT AR Q7 THL THRITH AT
g | ST A iy Fforw Ay ar gfeg
T SIT FRATE qF F7 T g
afpd guz 9 @1 sE%  fao
ofe FdaTg NF <E FT qHA g0
Ty oo gfera & o I E WD
g f@ A7 gz 7w g, S4F IO
FaTs FO AT gias &1 FT JHAT
g 9 S FWIE ATHE ERT
AT FE FEI FL AFAT § | IEF
fag #mm FEar g fd &€ & [
9g AT g1 F2 gfes ami & aifoa
Az WAT § | A fowas @A g
[F qugz € #rer fda fee o
Fgars gfes & a8 #1134 TFR
1 F© FO Tgr W AAFAT F |
ZT W@ F HIEEW UAE & AN
FE MEY gl g AT wpFarg F9
F fav fsed fgarw @@ om0 &,
fom® Fqv 3 geaforma qer €,
SHET MT MEL FAAE FHT gl
g | #we ag fxey axFaamv?\' & a9
STFT Fgal fF og gar o 1@

FAT FREE Fe, A1 mac piamwr
F qramfaa qgt &1 ag F A

Tal & GEFal g | gt A ol g

T g1 ZE WMF FT AT FEA G AT

ST ir? Uz {gSEd  Aliee U
1958 2 IEF W@ qg ATHT WAL g
fr fafa o PAfims €7 Y10 &

Ffeg fowo s ey 2 o< fom &
IO TITOE g0 g0 36 HIEAT AT
g1 W RATHT TEqT, TH HGH! FT gl
FIETE F T2 | IFD1 ag Ifaq
a1 gy afgsfell & @ma S
ST Foal g 1 @aeT, o ¥l wiefy

ST 78 21 AE FE T AGE S
¥ w1 osnom &t (e fRa @ wa

gul g, I8 T AT @ #X

¥, o fa= s gaq §)
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W ¥ g I 99T aedr

a0 g e faurms ag €9 sl
g, 99 A oA FEF @
Ig W0 FP g F gOAT § |

¥ ggar @ gF1 § f6 gAR
HaTE ¥ FEATR F AT G &
ag @ fF Ry ¥ @R aew s
g OT WY | gy WA AT FH AR

daw w1 oAg feam mam & 1 gER
Hamear &r fear mm 21 S FOeT
g § S® H qreiex feaar g,
Fled foaar g, F@feT 9O g av
e ag d@W F FW gEe fean
AT | SUET IEHEAd F& SEET
qET FE IJaH TR SER A
AT ATg ar A1 §wd g o ar
o oww § ag S A
affT g W &7 ¥ J9@T T @
f& 92t aF W &7 qAA g, ACH
gae &, fe@d &1 g g IEET
3G Harad F1 O FW g |
TadE &1 OF fown A @ AT awg
¥ e el @@ T R W
# a8 oy goar § | AfeT aren
¥ AT W @ PR AT A T A
gl W &, gEy dawd &0
qCE T ) 9« g OB FG WA
f& wEt SEmE AT A Q&€
FqF } [ & TG T »

§
mp‘_‘lz-_sjé»gv
344”7
%agim
iﬁ'w‘ia

2
3 3 Y 3
¥

;
:
1
i
]

MR. DEPUTY-SPEAKER: You will
get a reply. Do not put the question to

me; you put the question to the hon.
Minister.

SHRI RAM VILAS PASWAN: No, I
am not asking. a question.

MR. DEPUTY-SPEAKER: You want
a reply from me?

SHRI RAM VILAS PASWAN: I
want your ruling.

MR. DEPUTY-SPEAKEFR: What is

the ruling you want? You address it to
the Minister.
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SHRI RAM VILAS PASWAN: No, I
am not addressing it to the Minister iust\

Now. 1

MR, DEPUTY-SPEAKER: You can-
not addresg it to me: that is what I am
saying. It is concerned with the Minister.
You can ask him a question.

q: T fawig ueaty - o
T HaedT AEdl § |

MR DEPUTY-SPEAKER: You can
give another notice concerned with that

Ministry

SHRI RAM VILAS PASWAN: How
can 1 give another notice?

SHRI HARISH KUMAR GANGWAR'

(Pilibhit): Sir, the Minister has said...

MR. DEPUTY-SPEAKER: No, T am
not allowing you. Let him ask the
question,

SHRI RAM VILAS PASWAN : 1 will
not ask the question. Simply I want to
know

Y ST & Fg1 g [ oy ag =<
g Sag aF & | OFwa fewa S
g dg UL wawg  § dafug g
WX T FgA F AqA9 g g9 faf-
T ¥ ww four § swe fafwd
F | g UFNT q A gHd g,
Sa T+ @ara qafud g oFe &9
SIS A = I B < R - o
R g fafaedt a1 gwr #ifag
g SETE &9 |

MR. DEPUTY-SPEAKER: That is all

right. He will reply. This is in con-
nection with the question

SHRI RAM VILAS PASWAN: This
is only a clarification.

MR, DEPUTY-SPEAKER: He is
responsibility of the Minister of supplies?
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st fra T dto wifest : ool
o T € T g T AT FE W
g 5 g fafaedy #1 A= fagr s
# wg fF Q4 9FR F ArRaw
gd . §-UF FrANEd AR GEA
AA-FASTTT | FRAAET AR
gar & @1 Ifvw Sue  faww
FUAE! FL THAl g | ATHA-HEAI-
dfeqd wmhg A1 g 2 Sua fam
FE H AT FT FAGT A F fHT
FHATET FT AT qFAT & | A A
TA-FRANSfET wTeg @ fafaw {9}
% g gu fafwas oeftdz &5 gar
g | S HTOR 437 9T AT § SES
TR S FEARr § ag fafae auE}
F1 ST & AR PReAe oWe &9
gR &1 awg ¥, THT {qH @@ A4
2, Ug AM-FEATSET HTET 2 HWIX
foes faoms gom & S9H FE H
ST FT FAT AMET | THH Ta9He
F 3T fFfgas F9 som at  faw-
AN FACA AR - S L S E i |
F1 qAFAT gHT 8 a1 ag faaw
@ F FFAT 2 1 FEU A
e A Fel F feaR FE9 =
FET F A= 77 F Feaar 1 awer
2 ? g gwng fufaed
CARA G c B A M
STar & fF #m gwer gew fen
g, gOTY TIg ;AT g, @ & Iger
S & W g | B Famn 4@
faf T ok & & waa T8 g
FrAIfad HR fafasr s Prfma
9L F AT AT o7 ST g |

MR, DEPgTY-SPEAKER: Now he
is putting theé question
PROF. MADHU DANDAVATE

(Rajapur): Does the Minister mean to
say that the supply of replies is the
responsibility of the Minister of supplies!



325 Parallel textile

MR. DEPUTY-SPEAKER: He refer-
red to cognizable and non-cognizable
offences.

Ht W fawm qEEw o S-
oy "ERA, #§ THfAC g Wl E
fF aga & TN AWET g, W«
f oTEar =W @ & | e
209 At agr g fower gATEr FAe
Fr FEUF AT ST R a9
AT 9FAT g, dE AIAr FATE WV
FATATT, TAHI AT AF Al g96d g |
O g0 AT a8 2 5 daeaw #:g
oY g1 SfF JXFI ar uw g | ar
L waea ¥, gwrs fafwds &
AT A TFA 4|

Ste WY FTPEAQ . I A
LEEEA A

ot T faem@ am@Ew o Sa-
g Wied, # AUS! UF  JEEHT
39T ATgAT § | um mresr 7 fawr-
feox ord S, A 9 uH 1 SEAT
arr #ifr s g owrE st &
TOFTT FAARA FIT 9T UF FT NTEH
fafrex | @few 99 9@ Ter T
N SO¥ faar gr—arE S &
gfar et #iw ff nw ow oA
qET |

§ ag #8 W § & = qox
d =g T F dgq AR U@ 2 |
RN Y ewaErer & asy # fe@r
g, @rfemy & &g §  fomr g
Gwalior % g5y & aEqTe &ar
2 o fagar 8 Gwallor awt o
¥ Faw ¥ uw sk Phagwara =
sig ¥ Paagwara | @it g
WR ¥ v wew faww H
ST W@ 9T Sgs e 9 faEr
IT Jo UHo Wo | T YoUHoUo T

CHAITRA 22, 1904 TSAKA)
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Tqae g qarses faed wwifeEm |
afsr s @ W 91—
T g 91 afew HE 1§ 9T |
T O qE ¥ A vy @ F owEA
qET g FG A § OWR WA T
F Y § | A BT @ e

2
o
3
Y ay 1
s
20
Pas|
!
2

Seid ST gl FEgr g f®
fas fegeama zew § & fawen
g 1 a1 fafssa =7 & Frfew
weuT ag gur fggwm as v
SEEG 9%, df fgegeam ey oo
¥ S QANIOeS @ T ¥, FH-
¥ FH IR AT HEAT ST OFT G-
FTE FCAT ATEH 41, S9F qIC 7 Qv
fafesa ST e &0 &A1 9Tfgd
gt S gry § 99 yErR
gAtasm  qaE, faEsr amy g'Hie
gredy ¥ fa@r s gHo UFo YT S
Jeg genegfes &, fogR  @-
Jweg qm AR fOrRE a@r sw oax
FIE FTIATET Al g | HA9Y Fgl fw
S g% fWiE g g, T &
F1A9TET @I T | A8 FEA g fw
g fe 1 afer I9% arg o
FITAE TR ge |

g a5 § | gafag §&Er S

g VAT & A gg dqdrd (6 gow

qawt 7 S fafgg gaar oo @¢
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[ #Y ¥rw faara T ]

a1 IgFl &S fwar T AT ARG
STGY SEFT qarT AT g1 Gl
gfg Ig7 I &7 g A I I F4T
FEER! &1 T, fFEA-faw @ 9
wweAT waT g, fRa-fea s fregard
gt g feaxr «m & fagams wTEl-
A FT AWAT =AT & !

Jad drar g7 Ueriga g fa@ oS
T AfAFT g, #IX AT T9d FTH
F §, TR I HT @iE-TE 3 |
T GIHIX A TH@ a9 A FrE
STAFT grfaer &y & 7 afe ag @
& oY 7r wiesw § g 3@ H99
¥ g N & S gl |
T g, g e ® A1 A § 7

ST ATIN TFT &7 garer faqr, AN

T g g | FEA WO A TR E,
3% § W T AT g | TH T®
# UFE FI AT 7 AU FATHL DH
fqg a1 99 F& FET R aT FT AW
g4 &S FuigT F ST g @
faq gg &1 9 % 7 FAT AW
€ A gTU FITF AW FEEATE
FHT ATRA © ¢

wY firrcrst te e © zad

ML AU FEAAAA | ATT-FEA STaA
TN ¥ ATHEY $T 47 a0 F1 FEAG
F A QF IF W #GET e

2!
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MR- DEPUTY-SPEAKER: Democracy
itself is also a rule of law.

st v fae qeEE - g FEar
g f& S99 a9 FATE | @ TG
g f& S« IS F4AT g a7 AgT FIAT
g1 WA FLEATE, A FT FIATET B
TE g1 IR IF@ersd fH@ &1 AW
faar g1
MR. DEPUTY-SPEAKER:  Please

hear him and ask for clarification there-
after. I will allow you.

(Interruptions)

MR. DEPUTY-SPEAKER: I will take
care of...

SHRI RAM VILAS PASWAN: What
is the use of Calling Attention?

‘"MR. DEPUTY-SPEAKER: You must
be fair to the Minister,

SHRI RAM VILAS PASWAN: You
must be fair to me.

MR. DEPUTY-SPEAKER:
to all,

I am fair

(Interruptions)

MR. DEPUTY-SPEAKER: Please
listen, he is replying to you

M fogast ate arfes ;. sAwA
far guw 1 9t § FoGTQ A/
gEd uT W &, ® TAAAC & TH
aw, fgemr g, @@ gwT fawweErr
g g, TQETH A #C WI § | 4
FgT1 38 ¢ f# feaq afas oifes frg
T, fFa X qfew g 79, &9 qrf@d
ff W@ F9 TF g FEEE
AR A TGl HATI, @ T ™

gg NG T 97 6 gg AT AMER;
Tg g7 w1fgd, d) 98 7€ g award
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gt IX FEA FT ST Fq@«@r g 1 A
Wm@m&aqm%
g% Wl g1 a®dT |

st v faerma qraaw @ @ ;TOEl
SUE IR SINC b

ot frast a@to mfew ;. @A
geeg & w4 7 st fgsar s oy
g 9z 3@ TARE fF oW A T
JE Y AT T4H ¥ FIS( AT FAT
2, @ @1 TaaAz Igh f@arw Fo
FEAE! H GHAT g T qgl, AT HIL
g3 a1 T9q AfF qEr S g,
TAARE FTE FTHATET FI d6al g AT
:r@| ﬂaﬁﬁasaﬁ FG Agl HC GHAN
2, QOT § AEl Fgd ST WT g | AEA

\.

TH I H HH HE FT A qqTA
EHT &, SEF AATEF gH FEATE! HI
T FIfewr udvmw Tifeqw & g
AT qEEgi ST FFEE @ O§,
Vgl SER! GEF Arfed, a' g
SEH TEC GEATGH | AT GEEdl
FY WIgAT & W gH gl 9gEET |
AfFT W " aeem 98 e
¥ o F@ & 9@ 4, a T
& FAGT I FS & qHAT g, A agl
FAT, Iq0 HIAET T Ag1 HL a6 |
AEAT e & u&d fom § S
=i o) Afwa a8 g few § =9«
T g A TP AR AE §, 98 99
gy A faem ) sEw fed SRR
ZEA T AT TS |

L)

§ ggAgt g1 % @A qgeg
ST @g W, SU¥ A T« g |
TENHE | g & ATd gHTd WY §
foeerd &1 9 g7 o ag sy
g, 99 §T O% W T A1 BT FIIA |
7% UWiRg Agt &, dfew A TP gW
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FX THd §, dE TELC HAT | AfEHA
TWH FEAT GG KT SATT § @A
SEY & | T AT § AT FX AMAAXL
93T Fgd A7 [ gH AG FR, ]
FL, A AL A FIA, qb &
& 98d fF oraR w0 fwar oS
pdaT &, 98 AT STENMT | ST AG
g FAT, SER ASEL g | S TEET
FIA H A G, g IS 9gET
QT AT FIL A HLAT AT al FLA |
SHRI RAM VILAS PASWAN: I

asked certain question. What about the
amendment to this Act?

SHRI SHIVRAJ V. PATIL: You will
please understand that the implem=ntation
of this Act ig npot the responsibility of
the Commerce Ministry. I cannot move
an amendment to this Act. I, as a Com-
merce Minister, cannot move an amends
ment to this Act. This bhag to be done
by the Supply Ministry. Please under-
stand that,

MR. DEPUTY-SPEAKER: Shri K, A.
Rajan. He is not there. We now take
up matters under 377

12.50 hrs.
MATTERS UNDER RULE 377

(i) NEED FOR STARTING CORROSION RE-
PAIRING SECTION AT MANCHESHWAR
RarLway WORKSHOP, ORISSA

*SHRI CHINTAMANI JENA (Bala-
sore): Sir, I would like to raise the
following matter under Rule 377:

The corrosion repairing work of Man-
cheshwar Railway Workshop, Orissa, has
been closed indefinitely after working for
few bours on the day of its inauguration.
This section of Mancheshwar Railway
Workshop was inaugurated by the former
Minister of Railways on 12th November,
1981. It was expected that corrosion
repairing work will start with full swing
in this section as there is a great demand
of the repairing of the passenger coaches
in this region,

*The original gpeech was delivered in Oriya.
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The Government of Indja has opened
this corrosion repairing section at Man~
cheswar Railway Workshop of Orissa in
order to reduce the work load of Kharag-
pur and Nagpur Railway Workshops.
But, it is a matter of regret that the
corrosion repairing section of thig Rail-
way workshop stopped working from
second day of its inauguration. Seven
coaches brought from Kharagpur to this
place for repairing have also been taken
back.

Though interviews were held about a
yeai” back to fill up the vacancies in
Mancheswar Railway Workshop but none
have been given appointment so far. This
is another reason for delay of different
works which are under the disposal of the
corrosion repairing section of Mancheswar
Railway Workshop. 1, therefore, request
the Minister of Railways to pass necessary
instructions to fill up those vacancies
without any further delay. At the same
time, I demand that the Government of
India should start the corrosion repairing
section at Mancheswar Railway Work-
shop forthwith,

(ii) NEED FOR INTRODUCTION OF A FAST
TRAIN SERVICE BETWEEN LucgNow
AND ALLAHABAD.

Y oot qFTw fqart (semeraTe)
WA WEl,  Iu¢ waw  #
gt OF %y wgeager w@m g
gaET ARl TE aned,  atefos,
wrsdfas aar foem § #weer § 1 Isw
T QF &g TYaTe & Fgial
TATETE R 8§ | SO¢ W & AH-
g F@AF § 2 W gelErEld A
Faw 200 fEendeEs v g 97 g |
fed SAMEIEIT o GERS are g
oree 34 wE g, foad gwrd Cakid
], Fﬂ?a o aafFaTy WAAT IISEHMA
Fral § FE@AF & FH(FIETS AT FHIFIETT
J AgAF AT IS4T &, 8 W A 12
§ar 3R A AAT W AT g
fqa® AN w@A% d FAIEETS
DY gY 9% rdr § A0 qAH [ wE-
T G gY wEnS Sd 3 @i
w7 N ar wES Sgrer T O/

APRIL 12, 1982

Rule 377 332-

qFANE A g FIF AT 34 §) wE
g | TH T FC TETATT /A F@aH:
F fad % wE 34 weH . Wy
sugEdT FY A 1 &fe g wENE A
gl @ fagely crawg 7 @ g'ém famar
\_rl'l'lT |

(iii) STEPS TO CHECK INDISCRIMINATE
CUTTING OF TREES CHITTORGARH DiS-
TRICT OF RAJASTHAN,

Mo faaa sart awas (faate-
Tg) I WEIRT, TR
FRa0 & | g7 mfgfAzw, 1980 &
AYATT F4 FEH F o0 /1T GEFI7T
FIT & HqAf AETEH g | ¥
¥ fAatem w9, wraeam fudteg,
fsd & <raawEr, W@ W W
AT §H g, dvgHr § FTA FE AT
®RE | TAYm HIFT F§ 22-9-80
F TF oFa? F ¥ & gA A
AFEN Fi foFTAN &1 3T MY FT
A FEw gC 7 av & fug
fear 1 ug 3%FaT T3 FT WFI &)
A fadrd T ATFATE & NV AT
# HIt A E FT W@ L 1 FAS
FmF AfafeT 841 10 A §9 <@
g139 afaq 4 WENEE, AT,
ST (ITAIX), FigATE, FALUT
(FreaTEr) & Sl &0 gTE AT )
I WFIT W A1 FUST &Y & a9
v wfafew asz g @ g | ©F
ay q gg feqfg g @i 7 av q fHgar
ST TR AT T W FEA a9
fqarT & Aigg w0 fo Afawgsa @9
IEFHT FRF T@ AAAAT, wW.FaF
FIAFIE!, 9 IF7 DA g FT T
@ &, I9F Uk TET AT AT
USEATT F KT JTE i AT, Al A
gCE g A AR gl T | fwe e
TFT WX TFTA F AATT gl *
fratfadl & ara T ™AW ? &
qEHFTCET G & WHR AwAA gU
5| (XA 0 FHATE! FT |
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(iv) NEED FOR ESTABLISHMENT OF A
MICRO-WAVE STATION AT RAMANATHA-
PURAM IN TaMIL Napu.

SHRI M., S. K SATHIYENDRAN
(Ramanathapuram): Sir, I would like to
bring the following matter under Rule
377 for the attention of the Minister of
Communications:

In 1977, the proposal to have a Micro-
wave station at Ramanathapuram, Tamil
Nadu was initiated. Because of the
irregularities, the land acquisition pro-
cesses got entangled in legal skirmishes.
The land owner took the issue to the
court and the P & T Department cadea-
$poured to have the acquisition of land
effected through the court’s judgment.
This has nearly taken five years. Mean-
while, the P & T Department has cons-
tructed a compound wall on the disputed
plot, which hag aggravated the legal
wrangles.

In the adjoining towns  Paramakuds
and Ramwswaram, the construction of
micro-waves stations recover, But in
Ramanathapuram, the subscribers have
been put to great hardship in the absence
of micro-wave station. It should be
ensured that the micro-wave Station i
constructed soon in the same plot or on
some other plot. Since Ramanathapuram
is a cyclone-prone zone, the micro-wave
station is a must here. The P & T
Department should be directed to have
this attended to forthwih and take action
against the defaulting officials.

(v) DaAMAGE TO CROPS DUE TO HEAVY
RAINS IN VIDARBHA ARFA OF MAHA-
RASHTRA AND RELIEF MEASURES TO
MEET THE SITUATION.

st gewva wiew (gaaame)

g%%:wmw F HFATEIGETT
99 W I ¥ g7 § w9 Al

CHAITRA 22, 1904 (S4AKA)

T g | ager # AT
ff & o gFdr 1 9% fEw ¥ o/
a oaget o & A€ g WRF
eqfirdt & & T g, T ar S gl
geH #F OTE g |

aqet TR &xar 1 fEEml &
lﬁa'«:q"q, ’iﬁ'o éo "5\"?17'[, aﬁ'sﬁ?ﬁ',
st fo s=q 1 7% @, amw & S
TR ANTIST &d § T HIeqT oY
F ST |

(vi) DEMAND FOR SETTING UP A& T. V,
STATION AT BAREILLY, U.P.

A gl BRI A0 (Fre-
W) © IuTEmeT "glRy, SUX WeW
¥ gl TF deT AT E g
#EAA &lo Ao Sto d FfAwT &
FEfag fF agi ) § | Tw d™
¥ IR A TG N g wer gfted
¥ SR BN F FW aE & B
A U AR W aifva
ST R g | TR A 1000 F TN
At 7 Sfafasm Ge@ @ @
g | OGg agl IADT HE START TE
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[+ g ;E ATErT)

g s fafeem ¥ g s @
T AR afc ger agg ww A §
qI g&T TS BN & | WA ARG
R § ) '

(vii) REHABILITATION OF REFUGEES FROM
SIND WHO CAME TO INDIA DURING
1971 INDO-PAX CONFLICT,

13 hrs.

SHRI KRISHNA KUMAR GOYAL
(Kota): As a result of 1971 Indo-Pak
conflict, about 60,000 refugees migrated
to India from occupied territory of Sind.
Most of these refugees had, after some
time, gone over to refugee camps set up
by the Government. Some of these re-
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fugees, however, after getting themselves
registered with the concerned Government
authorities, went to meet their relatives
who had migrated to India in 1947, - not
knowing that they will be denied the
rehabilitation benefits if they did not
settle down in the refugee camps.

Faced with the problem of livelihood,
they started working as agricultural
labour, cart-pulling and other forms of
labour; a few started business also.
Majority of them have not been able to

earn adeqwste living.

They approached the Government of
India for their rehabilitation. They were
told that the matter would be comnsidered
after the refugees in the camps are settled,
Sir, those who want to make their own
efforts for earning are depending golely

on government doleg in camps.

According to a letter of the Ministry
of Supply and Rehabilitation (Dept. of
Rehabilitation) addressed to the President,

Sindhi Sharaparthi Samasya Navaran
Samiti, Jaipur, the refugees who were
granted Indian citizenship should be

granted rehabilitation benefits,

After meeting the State and Central
Government authorities, it appeared that
the rehabilitation benefits are not being
extended to the persons living outside the

camps.

1t is gurprising that 101 families who
came to India from Sind one year after
war managed to settle in camps set up
in 1972. When the real facts about them
came to the knowledge of the Govern-
ment, they were thrown out of the camps
but now, surprisingly, they are being
given the rehabilitation benefits,
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1 request the Minister of Supply anc.l
Rehabilitation to make a statement in this

regard.

13.02 hrs.

*DEMANDS FOR GRANTS, 1982-83—

Contd.

Mimnstry oF COMMERCE—Contd.

MR. DEPUTY-SPEAKER: The House
will now take up further discussion and
voting on the Demands for Grants under
the control of the Ministry of Commerce.
~ Shri Chandradeo Prasad Verma was on

his legs,

Wt wER S qRE (A9
SUTeqE  HEged, § 4@ §EAr
g £ {5 frewr ag amAE arfosa
g A S vw Fed Aifq # o=
dgg ¥ @, A geAt d Fr oo,
Jg% dag § FT R gET £ A
JF | GF av. ¥ §r I9F A H
wifg g & 3We IR H FB
TGl FET AT BIAIF THF GEA I9-
HAl AERY A TS S9< W fEa
g2 AfFT SO G F TF W ol
SRid T &g | dga faw A
qg Afa &, § S99 937 & Tk H3FW
g FRAT ARAT g Al SqH IS
qE A A AA FT AW TS
FIAT ATRAT § | HUOT F T&F AR
¥y 3o ¥ § | B TR qAT
Y gafgq w9 AN & Siad
T guR am AR S fFE™
FET, FANRK qf F v g w93
1 faawor s, wwa fafww W=
T AW F Ffg AT, FAFT &G
d AP 9% F B AT FA,
#E® S 7 fow Ay
w0, Sfag gmi o Fw A,
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THFCE gI OfedRex @ur e
AT AT & IATEA FT A AIHGT &,
g &l ¥ AT § F98 @
faaww 9 &1 fAgaw <@ar HitE

faar 3 amar | 3T AT 9 w®°F
IqAH FCAT, WS | ¥ X FH
e rCO AR I B S I 1 B €
gifvg g% 91, FT @R I X

g | vafew afe gaswa #& Q@

HEEEFAT g | Sf 3 a7 faFe
TE & W g, S FRO @E @wi
AT AT TE o @ § 3@fau #ik
5 el @ AR W A1 T8 W@ &
TR Tg AR 29 ggdl o
ST W@ 8 | I AN AT ST v
& 91 [ g weEx HR faefea
FHF-adg a8 < 9@ @ 9w g
AR T AW JF GGIA9EIA 98
gy ggEdar gurd @ S g o
iy @l seT afka@d F99
F HEEEEAT E 1 ;I T
A & fau us O s g
qAE A AEERAT § | A A,
Yeae Y9 & AR e HY O
% g € ST M A1 o wW N

*Moved with the recommendation of the President.
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[t wz3T gaTg awi]

FgAT Iifee f& faqmi d war I
el #HX @ &< 9Uel f[aFg
FN | SHH TR FH, TS G
79 grnr M @ | Avee CE-
TME FTIRIA, FAFIHAT THT qIaX
qH 1€ T §E K ST W A
FIS F HEWTAT 3, JqT  ATER
F FT FAIEE | WAt H F9 oA
W, WIkd § @A ar aml &l
HEWEFAT F1 @d T qg gHAfr=a
fgar s =nfew fF @@ e @)
syt faor S, T AT 9%
FIS FT JSATT &1 G50 | §F gHHAAT
g Frogg Sfaa #m g, s=ra
T g

oq H IO AR AT ACH AT
wTeaT § | NrEfas Lo A 9 R
§—umgEA, TF, q@T *WR Ao
¥ & SERA # O WW
UFIEFIT & | T8 H WG &
@T WM g WX WA " qi=Er
WE g |

g @ afz Ae & A
I A aEd WE Fer §FAl g |
e fAT g4 TaH FEEE ¢ F 1%
AEE F1 AACAT &l | AT TqEa
TR A W g | SHEA IRl TE
o1 g dfea o I@EA agAr
wifgy @@ T a@ @ g ) e
g1 g fET W g | TEH ST
W F4le T ST @I g | S
quT A9 FX K BH G e @ g
g 7 W fa=ifac #fv s
#fgs dar @ A1 W g1 W
g X THIX  H AT T@AT
qifge foad fF fesiferd SR samamd
wfew g A &g WS
qAY YA faer WTfgw Y Agw
HTh THHY 49K W § )
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e YO o M A
ag MY A T & W@ g |
dIE F gAFl YFTC H FIE § | AW
THHT TR AT 9T | I9H GEHEE
WY g7 § 1 wMEE geEl | OOY
FIH TH@ TTAT 4T | A F
fAfred &7 & v & #kk =
TSl F qOQ g T AR F9E
R WE | WH IR agT Ty
g ST ATET 97 1 gEEr diw W6
I SEI HqIfgT €Y

IR FHIMA T AT A
oF fqie 31 SWadr, 1976 &1
ar 47 1 IEH FET TAT § —

“The Central Silk Board ghould come
under the Ministry of Agriculture and
Irrigation and be reconstituted with the
representativés from the States, the
ICAR, the Union Ministries of Agri-
culture, Industrial Development, Com-
merce and All India Khadi and Village
Industries Commission, etc.”

T gq #1 fuw F7F uw g
qfgr AR 48 UfHedT H &9
ST IRy 1 TEH O FRT g—

“The Secretary of the Central Silk
Board should preferably be technically
qualified and have the status of a Joint
Secretary to the Government of India.”

a9 @ & | e o af § afe
9EN g% | TR F TR § TEh
AR FE FH T G @ R
W 39w e s ¥ sfw 9%
AT 8 | 3@ X FW 35 @@
anr @ gu § - o sfaw
U8t TGl g | ARAFT d%  Fgraar
T T W@

o EET g fw IR
d g W sw o) e @ g
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@ ¥ W warg frar & @w &
HEEATTE £ | SUTENE  Wgiad,
TR J@FL A AN FN ASAT AT
2 H@EIR A wag faar g & e
50 &9 YU¥M AW ¥ HEE e
aa S famr som ' ogag e
¥ aga T AOESHE AW g,
ma'ﬂ'q'r{ el g9 f@&ar sw |
qBT HeET A% 46 T E | F@ &
w FEAR A v 7§ faama g,
A AW A AEH 2, Afwd 3@
AL F& A fFar a1 @ F |

SUTEAE Weled, wa Wl agd
@ a9 2, afew T o§ww mwr
Bl WT g WX AT 7w o W @<
wEw TEa | F g sgar § fE
TH 97 IS F FEATE gt AR
#T s ag e 2, SeF auR &

AR LI i A

st wm fag maw  (weER)
qEA SOTEdeT WeElew, § §awyy
AT Tsq war ot aifew e &
araw &% g fF selm ad fewa
¥, TgRA ¥ AR FEW & A9 TH
gefes  #aw  fawsma Aifa
¥ @9y § T9 W F AAE AT T
#fu® A9Ed, g5 WX SAR qqW F
faa Semar & | A€ AT AT A1 S
¥ wenia dga @ glaad & g
AR AT ¥ A E R
W F TR IATEA AT T A
IqTET §ed & g uiuw  fegfa
H Al "G, |

qAEY, W19 Wa g 6 fawe
w15 wiwa swear a1 15 Shaww
ey, fava @ 75 whive @@
F AW TOF ¥ QU FT L AT
99 9% o wfaer & W

CHAITRA 22, 1904 (SAKA)

Min, of Commerce 342"

foww & 75 wfowe S foawe
FT TgT Fh IaN fEfgmw  a@n
aL aF ¥ quR F@& faww av 15
gfaoa oEET IRT AT ISl g
T ITHT AT T Seg) &( AT g
o agr Fo7 § & ww faww &
15 gfawra omaTEr we gUear AT
gC & IR 8 UF fawa 71 memr aw
T g’

T afoien ¥ fava 3w 1 71 T
Y-S A9 AW F T &I, W@
I8 TNE g, A TEER g, [W
v R ST g R oA gof
FHA, Jo THo To, WA, I A
W%‘ﬁ’fmaﬁmﬁvaﬂa%ﬂ-

HU4 WY qF W & FA qF drfaq
TG g, Afed ST oAws dT § wEd
am™ W THFT AT H "9 §

o fawm @ @ # qEar §
fF av¥ 1981 aeedT ¥ fq@ ewaar
FT AW @Y, AE IT F A acawn
" gk & JEf® a¥ 1980 ¥ uwm
i gfg aws 3z & g€ @
M 8 I F@ W W
I8 & 5 ™ oad rosi ¥ Fwiaw
g B 13 s srerd e
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[#Y <17 fag @129 |

Sqa AW F1 F Frty feE @
¥ | fegeam AW w0 ¥ mman
frprasier 39 ¥ @Ay TEAT T
wefew w75 vernm @ frfw %
day ¥ fr feew  Aqgeds TEE
w1 WY fooiw R @ 5
*@Wﬁﬁwwﬂm
A F For AR g1 I

1981 & a¥ & UF T Y FHq

-
§

T aw o

SR Fdie A F qE FE L,

A
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T F FEE HFTA A€ g
fmer @z ® o frs fear m
2 darm @ e F o
ﬁ%mwglw%aa
Afe ) aw g S
W g g ¥ a9 fgga A aw
aifeel wTE seFwfaew v g forw
F1 a9 ¥ SIAT FIIA HIX HIT
T TIE BT FEE | gAR AW A
T A sy sfaw e §
W@ aw faw & #w gHAE
FIATIAT TE] qGAT I TF SAATIT
FET A AT AT TN AT gRA
i fasfaa 3t & wF@EaT § @
q@'@ﬂ%ﬁl%{ﬁ;ﬁgqﬁma
W F qEE T @ ag WA
T 1§ g wfas e &
W%@aﬁqﬂ-ﬁﬁ_{ 3T *
a7 g ;

v frier & froge e
gﬁ?qﬁgqma— Uﬁg‘q‘rg
ATZS Fgd @ IR AH 3@ g &
AN ¥ AserT & X § A o
¥ Ig*! AR @@ §  AAMIAT
Wr g 9§ HAAr 3§ FIAOEr &
W@ 91 @ g | aE &% d
SRR, SRR GTIAE, T e
W%Wéﬁwwa@aa@
m@g|h$ﬁ?q\7qm€fﬁ-
AT THUIE 71 9@ &°H TS
2 A § 15 s w9
@ﬁ%lmﬁmlisq.ﬁa
m@“’g%lmﬁ%ma
&t fecdwaw wiies § WA w@
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T & o o ® E 1 o oA
WO T FTETE A T W R,
g § S SEaT g | ase #
wWs "t & IR AN AT
# Ot quTg wX far & 1 SER
qEE AN A @R Ag @
€€ 2T A &W, TW, AR,
HIETEA  BiAR, T Flew, HEWA
TR & & A ¥ e ag @ oW
T | § des wiiwe A W TAW@
Y I W FL GHT | TR FE
ifedom 8-9 wiw @ fae
e #, Wi ¥ fegme a% # S
i #r foe g dr g, s9 O
FE Thd TG & | DA AT GRA
fard fr frod av o TR A
26 TEE FW @I @ AN Al HeH
F ¥ g 11.9 Sfquwa & A
@1 &, TE wae a5 g g
fqer #X  37-38 TW@e UMW ]
F9 @ 21 T add § HT TN
F g TH fow T ¥ AW
FI GHA ! T FIG TGl FC qH4 5 ¢
S a% [HEr 3w & " E|ule
F AG q@F £ AR TWE H WA
T F § A9 TP THAW! FW
W uoEd Ag & §Far g 1 W
AT ® UL G999 Bl FEAT ARG
W@ gFd &) fesd @ " ¥ qqE]
3T g Tg Wra | 1980-81 ¥
3% 7 5,790 FAT To T AT A
W™ 999 fyed 8 #ER H 3,523
FAT To &T & | W foFog @ &
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qU A, BT T HF F OHG A,
R & fevw  wmEr foe ar
w1 & AE et & ag A @@
g & S a® AT qrhe A TR
TRl W AL AT g0 @a F &9
FH & A g Be#r 3w & W
gud gra gy Wl AR 99 §wd g,
I for =L 2, i BT FaH S AT
THAR AN 3T 99 & a0 W@ g,
qE qF FIH AG T | FZ AT
Fgl ™I TFea WSqq & aR A
tr foeddafers @ @ Afd T -
W | TiEeax Wggw &1 @9 @
TFIIE FIT T9 A A D @ dEr
™ gt FW wam dw g o,
go wftwa &1 @d@r WX w©F &
¥ AW F AL AT HH AWHL qgaq
g@ g fF Amd 1980-81 F
58.05 FUS & TAE HIET § b
1.84 FUT & TIF HIET &,
28.9 T & =X fafawew #X
26.1 &FUS & df@a  SOEEq
T 3 oAk faew Ak A W
52.97 TUT &1 THIE fFar g
S g AEd AR g § aR 7 Fga
g f& dow afefide § 2K fes &
TR # Fgd & 6 wEewd T g
W& 6 TaT T 9% gaAT
FUS! ®o 7l g fFaT ST @1 7
€@, St Il AR %9 § "
furee w1 T e & &% -
gaa & e fRar & U@ wEeE

@ feE e @ g, S -
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T OTEW g SAAT WOAT TR
“ g won wifgd | K umar g %
Fo 0¥ wrgerg @ foWd TR /)
T FH TEl F TF6d &, A4 dIaas
Tredew #R AT TR 9X @+
FT g & SUHT 45 UEES Hhad AGA
qX @9 FAT § : AlwA AT ST TR

e g fMd s it Fm o=«

qHar & ITAT TR TET FAT AT
TG FIST W TARE F W 8 |
T AT FARINEL F(AEr
Eﬁqamﬁ%a’r%srﬁ ?ﬁmaa“f

M Y o S

Fﬁ"ﬁqﬁff@ﬂ'm'ﬁw qET AT %
T Ied 2 | §9 F F@E &
o aEx ¥ F|EwE w3
FT T&@ 2 | U9 Fgr fooew H
uftgre 7% & 999 930 9 9y
fozat & fo0 =t ¥ $aAR @
ST | Al T € 21 UFEYIe
TR TAE # G99 T &7 FIH
o e g o @1 feEr a8
H, "EEr gEl ¥ @dedr @ W
AR AYAT FO A qAHL TR
EEL A CA Rt Y
R, SEaY gradt @iy | THa fad
FEQ & & gu 3w = a9 %7, gEd-
91 FY ¢ T | THY A9 qrEET FoFH
FA H G6A FaH ST TH |

§ o wgn W g 6 o
% e {1 AR Al ang gg
@ WU A 8 T W g
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@ § AR §EN SR TR TR
f&f amRr F @ 45 W &
TUFT T@AE &, 79 § W1 29
qHE HEAE g | T A% FReA A

71 T AEAGE & | 5 ITHE,

FTA AT | 8 URHE, SE HeAHF= (T
# 13 g, ded  AmEAfar A
QIS AW 0T & 15 T3EE
AT & | A ST "WgEr de AqE-
erg &, fest &7 € Fmifeds Feq
g, T & FEau ¥ S
AR I9H F1E g AL @ @l & |
T agg I¢r famr @1 fqow @,
ot o AT & a9 @ AR
oOEr EAT 2 fF oF9 7 "me
fra @wa & fafew &= & a1 =<
FG & FOB WEe o wwa § )
TTRI gH EF@AT WX qATH FEAT
BETT | 3 I@A WX qATH T &
foag sas waem @ R § ozEw
g F1€ W 9@ fFar T g
st fe aga o= g | gaq wfuF Gar
FOHT TH X @ HAT ©, SEHT
fms & & A @ |y T
21

T F oqic § SAT AF ae
ffF d@> THo o TT 5586.87
FUT TIAT HO4 @ fHar § WK
qE 9T TFT W 9T 6847.71 FUT
1 @=f fFar &1 96 T@ a@ W
W gU oI g o o



349 D.G., 1982-'83—

998 ¥ feoer mwowm @ fEar ?
&R ww siiweae fafaey &1 o
g, 3uR fear @ f& st wfearee
AR AT ST Saval feeT R
¥ qer @ SOF fREW 9 S AR,
SUF T FE T AR @ IR
F| @ aF W9 oA g & feArs
e feuddew § &Y & €2 =
2, WX Wiewresit #UE Igi 93T
T@AT §, ®IE TEAT AL g @ Al
T ETRA U S WO SEH T &%
faam Tw/m@ & %©® TEI AN |
T frae & 5 wiewrgee X e
AT Tawe R 2, ag AF @
fF wfeames & W@ &1 F@W
F faa aga o=@ & «fFw foed
AR qew H I@H Fowwa (G
19 AP & &F wadr S
wieares 1 Fo A 9x faw w@e
T 100 9@e TrwE faar & s
F ) 98 TF qUgAT FAAG | TS
w9 wT AR qg A q@AT ghm
fF ®W @ #< X #AW TR &
FH HX TFd g !

TF AAE FAEAT T(AA FI
HAA QT AT 567.78 FUT T4

wE g, WATT g T 57 WG

779.20 FOT WL AT & | F-
T UT FieNT shaaaqe 9 1572, 74
FOT W 1980-81 # @d fwar
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21 %9 a%g ¥ faadr o gEOE A
7E § IA YT wasr @At 481§
fedt & %7 @l gm0 W@ W
At g f& oW W@ §  FEr
WIAL Fi TENIE W97 TFATATAT F1
3aa7 ¥79 F fax fwar § 1 100
TTEE WY TIF JAT FTH AGY
EECEE M L CELICE ) (R{coe i 4
& gaf fad W AT TN &Y
g, WMAY TFE FYT &, 399 Al gH
FE AL FATE, AfHA I TH AUI-
A7 g T ger fua asdr &, «fEa
T 72 Fo fF wHlwgee adE A
griy, 5 g o9y AF  FOAT
EITi, &1 A G FIAT FIA 21T | HIqA
oFIE T TF T TAITS Tq T AT ar
qrg TEE F1 fFEa W a0d &
FTAET | ATH( 45 39 1T 4T A
Ffgq F TFIE F FA FT

TT 8,9 WEIA § TFE 11.9
Q78S F9 N 4T §, T AYE &
TSiEIea oA a7 g fF faed sra
& ag ¥4 g4 ¢ | dfw7 fagw grw
90 FZ TAAFT FIT AT TFT AT, 26
qI§T FT OAGH @I FFT F |

-

AT # R FZ FEAT FgW f®
zas fad wiosr §o Afaar fraffea
FA FEN § | IAT T § OF
qraEAFsr ag ¢ 7 A« AT A
AIAT 2FTErIA  qfdal g Q&I
qraar agar | fgrgearT aaq fraty &
fed ®reT 71T Sagergw Gfasw 6%
fedz wtar & zo A & woga
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# qIY THFIT FATE ALTHS ATe-
FOT FIIFET § 1

SEFIGET U7 §ga FA oATA 7T
TAT & | TUAEA, IEE, FIRAAE
TaTE HiT A fEzA w@Ew & 9
% 9Tq & T1CH HIHE 7 g 930 qiv
& 1 3¢ P wifas sgran fear seraair
A e gfas saqiess @ qFa
oAl SART G UAYS T FH S
%qd § | 98 UF QAT GHeE g WA
g9 wfa® § wfgs wrR+ TR
g HFAr § | TARTATHS W1 AT
¥ fasa®ar 1 dfeT gawe foe
¥ Tm AR ¥ #¢ fagw  waer wrfe
T gRT & @ miom § fr wa
AeEy TW g7 fauw exra AW

Sgr &% FN IWEgA—g A 2acy
A HT—FT TG g, THT F1 AR
¥ g1 omar g ¥ S@fees saawa
¥ T@ F% % faafa fegr sran
g | W saies FATqaT F1 9
FET IO El, AT AT F1
Twarg fEar e —JFx wEAY
oA & FeRege  fEar
TT—ar ag FA1 q1fgd FfFa mE
frdr WY sfEdl &7 faafa @
§ wa mEEw fam oawar g,
@ IFE faate =% 7T FqifEd o
g & fag 73 Aifq FiTR
T g Avd F owr gwil wiE
FE ToAg FIAIEEr Zo00, &9 IF
UFAYIE  FLT | GYRIT FI OYT o7
AR AU 07 FOAFS TEEE AAT
g #IT frgqiat F1 Te  TAwfesw
W T | fRaig &7, qaAT 97 oIH
92T FIAT &, T TE SAIGT G2 A
Srer g, @ SEs wra fre sd g
FIHIT IF AT TGN AAITE | qLFIT
1 9946 T qET FraEe wqrw
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wifgd, arfe dm w1 WA
wmgss fae ;

AZY, KA AT A& FDFAT
F1 UzgqE W fir g1 T AW
FTFIT T qrET FerET faar € &fFw 2
qre ¥ SeRIIE IrIAEE g | TEH
TN AW VATRT § SATET WA
wAEFT AT gFAT §, TiEd @ A<
fawe sqra g7 77FER | |

gAIR FEl gy woSr FifeEl *T
TEH G=T FRTE | A1 Hed & GURAT
W1Ed €, qW IE AG WAT TWOE
FT HR 6T THFAIST ATeF F |
A Aua aW o wifeA<r warfadt At
AHT e T [T FTYH FT
RN ol TFAH H) AIGT F7T
fora s Fifedr & Fraw aﬁ’rmﬂ’tz
FLE GIRA AT gIiae #3, TH .
T AE wver wrfed, afes  TEwr
gaew FT 9TER |

oY qgd ARG WA Hear & 0
AT TFAGT | fHET §) 0 (-9ag’
TE & | WY agw wEadr Wi g )
RfFT AIVFT TEFAT UF aga w-
foor Zrew & | WIGHr TIX IAGE
FIIE FAT § | g T AIC Td &
12 a7 TF I¢€ AR & 2T W &L
T8 FUT, a7 oF AT GATATH! GGl
TEEA AR S 9% | TWARX § AGF T
wfar® Qg HIT FIH K] €W g |
FATY TRUE A 7B, IH FHFA
F TEQ@ § |

T gETEl © g & T@ qarad

#y fenig@ &1 gada FWT § 1 .
SHRI INDRAJIT GUPTA (Basirhat):
Mr. Deputy-Speaker, Sir, recently on
behalf of the Government of India, a new

import policy has been announced, This
import policy does not come in a vaccum;.
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1t conu:s in the background of a speCnﬁc
s:tuatmn, and it has to be judged in that
back,ground That background is a back-
ground of, I should say, almost crippling
dimensions of a trade deficit, which is
mounting from year to year, and which,
according to this book, has reached 2
figure of Rs. 5790.30 crores for 1980-81.
This Report of the Ministry also says
that exports have also been rising; but
while exports have been going up by
4 percent, the Report admits that the
imports have gone up by 39 per cent.

So, the dimension of the imbalance 18
very clear and it ig admitted. . .).

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
SHIVRAJ V PATIL): It is for the past;
not for the present . This 39 per cent im-
port is for 1981.

SHRI INDRAJIT GUPTA: Yes. It is
also stated. And I_know the Minister—
because it is also indicated in the book—
is going to say that we are entering into
a new phase in which exports are going
up in a big way. But here it is stated in
this book that there are certain basic fac-
tors, not temporary, not fluctuating, but
rather, I should say, long term basic fac-
tors, which are acting as a brake on the
growth of our exports, which are hamper-
ing our exports. So. if this is his argument
when he replies that exports are going
to look up and all that, he will have ~to
tell us also from the study of the global
phenomena how those factors which they
admit are preventing exports—and mnot
only our exports, but exports of almost
all the developing countries—from going
up, are going to be countered? What is
all this hullabaloo  about North-South
struggle going om in the world, this
whole business of fighting for a new eco
nomic ordér for which the Government
of India took an initiative recently and
held, what is called, South-South-Confe-
rance here? What is it all about if it not
for this?

There may be marginal growth in one
particular year, but basically if this im-
balance is to be remedied, can there be
any such substantial growth in exports
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unless some basic policies, not only of us,
but of those advanced countries. those
developed countries® with whom wc have
to deal are also changed?

This Report has admitted that the oaly
counfries with which there is mot an un-
favourable trade balance, but favourable
trade surplus, in our favour are the coun-
tries of socialist communities, Eastern
Europe and the Soviet Union and to a
much lesser extent Africa. It is admitted
here. But in the other countries, particu-
larly the Western advanced countries there
IS a recession going on. And it is there
where you are trying to sell your exports.

Then there are the fluctuating exchange
rates. This is admitted here. Ang above all
there is a fact that those countries are
very consciously and planfully practising
various types of protectionist measures
both fiscal as well as non-fiscal to prevent
exports from the developing countries
coming into their markets on any sub-
stantial scale. That is mentioned in your
Report itself So, are you in a position to
change those things?

You may be able to show in a parti-
cular year two per cent or four per cent
increase in export that has taken place.
That is a different matter. It may be due
to combination of various circumstances.
But my point is we have to judge the new
Import Policy declared the other day

against this background and then say what

do we find. )

This new policy which has been declared
should in my opinion have put much more
emphasis on the question of import subs-
titution i.e. the question of sclf-reliance,
import substitution which was one of the
goals which our Planners had put before
themselves long ago. Instead of that, the
new policy is a policy of what they call
Tmport Liberalisation’—just the opposite.
And what is that Import Liberalisation?
About 100 items of raw materials and com-
ponents have now been brought under the
Open General Licence in this policy: 85
items of machinery have been hrought un-
der the OGL and those export units which
are referred to as 100 percent export units,
are supposed to export their entire produc-
tion abroad, have been given 100 per cent
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freedom to import, as much as they want,
whatever they want. And then Sir, a
very strange thing has also happened. Up
to now the prevailing Import policy at least
did not allow import licences to those
who are considered to be non-users: only
to the actual users, the person who actual-
ly uses those items for production was to
be given a licence. But under the new
policy even the non-users are to be given
licemces. That means that they can import
this material even though they are not the
producerg themselves; and then they can
sell it here in the market naturally at
black-mail rates, This is a new thing
that has been introduced.

And then there is a free import of fore-
ign technology and know-how. All these
years we have been repeatedly assured in
this House that only that foreign technolo-
gy and that technical knowhow will be al-
lowed to be imported, which we do not have
in this country at all and which is very
urgently required; and such forei~: lech-
nology import will not be permitted which
impinges upon our indigenous technology,
which prevents our indigenous technology
from being developed. Also, I .should say
that in any developing country—and India
is not an exception to that—there are to
many industries here, our own domestic
industries which are still 1 should say
nascent industries. They have not fully
developed or fully grown. And in such
countries they have to be given some pro-
tection. They have to be given some pro-
tection because otherwise the gates will
be open for competition from peopie who
are hundred times more powerful with tre-
mendous resources and technology at their
disposal. But now this free import of
foreign technology and know-how which
is outlined in this Import Policy, 1 don’t
know whether the Minister will admit that
is something basically and radically new
is sought to be introduced now. The
Open Door policy for foreign capital is
now being replaced by open door policy
for foreign goods and foreign tcchnology.
I know the answer that will be given be-
cause the officials of the Commerce Minis-
try are not at all reticent, They have
been speaking freely very well and loudly
about it, trying to advertise this policy as
being some thing which will produce a
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miracle in our exports absolutely, We will
be able to get all sorts of wonderful tech-
nology and alt that. It will boost up our
exports like anything. This is the sunshine
story spread out by the Secretary of the
Commerce Ministry and the other gentle-
man whose statements we read in the
Press. But we should know that these
foreign advanced countries hardly give
their best or the latest or most cificient
technology to countries like ours. It is
well-known and everybody knows that.
Anybody who knows about economics
knows it. It js always the substandard
and obsolete technology that is passed on
to poor developing countries. So, no
country can show whereby simply by im-
porting technology from abroad, they have
been able to stimulate their exports on a
very substantial scale. And jt will not
happen in the case of India too.

PROF. N. G. RANGA (Guatur): It
happened in other country also.

SHRI INDRAJIT GUPTA: Yes, they
have purchased the technology outright.
There is a different process they followed
in Japan.

I should say now this that the Minister
wants to worship at the alter of the IMF
with a vengiance. We have been quoting
here day after day from the documents
and memoranda of the IMF itself. And
one of the main prescriptiong they had
given at the time of the Extended Facility,
which we were given was that import
liberalisation on a big scale must be put
through. These, so-called, adjustments
must be made, Without that adjustment
that Loan is not going to be given. But
for myself, I did not expect that this capi-
tulation would take place so soon and on
such a big scale. The IMF Memorandum
which was quoted so many times in the
House earlier on had confidently fcrecast
that the Indian trade deficit will rise to
its peak in 1983-84, not now. That means
even if exports go up a little bii, imports
will go up much more because that is the
policy that you are adopting -requir-
ing  “substantial additional borrow-
ing much of it on commercial terms”.
This is what TMF has forecast; and that
is the path on which you are going; i.e.
after the period of TMF loan is aver,
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they thcm_sclves bhave said that yau will
have to go in for commercial borrow-
ing on a big scale which means at what
rates of interest you know very well.

I would like to draw the attention of
‘the Minister to thec 23rd Report of our
own Estimates Committee, which has
been submitted only recently, I am
afraid the Reports of these Committees
of the House are nowadays given very
very low priority in the matter of conside-
ration by Parliament. We never discuss a
single one of our reports. They are prin-
ted, published and put away in the libra-
ries, I do not know how many of these
reports are seriously considered; but they
are never discussed at least.

This 23rd Report of the Estimates
Committee has a very interesting thing to
say about the pattern of trade deficit be-
cause one thing which is always Heing
said by my hon. friend Mr. Shivraj
Patil is that this constantly rising value
of imports is almost entirely due to the
prices of petroleum and petroleum pro-
ducts. I do not deny that prices of POL
have. been going up frequently. It is a
world-wide phenomenon. But the impres-
sion created is that but for POL, if we
remove them from the export-import
balance sheet, then you wijll .find that
things are not so bad, and that our ex-
ports are doing much better than our
imports. It is not a fact.

The Estimates Committee’s 23rd Re-
port has given enough facts and figures
10 show that even without POL, the other
non-POL imports are every year exceed-
ing our exports substantially, bv Rs. 300
crores, Rs. 400 crores or Rs. 500 crores.
They have said that so long as this situa-
tion continues, the import of non-essential
items should be very strictly controlled.
But under the new jmport policy announ-
ced now, T am afraid even a large cate-
gory of non-essential items will be per-
mitted free entry.

The Estimateg Committee has also
pointed out that the unit value of many
of the-itetns which we export, i.e. what
we realize, i much less in many cases
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than the unit value of the same items
which are exported by other developing
countries. They realjze a higher item
value than we realize and they have
pointed this out—these are not my find-
ings, viz. that this fealure is due to the
fact that in our country, there is a very
large scale theft of foreign exchange go-
ing on by means of under-invoicing.
Large scale under-invoicing by our busi-
nessmen is leading to this loss in foreign
exchange; and the unit value of our ex-
port items is on the low side.

PROF. N. G. RANGA : 1t is for a
long time that this is going on. Some-
thing has to be done.

SHRI  INDRAIJIT
far as this import

GUPTA: So,
policy’ is concerned,

,our worst apprehensions are coming true;

and T am afraid this is going to really
have a crippling effect on many of our
own domestic industries. The Indian
machine-building industry has been strug-
gling to get along—it has some achieve-
ments to its credit, I should say also;

.and the Indian machine-building to-day

is in a position to supply first class equip-
ment to many of our industries, whether
they are textile, engineering or even heavy
electrical equipments etc—but if you open
the flood gates like this to the entry of
foreign goods including machjnery—
because our  Indian businessmen  and
Indian industrialists, especially those who
belong to the large industrial houses have
developed a mentality that they will al-
ways import foreign machines rather than
have Indian ones—this is going to have
a deleterious effect on the Indian machine
building industry also, which  requires
some kind of a protection, some amount
of encouragement and some amount of
protection from getling crushed out of
existence by these powerful foreign multi—~
nationals, with which they cannot com-
pete.

So, the main thing I wanted to say is:
that this policy 1is absolutely an anti-
national policy, against the interests of
our nation, and that this policy should
be opposed and fought tooth and mnail.
No support can be given to such a policy
which is reversing the whole goal of
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national self-reliance and import substi-
tution and independent economic develop-
ment which we are supposed to be pur-
suing all these years, and without which
no industry can stand.

I will raise 1 or 2 points before con-
cluding, since my time is running out.
They are both connected with the textile
industry to which the previous speaker
referred, but first I would refer to the
jute textile industry. Tt is said here in
this regard that the jute industry is facing
a very serloug recession due to decline in
export demand; and, therefore, exports
are declining and that there is recession
and all that kind of thing. It is true
to some extent, T admit because the in-
dustry has been developed in such a way
that it is critically dependent on foreign
markets. It has always developed in
such a way that other alternative uses.
diversified uses of jule goods have not
been developed or seriously pursued by
these mill owners; and they have depend-
ed overwhelmingly on the export market,
which previously used to be for hessian
and after that, for carpet backing. And
if for any reason, the demand declined
in US or other overseas markets, imme-
diately we are told that there is a ter-
rific crisis in that industry.

Even then, according to his own re-
port, the jute industry is still one of our
major  foreign  exchange earners. In-
pite of these recessionary conditions,
the figures here show that in 1979-80
the foreign exchange  earned by the
jute industry was Rs. 334  crores,
whereas in 1980-81 it came down to
Rs. 326 crores. It means that only Rs. 8
crores of export earnings went down.
But it is certainly a valuable and cru-
cial industry for our purpose. In this
vear, which has been declared as the
Year of productivity, it is a deplorable
fact that at this moment in West Bengal,
about 14 jute mills are lying closed,
not because of strike by workers, but
because of lock-out or something else
by employers; and so much of produc-
tion capacity ig completely crippled and
parialyzed. I do not know what steps
Government is proposing to take to
get these mills into operation again.
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At the same time, in this last seasom;
which has just passed of raw jute cul-
tivation, it is again admitted in the re-
port that during the past geason, prices
the growers of raw jute obtained were
generally lower than even the minimum
support price which the Government of

India  proclaimed at Rs. 175]- per
quintal. Even that price the raw jute
growers did not get. And mills are

lying closed. This report does not help
us to understand at all what needs to
be done, what is the remedy and what
the lines on which this industry should
be tackled.

There is a mention here of a Task
Force set up for the jute industry by
the Government. T know some of its
members. That Task Force has sub-
mitted as early as in February 1981
its report which consists of about 8 or
9 very important recommendations, as
to how to rehabilitate this industry, and
put it on its feet. Very valuable re-
commendations are there, I should say.
T am not able to go into them, for lack
of time; but the main thrust of these

recommendations is that the industry
should acquire a new look. It should
do some market research; it ghould

look for alternative uses for jute pro-
ducts, and should do modernization from
that point of view. At the same time
it should try to see that the cultivators
get decent price for the fibre. But this
report does not tell anything about
what is the fate of the Task Force re-
port. All it says is that the report was
again referred to some committee of
the officials or something. There the
matter rests; and nobody knows if those
recommendations are going to be buried
for ever or what is going to happen.
So, this is the very sad plight that the
jute industry has come to. I would re-
quest the hon. Minister to give some
serious thought to it. During the last
year, they went out of their way to
give the mill owners many benefits and
concessions hoping that would stimulate
them to revive the industry; they gave
them some Rs. 70 crores additional cre-
dit for buying raw-jute, because they said,
they did not have any cash. Even after
that nothing happens; nobody knows
where those Rs. 70 crores went also-
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And export subsidy was increased from
the 1st of September 1981. Still nothing
happens. So, either this industry under
its present owners has got to be radically
restructured; if that cannot be done, this
industry has to be taken over. It is one
of our principal foreign exchange earners,
giving you nearly Rs. 400 crores every
year.” It cannot be allowed to bc ruined
and destroyed like this by a hand-ful of
big jute mill owners.

Last few points about the cotton tex-
tile industry, of course, much is being
said here by other members also. Here
1 also regret to say, at this moment, in
this year of productivity, the fact of the
matter is that entire textile industiy in
Bombay is closed. You may blame any-
body vou like. You are the Government
running the show. 64 textile mills in
Bombay, the State from which the  hon.
Minister himself comes, 64 textile mills
emploving 2.5 lakh workers are closed
since the 18th of January. I do not know
how much production ig involved; but
this 1 do know that because of some
question of prestige ghat they will deal
with only such and such a union; we
will not deal with anybody else; and the
union with whom they want to deal is
completely isolated from the workers; the
workers do not follow that union. They
are out on strike. All they want is that
their representativeg should also be called
for some negotiations to settle the strike;
but nothing is happening; and this strike
is dragging on.

13.58 hrs.

[SHRI HARINATHA MISRA in the Chairl

It is one of the biggest textile strikes
that Bombay hag ever seen. It js npot
a very good thing to the credit of the
Government. At the other znd of the
country, in my own State, I would remind
the hon. Minister that the largest  mill,
«cotton textile mill, composite mill in
Eastern India, that is the Birla Keshorami
‘Cotton Mill in Calcutta, employing 10,000
‘workers had been locked out by the
‘management since the 6th of December
@ang this is April now. Production of
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this Birla Keshoram Cotton Miil comes
to 2.80 lakh meters of cloth per day; just
calculate the loss. And the net profit this
Keshoram Cotton Mill has been making
is like this. Is it running at a loss that
it had to be locked out ? In 1978-79, its
net profit was Rs. 3.46 crores; in 1979-80,
its net profit was Rs. 5.10 crores and in
1980-81, its net profit was Rs. 5.66 crores.
This company out of which the Birlas
are earning so much profit, that has close
down its largest unit employing 10,000
workers from the 6th of December; and
now we are on the 12th of April and
nothing is baing done. My complaint
is that nothing is being done, whatsoever
to get these employers to reopen the mill
and run it. If the workers go on strike
somewhere, we are told that they are doing
something terrible anti-social and the
whole country will be destroyed by the
irresponsibility of the workers and all
that. But where thesetemplovers, power-
ful employers are involved, closing down
their production units, the Ministers of
our Government have no courage tc say
boo to the goose; maybe for other con-
siderations I do not know what; because
this is the election season again now un-
fortunately.

14 hrs.

The last point T want to make js—
I would request him to look into it that
1s why I am raising it here—regarding
his own National Textile Corporation. 1
know the entire National Textile Corpo-
ration in the country is in difficulty and
1s showing very poor results. There ig
no doubt about it.

And one of the main reasons for it no
doubt is the fact that under the pressure
of the private textile mill owners the
Government agreed that they would have
no further résponsibility for manufactur-
ing, what is called the controlled cloth,
or cheao cloth, the cloth which is re-
quired by the vast rural masses of our
country. That was taken away from them
and the whole responsibility was put on
the NTC. Everybody knows that you
cannot make much of a profit out of the
cheap cloth, controlled cloth; # is mnot
meant to make profit out of it also. All
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the profit making varieties of cloth, fine,
super-fine and everything is léft to the
private mill owners and the NTC mills
are burdened entirely with the burden of
producing this cheap and controlled cloth
That I guppose, is the basic reason why
the balance sheets of the NTC mills do
not show profits. But anyway, I am
referring now particularly to the Eastern
Region subsidiary of the NTC comprising
about 14 mills in West Bengal alone.
In one year, 1980-81 the net loss of this
subsidiary, as published in their own
balance sheet, the Seventh Annual Report
18 10.88 crores—their net loss! There is
an Auditors’ Report included in this
Annual Report and it says in one place,
if 1 may quote, this is what the Auditors
have said:

“We were given to understand that
the Corporation has an internal audit
system. In our opinion, such system
is not commensurate with the size of
the Corporation or any of its business.
It requires to be adequately enlarged
and extended to various areas of ils
activities.”

Now, the Chairman and the Managing
Director of this subsidiary, of the Eastern
Region, Mr. S. K. Bannerjee, who has
been in control since 1978-79, has been
accused of making various inconsistent
and contradictory  statements. He ap-
peared before a Parliamentary Committee
also last year, headed by Mr. R. R.
Morarka which went to Calcutta,
specially to study the affairs of this NTC
and all sorts of inconsistent and con-
tradictory slatements were made by the
Chairman and Managing Director and if
one tries to sort out those contradictions
....(Interruptions).

MR. CHAIRMAN: What is the name
of the Committee?

SHRI INDRAJIT GUPTA: A Com-
mittee of the Parliament.

MR. CHAIRMAN: What Committee?

SHRI INDRAJIT GUPTA: It must
have been the sub-committee of the
Public Accounts Committee of the Public
'Undertakings Committee. It is there-
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fore gsuspected that the bulk, for example:
the bulk of the yarn being produced by
these mills, in tHe Eastern region js not
being sold, as it was meant to be sold by
a Government agency to the handloom
sector and Government cooperatives and

all that, but is being sold to private
agencies.

There was a case in the Calcutta High
Court involving this Eastern Region sub-
sidiary of NTC. Case No. 220 of 1980.
That is some other matter I am not con-
cerned with it at the moment. In deliver-
ing the judgment in this case on the 17th
February 1981 Mr. Justice S. K. Roy
Choudhury of the Calcutta High Court
made a few comments and I would just
like to quote one or two of them, because
they are of a general type of comments:

“The whole object and purpose of
the provisions in the Companies Act,
1956 and the rules made thereunder is-
to see whether the business is carried
on, following the commercial norms
and honestly and in a regular manner.
There is no dispute that the respondent
company—meaning this NTC—has
taken over the sick textile units to
bring them to line by an efficient and
honest management. But I can take
a judicial notice of the notorious fact
that it has utterly failed to do so. On
the other hand, the attitude of the
present management of the respondent—
company is such that it gives the im-
pression to the Court that they are
not bound by the laws of the land or
by any provisions of the Companies
Act, 1956 and whatever they say must
be accepted as gospel truth both in
fact and in law. The high and mighty
attitude on the part of the respondent
Company is really sickening and I do
not think that the Court should take
by any notice of any fact or law which
has no basis and particularly the Court
will not rely on technicalities. How--

ever, the respondent-Company, being
a Government company, and a top
heavy administration which is manag-
ing the sick units, and whether they
have brought back health to the sick
units or not is a question to be enquir-
ed into elsewhere.”
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That @&d mot come within the ambit of
that particular case.

What I am saying is that there is
something very seriously wrong with the
eastern Tegion unit of the NTC. For
example, you will find from the Annual
Report they have spent a substantial

amount, invested about Rs. 3591 crores

on modernisation of machinery. But,
along with the modernisation of machi-
nery, one finds that the machine utilisa-
tion is going down all the time. Some-
body has to look into it. How can this
happen?

" SHRI SHIVRAJ V.
process is on.

PATIL: That

SHRI INDRAJIT GUPTA: My in-
formation is that in this process of
modernisation, the Technical Director and
some other technical experts who are there
are being ignored in favour of setting up,
what he calls,—this is mentioned in his
Report— the Modernisation Committee,
consisting of senior executives. They may
be senior, or may be anything, but in
this particular matter, the Technical
Director and the technical experts have
to be given priority; otherwise, it becomes
highly irregular;

There are also certain serious charges,
which I do not want to lay here because
I cannot prove them; I do not know
whether they are correct or not but they
have appeared in the press—charges of
malpractices in the negotiations for the
purchas}e of this new machinery. Tt should
be looked into.

Finally I would like to ask one ques-
tion. Of course I do not know whether
he is im a position to reply. I am told
that the affairs of the eastern regional
subsididry have reached such a stage that
there was an internal inquiry and audit
by the Ministry—perhaps by his pre-
decessor, I do mnot know. It was
carried out by one genetleman, who
is in charge of the holding company
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of NTC and the Secreary of the Depart-
ment of Textiles perhaps. They carried
oat an internal inquiry and they- have
submitted a report, I am sure. Whether
that report justifies that at least this
Managing Director, Shri  Banerjee,
should be removed immediately, if this
subsidiary is to be saved or rescued in
any way. It cannot be done by keeping
in office this gentleman. who has prac-
tically led it to its liquidation. If there
is such a report, and if there is such a
recommendation, however confidential
it may be, I would very much like to
know. ...

MR. CHAIRMAN: Now it is no more
confidential.

SHRI INDRAJIT GUPTA: Neither
the previous Minister, nor the present
Minister seems to be inplementing it or
taking any action on it.

I only wanted to refer {0 one or two
matters. There are so many things
covered by this Ministry’s activities that
one is tempted to speak about many more
things.

MR. CHAIRMAN: I think you have
given them enough of food for thought
and action,

SHRI INDRAIJIT GUPTA: For
thought? T thought it is meant for
digestion. But, it cannot be digested.

I do not wish to take up more time.
I thank you for the indulgence given to
me. But, of course, my main quarrel
is with their basic policy. the pew im-
port policy by which, I think, he is going
to bring grief and disaster to our econo-
mic development.

*SHRI ERA MOHAN (Coimbatore):
Mr. Chairman, Sir, on the Demands for
the Grants of the Ministry of Commerce,
I rise to say a few words on behalf of
my party, the Dravida Munnetra
Kazhagam. .

The new import-export policy which
has been announced recently has to be
welcomed  because it is in consonance

¥ B mo |

*The original speech was delieved in  Tamil.
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wn.h the avowed objective of  accelerat-
ing production in. 1982 and the Govern-
ment have announced 1982 as the Year
of Productivity. In this new policy of
imports and exports, many concessions
have bpen given for the import of plant
and machinery which will in turn increase
the pace of production, It is needless to
reiterate that we have to earn more and
more of foreign exchange through
augmenting our exports in order to
ensure rapid economic growth.

It is reallv unforiunate that after the
announcement of 1982 as the Year of
Productivity the Government of India
have declarcd the policy of credit squeeze,
in consequence of which the commer-
cial banks and ‘the nationalised banks
refuse to give overdrafts and loans to
businessmen and traders. Here it 1
necessary to make an exception for the
export traders. The commercial banks
and the nationalised banks <hould be
directed to exempt the export traders
from the credit squeeze policy and extend
all the necessary monetary facilities to
them in national interest. The hon.
Minister of Commerce should exercise
his good offices in this matter so that
our export trade is not handicapped for
want of finances.

1 have to point out here that in 1981
the imports from England were 100 per
cent higher than our exports to England.
Naturally there has been a severe
adverse balance of trade so far as our
trade relations with England are con-
cerned.

Thig calls for immediate scrutiny by
our Commerce Minister and steps are
to be taken to set right this unhappy
sitnation. This assumes an alarming
situation if the trade with rupee-payment
countries is very much on the high side.
Our trade’ with  non-rupee  payment
countries, known as hard currency
countries, has been  declining steadily.
This has inevitably affected our foreign
exchange reserves, The value relation
of rouble and rupee is low. while the
value relation of dollar and rupee and
pound and ruoee is really high. We
should endeavour effectively to set right
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this imbalance and improve o’u\- trade
i d ’ - el ; U A
with hard currency countries. .

Presentliy, rice bas become the major
foreign exchange earner. While the
Basumati rice is in great demand in
foreign countries, we are exporting more
of IR 106, Parimal rice. While the
Basumati rice can fetch outside Rs. 6000
per tonne, the price outside for .parimal
rice is just about Rs. 3400 per tonne.
Inspite of this substantial price diffe-
rence, we are exporting more of Parimal
rice. Our efforts should be to export
more of Basumati rice so that we earn
enormous foreign exchange. Parimal
rice should be kept for internal consump-
tion and all the Basumati rice should be
reserved for export,

Recently we have entered into an Agree-
ment with the USSR for the supply of 1.75
lakh tonnes of rice, The Food Corporation
of India has been entrusted with this giga-
ntic export effort. In the background of
heavy pilferage taking place in the F.C.L
which is worth several lakhs of rupees,—
this is surely the sign of mismanage-
ment—I doubt very much whether the
F.C.1. will be able to meet its obliga-
tions, The F.C.I. has also no expertise
in exports. I am apprehensive of our
country’s name being sullied in the
USSR. 1t may have an adverse effect
on future trade relations also, with the
USSR. 1 feel that we should not
hesitate to utilise the services of Export
Houses in the private -sector who have
experienced personnel to  tackle such
tasks. We may impose strict restrictions
on their activities. I am suggesting just
10 ensure that we honour our commit-
ment of supplies as per the schedule of
the agreement.. The Commerce Minister
has a vital role to play in this matter.
‘We can give some duantity to :these
private sector export organisations and
the balance can bc exported by the State
organisation.

T am constrained to say this because
of the failure of State gponsored export
organisations like NAFFD., NAFFD was
entrusted with the task of - exporting
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onions,  Thig apex exporf body could
mot do the. job and the export of omions
had to te farmed out among private
sector export 'organisations. The export
of oniou was de-canalised except in the
casé of Malaysia. Even in the case of
‘Malaysia, NAFED could export only
35 per cent and the remaining 65 per
cent exgport was done by a private sector
export house. Because of the prevailing
confusion, there is demand for decana-
lisation of onions even in the case oOf
Malaysid. The growers of onions have
become the victim because they are not
getting remunerative prices. In other
countries, the exports are primarily done
by expert organisations. At this juncture,
we .are mainly concerned with earning
more foreign exchange by expanding our
export programme and for that we need
not stick to slogan of state sector and
private sector. We should utilise the
services of such export organisations in
the private sector coupled with the
authority bestowed on the State-sponsored
export agencies.

In the country's total export of hand-
loom  fabrics, Tamil Nadu occupies
premier place. Lakhs and lakhs of
people in Tamil Nadu depend upon hand-
loom industry for their livelihood. The
Tamil Nadu handloom fabrics used to
occupy pride of place in the international
markets. But today, stocks of handloom
fabrics worth hundreds of crores are
stagnatiog in Tamil Nadu. Every week
exhibitions of handloom fabrics are held
just to promote the sale of handloom
cloth. Yet the Government of India has
not taken keen interest in promoting the
export of handloom cloth . in  foreign
markets. It should be given the top
priority of the Government of India to
boost the export of handloom  cloth to
foreign countries. If this is not done,
lakhs and lakhs of handloom weavers
in Tamil Nadu will face strarvation deaths.
Whatever filllp is required for this pur-
pose, the Centre should not hesitate to
render. i

Till recently India held the sway In
internation] market for its.turmeric, 85
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per cent of world’s - “requirement! ! of
turmeric was met by India. Out of this
65 per cent came from Tamil Nadu.
Because of our negligence, Ch_iﬁa has
captured the world market for turmeric.
It may be due to the lower price of-
Chinese turmeric that we have lost,'the
international market. I demand |, that
immediate attention ghould be paid to the
export of turmeric and we should restore
to ourselves the lost market.

We have Free Trade Zones in Kandla,
in Santa Cruz in Bombay and in several
other places for improving our export
performance. The Free Trade Zone for
Electronic products in Santa Cruz has
become a remarkable success. During
the past two years, whenever I got an
opportunity to speak on this subject, I
have been repeatedly stating that a Free
Trade Zone should be set up in Meenam-
bakkam Airport Zone in Madras for
electronic  goods. In Tamil Nadu we
have eminent men in electronics and we
have also entrepreneurs ready to invest
all the money required for this purpose.
So far there is not a single Free Trade
zone in Tamil Nadu. By setting up this
Free Trade zone near Meenambakkam,
Tamil Nadu will get the justice done to
it Similarly, Coimbatore is known as
the Manchester of India with 105 textile
mills and hundreds and thousands of
Steel  Foundries. There is substantial
production of handloom  fabricg also
here. Adjacent to Coimbatore is Tirup-
pur which is known for its hosiery
throughout the world. From Nilgiris and
Anamalai, which are on the outskirts of
Coimbatore, tea is exported. If. a Free
Trade Zone js set up in Coimbatore,: then
Coimbatore will be on the world ‘map
That will give the much-needed boost to
exports from Coimbatore. That wilt also
create the necessary indusrial infrastruc-
ture in and around Coimbatore, ‘Wwhich.
is suitable for export markets. I demand
that a Free Trade zone on the pattern
of Kandla or Santa Cruz Free Trade
Zone should be ¢et up in Coimbatore.

India is peninuslar in its real sense
with long coastline on three sides. Tamil
Nadu, Kerala, Karnataka and Andhra
Pradesh have the longest coastline as
compared to many countries of the
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world. In our exclusive economic zone,
we have abundant marine wealth which
remaing unexploited so far. Even
smaller countries are exporting more of
marine wealth than India. OQur fisher-
men are using the age-old catamarans.
They have no mechanised boats capable
of going deep sea for catching more sea
food. It is really unfortunate that we
have not laid emphasis on the export of
marine wealth so far. By exporting
marine wealth alone, we will be able to
get maximum foreign exchange earnings.
Yet we have neglected this area of great
potential for exploiting to the country’s
good. The Commerce Minister should
devote his attention to this field and
ensure that our foreign exchange reserves
are built on the export of marine wealth
alone.

I do not understand the reasons for
banning the export of sandalwood. For
the past two years I have been referring
to this on the floor of this House. In
reply to a question raised by me some
fifteen days ago, I was told that Tamil
Nadu could send the Sandalwood to
Karnataka, as if Tamil Nadu can earn
foreign exchange by selling it to Karana-
taka. T cannot understand the logic of
this reply. When crores worth of sandal-
wood are lying moth-eaten in Tamil
Nadu, when the blackmarketeers
smuggle out cut-pieces of sandalwood,
why should there be ban on the export
of sandalwood from Tamil Nadu? I
demand that the ban on the export of
sandalwood should be lifted immediately.
There is no need for it at all. When we
are in need of foreign exchange, we
should allow the export of sandalwood.

Before 1 conclude I would refer to
another sordid feature of the working
of thig Ministry. In Coimbatore 13 sick
Textile Mills were taken over by the
Tamil Nadu Textiles Corporation when
my party the DM.K. was in the Gov-
ernment. FEarnest effortg were made to
bring them back to life. Suddenly, all
these 13 sick textile mills were taken
over by the National Textiles Corpora-
tion working under the jurisdiction of the
Ministry of Commerce. Besides these
13 sick textile mills, one sick textile mill
in Pandicherry has also beep taken over
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by the N.T.C. While these were in the
charge of private management, the retired!
workers, the retired Government
employees and teachérs had invested their
savings in these Mills as fixed deposits.
Deposits of Rs. 5,000 or Rs. 10,000 by
such people had swelled the coffers of
these mills at that ‘time. Now I under--
stand that though these deposits have
matured, the NTC 1is not paying them
back to these small investors. Some
widows have come and complained to
me, after bemoaning and bewailing their-
financial lot. If the NTC does not return
the deposits of affluent people I cannot
have any complaints. But it is really
cruel not to return the deposits of retired
workers, widows, retired government
employees and teachers. The Govern-
ment of India should direct the NTC to
return the deposits of these people im-

mediately.

I am sure that within the framework
of the new import-export policy we will
be able to have a favourable balance of
trade with substantial foreign exchange

earnings to our credit.

With these words I conclude.
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AFwor TG fear w@r WMR S¥ FT
fawre wf guT @1 UF FgT a9,
qqrT U @ g F §wrEAr
g, afew g1 T E; HAAF FT
frata quiaar Wi GFIT F A
T wu® sqrqrT farw grar gy fwar
AAT g T A WG T FT
sgTqr% faoR §, 7% &S 98 sgaarfaal
¥, sa1qarfedl § 9F GORAT & Fal®
M BT aqiTr g AT S Wiegw HO
F saTmd §, 97§ fl I¥ AT 3y
glg v =ifgg A qifs g7 7
T 7 T g% SAfEd 0FT AG @
@O |

3T & ATAE QTY 99 § @I A
1@ 4 a2 g f&F a9F N\ g 1
Tgut @gn 19 mer g g, oEd
fasrsgrai €l soAl ganfo @@ #7
I¥ FER AE FTIA | TEiAy
T9 17 F) wEAWEST g 5 3% B2
sprarfet &Y ko fegr w17, ST F1
FO A FU eageqT F &G arfE
T8 AW F @A GG g1 & J91F AT
aF AR qra &Y g faaen quv ff #few
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SHRI DAULATSINHIJI JADEJA
(Yampagar): Mr. Chairman, Sir, I rise
to support the Demands for Grants of
the Ministry of Commerce. While doing
so, I shall restrict my observations to
trade with a distant region and a few
telected commodities.

It ig gratifying to note that over the
last couple of years, there has been an
increasing realisation in India of the
promising opportunities for developing
Indo-Latin American economic relations.

These efforts began in early forties,
when the Government of India opened
the Office of Trade Commissioner in
Buenos Aires, Argentine,  Notwith-
standing these early efforts, our economic
linkg with Latin America did not really
begin till the historic visit of our Prime
Minister, Mrs. Indira Gandhi in 1968.
Since then, the growing participation by
India in various international economic
forums such as UNCTAD, TCDC etc.
offered lLatin American countries an
opportunity to appreciate India’s immense
economic and technological advances.

The near collapse of the world mone-
tary system and the continuing recession
has made it imperative for India to
diversify our international trade relations.
While inaugurating the New Delhi con-
sultations among the developing countries
recently, our Prime Minister rightly
stressed the need to make economic co-
operation among developing countries a
vast movement.

In spite of all this emphasis, T am
sorry lo say that there has been very
little concerete achievement in the Indo-
Latin-American Trade relations.

To enumerate some points, I feel that
the following give indications of the
present state.

Absence of direct Shipping service
between India and Latin America has
s0 far been the major limiting road in
promoting steady flow of commodity
trade between India and Latin America.
While the present Shipping arrangement
of the Shipping Corporation of India
for acripting cargo for South-America
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destinations with trans-shipment powat in
Singapore has proved somewhat un-
satisfactory, but the Shipping Corpora-
tion’s very recent successful efforts to
have tie up with o South American line,
as well ag the announcement by Colom-
bia to establish a direct shipping service
with India are efforts in the right direc-
tion. I do not have to elaborate om the
rich prospects that exist for India’s tradi-
tional and non-traditional exports to
Latin America. A number of trade
delegations that have visited L tin
America have identified these po-- ble
areas of trade.

Equally, Latin America is capab’ of
meeting a wide-range of India’s import
needs, important among them ng
petroleum and non-ferrous metals nd
uncut diamonds. India has entred into
contracts with Mexico and Venezuela for
petroleum crude. It is my earnest hope
that these contracts will prove to be
just the beginning of the trade exchanges
between India and Latin America.

Al
A right gtep was taken when fishing
trawlers were imported from Mexico in
the middle 70s. But since then, stronger
links with that region were not forged.
Latin America has one of the  best
developed fishing industries. Peru is the
world’s Jeading producer of fish. Tuna,
Shrimp and al varieties are fished in
Latin America. Yet, we have been
unable to conclude even one joint venture
agreement with Latin American countries
in the fisheries sector.

At the present moment, it would have
been interesting and valuable for India
to explore the experiment that Brazil
is carrying on, using molasses based
alcohol to fuel motor transport. A
similar situation exists in India, whereby
the experiments could be carried out, as
presently Brazil gets 20 per cent of its
fuel needs supplied by alcohol produced
from molasses.

The technologies that Latin American
countries buy from the West are capital—
intensive. They do pot suit many of the
tropical countries of the region. India
could certainly play a leading role among.
these countries in supplying the tropi-
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calised labour-intensive technolgies for
several Latin American countries.

Such an exchange of technology can
be encouraged by posting scientific
Attachees in our Embassies. It is also
pecessary to encourage programmeg of
exchange at the academic level and also
between specialised research institutions.

It would be appropriate if various trade
and commercial officers could be given
specific targets to fulfil. I would like
to point out that some of the Amazonian
countries had asked for Indian buffaloes.
But I am informed that due to delay in
communication, nothing fruitful has
materialised. Animal husbandry and
agriculture is one field where there is
good scope for cooperation.

It would be a mistake to assume that
Latin America can wait till we have the
time to develop our relations with them.
Japan and Korea have followed the lead of
Canada and now they have made great
progress in fostering mutual trade with La-
tin America.

We have an inherent advantage in La-
tin America, in that there is a general sym-
pathy and appreciation of our history and
culture. There is no bias of any sort
against us. On the contrary, India would
be welcome because we do not belong to
the dominating economies,

We must continue to send trade and cul-
tural delegations to Latin America. Our
communication with that region must be
improved

Government must initiate steps to make
it worthwhile for Indians to explore pos-
sibilities of developing trade with Latin
America. A scheme of incentives must be
granted for this purpose. If incentives are
given, Indian businessmen would defini-
tely take advantage of the posibilities.

In conclusion, may I rciterate that in-
creasing the two-way trade and economic
cooperation between India and Latin Ame-
rica needs no more emphasis? That rich
possibilities exist jn mutual econcmic rela-
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tions between India and Latin America, is
obvious.

What is, however, imperative is a strate-
gy coupled with a conscientious eflort in
understanding each other better, through
more and more personal contacts at offi-
cial, business and educational levels, An
effort indeed is to be made to project ear-
nestly the modern image of India, high-
lighting importantly the giant strides that
our country has made in the fields of
science and technology.

The former Commerce Minister, Shri
Pranab Mukherjee has more than once
assured that high priority is being given
to the promotion of trade and economic
relations with the Latin American region.
He has also assured that trade and indus-
try in India will be given the necessary
facilities and support for effective imple-
mentation of the oportunities available.

It is my earnest hope that our Govern-
ment will turn a new page in our trade
and economic relations with the countries-
of Latin America and the Carribean, many
of whom share the same aspirations as we
do.

Coming back to our owp land, 1 would
like to draw the attention of the hon. Mini-
ster to the policy of importing dates and
exporting onions, This was a reserved item
to help the small man, i.e. the sailing ves-
sel owner. It hag traditionally been the
trade of the sailing vessel owner; but
lately, even the bigger shipping companies
have been allowed to import dates when
sailing vessels were available at Dubhai
and other places.

I would only request the hon. Minister
to clarify this policy of ours, and tell ve
whether the sailing vessel industry, which
is an industry of the common man &and
the small man will be saved by our Gov-
ernment’s policy or not.

Talking of the free (rade Zone, I
come from a region where we have the
Kandla Free Trade Zone. The Kandla
Free Trade Zone has expanded its territo-
rial area to the other coast, viz., the coast
of Saurashtra; and a small village called
Wednar has already been included as part
of the off-shore Kandla project,, May I
request Government to tell us whether
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they will allow the Free Trade Zone to be
expanded, so that the Wednar area could
also be covered for the Freg Trade Zone
activity?

SHRI M. RAM GOPAL REDDY (Ni-
zamabad): Sir, I conrgratulate Madam
Gandhi for entrusting this very important
" Ministry to two young men of our House;
and I am also glad that Minister is ably
assisted and his orders are being executed
by very efficient officers who have travel-
led all over the world, and who have
worked in U N. and other places.

Before proceeding with my speech, 1
want to answer one point of Mr. Indrajit
Gupta. He referred to Keshav Ram Tex-
tile and Jute Mills of Calcutta, which em-
ploys over 10,000 persons; and there is a
strike. That factory was making over Rs.
3 crores. to Rs. 4 crores. This self-same
management, viz, Keshav Ram Mills are
having a cement factory in my State; that
factory’s capacity has been increased by
300 per cent over 15 to 20 years. ‘lThat
also makes a profit of Rs. 2 crores to Ks,
3 crores; and itg production is over 120
per cent. It is the same management in
two different States. What is the difference?
I think there is something wrong with the
State Government and its labour leaders.
But in my place, my government gives all
the assistance to the labourers and labou-
rers are getting very good incentives to
produce more. There is a shortage of coal
and electricity. In spite of that, the prq-
duction is over 120 per cent. That ig due
to the management over there. Simple be-
cause he is Birla, we should not 20 on
condemning. That is the habit unfortuna-
tely with our communist members. He
has also referred to the strike in Bombay,
As the Minister knows and
Chief Minister is here, who hus been wor-
king day-in-and day-out to build wup the
Mabharashtra State which is number 1
State In our country.....

MR. CHAIRMAN: I think he has
been planning now for the entire count-

Ty.

SHR1 M. RAM GOPAL REDDY: Now
he is planning for the entire country. once
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upon a time, he was confining to Andhra
Pradesh and Maharashtra, He is from my
place and my university. There what I
understand is that, because I am also a
frequent visitor to Maharashtra, they have
created a violent situation. The people are
afraid of going to work. Now, 1 request
the Centre and also the Maharashtra Gov-
ernment to give security to the workers
and also they should be assured of their
safety. Then immediately all the mills will
start producing.

The good thing is that we are exporting
a lot of articles from our country to other
countries. Our officials, the STC and
MMTC create a market. Suddenly. one
fine morning one item is withdrawn and
all our effort in creating the market go
waste. I want that, whenever they create
a market, we must feed it; w& must supply;
we should be dependable suppliers. When
we have got plenty, we will export more.

Take for instance sugar. Sugar, as a
matter of fact, built up our foreign ex-
change reserve, because we ecxported it.
Once myself, Vasant dada and our sitting
members went to Madamji and requested
her to export sugar. At that time, we ear-
ned Rs. 460 crores as foreign exchange
plus made a profit of Rs. 150 crores. That
is the basis at that time. Later on, this gult
movement and other things came and out
foreign exchange reserve went upto Rs.
5000 crores. Unfortunately, when the Jan-
ata Government came, they squandered
it. Then we built up about one crore ton-
nes foodgrains reserve which they had
also squandered and had created the scar-

city.
MR, CHAIRMAN: I think it had been
2 crores.

SHRI M. RAM GOPAL REDDY: I
am talking of the balance reserve in our
godowns.

| FAY FaQET 9T AR OF F0%
" aer ¥ 9t

W F} A ARG | T Aew
T 9§ AT 1980 W, @ MK
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Wt gm wwa fam (fAaige) o
Igreaer &, ¥ aFfosg fawmr &0
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qifqe @ W WIA0 Fiq FgOT |
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Thed AT 350 &Wq faEes ov
qT 14 g1 W o® § sgrqifeat oY
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HAT WEIRT 7 1982-83 FI WY
v gers grfesy aifem @y @
Saf faqg § S aurs A7 HEa
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FrEE &, 9 B @ g 3 A
et i ¥ g

TT 4T FET I & AT qrEeE!
gzrf wiT arge wa «ff fzar, W
agl, fagd frami &) wra agdt faar
q wada wdr «v A faggd Far
sga fa feam &1 95 T w
faerl =7z 33 =g fva foe =i
gAfmar & FT@F § A & a1
80 T fadl # faexz 57 | F1®
fRarm® @1 7 350 ® fFgeq AT
A KA FII@EAT § AG dl 1350
gaT ®> faazT #;iT 2350 AR
3350 gAT ®17 fF324 ) w7 1 9
i & Anw famErgir

wAA H2! AT a1 2, FAfAT F
Aadl HS TACT FIGT F

MR. DEPUTY-SPEAKER: Now, the
Minister will reply.

15.57 hrs.

[SHRI CHANDRAJIT YADAV in the Cha;r.

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
SHIVARAJ V. PATIL): Sir, about 16
Members have participated in this debate.
Well, the speeches made by the hon.
Members were not fiery speeches but they
spoke in a very lucid and comstructive
manner,

Some of the Members patted the Com-

merce Ministry on its back and spoke a
few good words. The rank and file in the
Commerce Ministry values the good words
spoken by the hon. Members. It is neces-
sary to evaluate and to criticise to achieve
the results. It is also necessary to appre-
ciate and encourage when soms good
thing is done.

Some hon. Members criticised the work-
ing and the policies framed by the Com-
merce Ministry. The criticisms levelled
by them will not be lightly taken by
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those who are working in the Commerce
Ministry. They will certainly attach im-
portance to the points made by them
while trying to assess and evaluate the
performance of the Commerce Ministry.
We attach importance to the criticism
also. It gives us an opportunity to correct
the mistakes, if there are any, made by
us; it gives us an opportunity to dispel
some of the misgivings the hon. Members
might be having about our policy and so,
from both these points of view, the criti-
cism levelled by them is not unwelcome
but it is welcome by us.

Sir, the Annual Report is given by the
Ministry and it outlines the achievements
of the Ministry. It points out some of the
draw-backs also and gives the reason as to
why the targets which were set were not
achieved 1 hope that the Report will help
the hon. Members to follow the direction
in which the Ministry wants to proceed.

16 hrs.

Some hon. Members have given cut mo-
tions. It is not possible for me now O
reply to all the points which are made by
hon. Members in the cut motions. Some
of the points would certainly be answered
in the course of the speech which I am
trying to make here but the rest of the
points which remain unanswered in  my
speech will be replied to in writing and the
replies will be sent to the hon. Members.

Sir, many points were madc by the hon,
Members. It may not be possible for me
to reply to all the points that are made
by the hon. Members who are here but X
would like to assure them that we will
take into account the suggestions made by
them and to the extent it is possible for
us to implement those suggestions we will
try to implement them. If there are any
other kinds of points made by them we
will try to send written replies to  those
points also.

Sir, frist of all T would like to take up
the points which relate to the Textile De-
partment and then I want to take up the
points which relate to the Forein Tarde
Department of our Ministry. The first
point which was very cogently. made by
many hon. Members was about jute. They



423 D.G., 1982-'83—
[Shri Shiv Raj V. Patil]

said that in West Bengal jute has not help-
ed the peasantry as they are not able to
get remunerative price for their jute. The
second point which was made by them re-
lated to the industry as such.

Sir, it is true that jute prices have been
fluctuating and causing lot of concern to
the peasants to the industry and to all of
us in the Government as well. Now, it is
necessary to see that fluctuation in jute
price is stopped. With that intention the
Jute Corporation of India was brought
into existence and the JCI has been pur-
chasing jute. JCI has purchased 17.59
lakh bales this year as compared to 10.62
lakh bales purchased last year. This will
go to show that the JCI is doing its best
to help the producers of jute in that area.
But unless something is done by those who
are holding reins of Government in that
State it would be difficult for the Central
Government to control that thing from
here always. Shifting of the responsibility,
I would not say, is there but it is neces-
sary to creale a machinery (o tackle this
problem and unless that machinery is
available it would be difficult all the time
to control that from a long distance. As
far as cotton is concerned in certuin States
cooperative societies are purchasaing cotton
and as such the question arises why co-
operative societies in West Benzal should
not purchase jute.

SHRI INDRAIJIT GUPTA: There are
no juie cooperatives in West Bengal.

SHRI SHIVRAI V., PATIL: If there are
no cooperative societies, it would be neces-
sary for the Government to create coope-
rative societies or any other mechanism for
this purpose [ am not trying to shirk res-
ponsibility; I am just trying to say that if
there are any problems they should be
handled by the Central Government as
well as the State Governments and others
also who are responsible for these things.
Secondly, T wish to state about the Various
steps which have been taken (o see that
the jute industrv does not suffer. These
are the steps taken by the Government of
India in order to help the jute industry
and through the jute industry ihe workers
in the industry:
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(1) Grant of cash compensatory sup-
port for export of jute goods with ef-
fect from September 1981. [ts continu-
ance beyond 31st March is under con-
sideration.

(ii) The emergency purchases of cne
lakh bales of B.T. Will Bags as one time
operation through DGS&D under the
Essential Commodities Act and aiso the
repeat orders from the State Govern-
ments to set up the off-take of jute bags.

(1i1) Compulsory use of nmew hags for
packing cement upto 90 per cent at pre-
cent and upto 100 per cent with effect
from 1-10-1982.

(iv) Persuading the other user depart-
ments to use more jute bags instead of
synthetic substitutes for packing of fer-
tilizers, sugar and foodgrains.

(v) Reserve Bank of India has advis-
ed all commercial banks to provide ad-
ditional credit to jute mills for purchase
of raw jute upto 14 weeks' consumotion
including 4 weeks' consumption from JCIL
and an additional 2 weeks' Juring Nov-
ember. 1981, to January, 982, 45 a
measure of price support operalion for
raw jutes. Banks have also been advised
to consider reducing the margin to [0
per cent for purchase of raw jute to
be made in November and December
and again for purchase to be made in
January 1982,

(vi) A Committee of Secretaries has
looked into the task-force recommend -
tions on raw jute textiles with regard to
demand and supply factors, long-term
problems of technological improvements,
market promotion and export strategy.
Necessary action to implement the re-
commendations has been initiated.

(vii) Regional and international
level consultations ameng the jute pro-
ducing and jute consuming countries
under the auspices of ESCAP, UNCTD
and FAO are also being periodically
held to formulate joint action program-
me to stabilise prices and export earn-
ings of the jute producing countries.

(viii) Procurement of 1.98 lakh
bales of B.T. Will bags through DGS&
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D for April/June 1982 delivery on cost
p}us'basis after linking it with purchase
of 8 lakh bales of raw jute from JCL
This is in addition to the emergency pur-
chase of one lakh bales of B.T. Will
Bags during November-December, 1981.

These are the concrete steps which have
been taken by the Central Goveinment to
help this industry T hope that these steps
will certainly help the industry. Now It is
for the industry also to make use of these
facilities given to them and to start the
industry and to see that the workers do
not suffer there. But, allow me, Sir, 1o
say that it would be necesary for the wor-
kers also to take a stand which is help-
ful to the industry as such. If there is no
the workers and
the industry and the growers of jute it is
going to be a ditficult problem. Ang it is
only by balancing the interests of the
workers, the industry and the jute gro-
werg that this industry can survive and can
prosper. If the balance is upset, the work-
ers are going to suffer, the industry is
going to suffer, and the growers are also
going to suffer.

One of the ills with which this industry
is suffering is non-modsarnisation and
obsolescence. Unless that problem is over-

come it is not going to be helpful. We
have to see what can be done. As
far as the Government of India is con-

cerned, certain steps have been taken to
help inmodernising We have also seen
that some sort of research is also started.
After all these steps have been taken. we
hope that this industry will come out of
its difficulties, and would, after some time,
at least start helping the export of this
country as also the crowers and workers in
the industry as such.

SHRI INDRAJIT GUPTA: Sir, he has
said about certain things in the Report.
But am 1 to take it that the recommen-
datioms of the Task Force which were pro-
cesed by some Committee of Secretaries,
as he mentioned have been, by and large
accepted? What has happened to the reco-
mmendations? Have they becn accepted?
“The question of implementation will arise
later after these recommendations have
been accepted, in the main. What is the
position?

CHAITRA 22, 1904 (SAKA)

Min. of Commerce 4,26

SHRI SHIV RAJ V. PATIL: At the ap-
propriate time, we will certainly let you
know. But the intention is to see as to
how we can help the industry and there
are certain recommendations whaich can
be looked into and acted upon. There are
certain suggestions which will not be pos-
sible for.us to accept. But we will certain~
ly let you know very soon as to what we
are doing_

Sir, the second point which was raised
by the 15th speaker related to the prices
of the cotton. We have been told that this
year the cotton that will be producea
would be of the order of 17.50 lakh bales.
The cotton which is produced in Mahara-
shtra is procured by the moencopolist
scheme. 1 am told that 80 lakh bales were
procured last year and this year 13 lakh
bales have been procured.

MR. CHAIRMAN: Was it out of 17
lakh bales? What was the total production
of cotton in Maharashtra?

SHRI SHIVRAJ V. PATIL: Those
figures are not with me. They have given
the figures for the entire country as such.

Now coming to the market arrivals, in
1980-81. the market arrivals at tha; parti-
cular moment were 63.98 Jakh bales. The
market arrivals as on 13-3-1982 were
62,48 lakh bales. Now, the cotton purcha-
sed by the CCI this year has been 7.42
lakh bales. Thus the cotton purchased
by the CCI is about 21 per cent of the
cotton which had arrived in the market.
Now, it was found that the prices were
ruling quite high. They were higher than
what they were last year. In the month of
September 1981, the unit price was 240.3,
when in 1980, it was 170. In October it
was 232.2 and last year it was at that time
171. ITn November 1981, it was 225%.2 and
In previoug year it was 178. Now. in De-
cember 1981, it was 227.7 and in the
previous year if was 198.2. In January 1982,
it was 225.1. 1t was provisional. In January
last year, it was 205.3. In February 1982,
it was 213.5 and last year during this pe-
riod it was 206. So, the unit pricc of
the cotton has always been higher than
what it was 1in the previous- year.
In this month of March, 1982 this has
come down and we have asked the CCI
to step up the purchase of cotton and the
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prices have always ruled must above the
support price. Now. what was the suppprt
Support price for Desi Kapas is Rs. 250|;
it was sold at Rs. 465{- this year and Rs,
415/- last year. Support price for J-34 was
Rs. 304/-; this year on 31-3-1982 it was
sold at Rs. 423)- and last year it was sold
at a higher price. Support price for A-319
was Rs. 347|- and the price at which it
was sold is Rs. 454/-. Support price for
1973 variety was Rs. 312|- and it was sold
at Rs. 397|-. Support price for H-4 variety
is Rs. 436|-, and it was sold at Rs. 487|-.
Support price for MCU-5 was Rs. 453/-
and it was sold at Rs. 437|-. Support price
for Var Laxmi was Rs. 470/- and it was
sold at Rs, 487|-. Support price for %4
was Rs. 453)-, and it was sold at Rs_ 471 -.

These figures go to show that the prices
were much above the support norice.

The Cotton Corporation of India has to
do a twin duty, as I said last time also.
CCI has to give at least the support piice,
or much above the support price, a sort of
remunerative price—I would not call it a
remunerative price pure angd simple. At
the sarne time, it is not the duty of CCI
to see that the prices sky-rocket, and 1t
becomes unremunerative for the conSu-
mers and the industry also to use cotton
and to produce cloth. Here, a balance has
to be struck. It is necessary to srike a
balance between the consumers, producers
of the cloth and the growers of cotton.
Unless that balance is struck it would not
be possible to keep the industry coing on,
to give the remunerative prices to the gro-
wers of cotton and to see that the consu-
mers get the cloth at a reasonable price.
Here, also we do try our best and [ sup-
pose we will be able to cope up with any
situation that arises with respect to cot-
ton. If something needs to be done more
than what we have done upto this time,
we would certainly do this and we would
not shirk our responsibility.

As far as the textile strike in Bombay 1is
concerned, the Labour Ministry while re-
plving to the debate on the Demands for
his Ministry has explained the position
taken by the Government of Maharashtra
and this Government also. It would not
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therefore, be necesary for me to dwell in
detail on the policy adopted by the Gov-
ernment of Maharashtra and this Govern-
ment also.

I would, however, like to say that the
strike is very, very unfortunate, and those
who instigated this strike do not have the
good of the labour at their heart. They
are responsible for this strike, and all
the Members have criticised those who are
responsible for this. Yet, they are not ap-
pealing to the workers to come back. We
appeal to the workers that they should
come back to work; they should not su-
cumb to the machinations of few pe=rsons,
who have political ambitions, or who want
to make use of the workers in that area.
We would request them that they should
see the writing on the wall, as 10 why those
people are behaving like that and they
should come back to the work. This Gov-
ernment has not been unresponsive to the
real demands or the real needs of the wor-
kers, and we would not be wanting in fu-
ture also. But, if somebody is trying to
manipulate and somebody is trying to
make use of the workers for something else,
they should not fall a prey to that. There
is a sort of consensus on this point in this
House. Nobody has said that those¢ who
are responsible for this strike have acted
wisely., Nobody has said in this House,
from these benches and from those ben-
ches also. And I think that the patriotic
workers would understand what is the
meaning of the cosensus which has evol-
ved in this House. Now, when we say that
let us produce more, and somebody says
let us not produce, let us strike; it cannot
be patriotic, it cannot be beneficial to the
workers. It cannot be beneficial to the
others also. 1t is all right in Maharashtra
there is monojoly procurement scheme. *
The cotton can be purchased over there.
If it is not there then what happens to the
growers of the cotton also?

PROF. MADHU DANDAVATE (Ra-
japur): Just a minute. Even imagining
that under @&omebody’s  provocations
2.5 lakhs of workers have gone on strike.
do vou think that such a large number of
workers can be provoked to remain on
strike for more than 80 days withcut any
genuine grievances? Therefore, would you
assure to look into the genuine grievances
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and try to find how about 2.5 lakhs of
workers—and if you take their family into
account, about 10 lakh family Members
of the Textile workers—are prepared to
starve for 80 days. If that happens some-
thing must be pinching in their shoes. That
is why they have succumbed !o this par-
ticular leadership Therefore, wise state-
smanship should intervene in the matlter
and try to settle it for industrial peace us
well ag for justice to the workers.

SHRI SHIVRAJ V., PATIL: Sir. now
here everybody agrees that thosc who
instigated this strike did not act wisely.
Now here everybody agrees that workers
are suffering, yet they are not coming to
the work. And why? Because the means
which are used to keep them away from
the factories are not acceptable to you
and to us also and to anybody.

PROF. MADHU DANDAVATE:
What are those?
SHRI SHIVRAJ V. PATIL: The

terrorist methods.

PROF. MADHU DANDAVATE: No,
nobody has said this.

SHRI SHIVRAJ V. PATIL: The fear
psychosis that has been created.

PROF. MADHU DANDAVATE:
No. They have gone back because of the
dispute.

SHRI SHIVRAJ V. PATIL: Sir, it is
not the individuals.

PROF. MADHU DANDAVATE: Do
not go by the Police reports. Do not go
. by the labour reports.

SHRI SHIVRAJ V. PATIL: Sir, it is
not the individuals. It is the tendency
which has been precipitated over there,
which has to be fought.

Now, the workers strike work because
they feel there is somebody who can get
something for them. And this kind of
tendency can spread anywhere afterwards.
That is why, When we are saying that we
cannot be unresponsive to the difficulties
of the workers, they should come back. I
think-they should come back. It is not
the question of prestige with the Govern-
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ment; we should never stand on prestige
on this point. What we are trying to do
is not to accept a sort of tendency which
in precipitating over there. Nothing more
than that. 1 hope that workers would
certainly understand and they would come
back to work and the necessary protec-
tion will certainly be given to them by
the Government in Maharashtra.

Sir, about the NTC some points were
made by the Hon. Members. I am not
saying that the NTC mills are earning
profit and doing very well. One thing
which should be understood about the
NTC is that the NTC has taken over those
mills which were sick, which were not
running and which were kept close for
three, four or five years. Those kinds of
mills are taken over by the NTC and the
NTC is running them.

Now, it has not been possible for the
NTC to earn profit. True, But NTC is
running those mills in order to give profit
and this is also very important in respect
of strike. When the textile industry is
suffering and the textile mills are being
closed, on the one hand we are trying to
open the mills which are closed and ruo
them, on the other hand we have some-
body who is closing the mills or who is
instigating the workers to close the mills
which were working. The NTC has done
its best to modernise. Sometimes it is
said you modernise, but you are not pro-
ducing more or you are not producing
as much as you should have ~ produced
after investing these huge amounts of
money. When the process of modernisa-
tion goes on, when a machine has to be
removed and another machine has to be
installed and when the time lag is there,
It is not always possible to produce the
requisite quantity of cloth from that mill.
That aspect has to be considered. I would
not say that everything is all right every-
where and all those things. That kind of
sweeping statement I would not make.
But these are the things which have also
to be taken into account when assessing
the performance by NTC,

About controlled cloth also, a state-

- ment was made. Four hundred winety

one million sq. metres of controlled cloth
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we have produced in 1980-81 and we have
produced 287 million metres of Janata
cloth in 1981, We are giving a subsidy
of Rs. 76.50 crores on controlled cloth,
and of Rs. 44.86 crores on Janata cloth.
I think there is enough of controlled cloth
and Janata cloth. That cloth is distributed
by NTC. That cloth is given to coopera-
tive societies, and it is given to people
who are living in the villages and it 1s
purchased by them.

About the quality, there are com-
plaints. Because the price difference
between the controlled cloth and the
Janata cloth, and the cloth which is
available outside is reduced because of
the new policy which we have adopted,
people think that if the cloth outside in
the market is available at a particular
price which is slightly -above the price at

which the controlled cloth and Janata
cloth are available, the quality of this
cloth should also be good. This is the

difficulty. I think we will be able to over-
come that also after some time.

As far as handloom is concerned, a
very lucid speech was made by the hon.
Member over there; but I would like to
bring to his notice that on handicom
about Rs. 20.79  crores were spent in
1981-82. In 1982-83 we are intending to
spend about Rs. 23.42 crores. The total
Plan outlay in the 5th Plan in the Cent-
ral sector was Rs 37.30 crores; and on
the State sector Rs. 62.62 crores, and the
total outlay was to the tune of Rs. 99.92
crores. That was for the 5th Pian. In
the 6th plan, the Central sector will be
spending about Rs. 120 crores, and the
State sector about Rs. 19093 crores. The
total would be Rs. 310.93 crores. This
is the amount which we are going to
spend on handloom’. If this is the amount
which we are going to spend, I think you
would not blame the Government for not
having paid sufficient  attention to the
problems of handloom, and for not hav
ing provided sufficient money for tha
purpose. The subsidy provided on Jana |
ta cloth in 1981-82 was Rs. 44.86 crore' |
and in 1982-83 this is going to be R
53.75 crores. '
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SHRI INDRAJIT GUPTA: Why have
you landed only the NTC with this con-
trolled cloth? Formerly there was a quoia
for the private mills also. But they did
not want to make it. So, you obliged
them by releasing them from that obliga-
tion.

SHRI SHIVRAJ V. PATIL: Central
Government is taking the social oblization
on itself. If you are blaming the Govern-
ment for taking on itself this social obli-
gation, I do not know how this problem
should be solved. If somebody is not
prepared, if somebody has not produced,
and if the NTC mill has produced or if
the decentralized sector, viz. the handio-
om sector has  produced, 1 think there
should be no objection to that. I am
saying that we can ask NTC to produce
for the Government; we can ask NTC lo
produce for the people who cannot
afford to purchase cloth at higher prices.
We can ask NTC to produce for export
also, along with others. In this fashion,
we can make use of the mills which we
have taken over; and we cun alilize the
capacity which is avaliable with them.

SHRI INDRAJIT GUPTA: Don’t ex-
pect them 1o make profit in that case.

SHRI SHIVRAJ V. PATIL: As far as
trade with Latin “America is concerned, I
will have a talk with my learned friend;
and we do think that we should increase
our trade and commerce with Latin Ame-
rica also and all the steps which are nece-
ssary for this propose should be t1aken.
As far as rice bran extraction js concerned,
I would not like to comment on it. As far
as tanning the industry is concerned, the
hon. member had a talk with me and I
would npot like to dwell upon that aspeci
also. 1 would like to come to the trade

deficit.

SHRI M. RAM GOPAL REDDY:
What are you going to do with sugar?

SHRI SHIVRA) V. PATIL: T will talk

to you.

SHRI INDRAJIT GUPTA: Please call
him to your chamber.

SHRI M. RAM GOPAL REDDY: All
right, T will come to your chamber
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PROF. MADHU DANDAVATE: He
is prepared to go to the gas chamber also.

SHRI SHIVRAJ V. PATIL: Hon.
members bhave expressed their concern
about the trade gap. Of cource the trade
gap is increasing. Why is the trade gap
increasing hag to be seen? Hon. member
Shri Indrajit Gupta and others said that
it is increasing; the Minister would stand
up and say, it is increasing because of
POL. I shall have to say that, 1 have no
other option; I shall have to make that
statement on the Floor of the House. |
would like to tell you some aspects rela-
ting to the import of POL. Now, there is
a hike in POL price. This has risen 212
times within a short period of three years.
‘The deficit of the foreign trade for the
year 1980-81 barely comes to Rs. 203
crores excluding the bill of 'import of
POL in 1980-81. The deficit would be of
only Rs. 203 crores if you exclude the
import bill of POL from the entire import
bill. If you calculate arithmetically, you
will come to that conclusion only. Now
the import of POL, fertiliser and non-
ferrous metal and the iron and steel which
are essential inputs into domestic produc-
tion account for 60 per cent of the total
import of 1980-81. Now, what is it that
we are importing? We are importing POL.,
fertiliser, non-ferrous metal, iron and
steel and all these are essential inputs. We
are not imporfing Impala cars; we are not
importing fancy goods; we are not im-
porting luxury goods like the refrigera-
tors and things like that. Now. all these
things are required for supporting our
industry. Steel is required for our in-
dustry. For, instance, fertiliser is there. Do
you want that we should not import fer-
tilisers even if they are required? Without
" fertiliser, it will not be possible forus to
have agricultural production going up
every year. Without fertiliser, it will not
be possible for us to produce more rice,
more wheat, more sugar and all those
things. You say, we should produce fer-
tiliser more. For your information, may
T say that the production of fertiliser last
year has gone up by more than 50 per
cent; even then our requirement is not
met by the indigenous production. Tt
would be necessary for us to import fer-
tiliser. I we are asked that fertiliser
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should not be imported, then we will be
asking that foodgrains should be imported
from outside.

SHR1 INDRAJIT GUPTA: It was a
member from your side who said that the
fertiliser which had been imported, the
bulk of it is still lying in stock and it has
not been lifted. There is no proper co-
ordination between the requirement and
the import.

SHR1 SHRIVRAJ V. PATIL: That is
not a fact. If a member from this side
speaks something, it does not mean that
every information is at his finger tips and
he is in a position to know everything
and speak out, Now, from that side also
a member can commit a mistake. A
member from this side may not be
equally informed about it.

-
What 1 am trying to say is that these
are things which we are importing.
And if these things are required, it would
be necessary for us to import these things
and then give a sort of support to our
agriculture and industry also. An hon.
Member from this side said that ‘you are
importing diamonds’. Well. we are inipor-
ting diamonds. But we are not importing
diamonds in order to make use of them
in  our country. What we do i5 we
import the diamonds, the diamonds are
cut. jewellery i1s made and the jewellery
is sent outside the country which earns
foreign exchange which is required by
us. Now. if we do not understand this
aspect of the import of diamonds. we are
likely to commit a mistake sin assessing
the policy which is adopted by the Go-
vernment. Simply saying diamonds are
imported,  Well, it is factually cocrrect.
But diamonds are imported not for re-
taining them: diamonds are imported,
after  cuting them and making the
jewellery.. that jewellery is sent outside.

Now this deficit can be reduced. What
1s the methods which we want to adopt for
reducing this deficit? Our policy is
directed at producing more, for our in-
ternal consumption and when we produce
enough that can be exported to other
countries also and that would help us in

reducing the gap which is already there.



435 D.G., 1982-'83—

[Shri ShivRaj V. Patil]

Now, we are emphasising on the produc-
tion of POL also in our country. All
steps which are necesary for this purpose
are being taken. We are taking steps to see
that fertilizers are also produced; and by
producing fertilizers on a very large scale,
by producing P.O.L. on a large scale, by
making the industry produce the goods
which are necessary for ourselves and for
exporting also, we would be able to re-
duce this gap. Apart from this, the
policy which we want to adopt for giving
a fillip to the export is this, Facilities
are provided for increasing the production
of perishable agricuitural commodities
including fruits and fresh flowers for
which there is a buoyancy in the foreign
demands: simultaneous efforts will be
necessary Lo provide the necessary re-
frigeration and quick transport facilities.
Hon. Members said that this kind of
thing should be done. We have already
decided that something of this nature has
to be done and we would certainly be
doing that.

Coming to increasing exports by Public
Sector Undertakings, we are asKing the
public Sector undertakings also to pro-
duce enough to that the surplus can
be exported and to ensure larger parti-
cipations in exports and projects of con-
struction and consultancy services for
which there is a large scope and adequate
facilities are available in the country. We
have lot of manpower and skill in our
country. That manpower and skill can be
utilised in other countries and those gen-
tlemen who would be going abroad will
see, and the skill which we have, for pro-
duction, will be able to earn foreign
exchange for our country to increase the
production of engineering goods and other
manufactured products including elec-
tronic goods, as the world demand of
these items is increasing.

Coming to enlargement of agricultural
production and facilities for - export of
value added agricaltural products, while
speaking on this subject, an hon. Mem-
ber said that even if there is some sort of
deficiency in a particular grain in our
country, if we have enough grain in our
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country, let us export that. In the policy
which was enunciated in 1970 it was.
decided by the Government that at the
time of creating capacity for production
we should take into account the capacity
required for producing enough to export
also. And at times when it is possible
and feasible we should export even when
we do not have sufficient things, things
sufficient for ourselves internally. That is
the policy which we have adopted. But
this can be done in a very discreet man-
ner. This cannot be adopted as a policy
which has to be adopted and implemented
without taking into account the require-
ments of our people also. About sugar,
if we have sufficient sugar it may be that
we will be able to export sugar. But
supposing we are not having rice, or we
do not have wheat, then should we export
rice and wheat also? Now if the require-
ment is not very pressing in our country
and we can adjust a little bit here and
there we would be exporting them. But
this kind of deision has to be taken afier
assessing situation, which is available in
the country.

The exploration of new markets and
new products for exports and greater
involvement of the State Governments in
the efforts are necessary. We are involving
the State Governments also in exports.
Further streamlining and simplification of
cxport procedure and documentation,
provision of market information to the
exporters by improving the commercial
intelligence service and information sys-
tem, these are the steps we are trying to:
take, and we hope that it would be possi-
ble for us to give a fillip to the export
which we want to do from our coun-

try.

We think it would be possible for us
to reduce the trade gap which is existing.
The most important tHing which is to be
done by our country to reduce the trade
gap is to produce more oil, fertilizers,
steel and machinery. If we are success-
ful in producing sufficient quantity of
oil, sufficient quantity of fertilizers and
machines, it would be possible for us to
reduce the gap. It is not by restricting

‘the imports of small things that it would

be possible for us to reduce the gu,.
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We shall have to understand that about
70 per cent of our foreign exchange ex-
penditure is consumed by POL, fertiliz-
ers and machinery. If we really want
to , reduce the gap, it is this area in
which we have to work. If we do not
pay attention to this area, if we give up
attempts in this area and try to do
something else, or just restrict import of
some of the minor items, it is not going
to be possible to reduce the gap. So,
the Government is very clear in its mind
where it should give emphasis and where
it should not attach that emphasis. Gov-
ernment is very clear on that and is do-
ing everything possible for that purpose.
If the trade gap has increased, should
we be unhappy all the time ? Is trade
gap everything? [ am not saying we
should subscribe 1o continued trade gap
or that kind of thing; I am not saythg
that. But we shall have to take into
account how the imports have helped us
in increasing production in our indus-
tries, in increasing production in our agri-
culture. If there we have been succes-
ful, if we were able to do that, then we
need not worry unduly. One of the
members on the last day asked me a
question by saying: last year you liber-
alised imports and you thought you
would be able to reduce the gap ; have
you been able to do that? That was the
question put to me. 1 would like to say
that the production from industry has
gone up by 10.5 per cent, Further, we
are not importing luxury goods. We are
importing the inputs, the raw materials,
necessary for this purpose. Without raw
materials you will not be able to produce
anything. You have the industry and
you have the capacity. If that capacity
is not utilized, what is the use of having
' that capacity? 1f the raw material is
not available, what is the use of having
the industry, what is the use of having
the capacity? Our intention is, now that
we have created this capacity, this indus-
trial capacity, it would be necessary for
us to feed that industry to produce. IE
the raw material is available in our
country to feed that industry, that will
be supplied. But, if ’that kind of raw
material is not available in our counry.
it would be necessary to import it from:
outside to feed that industry to produce
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enough for our people and enough for
others also.

1t is not only the trade gap which has
got to be kept in mind. I am not say-
ing for a moment that it is not the duty
of the Commerce Ministry to reduce
that trade gap. We will be able to suc-
ceed tea very great extent in reducing
the gap. But that is not the thing. The
overall economy has to be taken into
account. It is only after taking a view
of the entire economy as such that we
would be able to say whether the policy,
which 1s formulated and followed by the
Government, is correctly formulated and
correctly followed or not. If we do not
take that into account, we are likely tos
comniit mistakes as to the correctness
of the policy or otherwise. '

SHRI INDERJIT GUPTA: Why in the
new import policy there is a departure in
licensing? Previously, the import licence
was strictly confined to the actual. users.
Now you have made it available for
non-users also.

SHRI SHIVRAJ V  PATIL: T am

‘coming to that point, 1 have beard your

speech very attentively and I have jotted
down every point. T would be coming to
that,

SHRI INDERJIT GUPTA: Jotting
down does not mean anything.

SHIVRAJ V. PATIL: T will explain it,
You shall have to wait a little.

Sir. about the import and export po-
licy., T think the import and export policy
which was enunciated by the Government
and which was declared to the people in our
country is welcomed by many of the
people here. Of course, there have been
some dissenting voices "and people have
criticised that policy also, as was done
by the hon  Member, Shri Gupta.

What is the aim of this import and ex-
port policy? The aim or the object with
which this policy is formulated is to pro-
duce more and we want to produce more
and export. The second object is to
modernise. Sir, modernisation is very
very important. If we produce the goods
which are not acceptable in the outside
world, we shall have to consume them
here. With  those goods it would not
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be posible for us to earn any foreign
exchange. Not, in the outside marke!
there is a very stiff competition going
on. If you produce cloth which is com-
petitive cost-wise  and quality-wise, it
would be purchased. If it is not com-
petitive, it may not be purchased. There
may be a market in that market there
may be a lot of funds and in that mar-
ket may be people who would like to
help you also. But if the quality of
your goods is not competitive, then they
‘would say ‘All Right, we will look lo
your goods a little later, we will like to
purchase other goods.’ Our intention is
to give capacity to our people to pro-
duce the qualitative goods. For this
purpose we are allowing some of the in-
dustries to import the machinery.

Then a partinent question was put by
hon. Member, Shri Gupta. Gupta Ji wants
to know as to why the actual users and
others also are allowed to import the
things.

SHRI INDERJIT GUPTA: The ques-
tion of actual users is all right, but I z2m
asking sbout the non-users.

SHRI SHIVRAJ V. PATIL: All right,
I can explain this point 1o you. What
used to happen previously is, there were
small industrialists and they required
certain raw materials for their indus-
tries. They used to take licences from
us and it was not possible for them to
import items required for their industry
from outside. What they used to do fs,
they used to collect fthose licences, give
them to somebody and ask him to im-
port it. The time required for this
purpose was consumed and they were
not able to get the requisite quality and
quantity of the raw material for their
industry. Our intention in making a
provision of this kind is that if there are
small-scale industrialists, they would get
the permission to import the things and
they will be given to the small-scale in-
dustrialists. The only important inten-
tion behind this kind of policy is to help
the  small-scale  industrialists. Do you
want us to help the small-scale indus-
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trialists or not? Do you want that they
should go from pillar to post asking for
the raw material and they should not be
able to get the raw material in time and
their industry should suffer?

SHRI INDERJIT GUPTA: It is to
create some private middleman—a private
middleman who will imporf and then
give it to the small men.

" SHRI SHIVRAJ V. PATIL: This is
one of the reasons why this kind of policy
is made.

MR. CHAIRMAN: One thing which he
wanted to know is that no-users just
to help the small-scale industfialists are
permitted now to import.

SHRI SHIVRAJ V. PATIL: Yes.

SHRI INDERJIT GUPTA: That 1s the
only purpose?

SHRI SOMNATH CHA'ITI-'.RJI_ZE
(Jadavpur): Which will be the agencies
who import?

You allow the STC...............-

(Interruptions)

SHRI SHRIVRAJ V. PATIL: Now also
STC and other Corporations which we
have with us are also allowed to import
certain of the items. Sometimes what
happens is, when they have to import
such items, there is some kind of tme
gap and you shall have to take into  ac-
count the machinery required for this
purpose. Ours is a very vast country,
there are small-scale industries in every
nook and corner of this country at dis-
trict level and at taluk level and yon
want the STC and the Corporations
which are working with us to cater (0
all the demands thay they put forth.
If this is the kind of machinery if you
want us lo try and create, we can
create. But the overhead expenses which
are required for this purpose will be
too high. So, we are trying to strike
a balance. We are asking our Corpora-
tions to import, We are also asking
others to import and to make these raw
materials  available to the small scale
industries.

SHRI SOMNATH CHARTERIJEE:
What will be the consumer price and the
regularity of supply? Would they supply or
not?
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SHR1 SHIVRAJ V, PATIL: Itis only
those who are making use of these things
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who are getting. To say  that
this kind of  facility should not have
been extended, would go contrary ta
the interests of the small scale indus-
trialists. We do have the interests of
the small scale industrialists at

our hearts and we have taken this
steps to help them. 1 hope, this
would be appreciated by the small scale
industrialists and this will be appreciated
by the hon, Member, Shri Gupta also

after this explanation. What I am try-
ing to say is this. We are not import-
ing any fancy goods. What is being

imported or what is allowed to be impor-
ted is only input and raw  material.
Sir, we have to understand this aspect
Now. even the developed countries are
importing inputs and raw materials from
other countries. Here is a country which
is a developing country and having produc-
ed the industrial capacity, it is imports
ing raw materials to feed that industry.
Can you have any objection to that? T
do not see any objection to that.

SHRI INDERJIT GUPTA: Why don't
you import it yourself? Why do you want
to create a new party. middlemai?

MR. CHAIRMAN: He hag explaincd.
He has said  the overhead would be
much more and it will not be possible
to supply. You may agree or disagree.

9HRI SOMNATH CHATTERIJEE: Tt
would lead 10 black-market and dealings
under the table (Interruptions).

SHRI INDRAJIT GUPTA: All vight,
Let us see.

SHRI SHRIVRAIJ V. PATIL: Then, Sir,
comes the simplification  of procedure.
The new policy has simplified the price-
dure and it is formulated with an inten-
tion to help the small scale industries.
Our emphasis, we have underlined with
a red pencil, is that we have to help the
small scale industries to produce more
and for exporting also. With this aim,
this policy has been formulated.

I am very happy to note that some
of the hon. Members who might be
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criticising it openly but in their heart to-
heart, they are also appreciating.

(Interruptions)

There were some Members who have
told me that 1 have not liberalised.
enough. Well, we have not liberalised
enough. We cannot liberalise to import
the luxury goods. We cannot do that..
We have liberalised  sufficiently to see
that our industries prosper, our industrics
produce enough  goods. This kind of
liberalisation is  there, Neither this po-
licy is restrictive nor is it liberalised
completely. It is only helpful. It is going
to be helpful to the small scale industria-
lists it is going to be helpful to cut down
the red tape and the procudure involvea
in it and it 1§ going to be helpful to pro-
duce more and more for export. It is only
with this intention, this has been formu-
lated.

Some hon. Members got up and suid

this policy was formulated under the
pressure of IMF. Well, my learned
friend and colleague here, 1in a very

short but in a very beautiful speech, has
said that it has become the latest fash-
ion to mention IMF and to say that the

Government of India is working under
IMF presure. (Interruptions).

I do not understand what Is wrong
in importing raw  material for the in-
dustries. what is wrong in importing the
machinery required to cut down the

price on the petroleum producfs and on
the energy.

it and to see
consumption of

We want to modernise
that the cost and the
the power is reduced, to see that the
time and to see that the
quality goods are produced. With this in-
tention., we modernise our industries and
if the technology is not available here,
we get it from outside. You say, it 1s
at the cost of our industries, at the cost
of our technology, we are doing it. We
are not doing that. We get a clearance
from our indigenous industries angle and
only then, we import. If this.is our in-
tention, what is wrong with it?

is reduced,
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SHRI INDRAJIT GUPTA: Have we not
the technology 1n this country to make
tooth paste ? Have-we not the techno-
logy 'to make biscuits?

SHRI SHIVRAJ V. PATIL: lLet us
understand. We are not going to import
technology for this purpose. Even if we
import technology for this purpose it
‘will be for export purposes and not for
ithe local consumption.

Let us understand that. We are liv-
ing in a world which is shrinking.
Everywhere, in every nook and corner of
the world, research i% going-on, develop-
ment is going on, and the people are
creating a new kind of technology and
machinery. Should we not make use of
that new technology that is available
there? We have also donc a lot of
things in the development of technology.
We would also help them. Should we
not make usc of that? Should we start
from the gscratch, from  the beginning
right from ABC, first develop techno-
logy and then develop machinery ? And
until that machinery is developed, should
we wait ? This kind of policy, this kind
of philosophy, in a world of today
where we are trying to create a new
economic order cannot be acceptable.

Of course, we will not go against our
interest; we will not bend before any-
 body; we will not work under any pres-
sure from anybody. The hon. Members
should understand that India is too big a
country and too powerful a country to
be cowed down by anybody, to be dic-
“tated to by anybody. No body has been
able to do it; no organisation has been
able to do it; no country has ‘been able
to do it. Please for God's sake, don't
lose confidence and abuse the Govern-
ment all the time saying that this Gov-
-ernment is  working under pressure of
anybody. If any good sugegstio nis coming
from anybody, shquld we not accept i'?
It may come from solith; it may come
from north; it may come from easi; 1t
may come from west. Spould we not ac-
cept it? If you just say that IMF if there
and that we are working under
their pressure—you can £o on saying
“that—1 would supply say that
“that it is not at all correct: It has been
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refuted by the present Finance Minis-
ter and it has also been refuted by
the Prime Minister. 1 also refute that kind
of an allegation. '

I would say that our import policy, the
liberalisation of import policy, if it is a
liberalisation, is relaxed a little which will
help our industry also. It is not under any-
body’s pressure. Please for God’s sake,
don’t think that the Government is work-
ing under anybody’s pressure. After all,
the Government is representing the entire
nation as such. Don't lose confidence in
yourself and don’t think that your brothers
will give in to the pressure. ...

SHR1 INDRAJIT GUPTA: Please
don’t bring God into this controversy.

PROF. MADHU DANDAVATE: If
you say, for God's sake, Shri Indrajit
Gupta will be exempted! "

SHRI INDRAJIT GUPTA: What will
happen to our own domestic machinery
building industry?

SHRI SHIVRAJ V. PATIL: 1 have

" answered that point.

SHRI INDRAIJIT GUPTA: You have
not.

SHRIT SHIVRAJ V. PATIL: We are go-
ing to spend on research and develop-
ment; we are going to spend on the deve-
lopment of machinery in our country, The
industry which produces machinery will
be given all sorts of impetus. But, at the
same time, if that kind of machinery
cannot be produced in our country, I hope,
you will not expect us to wait until the
time the research is developed, the for-
mula is found, the machinery is developed
and the production is started. That is not.
our expectation. 1 have said that, afier
getting the clearance from the indigenous
industry point we will do that. Otherwise
not. It is only when the indigenous indus-
try says that it is not possible to produce
it, we will do it. Not otherwises

A reference was made to the North-
South dialogue, the South-South dialogue.
the Melbourn¢ Conference and all those
things. T think we are trying to create an
atmosphere in the world itself which is
helpful to everybody....
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SHR1 INDRAIJIT GUPTA: I approve
of them; you have misunderstood me.

SHRI SHIVRAJ V. PATIL: 1 am not
replying to‘you. I am replying to the point
that some one else made in that regard.
Some one asked what we have got from
those conferences and all that. This is the
position.

Then, a question was put by my hon.
friend, Shri Indrajit Gupta. He was want-
ing to know, when this kind of world
situation is there, how we are going to
cope up with the problem of deficit in
exports. 1 have explained what will be our
direction and how we will be able to try
to overcome that problem. I know, the
world situation is quite gloomy; there is
recession in the world; of course, fhe
inflation is also there and the world situ-
ation is not helpful. But I am sure, we
have faith and confidence in our people,
in our system and in our policies.

17 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

And I hope that we will be able to do
it. Some hon. Members were saying that
the rate of growth in export was only four
per cent. It is not four per cent; it is
much more than that; it is, 1 think, 15.2
per cent in 1981-82. The hon. Members
were referring to the last year's. 1981-82
1s the relevant period. The rate of growth
of import has also gone down substantially
from 38 or 39 per cent. That is what we
have achieved. Of course, much has been
achieved and much remains to be achiev-
ed. We are not going to be complacent;
Wwe are not going to rest on our oars; we
. will be doing our best to see that this
deficit is reduced.

1 would again like to thankall the hon.
Members who were very constructive in
their approach. Some of the criticisms
levelled by them may not be acceptable to
us, but T could see that they have their
own vphilosophy, their own thinking and,
therefore they speak out of that. I think,
the debate on the Demands for Grants
under the control of this Minstry was
really very constructive, informative and
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instructive. 1 would again like to thank all
the hon. Members and request the House
to vote Lh: Demands.

SHRI SOMNATH CHATTERIJEE:
May I seek a clarification? I am only try-
ing to find out whether the hon. Minister
remembers that he has an organization
under his Ministry called the National
Jute Manufacturers’ Corporation. . ..

SHRI SHIVRAJ V. PATIL: This is a
new point. [ am ready to talk to him if
there is any .problem. ... (Interruptions)

SHRI SOMNATH CHATTERJEE: I
have written to him, 1 have written to his
predecessor, Shri Pranab Mukherjee. He
has been promoted but the NJMC has been
demoted. Since nationalisation, it has been
incurring losses. There is complete chaos
in the management, there is nepotism,
there is corruption. 1 have brought it to
the notice of the hon. Minister, but I am
very sorry to say that not even an ack-
nowledgement has come. It seems—I have
said in another letter which I have sent to
him—that the officials under the manage-
ment of the NIMC seem to be above
everybody, they just do not bother. ...

SHRJT SHIVRAJ V. PATIL: This is a
new point he is making.

SHRI SOMNATH CHATTERIJEE: I
am bringing it to your notice. You are so
much enamoured of your new liberalised
import policy that you are not thinking
of the other organizations. This is a very
important matter. The jute mills which
are now under the control of the NIMC,
are in complete doldrums because of the
inept management, corrupt management. .

MR. DFPUTY-SPEAKER: Mr. Indra-
jit Gupta has already raised it.

SHRI INDRAJIT GUPTA: I said the
same thing about the eastern regional
subsidiary of the NTC to which also he
did not reply.

SHRI M. RAMGOPAL REDDY:
Should we start another debate on .this?

SHRI SOMNATH CHATERIJEE: [
am seeking a clarification with the per-
mission of the Chair.

Would you believe, Sir, if T say that
these nationalised jute mills continue to
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be affiliated to the Indian Jute Mills As-
sociation which is an organization of the
big jute barons? Until recently, they con-
tinued to be so. This is the position.
Recently, some representatives of Euro-
pean countries came on a purchase mis-
sion; they wanted to purchase jute pro-
ducts from here, but they did not purchase
even one ounce from the NJMC mills be-
cause nobody went and attended to them.
Only the private mill-owners have been
able to enter into contracts with them.

It seems that today he does not know
anything, he is completely blank. "He is
busy with his liberalised import policy
now. Therefore, 1 request him to look
into this matter. 1 have sent the papers to
him. Let him give an assurance on the
floor of the House that he will himself
look into it or his able Deputy will do it—
1 am very happy with Mr. Sangma.

SHRI SHIVRAJ V. PATIL: I would
like to say that I do not know whether I
have received his letter or not. T do not
remember it. But generally my policy is
that, the day I reccive a letter, T send the
acknowledgement and after examining it,
we give the information. I would try to
find out if that letter is there and 1 would
certainly reply to it if it is there. This is

Demands for Grants (General). 1082-83,
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a new point. Even then, even if I do not
give an assurance on the floor of the
House, 1 think, it is a part of my duty to
look into such matters if there is anything
wrong. 1 will certainly do it.

MR. DEPUTY-SPEAKER: I shall now
put all the cut motions moved to the De-
mands for Grants relating to the Ministry
of Commerce to vote together unless any
hon. Members desires That Ty of his cut
motions be put separately.

All the cut motions were put and nega-
tived.

MR. DEPUTY-SPEAKER: I shall now
put the Demands for Grants relating to
the Ministry of Commerce to vote. B

The question is:

“That .he respective sums not exceed-
ing the amounts on Revenue Accounts
and Capital Account shown in the fourth
column of the Order Paper be granted
to the President out of the Consolidated

Fund of India to complete the sums
necessary to defray the charges that
will come in course of payment during
the year ending the 31st day of March,
1983, in respect of the heads of de-
mands entered in the second column
thereof against Demands Nos. 11 to 13
relating to the Ministry of Commerce.”

The motion was adopted.

in respect of Ministry of Commerce voted

No.of Name of Demand Amount of Demand for Grant Amount of Demand for
Demand on account voted by the House Grant to voted by the
on 16th March, 1982 House
1 2 3 4 [
Revenue Capit: Revemue Capital
Rs, Rs. Rs. Rs.

MINISTRY OF COMMERCE
11 Ministry of Gommerce . 35,08,000

12 Foreign Trade and Ex-
port Production . .. 127,68,29,000

13 Textiles, Handloom and
Handicrafts . . .  36,91,39,000

1,75,40,000
18,16,76 ({0 465,91,,43,000 ¢0,83,81,000

7,96,10,(00  132,06,97,00 939,80,50,0 0
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DEMANDS FOR GRANTS, 1982-83—

Conud.

17.06 hrs.

MINISTRIES OF AGRICULTURE AND RURAL
DEYVELOPMENT

MR. DEPUTY-SPEAKER: The House
will now take up discussion and voting on
Demand Nos. 1 tp 9 relgting to the Min-
istry of Agriculture and Demand No. 75
relating to the Ministry of Rural Deve-
lopment for which 10 hours have been
allotted. '

Hon. Members present in the House
whose cut motions to the Demands for
Grants have ‘been circulated may, if they
desire to, move their cut motions, send
slips to the Table within 15 minufes indi-
cating the serial numbers™ of the cut
motions they would like to move.

A list showing the serial numbers of
cut mqtions to be moved wijll be put up
on the Notice Board shortly. In case any
Member finds any discrepancy in the list
he may kindly bring it to the notice of
the officer at the Table without delay.

& Rural Development

Motions moved:

“That the respective sums not exceed-
ing the amounts on RKevenue Accounts
and Capital Accounts shown in the
fourth column of the Order Paper be
granted to the President out of the
Consolidated Fund of India re comp-
lete the sums pecessary  ta_ defray the
charges that will come in course of pay-
ment during the year ending the 31st
day of March, 1983, in respect of the
heads of demands emfered in the secopd
colump thercof against Demsands Nos.
1 to 9 relating to the Ministry of Ag-
riculture.”

“That the respective .sums npt ex-
ceeding the amounts on Revepue Ac-
count and Capital Account shown im
the fourth column of the Qrder Papcr
be granted to the President out of
the Consolidated Fund of India fo
complete the sums necessary to defray
the charges that will come jn course of
payment during the year ending the
31st day of March, 1983, in respect of
the heads of demands eptgred in the
second column thereof against Demand
No. 75 “relating to the Ministry of
Rural Development.”

Demands for Grants (General), 52 B3 in respect of Ministry of Agriculture and Ministry

of Rurgl

lpoment submitted to the vote of Lok Sabha

No. of Name of Demand Amount of Demand for Amoynt of Demand for
Demand Grantion account voted Grant submitted to the
by the House on 16th vote of the House
March, 1982
i 2 3 é
Revenue QGapital Revenue "Capitak
] RG. Rﬂ. R-‘- R’r
M¥NWTRY OF AGRICULTURE;
rtment of Agriculture
m;‘ ‘omt'dn . - “,m)m . . 2,”,“,”
2 “rlpultu,r; ls‘,lo,lom 198;78'“.!@ 75,50,5!,” 993:939‘8:”
’. thcriet . 2,9',!2,@ 1,38:95:(xm '4)g):61:(m 6:94174:m
4 Animal dry "
MY Deve pment 2,71,22,“ l:353‘?)‘m l;3,56,10,§ﬂ) 6175;88!0m

491 L8135
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I 2 3 4
5 Forest 6,06,33,000 12,50,000  30,31,66,000 62,50,000
6 Gooperation " . 3,84/96,000 28,86,71,000 °9,24,79.000 144,33,54,000
7. Department of Food 118,84,79,000 4,22,85,000 594,23,94,000 2|,14,28,0.(l)
8 Department of Agricul- "
tural Research and Edu- ;
cation 13,47,000 67,36,000 i
9 Payments to Indian Council -
of Agricultural Research .  18,86,37,000 94,31,83,000,
MINISTRY OF RURAL DE- b
VELOPMENT
75 Ministry of Rural Dcvclop- , ) ‘
ment . 75,03,82,000 8,20,000 375,10,11,000

41,00,000

MR.  DEPUTY-SPEAKER: Now I
call upon Mr. Bhim Singh to speak.

SHRT INDRAJIT GUPTA (Basirhat):
When the Ministry’s Demands for Grants
are taken up, at least the senior Minister
should be present.

THE MINISTER OF PARLIAMEN-
TARY "AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): He is coming, Sir.

SHRI CHANDRAIJIT YADAY (Azam-
garh); What is coming? The Minister
should be present here. Don’t denigrate
the Parliament like that We will pot allow
this to be discussed. This is denigration of
the  House. This has never hap-
pened. Will  you citt me  any
example? They are not taking the
House very seriously. The Grantg are
here for discussion and the Minister is
absent. T can understand after the grants
are moved, the Minister being absent for
a short while for some pressing appoint-
ment, but in the beginning when the De-
mands are presented, the Minister should
be present. This is a serious lapse and we
cannot- allow this to happen.

.. MR, DEPUTY-SPEAKER: The
Minister of State for Agriculture is here.
The Minister is coming. ... (Interrup-
tions) B

SHR1 CHANDRAIJIT YADAV: It is
not a question of the State Minister being
here. This is totally against the establish-
ed practice of the House. This is not
taking the House most seriously. Even
the Minister should cancel his most im-
portant appointments to be present , in
Parliament.

o,
¥

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): He is engaged in a
committee meeting, Sir, I

SHRI CHANDRAIJIT YADAV: We
will not accept this explanation. We
know thdt Ministers have always cancelled
their most important meetings even abroad
whepever their grants come up for dis-
cussion. I know from personal knowledge
that they cancel their meetings even abroad
and they have seen to if that they should
be present ' when' ‘their 'Demands come.’
Now, the Minister is in the capital, and
i1they say that he is attending a meeting.
This is a most non-serious attitude to-

“wards 'the House and I think you should

not agree to this. You please,adjourn the
House till the Minister comes.... Why
are you taking it so lightly?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
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HOUSING (SHR1 BHISHMA NARAIN
SINGH): The Minister of State is here.

SHRI CHANDRAIJIT YADAV: What
is this Minister of State?

MR. DEPUTY SPEAKER: He has al-
ready explained.

SHRI CHANDRAIJIT YADAV: Whut
is it he b, explained? We will not allow
thic to go on.

SHRF BHISHMA NARAIN SINGH:
The hon. Minister is coming. There is no
question of denigration of the Parliament.
He is coming. The Minister of State is
bere; the Lwputy Ministers are here.
T rerybody is here. Fhe Agriculture Min-
- 1ster will be coming.

SHR1 CHANDRANT YADAV: From
the very beginning the absence of the
Minister is a very serious matter. This is
not the correct way.

MR DEPU1Y-SPI *KER: He has just
now said that he is coming. Mr. Bhim
eingp. (Interruptions) You have ‘express-
el your opinjon. He has already e,Eplam-
cd tha position.

SHRI GHANDRAJH wADAV: T know
the Purliamentary Affairs Minister keeps
qui_ . I know he is ecmbarri ed. It is a

wious lap ' on the parlt of the Agricul-

« Muni er.

SHRI INDRAJIT GUPTA-  Alter-
natively, Shri Swaminathan cun walk out
of the House in prote. t.

MR. DEPUTY-SP*r AKER: Mr. Bhim
Singh. T think he has explained it. The
purpose has been served. Let Mr. Bhim
Singh speak. (Int rruptions)

SHRI (CHANDRAIJIT YADAV: If
you do not _zree, then I will walk out
with your permission.

A W FAIT KA ¢ g
ATRATIE F7 @ §, AT qTT FAATH
AT |

MP DEPUTY-“EAKER: You -=-d
not take my permussion at all. Nobody

« HAITRA 22, 1904 (SAKA)
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oeed take my permiscioa. Shri Bhim
Singh.

17.12 hrs.

(Shri Chandrajit Yadav and s other

hon. Members then Icfi the House)

PROF. MADHU DANDAVATE
(Rajapur): You express your re..ntment.
In the past the Spgakgr— has dene this.

MR. DEPUFY-SPEAKER: ~That is all
right. I have already callcd Shn Bbml
Singh.

PROF. MADHU  DANDAVATE:
It is not all right.

At least you express YOUr dxspleasure
so that they will take pote of it for the
future.

MR. DEPUTY-SPFAKER: Mr. Bhim
Singh! ‘you ar_ to initiate the discussion.
You please start.

(Interruptions)

SHRI = RAMAVATAR SHASTRI
(Pygtna): Who will hear? Let the bom.
Minister come here.

MR. DEPUTY-SPEAK. R: Mi; Bhim
Singh, are yo going to take the initiitive
to speak? The request has come from
you. That is why I have culled you. Are
vou going to speak or not? Otherwise I
hall ¢l the next sr.aker. If vou a- ‘
g ng to speak, 1 shall call the next Mem-
ber. .

ot Wit Firg wme © SOTAE WEITT,
av aw fracr gz g f£ =1 FgEw
g A g q xn% AT g FT
YA ITT AT

( F@IUTR )

MR. DEPUTY-SPEAKER: All ¢ you
please sit down.
(Interruptions)*™

Let this not go on record. If you do not
speak, I shall call the next Member.

— ——— —_——— —_—

**Not recorded,
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[Mr. Deputy Speaker]
Government has already taken note of

the semtiments expressed by the hon.
Member. Don't politicalise everything.

Mr Bhim Singh was on his legs. He
has already started speaking Since Mr.
Bhim Singh has made a sgecml request, I
baye callcd him to speak Arg you going
to speak"

(Interruptions)
SHRI BHIM SINGH: Yes, Sir.
MR. DEPUTY-SPEAKER: Why are
you worried? You may speak. It will be

recorded. Whatever you speak will be re-
corded.

PROF. RUP CHAND PAL: (Hoogh-
ly): Why are you insisting on this?
MR. DEPUTY-SPEAKER: You do not

question me. Please take your seat if you
want. Mr Bhim Singh.

17.14 hrs.

(Prof. Rup Chand Pal and some
other hom. Members then left the House).

st W ey (a%7) ;- SuEE
meg, I e §F/F @ %
Wl WEEw FE 9X AE & W S
aw FgA 2, 7 fowwt gAe ? @®
g #Ag-{59% ¥ TOA< g7 |
# wWE wRW $ A7 aEd 3 faa
¥eT guT § WK § Infie Far §fF
F AT ARU-gEE F quaT A
AT 1 3 IR dF TN |
fafrzx gga R g 1 ("gEm)
oY I wreAy (3 §T
T E | I AT AAARL

wla ao wriw faww g1 Ffs
qfr @at (v adew feg )
&sﬁmngmmaa'agam%ﬁ%
et 7 § 7 3 W fefvex wTe
TR ¢ |

MR. DEPUTY-SPEAKER: They
wanted to 'see you physically.

o o o iR feE
MA@ IEIA g e &
g 2 &F SURT ¥ WTET W 2

& Rural Development

s g R W 3 feR @
ol ¥ 2T g oE dET §
Hell 98157 98 S W R B F
AW T VTS d8 W@ ¢ W agfew
Fo FE H & § mEe AW
gfear Y fafast ww olwesE,
feurdic Wi §F & WiHE WUH FWA
TEAT FTEAT § 1 G ¥ 1978-79
#T 98 -81 ¥ WIEWM F Hiws
b el

1978-79 1980—-81

(fafem =)
EICE] 53.77 53.23
g 35.51 36.46
LITEE] 12. 18 11.17
e wII 131.90 129,87
T 5.74 4.65
aad Hg 9.35 8. 34
U UEST 15.73 15. 40

dew acw
FTeA 7.96 7.60

I3 FEI T WIEAA F9 gET
g, ag NS F W A SN
ah # ey 2w A dfew &, R
wrEl &1 & dfwd | TF w1980
¥ 1.64 T9T T & ST 9T, I 1981
¥ ag §7 2.99 898 J-F F & W
T EEA & 2. 00 %9 § Wl &F INT
wT T | §T HT A 1980 K 4. 85
WY 4T, 91 1981 ¥ FIHC  5.46
wWE g T ) §9 FT WA 1980 F
4.3] &9 91 , Sl 1981 ¥ 5.36 -
w94 @ ) T FT Y 15. 00
TG 93-% A1 § ¥3&T 15.39 99 #
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gaat &1 g, Tl & e &
s (5@ § §Ea 3 & 1980
# N @ 7% § AR G 3 R
1981 # o d & 7 § TEQ
e fEeE 4% 1 | GeRE F 1980
H 225. 8 ¥ g 235, 14T ol %
At gt A qelw d 326 ¥ T A
F8FN 360 I A& TAT TN q@ A

& fo Seld B G99 R W
ftor #gt w1 (dfg @ #E o
1 A Mw Sfew X T 1 WR EAEH
fiwer onn @ AT efyae SR A
g it @ B et T e
o tw @ ER A
ot & o dgt X 3 A G faR-
o o fa &5 ¢ é&ﬁﬁg &
FHE G §, AR AR 21 &A@
;ﬁ#m g—zad A "
s | oA fEe T W
de gl ol ¥ o § R
o % W § F @ T
Foudst w & # @ § A
¥ o o R T @ oadt FeAn
4% 7 ogF ot few Ff e
froy fad X foar § A€ o
ae dfwd 6 Sec & T | =
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¥ TN ¥ el 4w AR £ W
#gd § (5 A0 & fod s &)
o oy § fF TRALATIL F
A F @ gE SR wieargT Y

e § T W o 4@ 94
g & @@en_ AEm o0 g

& &) e w9 fafea fodt AT sAged

F FHT TqEA a@ T | FEE &
AT 9 If@AT oF gug A 72 TR
Fgl fawmn a1 St w7 125 T aw
IO T & | GIX GREE FT WE
36 ¥ ¥ SFIX 51 ¥ g AT
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SUR”RA FA AT-{ & | SHA AR
TR S wEaHETd #1 dE &
g, ag o e TERET & 49 9%.&Q
g 1 WIOR S TS FEA A
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T § A A9 A9 dTH FT Wal
T faT @ 1 =9 9% TEL AT 4T
@t fome far st g @ ff

T TfET | S £ 71 F qFo-1 AT
TH—1| TITAX &, I 5 aga gy Freest
AL & | AL, q-ER g e
F ATAEL & | § 9@ AT FER_AHAT

¥ dffeww w2 @w, A

faeT THAH A | HIET S g
AT § a8 Th—il & A1 L &h9e @r
AT | ST I FILT 48 & FF Ara
Y sifefaaer_gfrefaay ot dte 4@, ag>
wh-1 o -1l § e
s § e 1 AR gfefoma. die



461 . D.G., 198283 —
~ 1 t =TT 1 = r 5

SYTET WA | gt uF S off
oY mq qifeea A ==y wE, o dfwe
gifga® & FE-AF F T TG 8,
afam g A ST AG S /T ]
arer fafaamt F o § s A 99
FAFT gAT 91| TAHF ©TF A
Aot g § a9 jfem WK
ud'gETg ¥ A a@ T g @
N Ew g W owwm g
afe Tqafe @ FX TifeeaE & &S
W g, HF TeAT §, A& S IR
ag N gl a1 § | @ fag
§ fraga s wgm & gl
e 9T FEreZ FI, 99 TX FERL
FA Y AT e fEeam qwaa-
T I | |

't & fres sTERTE 3 an

¥ FgAT ATEAT § | WU F9@ G99 H
s fusma @ § 1 AT WY
aehEl # g9 I gF wer  Jw"T
AT ST ATgA €, WIC @@ &Y

24
A
- 5
£\
83745

“3944
744

g4

:

CHAITRA 22, 1904 (SAKA) Min. of Agriculture 4,6 2

& Rural Development

¥ fau & ar Fgr Wt g§g SUaew
2 @ AR F59 S99 g apd |

;é
2
T
er

4

4

) A

1%
2%
CE PP

% fAu wiFeaa @ed #1 §gd
FI I T FToEE IR H A9 &
frdes F7 @FaT § | 981 UF HOAT

FAT §1 ag I@IT  Afgfady

F- 9l F  wWiw  IEAYT
gfrafaet g= A ey IAataer |

CHIS A &1 Sy of|n @ 9w

F AR T FEAT TIRC | T

I ¥ a9 ofan IfFemm & Wl



. <& ..Qﬁuuﬁ EEE Am mwawm
L “pevgttpee wmm ey
44 (M. mﬂwm vt L34 1440
mmmmm\WW-&MMMWWWWW@Mﬁahwmmmm mmm*mnwam
B E e e -ﬁmww_wm-mﬁmamw Mm 3 LEEes
wmwm w5 E wmm u
maﬁ mﬁﬁﬁwu ﬂm WW m m : mm E. m mﬁ@ﬁm
mﬁm Wamﬁqumww mﬁ%% N
m W m\ %aqm%@ﬁmm\mﬁm.ﬁmm Wmmm Wmﬁﬁﬂmm
3 ¥ -
: ol 3 mﬁ mw« mWﬁmw.ﬁwWaww@mmmmemmmm
| mwmwﬂwwﬂmm ammmmWM£ aamwnmm mmwmmﬁ%ﬁmﬁm
; mm,mm ammm‘mza mmmmw mmﬁm m: m?mwmmmmmm
mtmmmmem mm« mmnﬂmnnm@w ¥

463



4«65 D.G.. 198283 —

-
e § s & ovr 9@ A oA,
IE TR A gATg [Aed €,
@ W@ AU WM ¥ ORNERe
dm 5 Tk g2 & o A Iow-
TeEwE g, o S9 & g W sW
¥ W TAW 9Ew g Wige &
¥ A Y I, I IR T
T &% | F& Jgwr o4t fqre
fifyi, o oY gRASRET § O
M § 9 Wa § dem WK &N
F WRER w1 AuATEnm "I a4 @
W F FE WE W IWA F M
e i d Af gw, @ AR
it gefodte wgd &, § wgd
T wi o it qade € -
fawr § el 7 WA

AT g ®< X wOw @
woaex a3 g oo

Ministry of Agriculture

SHRI M. RAMANNA RAr (Késara
god): 1 beg to move.

"thﬂ: the Demund under the Head
Digphrttiony of Agriotlture aid Co-
qperation be reduced by Rs. 100.”

[Néed for consituting & savioral
committee for evolving a nationa] price
policy for variows commdioditiéy, indus-
trial as’ well ag dgriculturdl (Y

_“That- the Demand under the Head
Department of Agriculture and Coopera-
tion be reduced E;’ Rs. 100"

[Need for increased supply of sugar
through fair price shops by acquiring
7:5 per cent of the sugar manufactured
by sugar mills. (4)].

“That the Demand‘un_dcr- the Head
Department of Agriculture and Coopera-
tion be reduced by Rs. 100.”

[Need to give provident fund bene-
fit to workers of FCI godowns' at Kuth-
puram. (5)].

(“Thdt the Dethand under the Head
Fisheries be reduced by Rs. 100."

CHAITRA 22, 1904 (SAKA)
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[Need to &cvelop fimor porls Hke
Kasargod, Baliapatmam, Beypore, Po-
nsni, Cramganore as fishing harbours.
(37N} !

“That the Demand under the Head
Fisheries be reduoced by Rs. 100.”

[Need to provide funds for mid-day
meal and other educational facilities
to the children of fishermen, ¢38)]

PROF.. AJIF KUMAR MEHTA
(Samastipur): I beg to move.

“That the Demand under U':e. Head
Animal Husbandry and Dairy Development
be reduced by Rs. 100”.

[Need to check the spread of rout-
break of rinderpest in Delhi causing
heavy losses. (57)].

“Thit the Pemand under the Head
Animal Husbandry and Pairy Develop-
ment be reduced by Rs. 100.*

INeEd o cléctivély fégister valuable
indigerious Bréeds. (58)7.

“That the Demand pndcr the Head
Anjmal Husbandry and Dairy Develop-
ment be reduced by Rs. 100

[(Need to set up semed Gddks of
proven Ssires of different cattle and
baffalo Breéds in the country. (59)].
“That tht Demdnd under the Head
Animal Husbandgy and Dairy Deve-
jopsnent be réduced by Rs. 100.”

[Need to' l6cate prover sire§ of im-
portant dairy breeds. (60)].

“Phat tHe Deémand utider 68 Head
Animal Husbdddry antd Datry Develop-
ment be reduced by Rs. 100.”.

[Need 10 check the misdiréction in
the acfivities of DiHiry Development

Board. (61)].

“That the Défhand undér the Head

Aniffial Husbindry and Diity Devélop-
ment- bo reduced by Rs. 100,

[Need for proper implementation of

Operation Flood I and II projects.
T (62)].
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[Prof, \jit Kumar ] "fa|
*_1 1t the Demand under the Head

An’ il Husbandry and Dairy Develop-
ment be reduced by Rs. 100.”

[Need to avoid dependence on for-
eign aid and personnel for training of
dajry personnel for which indigenous
ficilities are available. (63)].

"“That the Demand under the Head
Animal Husbandry and Dairy Develop-
‘ment be reduced by Rs. 100.”

[Failure to safeguard indigenous milk
l‘_production from gift imports of milk
© products. (64)].

“That the Demand under the Head
'Animal Husbandry and’ Dairy Develop-
ment be réduced by Rs. 100.”

_ [Need for indigenous manufacture
* . of FMD by Government units such as
IVRIL; Bangalore and BAIF, Pune.

(65)1].

“That the Demand under the Head
Animal Husbandry and Dairy Develop-
ment be reduced by Rs. 100.”

[Need to cut down heuvy overheads
on machinery in DM5 leading to diver-
sion of funds from production pro-
rammes, (66)].

“That the Demand under the Head
Animal Husbandry and Dairy Develop-
ment be reduced by Rs. 100.”

[Need to implement properly dairy
projects and other commercial ventureg
such as FMD. (67)].

“That the Demand under the Head
.Animal Husbandry and Dairy Develop-
ment be reduced by Rs. 100.”

[Need to give proper guidance to
. Dairy Development Board and Indian
Dairy Corporation. (68)].

“That the Demand under the Head
. Department of Agricultural Research
.. .and Education be reduced by Rs 100"

[Failure to ensure effective working

- of the ICAR and ASRE resulting in

' misbandling of scientjsts sent on depu-
tation and training abroad. (69)].

APRIL 12, 1982

Min. of Agriculture 468
& Rural Development

“That the Demand under thc-H;sad
-ayments to Indian Council of Agricul-
tural Research be reduced by w .. 100.”

"Failure {o develop new varieties i
crops such as pulses und oilseeds.
(70) |. :

“That the Demand under the Head
Paymen . to Indian Council of Agricul-
tural Re arch be reduced by Rs. 100.”

[Failure to lead the ICAR into cons-
tructive actjvities and to create environ-
ment for scientific work and activity.
(71).

“That the Demand under the Head
Payments to Indian Council of Agri "ul- -
tural Research be reduced by Rs. 100."

[Failure to re-organise Agriculture
Scientists Recruitment Board un sound
lines. (72)].

“That the Demand under the Head
Payments to Indian Council of Agricnl-
tural Research be reduced by Rs. 100.”

[Failure to utiljse cess funds for re-
search work in ICAR., (73)].

“That the Demand under the Head
Payments to Indian Council of Agricul-
tural Research be reduced by Rs. 100.”

[Failure to step up production of
_various vaccines by IVRL (74)].

“That the Demand under the Head
Payments to Indian Council of Agricul-
tural Research be reduced by Rs. 100.”

[Failure to accelerate milk produc-
tion and processing research activitics
for ensuring speedy dairy development,
(75 1.

“That the Demand under the Head
Payments to Indian Council of Agricul-
tural Research be reduced by Rs. 100"

[Failure to have increased food pro-
duction from dryland. (76)].

“That the Demand under the Head
Payments to Indian Council of Agricul-
tural Research be reduced by Rs. 100."”

[Failure to inquire into ]arge-scaie
death of sheep in CS.W.R. (77)].
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#24"“That the Demand 'under the Head
' Department of 'Agriculture ‘and Coopera-
tion be reduced by Rs, 100.”

'[Need to provide incentive to farmers
urto bring more area under cultjvation
Jwwof edible oils and pulses. (88)].

“That the Demand under the Head
‘Agriculture be reduced by Rs, 100.”

[Need to ban cultivation of Kesari
, Dal. (89)].

“That the Demand under the Head
Agriculture be reduced by Rs. 100.”

[Need to supply improved quality
seeds by N.S.C. to farmers well in
. time. (90)].

“That the Demand under the Head
Agriculture be reduced by Rs. 100.”
a0
[Need to check malpractices in State
" Farms Corpoartion. (91)1].

“That the Demand under the Head
Agriculture be reduced by Rs. 100”.

., . [Need to improve the per hectare
. yield of crops. (92)].

“That the Demand under the Head
Agriculture be reduced by Rs. 100.”

. [Failure of Agricultural Price Com-
““mission to fix the prices of agricultural
I.wproduce -after studying all aspects at

par. with the industrial produce. (93)].

“That the Demand under the Head
Agriculture be _‘uced by Rs. 100.”

[Need to utilise lund and water re-
ources cffectively for improving per
re vield. (94)].

.“That the Demand under the Head
Agricalture be reduced by Rs. 100.”

[Need to reduce the prices of fertili-
Zers, seeds insectjcides and agricultural
(implements,  (95)].

“That the Demand under the Head
Agriculture be reduced by Rs. 100.”

[Need to  increase the number of
« livestock needed for agricultural activi-
ties. (96)3.

CHAITRA 22,

1904 (SAKA) Min. of Agriculture 470

& Rural Development

“That the Demand under’ the Head
Agriculture be reduced by Rs. 100.”

[Need for proper co-ordination
among various agencies responsible for
improving  agriculture, .  (87) ],

“That the Demand under the Head
Agriculture be reduced by Rs. 173"
[Need to ensure remunerative prices
for agricultural produce. (98)].

“That the Demand undc;r.the, Head
Agriculture be reduced by Rs. 100.”

[Need to reserve seats:jninstitutions
of higher education-and reséarch in
agriculture for sons of agriculturists
and agricultural labour. (99)].

“That the Demand under the Head
Agriculture be reduced by Rs. 100.”

[Need to make arrangements for
storage of foodgrains at farme_rs level.
(100)1].

“That the Demand under the Head
Agriculture be reduced by Rs. 100.”

[Need to ‘create storage capacity for
storing perishable agricultural products
at farmers’ level. (101)].

“That the Demand 'under the Head
Agm,ujture be reduced by Rs 100.”

[Need to fix mmuneranve prices for
sugarcane, groundnut, gram, wheat,
jawar, mustard, soyabean, moong and
urad. (102)].

“That the Demand under the Head
Agriculture be reduced by Rs. 100.”

[Need for making befter arrange-
ments for marketing of perishable agri-
cultural produce like vegetables and

fruits. (103)].

“That the Demand under 'the Head
Agriculture be reduced by Rs. 100.”

[Need for arranging export of peri-
shable agricultural products like vege-
tables and fruits. (104)].

“That the Demand under the Head
Agriculture be reduced by Rs, 100.”
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[Prof. Ajit Kumar Mehta]

[Need to include agricultural éxperts
in _ Agricultural prices Commission.
(105)].

SHRI BHIM SINGH (lh‘ubiunu) 1
beg to move.

“That tlve Deméand under the Head
Department of Agriculture and Co-
opération’ b& fédwesd by Rs. 100.”

[Need to check malpractices io

"NAFED. (78)

“That the Demand under the Head
Deépartmént of Agriculture and Coopera-
tior be reduced by Rs. 100

[Failure of Agricultliral Pricé Com-
mission to fix the agricolturdl prices

after studying all aspects of agriculture.
(79)].

“That the Demand under the Head
%Pl‘_ﬂh’!ﬂf of Agficulfuré 4nd Coopera-
-tion Bé feducéd by RS 100.”

[Need to achieve the targets of food
production, cerealS, oil sé&ds and
Pulses. ¢80)).

“That the Demand under the Head
Depdrement of Agricialture and Coopera-
ition be fédiced by Rs. 100.”

[Need to give remunerative prices for
sugarcane, groundnut, gram, wheat,
coriander, chilli, jawar, mustard, soya-
beédn, moong and trad. ¢871)].

“That the Demand under the Head
. Agriculfure be reduced by Rs. 100.”

[Need to meet the requirements of
séeds and théfr supply & farmers at
propér timé dnf ¢o réléase improved
-varieties of seeds to them. (82)].
“That the Deémand: under the Head

Agriculture B¢ reduced by Rs. 100.”

[Need to evolve effective and econo-
mical msccumdcs to control white

crub, (83)]

“That the Pemand ander the Head
.Agriculture be reduced by Rs. 100.”

[Need {6 make adequate milk collec-
‘tion from rural dreas’ to' méét the in-
‘creasing’ demand: for milk. ¢84)].

APRIL 12, 1982

Min. of Agriculture * 472
& Rural Development
“That the Démand under thé Head

Department of Food be reduced by
Rs. 100.”

[Need to take over wholésile trade

in foodgrains to ensure distributibn at

controlled prices through a  detwork
of public distribution system. (86)

SHRI T. R. SHAMANNA (Banmgalore
South): 1 beg to move.

“That the Demand tndér the Head
Agriculture be reduced by Rs. 100.”

[Need to micrease the producfion of
pulses, vegetables and oil seeds.
(110) }.

“That the Demand ander the Head
Agriculture be reduced by Rs. 100"

[Néd to givé mibré assistdfite to

farmers for buying cows, buffaloes and

catfle feed to incredase milk produc-
tion. (f11)1.

“fhat the Dériafid dndet tHe Head
Agricolturé be féduced by Re. 168

[Néég to give rémuderdfive prices to
farmers fop theéir dgficultura? Gommo-
dities by climinating méiddie-men
€112)1.

“That the Demand under the Head
Agriculture be reduced by Rs. 160.”
[Néed to provide financiat dssistance
16 farmerg at their doors through rural
banks. (113)].

“Thaf the Demand under e Head
Agriculture be reduced by Rs. 100.”

[Nééd to' populdrisé the bio-gds in _
rural areas to save fuel and manwre.
(114)].

. “That thé Demand undér the Head
Agriculture be reduced by Rs. 100.”

[Need to supply chémical fiymure o
farmers at lowér prices. (115)].

“Thal (He DéMand andér the Head
Kgricilture be reduded by Rs, 1000

[Ne¢ed to' encourdge farmers to use
"0F¢ dnd Mord animal mature and
green manure. (116‘)]‘.
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“That the Demapd ynder the Head .
Agriculture be reduced by Rs. 100.”

[Need to supply good quality seeds

wp farmers. (117)].

“That the Demand under the Head
Agriculture be redyced by Rs. 100.”

[Need to provide insecticides to far-
m to remove pests and give proper
storing facilities to check waste by rats.
4118)].

“That the Demand under the Head
Agricpiture be reduced by Rs. 100.”

[Need to develop fish cu}Iurc in
ryral argas. (119)].

“Fhat the Demand upnder the Head
Agriculture be reduced by Rs, 100™.

[Need to provide assistance to far-
mers to have subsidiary jobs like seri-
culture, bee-keeping, poultry farming,
. mixed farming and dajry farming to
become economically strong. (120)].

“That the Demand under the Head
Agriculture be reduced by Rs. 100.”

[Need to introduce crop insurance.
(121)].

“That the Demand under the Head
Agriculture be reduced by Rs. 100.”

[Need to provide to the farmers the
techniques of dry farming and rotation
of crops. (122)].

"That the Demand under the Head
Agriculture be reduced by Rs. 100.”

[Need tq encourage co-Qperative
farmimmg. (123)].

“That the Demand pnder the Head
Agriculture be reduced by Rs. 100.”

eed to check the a;lpupratiou of
eri-culture products to help farmers
'-9 get better price. (124)]

“That the Demand under the Hgad
" Agriculture be reduced by Rs. 100.”

[Need to give better veterinary facili-
ties im rural areas. (125)].

“That the Demand under the Head
Agriculture be reduced by Rs. 100.”

, 1904 (SAKA)

Min. of Agriculture 474
& Rural Development
[Need to preserve amd protect  wild

animals which are rapidly dlsappcarmg._
(126)].

“That the Demand under the Head
Agrlcu]ture be reduq:d by Rs. 100.”

[Need to free agriculturists from the.
clutches of money lenders. (127)].

~ “That the Demand under the Head’
Forest be reduced by Rs. 100.”

[Need to conserve existing forests

and take up vigorous afforestation-
work. (128)].

Ministry of Rura] Development

SHRI T. R. SHAMANNA:
move.

I beg to

“That the Demand under the Head
Ministry of Rural Development be reduc-
ed by Rs. 100”

[Need to strengthen and expand
coverage of Integrated Rural Develop-
ment and National Rural Employment
Programmes. (18)]. .

“That the Demand under the Head
Mipistry of Rural Development be reduc-
ed by Rs. 100.”

[Need to rehabilitate bonded labour-
ers jn rural areas by giving them regu-
lar work and wages. (19)].

“That the Demand under the Head
Ministry of Rpral Reyelapment pe reduc-
ed by Rs. 100.”

[Need to complete the programme
supply dri water to villages
without further delay. (20)].

“That the Demand under the Head
Ministry of Rural Pevelopment be reduc-
ed by Rs. 100.”

[Need for buildirg simple and dura-
ble houses for the poor villagers parti-
cularly for Scheduled Castes and Sche-
duled Tribes. (21)].

“That the Demand under the Head
Migistry of Bural Development be reduc-
ed by Rs. 1007
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[SHRI T. R. [ iamanna]

[Need to give proper medical assis-
tance in rural areas. (22)].

“That the Demard under the Head
Ministry of Rural Development be relice
ed by Rs. 100.”

[Need to give compulsory education
to the children in rural areas and
adult education to the aged. (23)].

“That ‘the Demand under the Head
Ministry of Rural Development be reduc-
ed by Rs, 100.”

[Need to provide rural approach
roads to all villages particularly those
in the interior areas. (24)].

“That the Demand under the ,Heéd
Ministry of Rural Development be
reduced by Rs. 100".

[Need to start agriculture-based
industries in backward areas of fthe

country. (25)1.

“That the Demand under the Head
Ministry of Rural Development be
reduced by Rs. 100.”

[Need for implementation of land
ceiling laws and distribution of sur-
plus land among the poor. (26)].

. “That the Demand under the Head
Ministry of Rural Development be
reduced by Rs. 100.”

[Need for giving reasonable com-

~ pensation to those whose lands have

been taken on account of land
reforms. (27)1. ~

“That the Demand under the rJead
Ministry of Rural Development be
. Teduced by Rs. 100.”

[Need to ‘help wvery small ''land
holders, widows and ' 'unmarried
daughters by giving them exemption
under I nd Ceiling Act, (28)].

“Tiat the Demand under the Head
Ministry of Rural Development be
= Juced by Rs. 100.”

[Need to check agricultural : .nd
fragmentation. (29)})! i v b-

A RIL 12, 1982/

Min. of Agriculture 4_76
& Rural Development
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MEK. DEPUTY-SPEAKER: You rmay

continue your speech the next day.

The House stands adjourned till

11 a.m. Thursday, the 15th April.

18 hrs.

The Lok Sabha then adjourned till

Eleven of the Clock on Thursday, 15
April, 1982 Chaitra 25, 1904 (Saka),





